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The Lok Sabha met at 3 minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Preposal for Reduction in ESI Benefits

¥222. SHR1I SUSHIL BHATTA-
CHARYA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to statc :

(a) whether there is amy proposal

to reduce Employees State Insurance
benefits to check alleged misuse of cash

benefits and to - control the fast growing
expenditure; and

(b) if so, the measures Gowernment
propose to take 10 extend medical care
by bringing other areas under this
scheme with the money released from
plugging wasteful expenditure on cash
benefits by reducing the maximum
period of sickmess from 91 days to 56

days?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION {(SHRI DHARM-
VIR): (a) and (b) The estimated
revenue expenditure of the Corporation
including the cost of administration
during the year 1983-84 is Rs. 233.78
crore, as against the estimated income
of Rs, 229.50 crore. The gap between
income and expenditure is likely to
widen during the coming years. On the

2

othcr hand, there is a demand for
raising the ceiling of expenditure om
medical care. The Employees’ State
Insurance Corporation are, therefore,
exploring various possibilities of effect-
ing economy in expenditure. Mean-
while, the Corporation is making every
effort to extend the scheme in 8 phased
oramner to new areas and new sectors
of employment, which are not at present
covered, in the light of resources avai-
lable.

SHRI1 SUSHIL BHATTACHARYA :
The ESI Act covers omly a very small
part of social security; amd that tee,

" jn a mest niggardly way. Sarely, more

could have been provided when the ESI
Corporation has got Rs. 300 crores in
fixed deposits in various bamks. I would
like to ask the Hon. Minister whether
the Ccatral trade waions, including ths
INTUC (1) are opposed to the proposal
of curtailing the benefits mow enjoyed
by the workers,

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : So far as this
proposal regarding reducing the sickness
period from 91 days to 56 days is
concerned, this is being considered in
the Corporation and also the Standing
Committee. It is not correct to say
that all trade unions are opposed to
this. There are certain trade unions
which are opposing. That is why the
Corporation has not beea able to takas
a final decision in this matter. They
have referrcd it. I understand that the
Corporation is going to meet shortly
and they are again going to reconsider
this proposal.

SHRI SUSHIL BHATTACHARYA :
Is it a fact that some of the conditions
imposed by the World Bank pertain to
curtailing the benefits now enjoyed by
the workera?
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SHRI [VEERENDRAPATIL : I do
not know how it is relevant. He is
asking something about the World
Bank. If he cxplains it, then I will be
able to tcll him if I have the informa-
tion.

SHRI SUDHIR GIRI : Has the ESI
corpoartion actually accumulated more
than Rs 300 crores ; if so, what
steps the government arc taking to
extend the area of medical carc of the
work force in the country?

SHRI VEERENDRA PATIL : The
hon. member wants to know about the
reserve fund. The total accumulated
reserve fund as on 31.3.83 is Rs. 363.69
crores. Qut of this reserve fund, every
year more than Rs. 40-50 crores by way
of interest the Corporation is getting.
Otherwise, if you do not take the
intercst that is accrued on the reserve
fuad, the deficit could have becn much
more; because if you compare the
expenditure to income, the deficit is
mounting every year. In 1980-81, the
deficit was Rs. 8.28 crores; in 1981-82
it was Rs. 19.57 crorcs, in 1982-83 the
deficit was Rs. 33.64 crores and in
1983-84, thc anticipatory dcficit is Rs,
413.78 crores. Whatever reserve fund is
there, by giving more concessions and
more bencfits, to the employees, if we
spend this reserve fund and if it is caten
away, then there would not be any
interest accrues to this reserve fund;
and in course of time, th: Corporation
will be in dcep red.

st FHA ATH W1 MEYL WEIET,
TEATSST €T UG €I & T 1
awg7y @1 Afsw afafwz fear qran
g, TOY ATANOT &% H STH 99 ary
T AT AT Y qF AT @y TAT
g T RT "AATN FT Um Gy A
gfagr ge@r-aftatd v aewrmmasa
yife gargaqm #1 A faaAT &1 g7
M & FH F ) feafg § ey
gl afkfag § 1 faafaerd o,
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Dependence on Foreign Organisations
for Power Project

+

SUBRAMANIAM
SWAMY :
SHRI BlJU PATNAIK :

*223. DR.

Will the Minister of ENERGY be
pleased to state :

(a) whether India will have to
depend on foreign organisations for
power projects;

(b) if so, the facts thereof;

(c) the
thereto; and

reaction of Government

(d) the total funds required in this
rcgard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (d) The bulk of the demand for
power generating equipment is met by
indigenous manufacturers. Government,
however, take decision to import
equipment selectively in certain cases
depending on the totality of circum-
stances. Import is permitted where
projects receive World Bank bilateral
assistance or where available credit
facilities are intended to be utilised.
Some specialised equipment, which is
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not manufactured in the couatry, is also
imported. '

SHI BIJU PATNAIK : Sir, kindly
se¢ my question. I have asked ‘if so,
the fact thereof’ He has given no facts
at all; I would like to know from the
Hon. Minister facts, and also the
amounts. Nothing is mentionnd in this
answer. I do know whether this is an
answer at all. The Minister himself had
stated in this House a couple of days back
that BHEL, which is supposed to be the
indigenous manufacturer, I presume.
has orders only up to 1985, I would
like to know from the Hon. Minister
the total expenditure or foreign cxchange
committed for import of power equip-
ment, stores and spares and technology
import for the last threc years, since
this Government came into powecr.

SHRI CHANDRA SHEKHAR
SINGH : Sir, The total amount of
imports envisaged in the Sixth Plan
programme is of the order of eleven per
cent.

SHRI BIJU PATNAIK : I wanted
the figures, the total, in absolute terms.
How many rupees are spent ?

SHRI  CHANDRA SHEKHAR
SINGH : That cannot be calculated in
rupees because that is a hypothctical
proposition. The total capacity evisaged
in the Sixth Plan is 19,666 Mcga-
watt.

SHRI BIJU PATNAIK : That is not
the question. My qucstion is :

(1) What has been the total amount
of imports in rupec value al-
lowed or committed for tech-
nology import?

(2) What is the amount spent for
the import of stores and equip-
ment?

(3) What are the countries from
whom you are importing? That
is all I wanted to know.

SHRI CHANDRA  SIHEKHAR
SINGH : That break up has not been
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worked out, and it cannmot be given off
hand. (Interruption)

SHRI BIJU PATNAIK : Do you
mean to say that foreign exchange is not
given to them?

SHRI CHANDRA SHEKHAR
SINGH : What would be the cost of
commissioning 20,000 Megawatts capa-
city cannot be preciscly envisaged; be-
cause it depends on the consumption, on
the typc of capacity, whether it is
hydel, or thermal, or nuclear...(Inte-
rruptions)

SHRI BIJU PATNAIK : Sir, please
ask thc Minister to get the infor-
mation.

MR. SPEAKER : It should not be

difficult.
¢,

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : We will
place all the dectails on the Table of
the House within a weck.

SHRI SOMNATH CHATTERIJEE :
Now, it is better managed.

SHRI BIJU PATNAIK : Since the
Minister is not able to answer these
questions, may I ask him, what the
policy of the Government is? I had
specifically asked :

““Whether India will have to depend
on forcign organisations for power
projects’’.

That is what I have askcd. The Minister
answers two days back that BHEL has got
orders up to 1985. If that bec the situa-
tion, what sort of planning is this, I
would like to know for the nation. If
you go on importing that amount will
go to the forcigners and you say that
the BHEL’S order book is full beyond
1985.

SHRI CHANDRA SHEKHAR
SINGH : The policy of the Government
is very clear on this point. That is to
depend on indigenous capacity and not
on imports, that even during the period
1980 to 1983 and henceforward we
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have bocn depesdimg largely om BHEL’s
capacity; and the imparts, if aay, shall
have to be made in the circumstances
and I had mestioned, that whether it is
thromgh Workd Baemk assistamce or
bilateral arrangement or when it 1s
beyond the manufacturing range of the
BHEL wm scloctive areas, we have to
import; to meet the sttuation.

SHRI BIJU PATNAIK : This is
the answer he has given. I do not know
why he was trying to go round the ques-
tion. The Minister has stated that he
will lay a statement of facts for the
lJast three years from the time this
Government has come into power. I
wanted te ask, if this is your policy,
why are you mentioning World Bunk
and other things ? For any special
thing you will import. So many con-
ditions you have given where you are
going to import. What I am asking is:
Does the Government thmk that we
are self-sufficieat i prodncing the equip-
ment and spares for the power genera-
tion in the country and not to depend
on imports? That was the main thrust
of my question.

SHRI CHANDRA SHEKHAR
SINGH : We are largely self-sufficicnt
so far as plant equipmémt in the power
sector is comcorned. I kawe stated that
imposts are made only when these
situations arise and the order envisaged
in the Sixth Plan is upto 11 per cent.

SHRI CHIRANY LAL SHARMA :
What is the total demand and geaera-
tion of power in the country?

SHRI CHANDRA SHEKHAR
SINGH : The gap between the availa-
bility of power and its generation in
the current year is of the order of 6
per cent.

PROF. RUP CHAND PAL : The
Hon. Minister has said that the coumtry
is going to depand largely on indigenous
minufacturers. But from the Minister’s
ows adimission and from official r1eports
it has come owt that BHEL has got
enough capacity but the major cons-
traimt being faced by BHEL is financial
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uncertainty, because the State Ebectri-
city Boards owe to BHEL about Re.
260 crores and they do not have the
money to pay for the cquipment. In
order to see that BHEL functione im a
better way, more cfficient manner and to
raise its instalhed capaeity, will the
Government cgme forward with effeetive
proposals to help the Electricity Doards
financially so that they can pay the
money due to BHEL for a long time %

SHRI CHANDRA SHEKHAR
SINGH : The question of dues of BHEL
to the Electricity Boards is not directly
related to this particular issue. But we
have taken in the past steps to see that
SEBs pay their dues to the BHEL. We
have been pursuing it.

Working of Beagal Chemicals and
Pharmacentical Co. Ltd.

*¥224. SHRI ANAND SINGH :
Wilk the Minister of CHBEMICALS AND
FERTILIZERS be pleased to state

(a) whether it is a fact that business
of the Bengal Chumicals and Dharme-
ceutical Co. Ltd., has comc down after
its mationalisation; and

(b) whether there is a proposal to
appoint a senior ILA.S. Officer to head

this organisation and streamline its
functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIEZERS (SHRY R.C.
RATH) : (a) No, Sir. After nationali-
sation in December, 1989, the sales
of the company have increased. Details
of sales and profitability before and
after nationalisation are given m the
statement laid on the Table of the Lok
Sabha.

The Company is making efforts to
improve its performance which is being
monitored by the Government.

(b) No, Sir.
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Yecar Total Sales Net profit (4)
Rs. lakhs Loss (—) after interest, tax
(Rs. lakhs) & depreciation.
1979-79 690.3 (—) 75.83
1979-80 801.9 (—) 146.45
1980-81 890.3 (—) 284.5
1981-82 1111.2 (—) 212.6
1982-83 11310 (—) 145.0

*The Company was nationalised in December, 1980

SHRI ANAND SINGH : Looking
at the figurcs from 1978 to 1983 1
notice one thimg that during the period
of 1978 to 1980 though the production
has incrzased, the losses also had increa-
sed. I would like the Hon. Minister (o
tefl me the chief rcasons for this pecu-
liar srtuation.

SHRI R. C. Rath : The rcasons for
the losses are old and out-dated plant
and machinery, obsolete techmology for
bulk drugs like Dapsome and weak
marketing. Restoring the viability of a
sick undertaking is a large exercise in-
volving restructuring elements including
financia} restructuring, further infusion
of capital, product-mix chamge and
strengthening of management.

Regarding later part of the questic 1
of the Hon. Member I would like to
draw his attention that the losses have
gradually been decreasing from the date
of mationalisation. I would like to read
the figures.

Year Losses

(Rs. in lakhs)
1980-81 284 5
1981-82 212.6
1982-83 1453

The company was nationalised in the
year 1980. From these figures, the tread
s that we are trying to arrest the losses.

SHRI ANAND SINGM : Sir, the
Minister has given the position from 1980

to 1983. What I wan to kmow is that
particular situation arose in this factery,
from 1978 to 1980 when the production
was on increase, yct the losses wore also
on increase at the same time. Normally
it so happens that when the production
goes down, the factory goes into losses
but here thc factory was gomg isto ki~
gher and higher preduction every year
from Rs. 690 lakhs to Rs. 801 Iakhs
ard then to Rs. 890 lakhs or somecthing
and yet the losses went up fiom Re. 75
lakhs to Rs. 146 l:khs and them to Rs.
284 ‘likhs. Probably this was the resson
why this company had to be nationa-
liscd. Thercfore, [ would like to know
what were the chicf reasons for the
losses ? Was it thc unstability in the
State or insecurity during the period
1977 to 1980 th:t led to these massive
losses ?

SHRI R. C. RATH : In reply to the
Hon. Member’s question I would say that
costs have also increased during this
period and interest charges were high
and thesc were apart from other contri-
butory rcasons for the increase in losses,
But from the figures I have mentioned
the Hon. Member will certainky appre-
ciate that there has been effort te aryest
the trend in increuse in losses.

SHRI SUNIL MAITRA : 1 am soary
that the Minister herc is repeatimg what
has been told by the Department...(In-
terruption) In your reply you have stated
that obsolate technology affected she
manufacturing of drugs and while stat-
mg the drugs you have mentiomed the
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name of dapsone. Dapsone was produ-
ced by Bengal Chemicals through in-
dependent research in 1950. At that
time thc multinationals used to sell dap-
sone at Rs. 18 per 1,000 tablets but
Bengal Chemicals used to sell it at Rs.
10 per 1,000 tablets. After that in
1957, specially Burroughs Welcome and
ICI started undcr-cutting Bengal Chemi®
cals by selling dapsonc first at Rs. 8.50
per 1,000 tablets and then it came
down to Rs. 7.80 per 1,000 tablets.
Bengal Chemicals did not have the power
to stay in the market against the compe-
tition of these multinationals. Then in
late 1950s...... (Tnterruption). Why
don’t you bear with me ? In late 1950s,
the Government of India gave to the
Burroughs Welcome, a 100 per cent
holding company, thc licence to produce
dapsone. Will the Govcrnment plcase
tell the House whether they are going
to take measures so that the multi-
nationals do not under-cut the indige-
nous producers and allow them to be
sick ? And allowing them to be sick,
they come out with the statement that
they have obsolete technology and they
cannot produce on economical basis.

SHRI R. C. RATH : The technology
is an indigenous technology and dap-
sonc being manufacturcd by a process of
indigenous technology dcveloped by this
unit. But the fact remains that this is
an outdated technology and the cost of
production is higher becausc of the out-
dated technology. We arc trying to make
efforts to improve the technology and we
have negotiating with different agencies
like the UNIDO and hopefully 1 think
we would be able to get betler techno-
logy where we would be in a position to
compete with the multi-nationals.

SHRI BHIKU RAM JAIN : The
Minister has just now said that this unit
was nationaiised in 1980. He has also
said that because of the obsolete tenhno-

logy and out-dated machinary it is suffe-
ring loss.

PROF. N. G. RANGA : Bad
managment also.

SHRI BHIKU RAM JAIN . I do not
know of bad managment.
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PROF. N. C. RANGA ‘' He has
said it.

SHRI BHIKU RAM JAIN:I am
sorry, I did not hear it. Before this
Company was taken over, with all that
obsolete  techmology and out-dated
machincry, thc losses were Rs. 75 lakhs
in one year and Rs. 146 lakhs in the
immediately preceding year. But, after
it was taken over, just the same year,
the loss doubled to Rs. 248 lakhs. Does
it mean th:t within that year the techno-
logy has changed and the machinery has
deteriorated to such an extent that the
losses havc doubled ? Then, subse-
quently, it still remained at Rs. 212
lakhs. Then it came down to Rs. 145
lakhs, which is equal to that the ycar
when it was nationalised. I would, there-
fore, like to know whether, apart from
the oblolete tecnnology and out-dated
machinery, there are any other reasons
which the Minister would attribute to the
bad management of the establi:hment ?
Is it because the people who are in the
unit as managers are not aware how to
produce and market a product asa na-
tional product? Because.l know this Com-
pany’s products used to be known as
No.1 some years ago. Now it has deteri-
orated to such a great extent. Is it be-
cause you arc depending on IAS or such
officers, who may be having a very good
knowledge of administration, but not
possessing the business or commercial
ability, because they have not undergone
training in MBA and they are not busi-
ness management people. Will you attri-
bute the losses to this and, if so, what
steps do you propose to take to check
the loss ?

SHRI R.C. RATH : If the Hon. Mem-
ber had listened carefully to my earlier
reply, he would have se:n from the figu-
res which I read out that we have
tried to arrest the trend of losses. As he
has mentioned, there have been losses...
(interruptions) We have tried to arrest
the trend of losses. When this Company
was nationlised in 1980, we wanted to
make full wutilisation of the capacity.
You would appreciate that the produc-
tion figure has gone up. Wtile he has
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referred to the figure of loss, which has
gone up, the figure of production has
also gone up The moment the produc-
tion huas gonc up, with obsolete techno-
logy and out-datecd machinery, the cost
of production has increased and the
loss has gone up. But the fact remains
that the trend of loss is decreasing as
will be seen from the figures which I
read out. In 1981-82 when the sales has
gone up to Rs. 11.11 crores. the loss,
was Rs. 2.12 crores. In the previous
year, when the sales was 8.90 crores, the
loss was Rs. 2.84 crores. So, when the
production had gone up, there was corres-
ponding less loss.

SHRI BHIKU RAM JAIN : With
the out-dated machinery when the pro-
duction has gone up, the profits should
go up. Why should there be a loss?
Sir, I would seek your protection. If
the production has come down and
there is a loss, I can wunderstand it.
But the production has gone up, which
show: that thc machinery is producing
all right.

weaer AT ¢ AWAY &1 AT
JATT F FT9 I JTAT 8 |

oft Wi O &= gfar § wgar
g B wifemdz & qmmy g7 faew N
1T F¥F &, AWEAT AT FF qg)
EEIG I

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : May I try to help my hon.
colleague ? Actually, the nationalisa-
tion took place in December 1980. So,
the loss which the Hon. Member re-
ferred to of Rs. 2.84 crores in 1980-81
was beforc nationalisation. That was
the picture. In 1981-82 it came down
to Rs. 2.12 crores. After that, it is still
high, I agree. In 1982-83 it has come
down Rs. 1.45 crores.

SHRI BHIKU RAM JAIN : Loss in
spite of the high-production ?

SHRI VASANT SATHE : Yes, be-
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cause mere higher production will not

.help us as the cost of production is

higher. We had old and obsolete machi-
nery and a technology which had not
been modernised before nuationalisation.
This will have to be donc. Unless it is
brought up, both in terms of technology
and equipment, merc nationalisation is
not a magic wand. Thercfore, this is
what wc propose to do and we hope that
Bengil Chemicals and Pharmaceutical
Co. Ltd. which, as he himself said, had
a good name oncc will again be able to
come up.

feeeil & TE & Q1T & T

*227. =t ¥M Wk qfAwr: FAT
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() afz gf, ar sa¥ frav =afsq
wifaa & Far 3% fasg Far F1AaTE
Fr 7% 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.
Occasionally some cables have been re-
prortcd stolen.

(b) Yes, Sir. Two cases have been
dctected.

(c) Five persons were arrested in both
the cases. The cases are in the Court
of Law.

SHRI RAM PYARE PANIKA :
There are large-scale thefts of telephone
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wires not only in Delhi but in maay
parts of the coustry, including West
Bengal. The law and order situation is
not satisfactory. The cooperation of
the police department is also not there.
May I know from the Hon. Minister
whether he is going to create a Cable
Protection Force like Railway Protection
Force in his Departmcent ?

SHRI VIDAY N. PATIL : At present
the Department is not proposing to have
its own protection force. But if the S{ate
Governments can extend thcir help in
investigating the cases on priority basis,
that will be a welcome step and, for that
matter, the Sccretary of the Department
as early as in Fcbruary, 1981, has
written to all the Chief Secretaries to ex-
tend help in this regard.

SHRI RAM PYARE PANIKA : Two
types of wiring are used in telecommu-
nication. One is coppcr wiring and the
other is aluminium wiring. Copper is
costlier than aluminium. May I know
from the Hon. Minister whether he is
going to replace copper wiring by alumi-
nium wiring ?

SHRI VIJAY N. PATIL : The
copper wiring has become a thing of the
past. It was being used about 20 years
ago. We are now using ACSW or cop-
per-coated steel wiring. previously, the
capper wire was being stolen. We chan-
ged—it is aluminium wiring. It is also
being stolen in some places. That is
why we require the cooperation from
State Governments in giving priority for
inwastigation of such cascs and also the
caoperation of villagers in this regard.
These wires do not havc aity curreat. So
dering aight time, they are an easy prey
for thieves.

st watw W i & 7 Agic
¥ sraar Figar g 0% faeslt § -
BT qT A qFAY g ALY Y wEATSH
AT feedlt & TTHIT sggear €1 gaur
F1 @ FT 347 g7A1T feesft 7 any-
fasaw ZHRT T, FIOIT -
o faczn wifag 4 Y07 FI9
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SHRI VIJAY N. PATIL : It is mnot
for Delhi. It is for other rural areas.
We have thought of this system, which
is called long distance wircless tele-com-
munication. We have selected 12 distri-
cts in Madhya Pradesh. Behind is
one of them wherc we are going in for
wireless telephone system.

SHRI PRATAP BHANU SHARMA :
I wanted to know whether there is a
proposal for installing local wireless tele-
phone system in Dclhi.

AN HON. MEMBER : What about
U.P.?

L)

SHRI VIJAY N. PATIL : The ques-
tioner is from Madhya Pradesh. That
is why I mentioned about Madhya Pra-
desh. 12 districts in Madhya Pradesh
have been sclected...

SHRI PRATAP BHANU SHARMA :
I wanted to know whether a wireless
telecphonc system is to be installed for
local purpose in Delhi itself, as this type
of system obtains in other advanced
coun tries of the world.

SHRI VIJAY N. PATIL : In Delhi
it is mot necessary. The theft is of

cables.

SHRI JAGDISH TYTLER : I would
like the Hon. Minister to give a clarifi-
cation. Quite a number of wireless
telephoaes are used in  Delhi. Is it leg-
ally allowed ?

SHRI VIJAY N. PATIL : It is pot
legally allowed. If we come across any
such cases, the nccessary action will be

taken.
Amedments in Election Laws

*228. SHRI KRISHNA PRATAP
SINGH : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to stato
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(a) whether Government propose to
make comprehensive amendments in the
Flection laws before the ncxt general
elections to Lok Sabha;

(b) if so, the main points under con-
sideration of Government in this regard;
and

(c) the time by which a comprehen-
sive Bill will be introduced by Govern-

ment ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL): (a)to
(c) The various proposals on electoral
reforms which have becn under consi-
deration of Government, cover a wide
spectrum and they relate to a varicty of
matters like, alternate system of elections
avoidance of misusc of official authority,
removz] of corrupt practices and money
power at elections, reduction of clection
expenditure, reduction of voting age, de-
fections, fresh delimitation of constitu-
encics, special privileges, safeguards and
powers for the Election Commission etc.
Of these, for implementing the proposal
relating to fresh delimitation of consti-
tucncies, it is proposcd to introduce a
Bill in the current session of Parliament
providing for fresh delimitation of Parli-
mentary and Asscmbly constitucncies in
each State and Union Territory so far as
their extent is concerned after every
decennial census, without altcring the
present total numb.r of seats allotted to
various States in thc House of the
People and the various Statc Legislative
Assemblies.

The other proposal, which have far
reaching implications, would require
careful consideration of their full import
be fore final decision can be taken on
them. Some of these would require con-
sultations with the political puarties and
also with State Governments, wherever
necessary, and hence, reaching conclusi-
ons on them will nccessarily take time
and it is not possiblec to indicate at this
Stage by what time the final decisions
on them can be reached.
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arged Y67 5 §, ST ouw aT
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FAWT FTH FIQAT ], A FV AR §,
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MR. SPEAKER : You cannot ob-
ject.

W REEY : EGET A F HaA
AT @A T ATT ATY FATGT |
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Y wegw g e @ fET
gd ot Fg¥ Fr g dfer

SHRI ABDUL RASHID KABULI :
Because he wants to...

MR. SPEAKER : You first study
the rules and then come to me. How
can you object to it ?

s wegw THT WIS IEFT
qUAS ANTT FTEAT F1 AATEA FHAT

g1

*(Interruptions)

MR. SPEAKER : It will not go on
record.

It is irresponsible on your part. If
it is irrelevant, I will declare it irrele-
vant. Who are you to pre-judge it ?
How are you concerned with it? Some-
thing very funny.

PROF. SAFI-UD-DIN SOZ : 1t is
not a question arising out of this.

MR. SPEAKER : Who are you to
decide ? Who are you ?

s o AT : THT AVE ¥ ST
yrfefowas wefrady 9, IgFT gT UF
Fiedicaat § faggs fear 1ar) &
sAAT =1gar g g fasdfaq 7 sy
FIT TS AT AT E & 7

y;’,&}’d’l— CJde(f/':

J‘J/‘f”b/v(/b{/’l‘fr(f
u—’..()ybtabbw L{fjw‘u‘

. -u*z——wwuuwg« |

ot WY BV ¢ FTAFMA FHT-
T F 9Ty AT FQTIAT F gAFmA
% ¥ arg aga @ fuwrad <€
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ag 91T A% g 5 sogwa sWaq &
F1Eq &1 A fewrd Frar war

SHRI ABDUL RASHID KABULI :
This is an one-sided version. We por-
test.

S} FUY FWA @ T AT AF
g fF gv 3w & 913 uF A feafq
Seqe AT § | TEH FIHIT F gRANT
F FIT AT 9gF #t A% Fw Tfeg A
FE R | FgT @ ATIN 97 KAFUA
FHIEA 7 T T4 O gim
g waqde #r fud w9 Foa@a
FHYAT F TTT AT ATTIAT, ITF qT8
ZAFAT FHIYA ATAT FEY 71T FTAH
F.7 FHAT |

DR. KARAN SINGH : Mr. Spea-
ker, Sir, the former Election Commis-
sioner, Shri Shram Lal Shakdher, and
the prescnt Election Commissioner, Shri
Trivedi, have from timc to time made
a number of very significant recommen-
dations with rcgard to amendment of
election laws, and two of the most
important recommendations are (a)
State financing to some extent of electi-
ons which arc becoming increasingly
expensive, as everybody in the House
knows rcgardless of party, and which
really arc a great burden upon the
nation; and, sccondly, (b) some element
of proportional reprcsentation. I would
like to know from the Government
whether they have seriously considered
these far-rcaching proposals made by no
less a person than Election Commissio-
pner and if so, what they are doing. Secon-
dly, may I know frow the Government
whether they will consider the desirabi-
lity of making voting in this country
compulsory? In Australia, veting is
compulsory. We livein a democratic
society and we take advantage of it.
Would it not be desirable to make voting
a civic responsibility also so that along

*Not recorded.
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with rights you fulfil your responsibi-
lity?

SHRI JAGAN NATH KAUSHAL :
Two questions have becn raised by the
Hon. Member. One is that the previous
chief Election Commissioner and the
prescnt chicf Eelection Commissioner
bave sent a number of proposals rclating
to the reforms. One or two proposals
about which the Hon. Member has
spoken do form part of thosc pro-
posals. Hc¢ wants to know whether
the Government is seriously considering
the matter. Surcly when we consider,
we consider seriously.

DR. KARAN SINGH : T have been
in Government longer than you, and T
know what that means.

SHRI JAGAN NATH KAUSHAL :
I am sorry. if you, in your time, were
not serious, then it is a recflection on
you and not on others. We are seriou-
sly considering all the proposals which
have been sent by the present chief
Election Commissioner as well as by the
carlier chief Electivn Commissioners.

Regarding the question that votiung
should be made compulsory; nobody
has sent any such suggestion. He might
send that suggestion. We will exuminc
that also.

SHRI SOMNATH CHATTERJLE :
The word ‘serious’ has to bc given a
different meaning in the dictionary from
pow on. In 1971 a Committec was for-
med...(Interruptions) Try to understand;
if you have any mind, apply it.

- AN HON. MEMBER : He under-
stands booth-capturing, not elections.
(Interruptions)

SHRI SOMNATH CHATTERIJEE :
In 1971 Hon. Speaker of Lok Sabha
formed a Committee under thc Chair-
manship of Mr. Jagannath Rao, and in
that Committee all the political parties
were represented. There were unami-
mous recommendations on various as-
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pects, including making thc Election
Commission a multi-mcmber body. From
1971 this Govcernment is seriously con-
sidering those unanimous rccommenda-
tions of all the political parties. I would
like to know which ar¢c the proposals
still vnder scrious considcration, which
arc undcr active conmsideration, which
arc not bcing considered at all and
which have been finalised.

MR. SPEAKER : And which are
under ‘over-scrious’ consideration.

SHRI JAGAN NATH KAUSAL
Sir, T huve stated more than once that
all proposals arec under the active and
serious consideration of a Committee of
the Cabinct. We have madc a satisfactory
progress and I do hopce that when all
proposuls are finalised by the Commi-
ttee, then the Government’s view will
be formulated and we will come to the
Opposition Partics for consultation and
also the States concerned where neces-
sary. We arc trying to do it as quickly
as we can.

MR. SPEAKER : Is there any pro-
posal for the serionsaess under cons:de-
ration ? (Interruptions). No more ques-
tion o1 this. Next Question. S'iri Desai.

SHR! ABDUL RASHID KABULI :
You have not allowed us to put any
question. [n protest. [ walk out.

11.51 (Shri Abdul Rast:id Kabuli then left
the House.) ,

(Irterruptions)**

PROF. SAIF-UD-DIN SOZ rose.
(Interruptions)™**

MR. SPEAKER : Not allowed.
Nothing gocs on rccord. Not like this.
You lecarn the rules first Mr. Soz. You
arc frce to give any motion on this. I
have passed over to the next question.

11.52 (Prof. Saif-ud-din Soz then left the
House.)

(**) Not recorded.

r—
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MR. SPEAKER : Next
Shri Desai

Question.

Rajadhyaksha Committce Recommen-
dations

*229. SHRI B.V. DESAI : Will the
Ministcr of ENERGY be pleased to
state :

(a) whether the Union Government
have urged the  States to accept the re-
commendations of the Rajadhyaksha
Committce 01 Power;

(b) if so, whether one of the recom-
mcndations of  the Commiltee  was
that control iand ownership of higb ten-
sion transmission system linking Central
power projects 1o the State systems
should be vested in the Centre;

(¢) whether it is also a fact that the
Committee had 1ccommended thet the
Central Government should be vested
with the ownaership of transmission lines
of 220 KV c::pacity and above;

(d) if so, wheiher Statec Governments
h.ve agreed 1o the suggestions made
by the Rajadhyaksh. Committee ; and

(¢) how miy of th: rccommend:-
tions have bven accepted wnd imple-
mented so far by both the Centre and
the States?

THE MINISTER OFF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Yecs, Sir.

(o) to (d) Yes, Sir. The Com-
mittee on Power hus recommen-
ded that high tension transmission
system connccting the Central projects
to State systems and transmission links
of 220 KV and above which arc re-
quircd to cnsuic integrated operation
of the regional grids. should be under
the owncrship and control of Central
Government. While the concept of a
National Grid has found general accep-
tancc, some of the States have reserva-
tions regarding Central ownersbip and
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control. This is being further discussed
with the Statcs.

(¢) Guidelines have ulrcady been
issued in respect of 140 recommenda-
tions whose implementation lies within
the competence of the State Govts. and
State Elcctricity Boards.

SHRI B.V. DESAI : Mr. Spcaker,
Sir. about hif-an-hour back, the Hon.
Minister was kind enough to reply to a
question of a similar type wherein he
has mcniioned that the gap between the
demand and availability of power—
energy—is of tie order of 6%. I take
this as the average percentage for the
whole of Iadix. :

But, then, why there 1S power cut
cven upto 1609, m sonic of the States
when there is average tepering only of
6%,. Tt mcens thit such a higher per-
centage of power cut is due t maldistri-
bution. My questior now arises from
this. To avoid this maldistribution,
the cssential thing to do is to huve the
regior:al grids as well as the natienal
grid 10 taper off this power shortage. In
this regard. Rajadhyaksha Committec
h s given so many rccommendations. I
iequosted the Hon. Minister to reply as
to how many of these recommendations
hive been accepted and implemented
so far by both the Cecntre and the
States. The reply is very unsatisfactory
in the scnse that he has said like this.
I will read out :

‘Guidclines bave alrcuady been issued
in respect of 140 recommendations
whosc implementation lies within
the compectence of the State Govern,-
ments and Stat: Electricity Boards.’

Simply giving thc guidelines and sending
them to the State Governments is not
sufficient. I wantcd to know as to how
many of them have been accepted by
the¢ Ccntre and the States and how
many of them havc been implemented.
To this his answer was ‘Yes, Sir.’
Rcgarding the national grid, he has
replied as follows : '
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‘While the concept of a National
Grid has found general acceptance,
some of the States have reservations
regarding Central ownership and
control.’

Central Ownership and control is quite
different from the national grid. Reser-
vations of some States need to be there
regarding the control and ownership.
Regarding the national grid, unless we
go ahead with this, we are not going to
have even distrin:‘ion of the power in
this country. Ma’ 1 know from him as
to what steps he is tak g regarding the
regional grids as well as connecting the
regional grids with the central grid.

SHRI CHANDRA SHEKHAR
SINGH : As for part of the question
relating to the recommendations under
implementation, I would like to inform
the Hon. Member that while 140 recom-
mendations have been considered fit to
be implemented by the State Governments
and the SEBS, thcre has to be a conti-
nuous monitoring of the implementation
of these recommendations by the SEBS
and from our Ministry. § It is not that
we can say that a particular recommen-
dation has been implecmented. This is
a continuous process like reduction in
T & D losses, inventory control, training
programmes etc. So this is being con-
tinuously implemented, and we are doing
the monitoring for it.

As for the national power grid con-
cept and the control and ownership of
220 Kv and above transmission lines, I
would like to inform the Hon. Member
that the national power grid coacept has
generally been accepted and it is in the
process of evolution; and the control and
owership of 220 kv. and above transmi-
ssion lines and associated sub-stations
forms an integral part of the mnational
power grid.

So far as the latter part is concern-
ed, many states have expressed their re-
servations, but we are discussing this
subject with them and we are trying to
persuade them to come to a concrete,
final decision. At the recent meeting
which the Minister of Energy held with
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Northern States this was discussed; and
a Committee was constituted with the
chairman of CEA and the chairman of
the SEBS, to suggest modalitics of im-
plementation of this aspect, viz. how
power can flow throughout the length
and breadth of this country in an inte-
grated manner from the central power
projects, so that thc beneficiary states
can get their allocations of power. So,
this is under discussion.

SHRI B. V. DESAI : The Hon.
Minister was pleascd to state that some
of the states have got reservations, even
regarding national grid. Am I right ?
No ?...

So, the national grid is an accepted
thing. Actually, with regard to power
as well as water resources, thc grid
systcm is most important from the point
of view not only of even distribution of
shortages, but of prosperity also, From
that angle, which are the states which
have got reservations regarding owner-
ship and control; and what arc the steps
which the Government of India is taking
to convince the State Governments that
whichever State has shortage of power,
they should not at lcast charge exorbi-
tant rates, so far as power selling i. e.
energy sale is concerned ? Has the
Government of India intervened in cer-
tain cases wherein it has been brought to
their notice ?

SHRI CHANDRA SHEKHAR
SINGH : Generally, the response of the
States has been that they have reservations
regarding ownership and contro! of EHV
and 220 Kv transmission lines and asso-
ciated sub-stations. Nearly all the States
have expressed their reservations about
it; but, as I said, this point has been dis-
cussed and a committee has been consti-
tuted of technical persons who arc likely
to suggest how to ensure, which is a
crucial question, the flow of power from
the Central projects to the beneficiary
States. After this proposal or formula
is evolved, guidelines are laid down.
Then, I shall have another round of dis-
cussion with them.

-As for inter-State tariffs, this ques-
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tion was also discussed with the Northern
States, and it has been agreed by them
that the CEA. evolve broad guidelines,
in consultation with the States. So, we
are in this process at the moment. Some
very tangible results have becn achicved
even in this, because there has been a
general acceptance of the idea of the
national power grid. We have, in accor-
dance with the recommondations of
the Committee on power, introduced—
and this House has accepted and passed
the Electricily (Amendment) Supply
Bill. And so many things are on the
move regarding the recommendations of
the Committce on power.

st fee ) s i ;. @A
wereq 7 garar g ¥ feare & qorg
¥ 6 979= &1 % g | HIT V[AFAH
# giafama aifas 40 avde § a7
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FY sFIEqT F7T TG 21 A QAT
Trgar § % segh wreryrd # wrfa-
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gfaqe &g 8, ag § arT gIEq A
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WRITTEN ANSWERS TO QUESTIONS

Checking of Layout of Equipment and
Building of Small Industrial Units
to Protect Workers

*¥225. SHRI H. N. NANJE GOWDA :
SHRI D.M. PUTTE GOWDA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to State :

(a) Whether there is a proposal
under the consideration of his Ministry
to check the layout of equipment and
buildings of small industrial units to
ensure safety of workers employed in
different organisations;

(b) if so, in which small and wunor-
ganised units, the safety and health care
measures will be taken in the first ins.
tance; and

(c) to what extent the safety officers
would be able to conduct surveys and
guide small establishments about their
safety and health care measures ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHR1
VEERENDRA PATIL) ;: (a) and (b)
There is no such proposal under consi-
deration of the Government. The Facto-
ries as defined under the Act are required
to be approved by the competent autho-
rity, and have to comply with the pro-
visions for safety measures and promo-
tion of health and welfare eof workers
employed therein,

(c) There is a proposal to utilise the
services of the safety officers in factories
employing 1000 workers or more under
the Act, for conducting surveys and pro-

. viding guidance on matters of safety and

health to managements of small establi-
shments,
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Expansion of Haldia Refinery

*226. SHRI NIREN GHOSH :
SHRI SANAT KUMAR
MANDAL :

Will the Minister of ENERGY be
pleased to state :

(a) whether the expansion of Haldia
Refinery has been finelly approved;

(b) whether the funds have been
allocated for the purposc;

(c) whether the work for expansion

has ‘been started; and

(d) if not, the reasons therefor ?

THE MINISTER OF ENERGY
(SHR1I P. SHIV SHANKAR) : (a) to (d)
The Feasibility Rcport submitted by
Indian oil Corporation for expansion of
Haldia Refinery is under consideration
of the Government.

Plan to Harness Hydro, Thermal and
Tap Power Fotential of North
Eastern Region

*230. SHRI SONTOSH MOHAN
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DEV : Will the Minister of ENERGY
be pleascd to lay a statemcent showing :

(a) whether it is a fact that Govern-
ment had drawn up a plan to harness
hydro. thermal and tap power potential
of North Eastern Region; and

(b) if so, the estimated cost, diffe-
rent stages of generated capacity of pro-
jects, total installed capacity and avai-
lablity of power to the State and Union
territorics of the N. E. Rcgion ?

THE MINISTER OF ENERGY
(SHR] P. SHIV SHANKAR) : (a) and
(b) A Statement is !2id on the Table of
the House.

Statement

(a) and (b) Yes, Sir. The exploitation
of tho power potential of the North
Eastern region forms part of the succes-
sive Five Year Plans. Dctails of the new
generatiag capacity alrcady commissioned
during the Sixth Plais and schemces under
construction in the North Eastern region
arc given in the Anncxure-I and II.

Annexure-]

Schemes already commissioned during the 6th plan period.

it

S. No. Name of the Project State Installed
C:pacity (MW)
A. Thermal
1. Bongaigaon Unit 1 & 1I Assam 2X60=120
2. Lakwa Gas Unit I & II Assam 2X15= 30
3. Mobile Gas Units Assam IX 7= 21
* B. Hydel
4, Loktak Manipur 3 X35=105
(Central Sector)
s. Gumti II Unit Tripura I1X §= 5§

Total 281

Note : Power from the Central/NEC Projects is shareable by all the constitusnt

States in the Region.
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Annexure-II
Namec of the projects State Installed Estimatcd Benefits (MW) during
under construction capacity Cost 1980-85 1985-90
in the North Eastern (MW.) (Rs. crores) (VI Plan) (VII Plan)
Region
Thermal
Bongai gaon Extn. Assam 2 X 60 47.16 120 —
Lakwa Gas Unit I[II  Assam 15 15.64 (for 15 —_—
. 3 Units)

Lakwa Gas Exin. Assam 1X15 6.21 — 15

Nanmrup waste Heat Assam 1 X22 9.01 22 —

Chandrapura Extn. Assam 1 X 30 12.92 30 —

Bargolai Assam 2 X 30 45.64 — 60

Garo Hills Meghalaya 2X 30 43.20 —_ 60

(MEC Project)
Boramura Gas Tripura 10 4.63 — 10
H ydro

Lower Borpani Assam 2 X 50 63. 5 50 50

Dikhu Nagaland 1 1.78 1 —_—

Maharani Micro Tripura 1 1.67 —_ 1

Hydel

Serlui Mizoram 1 1.02 —_ 1

Umiom Umtru Mecghalaya 2 X 30 88.17 - 60

St.IvV

Nungsung Khong Manspura 1X 5 1.58 — 1.5

Micro Hydel

Kopili Assam/ 150  149.02 150 —

Meghalaya(NEC Project)
Doyang Nagaland 150 96.31 — 150
(NEC Projcct)
Total : 388* 363.5@

Note : * In addition to this, installed capacity of 281 MW has already been
commissioned in the NE Region during the VI plan period.

@ Thec power available from Central & NEC projects is shareable by all
the constituents of the region.
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Shortage of Power in Karnataka

¥*231. SHRI G.Y. KRISHNAN :
Will the Minister of ENERGY be plea-
scd to state

(a) whether Central Government
are aware regarding the situation being
cxperienced duc to the shortage of power
in Karnataka :

(b) if so, whether Government
realise that Karnataka cou'd ncever get
over the paucity of power unless hydel
prcduction in the State supplemented by
the nuclear power plant;

(c) whether any survey has been
conducted in regard to the sites to set-
up a mini-hydel power generator in that
state; and

(d) if so, the details in this regard?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) Yes
Sir, Karnataka State has been facing
shortage of power from October, 1982
on account of poor rains in the catch-
ment areas resulting in reduced hydro
power generation,

(b) Hydro power generation can
be supplemented by either thermal or
nuclear power generation. A thermal
power station with two units of 210
MW cach is already under construction
at Raichur.

(c) and (d) Survey of sites for both
large and small hydro power plants is
carried out by the State Electricity
Board. One small hydro electric project
with two units of 4.5 MW each is
under construction, while feasibility
studies of three projects have been
submitted for clearance of Central
Electricity Authority. The State Elec-
tricity Board has fin.lised fcur other
project reports and is investigating 22
more sites.

Desu Facing Financial Crisis

*232, KUMARI PUSHPA DEVI
SINGH :
. SHRI GHUFRAN AZAM :
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Will the Minister of ENERGY be
pleased to state :

(a) whether it has come to the notice
of Government that Delhi Elcctric
Supply Undertaking is facing financial
crisis due to non-payment of dues by
Haryana and two local bodies i.e.
Municipal Corporation and New Delhi
Muncipal Committee;

(b) if so, details of dues from them;
and

(c) what steps Central Government
have taken to rccover the ducs from
them?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) Dues recoverable by DESU from
HSEB, MCD and NDMC arc as

under :
Rs/Crores
(i) H.S.E.B. 21.30
(ii) M.C D. 18.80
(iii) N.D.M.C. 37.12

The financial crisis in DESU is not
mainly duc to amount receivable by
DESU from the above organisations.

(¢) D.E.S.U. has becn pursuing with
the diffcrent organisations for recovery
of the dues. There are disputed
amounts in the bills raised by
D.E.S U. Discussions are being held by
DESU to arrive at agreed figures,

Introduction of Gentex and Store/
Forward Systems in Telegraph

Offices

*233. SHRI MOOL CHAND
DAGA : Will the Minister of COM-"
MUNICATIONS be pleased to state :

(a) the advantages of the Gntex
and Store/Forward systems which are
being introduced in the telegraph
offices;

(b) the total amount being spent
under this scheme;
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(c) whether the machinery being

imported; and

(d) the names of the offices/
circles where this system is being in-
troduced?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI V.N. GADGIL) : (a)
The transit traffic passing in telegraph
offices which is at present hendled manu-
ally is routed automatically.

(b) All-India plan for these systems
is still to be drawn up. Gentex Ex-
changes at Bombay and New Dclhi cost
Rs. 28 lakhs. Each Store Forward
Tclegraph system cost Rs. 12 lakhs.

(¢) No, Sir.

(d) Gentex System is alrcady wor-
king at Bombay and Necw Delhi and
Store Forward Telegraph Systems at
New Delhi, Bombay, Calcutta, Madras,
Hyderabad, Amedabad and Patna. Store
Forward Telegraph systems will be
commissioned shortly at Agra, Bhopal,
Ernakulam, Jaipur and Bhubaneshwar.

Steps Taken to Reduce Prices of
Essential Drugs

*234 SHRI SUDHIR GIRI ; Will
the Minister of CHEMICALS AND
FERTILIZERS be pleascd to state :

(a) what are the steps taken to
reduce the prices of ecssential life saving
drugs for the facility of the econo-
mically weaker sections of the popula-
tion;

(b) whecther Government intend to
move in the matter;

(¢) if so, details thereof: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICAL AND
FERTILIZERS (SHRI R.C. RA'H) :
(a) to (d) The following stcps have been
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taken to bring down the prices
of medicines including esscntial and
life saving medicines :— -

(i) As a result of cost studies by the
Bureau of Industrial Costs &
Prices, the prices of somc bulk
drugs have been reduced under
Drugs (Prices Control) Order,
1979. The prices of corresponding
formulations have also been
reduccd.

(ii) The prices of a number of for-
mulations based on imported
bulk drugs like Rifampicin and
Cimetidine consequent upon the
import prices of such drugs have
also been reduced.

(iii) As a result of exemption from
excise duty on certain inter-
mediatcs and on patent & pro-
prictary medicines based on
specified bulk drugs, there have
been reduction in the prices of
formulations.

(iv) Customs duty on certain drug
intermediates is levied at a con-
cessional rate of 25%,. This has
resulted in reduction in prices of
bulk drugs which is reflected
in the prices of formulations.

Study of cost and fixation/revision
in priccs of bulk drugs and formulations
is a continuous process aimed at fixing
fair and reasonable prices for drugs &
medicines from time to time so as to
safeguard comsumer’s interest.

Proposals for effecting some further
reduction in tho prices of formulations
based on Cimetidine, Rifampicin,
Trimethoprim and Sulphamethaxazole
are alrcady in progress.

IAT | & IAT@IY & X A fAawrey,
FFATIG O WY qrezwret
® FHE

*235. st IWM A T F4T
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Prosecution of Coal Companies for
Violation of Contract Labour
(Regulation and Abolition) Act

*236 SHRI M. ISMAIL : Will the
ministcr of LABOUR AND REHABI-
LITATION bc plcased to laya statement
showing :

(a) how many coal companies were
prosecuted during 1980-83 for violation
of the provisions of the Contract
Labour (Regulation and Abolition) Act
1970; and

(b) the results of prosccution?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI VEE-
RENDRA  PATIL) (a) and (b)
A statemcnt  showing the names
of the coal companics; the number of
prosecutions launched against thesc
companies for viok.tion of the provisions
of the Contract Lubtour (Regulation and
Abolition) Act, 1970. and the Rules
framed thercunder during  the period
1.1.80 to 31.7.83 and the result of the

prosecuticns is laid on the Table of the
House.
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Jute Mills in West Bengal Under
Closure/Lockout

*¥237 SHRI HARIKESH BAHA-
DUR : Will the Minister of LABOUR
AND REHABILITATION be plcased to
lay a statement showing :

(a) whether it is a fact that at
present there arc eighteen jute mills
in West Bengal under closures/lock-
ouls;

(b) if so, names of the units and
the numbers of cmp'oyees aficcted by
the lockouts/closures unit-wise;

(c) the details of the representa-
tions made by the trade unions in this
regard and the action taken thercon;
and

(d) the dctails of the discussions
held by him with trade union leaders
on 30 June, 1983 and the action taken
thereon?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a) and (b)
According to information received as
on 2.8.1983, 19 jute mills were under
closures/lockouts. Names of the mills
and mill-wise number of workers affected
by the closures/lockouts are given in the
Annexure.

(¢) Government has reccived repre-
sentations from the National Union of
Jute Workers, Bengal Chatkal Mazdoor
Union and the All India Jute Workers
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Fcderation raising a number of demands
which include, among other things,
immediate reopening of _,ute mills
remaining closed or under lockout and
an end to rotational lockouts in jute
mills. The issue relating to closures
and lockouts in jute millsin West
Bengal was discussed at the first meeting
of the re-constituted Industrial Com-
mittce on Jute held on January 31st
1983. The Committee dccided that the
Labour Minister, West Bengal may
convene a meeting to resolve the issut
of closures and lockout. According to
Government of West Bengal, the dis-
putes concerning all the cases of lock-
outs and permancnt closurcs are in
various stages of conciliation before the
Statc Conciliation Machinery.

\

(d) As All Party Delegation of the
members of the West Bengal Legislative
Assembly met the Labour Minister on
the 30th June, 1983 and reported the
issues raised in the Assembly Resolution
copy of which was enclosed to letter
dated June 4, 1983 from the Chief
Minister, West Bengal to me. In my
reply sent on June 14, 1983 I had
informed West Bengal Chief Minister
that the problems of Jute Industry such
as nationalisstion of the Industry and
Jute Trade, minimum support price for
jute e¢tc., are matters dealt with in the
Government of India by the Dcpart-
ment of Textiles in the Ministry of
Commerce and suggested that these
matters be taken up for discussion with
the Minister of Commerce. This suges-
tion was reiterated by me to the All
party delegation also.

Annexure

Statement showing names of Jute Mills in West Bengal under closures/lockouts
and number-of workers affected mill-wise as on 2.8.1983

S. No. Name of Mill Approximate Remarks
No. of workers
1 2 3 4
1. Premchand Jute Mills 3100 Permanently
closed.
2. Naskarpara Jute Mills 2300 Wound up under

orders of High
Court, Calcutta.
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1 2 3 4
3. Shri Ram Jute Mill 1500 Permanently closcd.
4. Kankinarah Jute Mill 4100
5. Shri Gourishanker Jute Mill 2000
6. North Brook Jute Mill 3500
7. E:stern Mfg. Co. 2100
8. Hasimara Jute Mill 2300
9. Bernagore Jute Factory Co. 5600
10. Calcutta Jute Mfg. Co. 1100 .
11. Victoria Jute Co. 4800
12. Shree Hanuman Jute Mill 3000
13, Agrapara Co. 3600
14. Fort William Co. 3400
15. Hukumchand Jute Mill 7000
16. Kanoria Jute Mill 4000
17. Dalhousie Jute Co. 3000
18. Angus Co. 4800
19. Prabartak Jute Mill 2200

Public Sector Undertakings Which
Have Not Complied with the
Provisions of Provident Fund Act

*238. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of LA-
BOUR AND REHABILITATION be
pleascd to state :

(a) whether it is a fact that serveral
public sector undertakings have not
complied with provisions of Provident
Fund Act;

(b) if so, whether any penal action
has been initiated against defaulting
public sector undertakings; and

(¢) if so, the details thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI1
VEERENDRA PATIL) : (a) Yes, Sir.

(b) and (¢) A statement is laid on
the Table of the House.

Statement’

According to a report placed before
the Central Board of Trustees of the
Employces’ Provident Fund at their last
meeting held in July, 1983, there were
1077 non-complying Public Underta-
kings. The list of non-complying estab-
lishments included as many as 732 de-
partmental understandings belonging to
Central/State Governments and Local
Bodics. Thete establishments have been
requesting for their exclusion from the
purview of Employe:s’ Provident Funds
and Miscell:incous Provisions Act on the
grcund that their employees are already
enjoying benefits in the nature of
pension, provident fund, gratuity etc.,
which are no less favourable than the
benefits provided under the Act. The
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matter was considered by the Employees
Provident Fund Review Committee under
the Chairmanship of Shri G. Ramanujam
and it had specifically recommended
exclusion of departmental undertakings
and other establishments tun depart-
mentally by Central and Siatc Govern-
ments from the purview of the Act,
provided that the bencfits available to
thzir employees were not less favour-
able than those under the Act. This
recommendation h:s bcen accepted by
the Government.

The action taken or progoscd to
be taken foliowing the acceptance of
the recommendation of the Ramanujam
Committec is as given below (—

(i) The departmental undertakings
under thc Central Government
whose employees arc ia receipt of
provident fund and pension under
Government rules have been
granted exemption, as a class,
under section 16(2) of the
Employzes Provident Fund and
Miscellaneous Provisions Act,
1952. The cffect of exemption
granted under Section 16(2) is
that the establishment concerned
gocs out of the purview of the
Act altogether and the question
of compliance with any of the
Act does not any longer arise.
The number of non-complying
establishments in  this category
was 323.

(i) The State Governments/Union
Territory Administrations have
becn requested to consider grant
of excmption under scction 16(2)
of the Act to the departmentally
run establishm:nts under them
provided their cmployees are
also in rccepit of provident fund
and pension as per Government
rules. This number of non-com-
plying establishments in this cate-
gory was 343; and

(jii) The E.P.F. authorities have been
asked to consider whether the
establishments under local badies/
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Municipal Corporations could also
be granted exemption under sec-
tion 16(2), provided thcir emloyees
are in receipt of provident fund
and pension as per Government
rules, The number of non-com-
plying establishmcents  in  this
category was 66.

The remaining 345 non comploying
establishments werc companies/corpora-
tion under Central/State Governments.
The Rcgional provid nt Fund Commis-
sioners have been instructed to cxpedite
assessment of duss in their case and
to take further necessaty action in
accordance with the provisions of the
Employecs’ Provident Funds and Mis-
cellaneous Provision Act, 1952, for
securing full compliance.

World Bank Loan For Indravati Project

*239 SHRI RASABEHARI BEHE-
RA : Will the Minister of ENERGY
bc pleased to state :

(a) Whether  the Multipurpose
““‘Indravati’’ Project works of Kalahandi
Orissa is under progress;

(b) how much amount has teen ne*
gotiated with the World Bank for Indra-
vati Power Project; and

(¢) if so, details thereof?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) (a) Yes,
Sir.

(b) and (¢) The loan agreement for
the Upper Indravati Hydroclectric Pro-
ject with the World Bank is for SDRs
156 million (cquivalent of US $170
million) from IDA and US § 1534
million from the IBRD. The rate of in-
terest on the 1BRD loan will be 0.5%
above the total weighted cost of a pool
of the Buank’s borrowings starting from
Ist July, 1982 and is repayable over 20
years, including a grace period of fivs
years. Thz IDA Credit carries a service
charge of 0.75%, on the disbursed por-
tion and it is repayable over 50 years,
inclyding a grace period of ten years,
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Setting up of Caprolactum Plant
in Kerala

*240. PROF. P.J. KURIEN: Will
the Minister of CHEMICALS AND

FFRTILIZERS be plcascd to state:

(a) whether there is a proposal to
" set up a caprolactum plant in Kerala;

(b) if so, the total outlay of the pro-
posed plant;

(¢c) whether any final decision has
been taken in the matter; and

(d) if not, the 1¢casons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) to (¢) The proposal to sct
up a caprolactum plant in Kerala was
sanctioned in  April, 1982. The total
outlay for the proposed plant is Rs.
147.94 crores.

(d) Ducs not arisc.

Commiss'ons and Committees under
M inistry with Non-Technical
Secretaries

*241. SIHHRI BAILASAHEB VIKHE
PATIL : Will thc Minister of ENERGY

be pleased to state .

(a) how many Commissions or
Committecs under his Ministry arc fun-
ctioning at present where the Sccretary
to such bodtes arc non-technical persons;

(b) whether the Ministry have been
compelled to fill such posts only because
there is dearth of senior technically
qualified pcrsons in the Ministry;

(c) whether- the appointment of IAS
and other such non-tcchnical persons
who have no knowledge of the matter
lends a bureaucratic touch to the rcport
and dcprives it of its technical thrust;
and

(d) if so, whetlicr Government would

SRAVANA 18, 1905 (SAKA)

Written Answers 50

change its present policy and if not,.the
reasons therefor?

THE MINISTER OF ENERGY
(SHRY P, SHIV SHANKAR) : (a) None,
Sir.

(b) to (d) Do not arise.

Guidelines for TV news-casts

*242. SHRIRAVINDRA VARMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether there is any proposal to
revise guidalinze “or TV news-casts, pro-
grammes oricnted for diffcrent sections
of the population, ctc. to e¢isure that
coverage is n»t confined to the views and
claims of the ruling perty?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINI-
STER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AFFAI-
RS (SiIRT H. K. L. BHAGAT): No, Sir.
There is no proposal to revise the gui-
delincs for TV news-cast, which have
been laid down by the Government to
casure accuracy, objectivity, impartiality
and balanced rcepresentation to the acti-
vitics of all parties, o¢rcups as well as
cvents,

Doordarshan is alrcady making
efforts to 1i = greater emphusis on pro-
grammes o weaker scctions of society,
tribals, you' v, women, children ctec.,

Supply of Crude by Soviet Union
to India

2557. SHRI ANANTHA RAMULU
MALLU:

SHRI SUBHASH CHAN-

DRA BOSE ALLURTI :

Will the Minister «f ENERGY be
pleascd to state :

(a) whethey it is a fact that Soviet
Union have cgreed fo provide India with

one million tonnes of crude in addition
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to what it supplies under the existing
trade agreement; and

(b) if so, the details regarding the
terms and ccnditions of the agrcement?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLE-
UM IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b)  Yes Sir. An addendum
to the contract dated 21-1.1983 was
signed on 11.7.1983 betwcen Indian 0il
Corporation and Sojuzneftcexport of
Soviet Union for import of additional
1 million tonnes of crude oil during
1983.

Payment for  crude oil supplied by
Sojuzneftecxport of Soviet Union would
be made in Rupees under the Trade
Agreement between the two countries.

Demand for Phone Instruments

2558. SHRI ATAL BIHARI
VAJPAYEE:
SHRI SURAJ BHAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state:
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(a) is it a fact that demand for
phone instruments jumped from 4.24
lakhs to 6.5 lakhs in the last threce
ycars and to meet the heavy load of
recplacements and new demand, the
Sarin Committec, yecars ago had re-
commended “‘expeditious action” to set
up two factories cach of 5 lakh instru-
ments capacity to  manufacture new
digital push-button telephone; and

(b) whether duc to infighting bet-
ween the different Government depart-
ments, instead of ““expeditious action™
now another Committee consisting of
the *“fighting departments’” has becen
appointed to look into the matter which

is likely to further  delay action result-

ing in escalation of cost and shortage of
instruments for many more ycars to
come?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL): (2) and
(b) The anticipated demand for tele-
phone instruments buased on P&T’s 6th
plan forecast and estimates of non-P&T
requirements, is as under

———

P&T Non-P&T Total
1980-81 3.98 0.60 4.58
1981-82 4.73 0.71 5.44
1982-83 5.81 0.87 6.68
1983-84 7.12 1.07 8.19
1984-85 8.38 1.2§ 9.63

The actual demand during 1980-81
to 198--83 has bcen nearly of the same
order. The Tclecommunications Services
Review Committee under thc chairman-
ship of Shri H, C, Sarin had rccommen-
ded expediting dccision on the proposil
for the establishment of two units cach
with production capacity of 5 lukh telc-
phone instruments per annum under Tl
with foreign colluboration. The Conmimi-
ttee, however, has made no recommeda-
tion regarding the type of tclephone to
be manufacturcd. The Government have
already approved of the investment pro-
posal for setting wup manufacturing

cupacity for a total number of 10 lakh
telephone instruments and 15 lakh
important components  thereof with
foreign collaboration, at the Naini and
Bangalorc units of ITI. In addition to
ITI, four State Electronic Undertakings
have also been  licenced to manufacture
telcphone instrumeénts,  For this pur-
pose, the Department of Electronics has
rccently set up a Working Group to
consider coordinated purchase of techno-
logy for manufacturc of clectronic tele-
phoues and related special purpose
components in the State Electronic Cor-
porations. This Working Group is not
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connected with the investments decision,
referred to above, for the manufacture
of telephone instruments in the Indian
Telephone Industries Ltd.

Separate Channel on Akashvani for
National Integration

2559. SHRI BHEEKHABHAI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government propose to
introduce a scparate channel on Akash-
vani for promotion of national integra-
tion; and

(b) if so, the dctails thereof and by
when the said separate channel is likely
to be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND 1IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) There is an approved propo-
sal in the 6th plan (1980-85) to make a
beginning for th¢ development of a de-
dicated national channel for broadcast-
ing programmes for about 18 hours a
day. The scheme envisages setting up
of a 1000 kv mw transmitter is expected
to bec commissioned during the ycar
1985-86.

Enquiry Against Retired Ofticial of
Ministry

2560. SHRI DIGAMBER SINGH :
Will the Minister of ENERGY be plca-
sed to refer to the reply given to Un-
starred Question No. 11065 on 10th
May, 1983 rcgarding retired officials
working in private companies and state :

() whether it is a fact that a retired
official of his Ministry along with a
Senior Executive of the firm manufactu-
ring synthetic fibres in which the former
is employed on lucrative remuneration,
were interrogated by the C. B. 1. in the
leakage case referred to in the reply to
part (a) of Unstarred Quesuiou No. 654
on 27th July, 1982 ;

SRAVANA 18, 1905 (S4KA)

Written Answers 84

(b) if so, the outcome thereof ; and

(c) the steps he has taken to rotate
Officcrs who had been in their vulnerable
and patronage-wielding seats for the
last more than 3 years and with whom
very close rapport has been built by the
Industry through the latter’s Liaison
Officers, particularly those who at one
time worked in his Ministry in the same
very Sections ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHR1 GARGI SHANKAR MISHRA) :
(a) and (b) The report rcceived in the
Department of Petroleum does not show
that a retired official of this Depart-
ment was interrogated by the C. B. I,

(c) Transfers are effected at suitable
intervals as far as possible.

Improvement in Reception of All India
Radio in North-East Region

2561. PROF. MADHU DANDA.
VATE : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the
rceeption of the All India Radio in  all
the States in the North-Ezst region is
extremely weak;

(b) if so, the steps rrroposed to ims-
prove the reccption; and

(¢) how much time wil be required
to complete the necessary arrangements
to improve the reception ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, sir. This is not the general
situation in all the North-East region,
the present AIR coverage is not satis-
factory.

(b) and (¢) In order to improve the

//
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coverage, it is proposcd to set up now
radio stations at the following centres :

S No. Place State
1. TItanagar Arunachal
2. *Shillong Mecghalaya
3. Tura Mcghalaya
4. Diphu Assam

In addition it is proposcd to upgrade
the power of the following transmitters
as indicates against cach :

S! No. State

Place Proposed power

Assam 300 kw mw
50 kw sw

1. Dibrugarh

2. Gauhati Assam

These schemes are cxpected o be
completed  during the  current plan
period.

¥ An integrated scrvice is preposed
to be provided fiom a High Power
50 kw sw trensiaitter,

Powcr Cuts in Punjab

2562. SHRI R. L. BHATIA : Will
the Minister of ENERGY be pleased to
state ;

(a) whether he is aware of ihe dras-
tic power cut for the general industrial
and bulk consumers imposed in Punjab
recently ; and

(b) if so, whether Gove nment  will
comc to the rescue of Punjab by getting
some power assistance from the Grids 1n
the neighbouring States to help save its
industry from ruination ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY : (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Due to incrcasced agriculiure load, power
cuts on othcr consumers had to ‘¢ en-

forced from 7. 7. 83.

(b) All possible cfforts are bcing
made to distribute the surplus power in
an équitable manncr.

AUGUST 9, 1983

Written Answers 56

Proposal to Provide Mobile Post
Office facilities

2563. SHRI MOHANLAL PATEL :
Will the Minister of COMMUNICA-
TIONS bc pleased to State

(a) the aumber of villages covered
so far in regard to providing mobile
post oltices facilitics in cach State ;

(b) the number of such villages which
arc yet to be covered for cach State;

(¢c) what is the Governmeat’s pro-
gramme for providing such facilities in
village during the year 1983-84; and

(d) whether any target year has been
fixed and by when the whole Tadia will
be covered by this facility, if so, the
details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) : (a)
73,485 viiiages i1 the country have so
far been covered up by provision of
mobile post offi¢ facilities. Statewise
break up is given in columrn 3 of the
annecxcd statement.

(b) Number of illages without
mobile post office facilitics is given in
col. 4 of the annexcd statument. It may
bc added that it is not possible to
¢xtend mobite P.O. facilitics to all these
recmaining villages as they are introduced
only at places where it is practicable to
do so.

(c) 1750 additional villages are pro-
poscd to be covered up by provision of
mobile P.O facilitics during the year
1983-84. Statcwise brcak-up is given
in column 5 of the annexcd statcment.,

(d) 10,000 villages are proposed to
be covered up with this facility under
the current Plan (1980-85). Further
cxtcnsion will take place in phases.
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Statement

Statement showing extension of mobile counter facilities in the country

S. No Name of the State/ No, of villages No. of villuges No. of villages
Union Tcriitory covered by mobile without mobile  proposed to be

counter facilities counter service provided with

so far. facilitics mobile counter

scrvice facilities
during 1983-84

1 2 3 4 5

1. Andhra Pradesh 5269 7389 50
2  Bihar 9258 48270 220
3. Delhi 79 28 -
4. (i) Gujarat 4152 6450 )
(ii) Diu and Damn arca )
of the Union Territory )
of Goa, Dui and Daman 6 8 ) 60
(iii) Dadra and Nagar Haveli 30 13 ) 20
5. Jammu and Kashmir 185 5049 —_
6. (i) Kcrala 192 - —
(i) Lakshadwcep — —_ -
(iii) Mzhe arca of Pondichery
union territory —_ — —_—
7. Karnatzka 3842 14775 40
8. Madhya Pradcsh 11031 56080 255
9. (i) Maharashtra 5623 19879 ) 100
(ii) Goa, area of Goa, Daman )
and diu 73 107 ) ’
10. (i) Assam 1141 17908 88
(ii) Arunachal Pradesh _ 2767 —_—
(iii) Munipur 126 1296 . 11
(iv) Meghalaya — 4180 —
(v) Mizoram —_ 492 —_
(vi) Nagaland —_ 749 —
(vii) Tripura 95 4064 26
11. (i) Punjab 1554 7346 33

(ii) Haryana - 818 3781 35
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1 2 3 4 5
(iii) Himachal Pradesh 993 13602 3s
(iv) Chandigarh U.T. 4 15 150
12. Orissa 2158 37058 100
13. Rajasthan 6580 19892
14, (i) Tamilnadu 4691 2590 ) 40
(i) Pondichery and
Kaoraikal area of 29 249 )
Union t=.ritory of
Pondichery
15. Uttar Pradesh 11304 85225 365
16. (i) West Bengal 3242 27886 )
(ii) Sikkim 8 96 ) 120
(iii)) Andaman and Nicobar )
Island 8 316 )
Total : 73485 387554 1750

Opening of a Branch Post Office in
Kolari Malli Village in District
Pauri Garhwal

2564. SHRI H N. BAHUGUNA :
Will the Minister of COMMUNICA-
TIONS be pleased to statce :

(a) whether Government propose to
open a branch post office in village
Kolari Malli in district Pauri Garhwal
this ycar keeping ia view the inconveni-
ence being cxperienced by pecople there
in this regard; and

(b) if so, by what time and
the rcasons therefor ?

if not,

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N, GADGIL) : (a)
No, Sir.

(b) A post office at the place is not
justified by distancc norms as the
nearest post office is at distance of 1.5
km from Kolari Malli. However orders
have been issued for providing mobile
counter service facility to thc village

through Bhatwaron EDBO situated at a
distance of 1.5 kms from the village.

Employees Under Suspension

2565. DR, A.U. AZMI : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the number of employces of his
Ministry and its attached and its sub-
ordinate offices who are under suspen-
sion or were under suspension on grounds
other than criminal or against whom
disciplinary proceedings were taken or
arc in progress during the last five years

together with rcasons for taking such a
recourse;

(b) when were they suspended or
disciplinary proceedings taken and in
how many cases was the

suspension

reviewcd;
(c) was the subsistance allowance
reviewed immediately after 90 days of

suspension, if not, reasons thercof; to-
gcther with details of steps proposed
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to be taken to authorise them the in-
creased or decreased allowance with
retrospective effect;

(d) in how many cases were the
charges not communicated to these Go-
vernment servants after suspension; and

(e) the present position of the cases
pending investigation or trial and what
steps are proposed to be taken to ex-
pedite them ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) to (¢) During the last 5
years disciplinary proceedings have been
initiated against 3 cmployecs of this
Ministry on grounds other than cri-
minal. Of these, only one employee was
suspended w.e f. 20th September, 1982
because of seriousness of the charge
against him. The delinquent official was
“chargesheeted on 18.11.1982 and dis-
ciplinary proccedings are in progress.
Thercfore, the ocassion for reviewing
his suspcnsion has not arisen. He has
been allowed to draw the enhanced
cubsistance allowance from the datc he
became eligible.

Collahoration with an Italian Induos-
try to Produce Telephone Instruments

2566. SHRI PIYUSH TIRKI : Will_
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that F A.C.E.,
the Italian subsidiary of I.T.T. is being
awarded the contract to collaborate
with the Indian Telcphone Industry to
produce telephone instruments;

(b) if so, the details of tendecrs re-
ceived from other telecommunication
multinational companies and the merits
on account of which F.A.C.E. has been
awarded with the contract;

(c) whether it is also a fact that the
tender offecred by Seimens was found
suitable and their system was also re-
commendzd by the expert committee;
and
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(d) if so, the reasons for not award-
ing the contract to Seimens ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Decision on the award of the contract
is yet to be taken.

(b) to (d) Do not arisc in view of
reply to (a) above.

qew 53 F qea? foas & gaw qagn
FIHATT TOATHY FT €797
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Neg'ectirg the Qualificd Persons for
I'romotion in Mincs Rescue Orga-
nisation, Sonawani (Madhya
Pradesh)

2568. SHRI ANANDA PATHAK :
Will the Minister of LABOUR AND
REHABILITATION bc pleascd to sta e:

(2) wheiher Government are aware
atout the unhealthy trend of neglectiag
the qualificd persens for promotion in
Mines Rcescue Organisation particularly
in Mines Rescue  Station, Seonawani,
District Surguja (M:dhya Pradesh); and

(b) the stcps tuken to arrest this
unhcalthy trend ?

THE, MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHHRI DHARMA -
VIR) : (a) and (b) Recruitment Rules
for various grades of employees in
Central Coal Mines Rescuc Stations
Committce lay down methods of selec-
tion and promotion. Cases of promotion
are thus decided by the Committee in
accordance with the proczdure laid
thercin.

Committee for Departmentalisation
of Contract Labours Working in
Co:l Washceries

2569. SHRI A.K ROY : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that a Com-
mittee was formed of officers of the
Central  Coulficlds Limited, Trade
Unionists and Labcur Department in
1978 on the iscuc of Dcpartmentalisa-
tion of Contract Labours working in
coal washeries; '

(b) if so, facts in details about the
committec giving the names of the
members  ond the diate of the last
sitting;

(c) details of the rccommendations
made by the committee and their im-
plementation in the washceries till 1st
June, 1983;
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(d) whether the recommendations
are applicable also for i1he washeries
under BCCI. and COCO; and

(o) whether committec is still func-
tioning. if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SIIRI DHARMA-
VIR) : (a) to (¢) Yes, Sir. A Commit-
tec to go into the question of abolition
of coatract libour <ystem in coal
washeries was constituted  under the
powers conferred under Scction S of
the Contract Libcur (Regulation and
Abolition) Act, 197¢ 1a February, 1977,
The constitution aid terms of reference
of the commi'ttee i: indicated in the
copy of Resolution placed at Annexure-
I laid on the Table of the House. [Pla-
ced in Library. See No. LT-6841/83].
The Committece recommanded in its
report submitted on 20th August, 1978
that the contract labour system may be
prohibited in the following operations
in coal washeries ;—

(a) Unloading of raw Coal;
(b) Charging of Magnetite; and

(2) Plant cleaning, including remo-
val of slippage, waste, muck
clcaning, magnetite removal,
etc.

The above recommendations have
been iccepted by the Government and
employment of contrict labeur has been
prohib'ted in coal washeries by a Noti-
fication issued on 25th July, ’83 (Vide
Anncxure-II laid o.a th: Table of the
House [Placed in Library. See No.
LT-6841/83)].

(d) Yes, Sir.

(¢) The Committee has ccased to
function after it submitted its report,

Funds S mctioned by World Bank for
Hydro-Electric Project

2570. SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be
pleascd to statc
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(a) whether the World Bank has
sanctioned certain funds for hydro-
electric projects in India;

(b) if so, the amouat sanctioned for
eech Project and particularly - for the
hydro electrical Project in Orissa by the
World Bank; and

(c) what is the progress made so
far in regard to the establishment of
the hydro-electrical Project in Orissa ?

THE MINISTER ‘OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) Yes, Sir.  Agreement with
World Bank has. been signed for IDA
credit of SDRs 156 million (equivalent
of 'US $ 170 million) and 1BRD.loau
of US $ 156.4 million for only Upper
Indravati Hydro-electric  project in
Orissa.

(¢) The infrastiucture works at site
are in advanced stage of completion.
The excavation on 4 dams, 5 dykss and
one link cannel has been started. The
work of excavation of power house
area and the regarding of penstock
slopes has been started. Also the pre-
" qualification tenders for the mejor items
of works like dam, tunnel and geaerat-
ing plant and machinery have been
invited,

Saving of Foreign Exchange
on Imports of Crude

2571. SHRI ARJUN SETHI : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a foct that country
is likely to save some foreign exchange
cn impert of crude and pstroleum pro-
ducts in the current financial yeuir; and

(b) if so, the details regarding the
~ deals as well as ofher facters ia this
regard favouring India’s position?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
N THE MINISTRY OF ENERGY
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(SHRI GARGI SHANKAR MISHRA)
(a) Yes, Sir. !

(b) Contracts have been concluded
with Nation:l Cil Compaiies of. Iran,
Iraq, Saudi Arabia, UAE, Nigeria and
USSR for import of crude oil during
1983, Contract his also been entered
with USSR for import of petroleum pro- -
ducis during 1983. Prices churged
wou'd be the official selling prices of the :
respective cruntrlus o e

The raduction in foreign exchange
outgo is made possible due to anticipa-
ted incre.s:d  avaiilability of indigenous
crude oil and potrolesm products during
the current yeur as compared' to the
previous yoar.,  Further there has been

reduction in  import prices during
1983.

Study Regarding Site

2572. PROF. NARAIN CHAND
PARASHAR : Will the Minister of IN--
FORMATION AND BROADCASTING
be pleased to state :

(a) whether a number of studies
were conducted on Satellite Instructional
Television - Equi pment (SITE), during
1975-76;

(b) if so, the main findings of these
studies particularly those relating to the

expansion’ of TV neiwork and the pro-

grammes to be relayed;

(¢) whether any of these findings
have been made use of by implementing
the appropriate steps in line with these
findings in both thesc sectors (Expansi-
on & programming);

(d) if so, the details thereof; and

(e) if not, the reasons therefor 7 -

THE DEPUTY MINISTER IN THE
MINISTRY OF «[NFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR! MALEIKAR-
JUN) : (a) Yes, Sir. Studies by Door-~
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darshan as well as Space Applications
Centre were conducted on Satellite
Instructional Television  Experiment
(SITE) during 1975-76.

(b) The findings of these studies in
respect of expansion of TV network and
the programmes to be relayed were not
specific. However, the main findings of
the studies in the case of community
viewing television service are as under:-

1. The Planning of software should
precede the hardware require-
ments.

2. Television needs a separate set of
Managers, Producers and Resear-
chers for the programme on rural
development.

3, Higher investment in community
TV trading of TV Custodians and
a better maintenance system is
called for.

4. Social scientists must always be
involved with the future plann-
ing.

S. During SITE, acceptance of
community TV was found to be
quite high and also emerged as
an important factor for the break-
ing of community barriers. It
emerged as an unprecedented
force in respect of collective inte-
rest, common goal and dcsirable
social change.

6. A new common linguage should
be developed with higher propor-

tion of visuals for TV progra-
mmes.

7. PField demonstration formats are
more comprehensible.

8. For ETV programmes—children
should be segmentised into diffe-
reat age groups.

(c) Yes Sir. All the findings have
been taken into account while planning
the programme for telecaster post-SITE

AUGUST 9, 1983

Written Answers 68

of transmitters as well as under the
INSAT Scheme.

(d) As per details given in the state-
ment attached.

(e) Question does not arise.

Statement

1. From the post-SITE Transmitters,
the planning of programmes were done
taking into consideration the findings of
the studies. For the INSAT Scheme,
the selection of States have been done
on the basis of the recommendatio ns of
the Working Group for the Utilisation
of INSAT. The identification of villages
for the installation of community view-
ing sets have becn undertaken keeping
in view the approach, necessity and the
backwardncss in the particular district.
Programme planning for telecast is done
in the case of Educational TV one year
in advance and the production process
continues throughout the year. 1In the
case of Area Specific Programmes, the
topicality is retained. Hence, too much
of advance planning is not possible.
However, in the case of health, social
awareness, family welfare, nutrition etc.
the planning is done well in advance and
we have the recorded programmes.

2. ANl post-SITE Centres and the
INSAT Cecntres have Producers recruited
with Specific qualifications of agricultu-
ral background and training.

For other programmes also the re-
cruitment are donc kecping in view the
requirements of the service operating
from a particular transmitter. The pro-
ducer and rescarcher work as a team
for the planning and production of a

particular programme in all priority
areas.

3. The entire INSAT-Scheme is
based on community viewing sets of the
two categories (a) Direct Reception
Sets (DRS), and (b) Very High Freque-
ncy (VHF) scts in the selected districts
of 6 States—Andhra Pradesh, Orissa,
Bihar, Utter Pradesh, Maharashtra and
Gujarat. 2000 DR Sets and 2000 VHE
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Sets are under installation. They are
in addition to the existing community
viewing VHF Sets in differe..t States.

4. There is Research and Evalua-
tion Cell attachcd to each of the Door-
darshan Kendra in the INSAT Centres
as well as in the post SITE Centres.
These Researchers work as a team
along-with the Producers right from for-
mulation of programmes to their evalu-
ation.

5. Under the INSAT Scheme, comm-
unity TV is the main plank to give
support to all developmental program-
mes in the field of agriculture, health and
development. Thes¢ community sets
to rural will be fed by Area Specific Pro-
grammes based on the necds and
requirements of the people as well as
programmes of National importance
which will bring in national iztecgration
and communal harmony, in addition to
breaking of social barrier.

6. The language acceptable for the
region for the Area Specific programmes
with more visuals is being used.

7. However, INSAT Centres have
been provided with Electronic Ncws
Gathering Equipment (ENG), which will
be used for field based programmes and
by this mcthod the field demonstration
programmes will increase significantly.

8. The ETV programmes in tho
INSAT States and also the post-SITE
Centres has been divided into two age
groups (a) 5-8 years, and (b) 9-12 years
and separate programmes have been
devised for each age group.

Abolition of Sales Tax and Custom
Duty on Newspapers

2574. SHRI
Will the Minister of INFORMATION

AND BROADCASTING be plcased to
state :

(a) whether an All-India Small
Newspaper Editors Conference was held
in New Delhi recently, and it was
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suggested to abolish sales

tax and
custom duty on newsprint; ’

(b) if- so, the action taken by
Government thercon; and

(c) the other suggestions made to
solve the problem of newsprint and the
action taken by the Government there-
on ?

DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Press reports on the Conference
have come to the notice of the Govern-
ment.

(b) The matter of abolition of
Sales tax on newsprint purchased by
Small and Medium Newspapers has
been taken up with the State Governe
ments & Union Territory administra-
tions and this is being pursued. Small
newspapers have becn exempted from
paying customs duty on imported news-
print.

(c) No resolution or memorandum
arising out of the deliberations of the

" All India Small Newspaper Editors

Conference has been received by the
Government. Hence no action can be
taken at this stage on other sugges-
tions, if any, regarding newsprint made
at this Conference.

Deterioration of Telephone Service
in Raniganj

2575. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of COM-
MUNICATIONS be pleased to statq :

(a) whether Government are aware
about the deterioration in telephone
services in Raniganj; and

(b) if so, the steps teken to improve
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI ‘V.N. GADGIL) : (a)
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There is no deterioration in telephonc

service in Ruaniganj aren rather there
is visible improvement since Scptem-
ber, 1982.

(b) Following stcps have already
to improve the telecom
services further in Raniganj :

(1) During the months of September-
October, 1982, spccial cxercises
and investigations were cairicd
out in the coul-belt area of Rani-
ginj resulting in considerable
improvemcnt in tclecom scrvices.

(2) Aditional traffic relief cquipment
was installed =t Ranignj on 29th-
30th Junc, 1983, thcreby im-
proving the traffic flow bitween
Raniganj-Asan ol  and  between
Raniginj and Group Dirclling ¢x-
changes

(3) To improve the performance of
STD service from Raaigunj to
stations such as Declhi, Dhant. d,
Durgapur cic., c.riaion modi-
fications in Asancol TAX cquip-
ment have been proposed.  On
their implemcntation scrvice will
improve further,

"(4) Development piogramme in tele-
com system his already been
programmced for in -tzlltican of 3
PCM :ystems in 1983-84 and
cfiorts ure being made¢ 10 provide
main automatic exchange.

Steps to Relieve West Bengal of
Power Shortage

2576. SHRI SANAT KUMAR
Will the Ministry of

ENERGY be pleased to state

(a) what steps do Government
proposc to take to relicve the Stale of
West Beng:l of Power shortage it has
faced during the last many years;

-7 (b) whether the Central Government

1o Will consider the necessity of diverting

power from the north-castern rcgion,
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being surplus in power, for the benefit
of consumers in West Bengal; and

t(¢) if so. what steps are bceing
teken by them in this bchalf?

THE MINISTER OF STATE IN
THE MINISTR OF ENLRGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
The following steps arc being taken to
mitigate  power shortage in West
Bengal i

(i) Commissioning of onoing projecis
arc being expedited;

(ii) Pcrformance of existing thermal
power station is being improved
to maximise geaeration;

(iii) West Bengal  will be supplied
some power from Chukha Hydcl
Project when commissioned in
1884-85,

Gv)

West Bengal  will also get power

from Farakka Super Thermal
Power Station.
(b) ard (¢} Norih-Lasterii Region

is already suppling power to West
Bengal, Addititionsl power from North-
Eastern Region will be possible after
132 KV single circuit line, from
Aliputduar to Birpara and 220 KV
Jouble circuit line from Bongaigaon to
Birpara sre commisssoned,

Reorganisation lan of OUGC

2577. SHRIMATI] JAYANTI
PATNAIK ;.  Will the WMinister of
ENERGY be pleuscd to state :

(a) whether Oil and Natural Gas
Commission (ONGC) has  undertuken
the programmes to reorganise its stru-
cture and working in a big way;

(b) if so, the ubjectives of the re-
organisation plan;

(c) the diffcrent aspects of the above
programme; and

(d) the details thercof?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) With the objcct of mceting
the challenges ahcad and to undcrtake
" tasks of wide ranging exploration
activitics, an internal rcorg.nisation
schemes has been preparcd by the OQil
and Natural Gas Commission.

(c) and (d) The scheme cvisages
introduction of a ‘Business group’
approach for cffective coordination and
monitoring. EXxisting Regions are pro-
poscd to bc restructurcd Basin-wise.
Eahanced powers arc proposcd to be
vested with Opecrational Managers
to cnsurc cffective and cfficient
management of cxploration and produc-
tion aclivities.

fgrra Ehfrew fafmds g falm
fa7dt avr-mar &1 FAfwrEy

2578, Y EEATIWGW  SEqT
FAT @I @A G5 FTA AT FU4
3 f

(%) fergear Zeitfurae fafazs
grar fafwa fesy quamr & 29
faezz & wiifsa s F T
HT S quaTAr § Faifged & TgT
FY gFAT H FuT TEF E;

(@) a1 ferdy avaren & zrga”
FY oqgreF” @i, sid way T
afenfaa 3, 0N AT &A1 A
qar &, 7, 7, AT Jy@< &1 afen.
faa oy at sFare) fesar zZefye
F1 afgs I7aT T T AY AURAL,
&,

(7) STU® (G) a afoy qar
geq garT afza ZANfges #9 aF
fafoa fsa g 7 -

g AATag § wsg WA (A
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lection of Clerks for Darbihanga,
Arrah a:id Mot:hari Division.

2572, SHRI BHOGENDRA JHA :
Will the Minister of COMMUNICA-
TIONS be pleascd to state :

(a) whether there was advertisec-
ment for selection of clerks for Dare
banga, Arrah and Motinari postal
Divisions:

(-b) if so, dctails thereabout
including total number of ca candiates
applicd, total number of those sclected
and appointcd,;

(¢) whether candidates with lower
marks have been sclected ot the cost
of those with higher marks parlicularly
at the cost of those with Madhya
certificate:;

(d) whether it is proposed to
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enquire into the papers leading to
selection; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) to
(e¢) The requisite information is being
collected and will be laid on the Table
of the House, as soon as possible.

Percentage of Indian Population
Engaged in Agriculture

2580. SHRI GHULAM MOHAM-
MAD KHAN : Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(a) the estimated number of people
and its percentage with the total
population in the country cngaged in
agriculture;

(b) its comparison with  other
countries of the world;
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(c) whether Government hav: any
proposal of diverting the people from
agriculture to industry witha view to
ensure balanced growth of the country;
and

(c) the dctails of the proposal?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI VEE-
RENDRA PATIL) : (a) According to
the provisional results of the 1981
Census the number of the agiicultural
labourers and cultivators was 148
million and this constituted 22.25%, of
the population. (These figures exclude
Assam, where the 1981 Census was not
conducted). The number of cultivators
and agricultural labourers constitute
roughly 2/3rds of the total work
force.

(b) Available information pertain-
ing to other countries relates to the
percentage of the economically active
population in the agricultural sector,
namely, agicultural and allied activities
like livestock, etc. The same are given
below :

Country Year to which Porcentage of econo-
iwormation mically active popue
relates lation in Agriculture

sector
1 2 3

Indonesia 1977 60.7

Pakistan 1981 539

Philippines 1977 48.7

Japan 1980 10.6

Argentina 1970 14.8

Capada 1981 4.9

USA 1980 3.4

Poland 1978 30.2

India 1977-78 70.7*

*percentage of usual status workers.
Source : 1. Pocket Book of Labour Statistics—1983

2. Sixth Five Year Plan document.
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(c) and (d) Programmes such as the
Industries, Services and Business (ISB)
component of the Integrated Rural
Development Programme (IRDP) and
schemes for the development of Khadi,
village and small industries, including
handloom, handicraft, sericulture, etc.
generate substantial employment oppor-
tunities in the non-agricultural sector.

Allotment of Petrol Pumps and L.P.G.
Agencies in Tribal Arcas of

Orissa

2581. SHRI GIRIDHAR GOM-
ANGO : Will the Minister of ENERGY

be plecased to state :

(a) whether his Ministry had identi-
fied the places for opening the petrol
pumps and L.P.G. agencies in Tribal
Areas of the Orissa State;

(b) if so, the names of the places,
district-wise thercof and places out of
them reserved for Scheduled Tribes
and Scheduled Castes to provide licences
by his Ministry;

(c) the total number of petrol
pumps and L.P.G. Agencies opened so
far in Tribal Districts and the number
of Scheduled Castes and Scheduled
Tribes who got such licences; and

(d) if the number is very low, the
reasons for the same and the steps to
be taken to fill the gap by his Ministry,
if any?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY DE-
PARTMENT OF PETROLEUM (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) The Oil Industry has plans to put
up 6 retail outlet dealerships and 13
LPG distributorships in Orissa during
the current ycar, of which 4 retail
outlet and 5§ LPG locations are reserved
for SC/ST category. Details are as
under :

Retail Outlet

— ST
— SC

LPG.

Berhampur — ST
Jharsuguda — ST

Panposh
Bhuban
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Bahjuiba - SC Bhadrak — SC
Tengarini — ST Angul — SC
Sambalpur — ST

(c) and (d) The Oil Companies
have awarded 38 retail outlet dealer-
ships and 18 LPG distributorships
against their 1980-82 plans in Orissa
as on 30.6.83, Out of them, 4 have been
awarded to Scheduled Castes and 8 to
Schedled Tribes. Short-fall in the 259,
rcservation quota for SC/ST is being
made good in the current year’s
plan,

New Telephone Connections in Orissa

2582. SHRI LAKSHMAN MAL.-
LICK : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) the detaiks regarding the target
set for new telephone connections in the
State of Orissa during the Sixth Five
Year Plan period;

(b) the achievement district-wise in
that State in this regard at present;
and

(c) the number of applications for
telephone connections still pending with
the Telephone Department for that
State and the efforts being made by
Government to meet the demands?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) A
target of 12000 lines is set for the State
during 6th Plan pcriod.

A}

(b) 4289 lines have becn provided
till 31-3-83. District-wisc achievement
is in the statemcnt attached.

(c) Pending applications as on
1.8.83. are 3970. It is proposed to
expand the existing exchanges and open
new exchange to expedite disposal of
pending applications.
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S~ ~ Statement

Telephone connections given for the ye r 1980-81, 1981-82, 1982-83 in 13

rcvenuce districts of Orissa are as follows

1. Balasore 288

2. Bolangir 178

3. Cuttack 431

4, Dhenkanal 211

5. Chatarpur (Ganjum) 340

6. Bhawonipa'na (Kailah..ndi) 190

7. Keonjhar 255

8. Koraput 393

9. Baripada (Mayurbhanj) 181

10. Phulbani 98
11. Puri 711
12, Sambalpur 449
13. Sundargarh 564
4229

Production and Import of Petroleum
Products

2§83, SHRI S.B. SIDNAL : Will the

Minister of ENERGY be pleased to
state :

(a) what are the dctails regarding
the quuntity of petroleum products
produccd in thc country and imported
from other countrics during the last two
years;

(b) whether there have been any
decline in the import of petrolcum pro-
ducts in view of their production in
India;

(c) if so, to what extent; and

(d) the time by when the country
is likely to attain self-sufficicncy in
matter of pctrolcum products ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA) : (a) to (c) The following
Table gives the quantity of petroleum
products produc:d in the country und
the net imports from other countries
during 1981-82 and 1982-83 :
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Qty : 000 Tonnes

Petroleum Products

1981-82 1982-83 Variation

oy ay
Indigcnous Production 28122 31074 (+) 2952
Net imports 4829 4225 (—) 604

(d) While a numbcer of steps have
been taken to augment both indigenous
crude oil production and refining capa-
city in order to reduce the overall need
to import crude oil as well as petroleum
products, achievement of self-sufficicncy
in this regard will depend on factors
such as the rate of growth in demand
for petroleum products, the levels of
production of indigenous crude oil
actually achieved from fields already
discovered and from new fields that
may be discovcred in the future,

Rules Re : Broadcasting on A.L.R.
and T.V. by Chief Ministers

2584. SHRI D.S.A. SIVAPRA-
KASAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state ;

(a) whether Government have fram-
ed any rules regarding Broadcast on
the All India Radio, Tclevision by the
Chief Ministers and other Ministers of
State Governments; and

(d) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PRRLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) and (b) The position is thgt
Chief Ministers and other Ministers In
the State Governments are welcome to
broadcast/telecast over Air/Doordar-
shan. Such broadcasts will, however,
be subject to the provisions of the AIR

Code.

Apparel Export Promotion Council

2585. SHRI ASHFAQ HUSSAIN :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is obligatory under
the Companies Act, 1956 for a company
to place annual accounts bcefore Annual
General Mectings and to appoint Audi-
tors for the next year;

(b) are Government aware that
annu~l accounts of the Apparels Ex-
port Promotion Council, New Delhi for
thc year 1981 and 1982 have not boen
laid before the Annual General Meet-
ings and no Auditors have been ap-
pointed;

(c) the reasons for not taking penal
aclion against the company and its
directors a.:d officers; and

(d) whetl.er Government will ap-
point Aud'tors for the year 1982-83
and 1984 s the company has failed to
appoint Aulitors for cxamiiing the

account for the years ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL) : (a)

Yes, Sir.

(b) From the fact that annual ac-
counts of M/S Apparel Export Promo-
tion Council for 1981 have not been
filed with the Registrar of Companies,
Declhi so far, it appears that the said
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annual accounts have not been laid
before annual general meetings and that
no auditors for 1982 have been appoint-
ed. The accounts for 1982 becomes
due for filing with the Registrar of
Companies only by 30.7.1983.

(c) Default notices under the re-
levant provisions of the Companies Act,
1956 have already been issued to the
company and its directors in respect of
the default in filing the accounts for
the year 1981.

(d) The question of Central Govern-
ment appointing auditors under sub-
section (3) of section 224 of the
Companies Act, 1956 will arise only if
auditors are not appointed at the an-
nual general meetings held by the
company in accordance with law.

Transfer of Cameramen

2586. SHRI BASUDEB ACHA-
RIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) number of Cameramen Grade-I
staying at Delhi T.V. Upgrah Door-
darshan Kendra, New Delhi; Madras
T.V. Centre and Lucknow T.V Centre
for more than 3—5 years with reasons;

(b) whether rotation policy of trans-
fer is not being adopted in the casc of
Cameramen Grade-I in Doordarshan;

(¢) if not, the reasons therefor; and

(d) whether justice will be done in
the cases decmanding for transfer to
Delhi T.V./Upgrah Doordarsh.n
Kendra ?

"THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING & IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHRI MALLIKARJUN): (a)
The number of Cameramen Grade-I
wo?king in the Doordarshan Kendras
for more than 3— 5 years are :«-

1. Doordarshan Kendra,

Delhi 2
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2. Upgrah Doordarshan
Kendra, Delhi —_2

3. Doordarshan Kendra,
Madras —1

4. Doordarshan Kendra,
Lucknow =2

(b) Rotational transfers are gene-
rally made keeping in view the need for
economy in expenditure and in the
interest of service.

(¢) Does not arise.

(d) Requests for transfers are, as
far as possible, considered sympathi-
cally subject to availability of vacancies
and administrative requirements.

Details of Fertiliser Plants Affected
by Power cut

2587. SHRI NAWAL KISHORE
SHARMA : Will the Minister of CHE-
MICALS AND FERTILIZERS be
pleased to state :

(a) whether it is a fact that some
fertilizer plants in the country were
adverscly affectcd by the power cut;

(b) if so, their names and locations;
and

(c) the steps to ensure unintcrrup-
ted power supply to fertilizer plants ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) Yes, Sir.

(b) Names/locations of the plants
are given below @
Limited,

1. Madras Fertilizers

MADRAS.

2. Steel Authority of India, ROUR-
KELA.

3. Fertilizer Corporation of India
Limited, TALCHER.
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" 4. Gujarat State Fertilizer Company
Limited, BARODA.

S. Fertilizers and Chemicals Travan-
core Limited :—

(i) Udyogamandal
(ii) Cochin

6. Hindustan Copper Limited,

KHETRI.

7. Southern Petrochemical Industries
Corporation Limited, TUTICO-

RIN.

(c) Captive power facilities are
being planned or installed as a long
term remedial measure in the plants
affected by unstable power supply.
However, in the short run, the position
can improve only if the State Electricity
Boards are able to supply full power
requirements of the affected fertilizer
plants. As regards the new plants,
Government have decided to equip
them with captive power facilities
right from the beginning so as to make
them independent of the grid supply.

Inquiry Re : Handing over of Singareni
Mines Affairs to Private Dealers

2588. SHRI M. M. LAWRENCE :
Will the Minister of ENERGY be

pleased to state :

(a) whether it is a fact that difficul-
ties are being faced by the authorities
of the Singareni mines that they have
handed over the whole aflairs to over
600 private dealers to take out about
6000 to 7000 tonnes of coal per day;

(b) whether it is also a fact that
authorities cannot handle the goings on
themselves and avoid private agencies;

(¢) if so, the reasons thercfore, are
they incompetent or are thcy unwilling
- to do the job themselves;

(d) in view of perennial lusscs sus-
tained by the mines, whether Govern-

R
el

ment propose to conduct an indepth
inquiry in the goings on in the mines;
and

(e) if not, why ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) No, Sir,

(b) No, Sir.
(c) Does not arise.

(d) and (e) Singareni Collieries Com-
pany Ltd. suffered a loss of Rs. 18.81
crores during 1980-81, earned a profit
of Rs. 4.22 crores during 1981-82 and
accounts of the Company f& the year
1982-83 hive not yet been finalised. The
Compiny is uader the administrative
control of State Government of Andhra
Pradesh. Government of India have no
proposal to conduct an .inquiry into the
Eﬂ;irs of Singareni Collieries Company

td. ‘
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qIgT I & fao gafeq gear a1
SAFEGT Y ATTHY |

Profits Madc by MRTP Companies

2590. SHRI R. R. BHOLE : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) the total profits made by com-
panies rcgistered under thc MRTP Act,
during the ycar 1978-79, 1982-83; and

(b) if there is an increase, reasons
for so much increase in profits ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) The
available figures of profits before tax
rclating to companies registered under
the MRTP Act as on 31st December
of the relevant year arc given below :

Year Profits before tax
(Rs. crores)

1978 712.52

1981 1334.09

(b) there is an increase in the
amount of profits before tax in the
year 1981 over thc year 1978. The
reasons for incrcase in profits are, inter
alia, the continuous iacrecase in the
number of registercd undertakings and
also increase in their turnover.

Occupations Brought Under Purview of
Minium Wages Act

2591. SHRI TRILOKCHAND :
SHRI JAIPAL SINGH
KASHYAP :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of LABOUR AND
REHABILITATION be  pleased to
state :

(a) the occupations brought under
the purview of the Minimum Wages
Act since its enactment;
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(b) whether Government have made
any review to know the implementation
of the Act by the State Governments
and its working; and

{¢c) if so, the dectails thereof and the
measures contemplated by Government
to improve the implementation and the
working of the Minimum Wages Act ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) according
to available information, 239 schedulced
employments hive so far becn brought
under thc purview of the Minimum
Wagcs Act by the States as well as the
Central Government. A list indicating
the names of these cmployments is laid
on the table of thc¢ House. (Placed in
library. See No Lt 6842/83)

(b) and (c) the implcmentation of
the Minimum Wagces Act is kept under
constant rcview by the States and the
Central Goveainment. The enforcement
of the provision of the Minimum Wages
Act have becn reviewed from time to
time in the State Labour Ministers’
Conference which have in the past made
the following recommendation to im-
prove its ecnforcement in the field.

(1) There should be a separate machi-
ne1y for implcmentation of labour
laws in gencral and implementi-
tion of minimum wages in agri-
culture in particular at District
and Taluk levels. Such machinery
should teke the assistance of
Revenuc, Panchayat and other
Departments depznding upon the
conditions in individual States.

(2) Tripartite Committees should be
formed at different levels to over-
sce the implementation of mini-
mum wages in agriculture.

(3) Workers cducation programme be
intensified in rural areas to bring
about an awarcness among the
agricultural workers about their
rights in regard to minimum
wages.
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(4) Steps should be taken to pro-
mote the organisations of labour
in rural areas.

(5) For effective implementation of
minimum wages; the inspecting
machincery should be strengthe-
ncd by involving Blo:k Develop-
mcent  Officers, Tehsildars and
other revenue oflicials,

(6) Effective steps should be taken for
sccuring implementation of mini-
mum wagcs in respect of agricul-
tural workers by strengthening
the inspectorate staff exclusively
for the implemcntaticn of mini-
mum wages in agriculture, devo-
ting spccial attention to those
areas where there is concentra-
tion of agricultural wo:kers who
belong to SC or ST or which are
low wage pockets.

Under thc rnew 20 Point Programme
review end sevision of minimum  wages
in agriculture :nd thcir ¢nforcement
have bcen given special attention by all
States. Since, 1980, almost all the
States have revised ‘min mum  wages in
agricu!ture and there has also been an
¢ppreciable improvement in the enforce-
ment of thcse wuges in the States.
Senior Officers of the¢ Dcpartment of
Labour have also bcen visit'ng State to
m:ke an in depth study about the im-
plementation of minimum wages in
agriculture scctor. So far 9 States have
been visited and deficiencics noticed
h .ve been brought to the notice of the
State Governments concerned. Labour
Bureau under the Dcpartment of Labour
has been also entrustcd with studics
regarding enforccment of minimum
wages in agriculturc in some Statcs.

Allocation for Srisailam Project

259 . SHRI P. RAJAGOPAL
NAIDU : Will the Minister of ENERGY
be pleased to state :

(a) the amount allocated to Srisailam
project this year; and

(b) when this project will be com-
plcted ?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
The approved outlays for Stage-I and
State-II of the Srisailam project in
1983-84 are Rs. 25 crores and Rs. 15
crores respectively.

(b) First two units of Statc-I wcre
commissioned in 1982-83 and the other
two units are cxpected to be commi-
ssioned during 1983-84. The stage-II
of the project is cxpected to be commi-
ssioned in 1985-86,

Demand for Opening of P.C.Os and
Small Auto Exchanges in Maharashtra
Villages

2593. SHRI UTTAM RATHOD :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there is
a demand for opening of public call
offices and SAX (small auto cxchanges)
fiom Oundhe; Sengam, Niwagha, Sarsam
Islapur, Asti and Manatra in Nanded
and Parbhani districts in Maharashtra;
and

(b) if so, the action taken in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL)
(a) Yes, Sir.

(b) The dctails of action taken (latest
position) are given below :

1. Oundhe :

A long distance Public Telephone
exists and there is no demand for
telephone connections.

2. Sengam and Islapur :

Long distance public telephones
exist and small Auto Exchanges
have been sanctioned and thess are
likely to be opened during 1984-85.
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3. Niwagha, Asti and Manatra :

These villages are not entitled for
P. C. Os on subsidized b...is at pre-
sent. The facility would be exten-
ded as and when these become en-
titled for the same.

4. Sarsam :

The proposal for opening an SAX is
under examination.

VYU TARA (TR & wegara §
A5G ) qOT § A& Tgan
w1 TIAY

2594. =it wuare fag w39 :
st T fewe
st srara fag e

3T g qFAT I ITI7 A FqI
FI0 f& .

(F) FqT FIFITF1 71y 4.
BT §E & qeqATA F IATHAY AY
e # afyafaaarsl at arasrd @

(@) 331 3g = & f¥ g5 adax
99 957 4T Afgdrd A wmfwa)
GEAVT & 4000 TIT FY IA1ZAT ITHS
FX St gHIAAT A 07 F foHy 7
AT TG A

(M) #ar ag N a9 s ww
Feqar 7 ofq ag 9T 8,00,000
TIY 1A A7 @ 9T @d fay
I § A J-TMA F AeqATAT 90
foerr sxqa & arfus @a § 7€ gar
ST §; M

(%) afg gi, a1 F91 AIF T gH
TR ¥ 1€ FsFeaqg AT *¥ , AR
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afg gi, a1 qcgady saYr &4t § AN
gfx adl, @ Tu% a1 w0 § 7

qa wmAg § og wer (o
#to go myfawm) : (F) sfeeaa -
T N F TIFIEN 0FF F
geqaie & fag kard aifs awge
fagtaral a1 afaga faawei & a7
F19Y sreaaiw & fou aaifea aq &
g ATAY &1 TH ATE XY @O FT
frorg gfeam efrem gwrdls &
fafwea fawim & sfafafaul 1 7=
g€ afafa svay &1 za1d anfa N
gz & I ¥ Y 3% }E foFrag
Fgt faey &1

(@) T® %7 qgd zATZal &
FEAIqr wogrv 1 gfveag IIENA
TRAT & FEIqIT F qF ORI { A
ATAT AT AT | IF AT TATTAT &
3% f7el, @| AT g1 fefeese arev
31 aferaY #Y AE & Srar A1 Aww
| IS AT J7T QA AT Y
IS F79 AAT §7¢ A1ICIQ ATH
77 avag fwar agr za §fF) @
TV HFT  ATHT 4,000 €90 97 | IH
RTASY Y A T I7 W ¢ | wfes
i & et avyg & qzfagy w0 AAr
FEY qIgT 74T |

(7) faex dYa faw ast & =
AT & Ao o o srEqaAra
§TU g31EAl Y @A 9T fEu Aq
T T QU 7 9FI7T § 1 —

1980-81 7.4] ATE TIQ
1981-82 10.43 9@ TIT
1982-83 18.95 ¥g &9
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qg FAEQATT AT 4,000 FHAfCA
T 3% qfeqrT & gaeay f fafwear
gragefy dF7d QI FVar ) uw
afrare & swga 5 gzedl & amgre
97 A 1982-8, # wfA sufsq wfqad
AFTT 95 TIW @H g | 71 F aHr9-
Fir T I AT F @Y Y
TRAFTY G7FT7 T 919 Tg¥ &1

(9) Sog5T qedt v e ¥
9y gU AYv gafau of fx 915 @
faem -3 forwrag gl fodt §, godaq
971 (¥) § 3feafaa DNfag g &
FATAT AT FE Fiw A a1 gfeaq
ARIT geRdT A AT AT A
JTFIT T |

Large Deposit of Lignite in Rajasthan ~

2595. SHRI VIRDHI CHANDER
JAIN : Will thec Minister of ENERGY
be pleased to state :

(a) whether there are huge depo-
sits ot lignite in Kapurdi-Shiv-Fatch-
garh (Jaisalmer district) in Barmer
district of Rajasthan;

(b) whether it is a fact that Mines
Department of Rajasthan, Geological
Survey of India and Mineral Explora-
tion Corporation of Central Government
are carrying out exploration, detailed
survey and investigation work there;

(c) the progress made by them so
far; and

(d) the time by which exploration
work is likely to be completed ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) The State
Department of Mines and Geology of
Rajasthan has estimated a gross in-situ

reserve of 31,4 million tonnes of lignite
' . RNS-
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from Kapurdi sector. The details of
lignite deposits in Sheo-Fatchgarh in
Barmer-Jaisalmer Districts arc yet to
be ascertaincd.

(b) to (d) Yes, Sir. The Dcpart-
ment of Mincs and Geology, Govern-
ment of Rajasthan, Geological survey of
India and Mineral Exploration Corpo-
ration Limited are carrying out explora-
tioas of Lignite in Kapurdi-Bothia-
Bharka-Sheo in  Barmer  District.
The MEC have commenced drilling
work in July ’83 and is cxpected 10 com-
plete thc woik by November 83, Tho
geological report of MEC is expacted by
early 1984, G. S J. are carrying out
gravity survcy ind probs drilling for
ascertaining the nccessity for intensive
drilling progromme in  the Barmer
District adjoining Kapurdi ficid. DGMR
are carrying out scout drilling in Hira
Ki Dhani and Gurha areas of Bikaner
District. The data obtaincd by the
present drilling opcrations in different
areas through various agencies will be
reviewed periodically and further inten-
sive drilling will be takea up where
necessary. Heace drilling operatioas are
expected to go beyond 1983-84.°

Waiting List for New Telephone
Coanections

2596. SHRI SOMIJIBHAI DAMOR:
Will the Minister of COMMUNICA-
TIONS be pleased to State :

(a) how many : pplicants are on the
waiting list for new tclephone connec-
tions; in DAHOD (Gujorat) and since
how long;

(b) are there any specific complaints
reccived by P & T Department that
thcse new conncctions of telephone
under waiting list arc provided only if
illegal demands of the conceined autho-
ritics are fulfilled;

(¢) if answer for (b) be in affirmutive,

how many compliints have been received
so far and the action initiated and
against whom; and
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(d) when will the new connections of
telephones on waiting list bo provided ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL): (a) 18

applications are on waiting list since
March 1983,

(b) No, Sir.
(¢) Not applicabls:.

(d) About 7 connections are likel'y
to be provided during 1983-84 and the
rest in 1984-8S.

WIOFANISIR, o JeqraA

2597. =t @Y qTATAE :
F1° GUTWGH TN ¢
st feaiRy faegn :

31 @A AW IF&E ROAY g
AN F FI0 T4 7

() sar gz A9 ¥ 3w & sAw
nagT FErfaat a74Y arwAr ¥ afuw
wITT F7 @ 8, afrzh, @r e
Frrfagy w1 = aYvr @97 2

(F) #7T ATFIT T 37 AR FY
i v I7F fawg TrgaEr A §;
AT

(m) afe Ay, A g% Fav Fo0

g7

AT W7 IIE (NI § O
WAt (of Tweer 1) @ (F) & ()
15 TN YT 9 TS JAEAL
¥ ITCT GIAT F ATAITIW H ATHIgH
F Qg & fA0 ATHIT ARIT ATHT
9945 i@ few 1 TR JAATH
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Fex1ew av 1981-82 (FRavaT-agea™)

F QY19 ST FAT 5154 W@
fqes garm 1 ATHIT  GHAT FT F9A
51.829/, & 1 A1AAA-ATT. FATRT T7
favegs faaorl v@q #F1 I AE
73 & fau ¥gy Iz 10 §

Approval to Eastern Gandak Canal
Hydro-Electric Scheme in Bihar

2598. SHRIMATI MADHURI
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that appro-
val has been given for the Eastern
Gandak Hydro-Electric Scheme in Bihar
during the Sixth Plan period; and

(b) The estimatcd cost thereof, the
details of the scheme and when the same
is likely to bec completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Yes, Sir.

(b) The scheme cnvisages utilisation
ofa drop of 5.2 metres along the
Eastern Gorndak Canal in  its initial
rcaches for powcer generation, It invol-
ves construction of a power house with
an installation of 3 bulb type units of
5 MW operating under a head of 5.2
metres, It is estimated to cost Rs, 17.40
crores and is cxpected to be completed
in § years. '

Proposal for Expansion of Fact Kerala

2600. SHRI V. S. VAJAYA
RAGHAVAN Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) whether there was any proposal
for the expansion of the Fertilizer and
Chemicals Travancore Ltd., Kerala;

(b) if so, the details thereof;

-
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(c) whether the work has started;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) and (b) Yes, Sir. Caprolac-
tam Plant has bcen sanctioned in the
montit of April, 1982 with a cost of
Rs. 147,94 crores.

(¢c) Yes, Sir.

(d) Does not arise.

Changes in Telephoue Numbers in North
Avenue, New Dethi

2601. SHRI M. RAMANNA RAI:
Will the Minister of COMMUNICA.
TIONS be pleased to statc .

(a) the necessity to change the tele-
phone numbers in North Avenue; and

(b) whether he is aware that it is
causing a lot of difficultics to the M.Ps
and public who want to contact them ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) The
ch nge was necessary in order to give
relief to the S:cretariat Exchinge which
was heavily loaded.

(b) Thz proposcd number changes
were published in thc Supplementary
Directory issued by the Gencral Mana-
gor Telephones, New Dethi.  Individual
letters were also sent to all the North
Avenue subscribers  whose  telephone
numbcrs were changed.  Telephone calls.
coming to the o'd (37 level) numbers.
are intercepted and the caller is infor-
med of the change in number.

The transfer of numbers were done
in the larger intcrest of the subscribers
and all possible stcps have been. taken
to minimise the inconvenience to the

subscribers,
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Report of Energy Conservation

2602 SHRI AMAL DATTA : Will
the minister of ENERGY be pleased to
stato ;

(a) whether the Energy Advisory
Board have received report of the work-
ing Group headed by Shri D. V. Kapur
on “‘Energy Conservation” and the re-
ports of its sub-groups; and

(b) whether the Energy Advisory
Bo.rd headed by Shri K C. Pant has
also appointed a Panel on Energy
Conservation ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) :
(a) No, Sir.

(b) Yes, Sir,

Qorrre & farg fagre & <t & wife-
aTHY WP FT wq TqTAI
®) HEqTR

2603. =it forr waT@ W FAT
@ W gata &) ag aqm N g
3 {5 a1 @vF17 I ag 9AT & fF
AR AT ITTOA F AT F I
AAFT T dF> 7=t faor 7 2y ard
o1 rfgardy asigT TN 1Y AT
#fafwea Y ¥ sx g § 7

W WX gt wwEw § usa
At (s wHEIT) ¢ UIAT AT AW
§ wfast g1 fagre @ efraor o=
GATT A AEGTH FI F q A W97
T F1 g1 & af § i« fagr
q IEqE FX JIr Fifgardr safaFy
N &I F T A q90G ATFE GIHIT
& 919 I9T=g AT § |
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2604. it fasra $qX aTRA ¢ AT
fafa, g =T swgAY w19 FAT A
qATY aY 7 47 {7 ¢

(%) Far ag a9 g fx aqrar &
1T § uHIfgwre g qg) #¥ ¢ §
g71av afg g a1 TE §;

(®) afz gt, a1 ag 1947 N
JAAT ¥ 1952, 1657, 1962. 1967,
1972, 1977, 1980 317 1983 & ast ¥
A ¢S K gf afg #1 eqtar aan

2

(1) = Fafqay gror gvET Ay
fraar #T a7 = sra1 fEay SmaT
g g; AT

(%) Far F7F17 §1 faqrr g%
wtfaa 416 #v fagfag a3 #1
N7 afz g, a1 gl satr Fan
g7

fafa, sma ol st w19 w5
(= A wtE@) 0 (F) F (9)
Fqfera g7 oFfra & o1 @ @ oF
JAIMY q37 F 92 97 G8GA T
&Y FTAAY |

Royalty on Natural Oil

2605. SHRI ' UTTAMBHAI H.
PATEL :

SHRI CHITTA BASU :
SHRI SONTOSH MOHAN

DEV ; -~

Will the Minister of

ENERGY
be pleased to state : .

(a) whether it is a fact that the
Union Minister of Finance, very recently
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at Gujarat has stated that the Union
Government was . considering  the
demand of Assam and Gujarat for rais-
ing the rate of royalty on natural oil
found in the two states;

(b) if so, the details thercof;

(c) whea the decision is likely to be
taken and how it will be effective;

(d) what is the Royalty fixed at
present and given to both the states; and

(e) how much increase has becn
sought and demanded by Gujarat and
Assam ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM & IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA) : (a) and (b) During his re-
cent tour of Gujarat the Union Fmance
Minister in reply to one of the question-
ers had said that the question of raising
royalty on natural oil in Assam was
under consideration and the final deci-
sion would apply to natural oil produced
in Gujarat also,

(c) It will take some time to take a
final decision in the matter.

(d) at present the rate of royalty
payable on crude oil to the states is
Rs. 61/- per metric tonne.

(e) Government of Gujarat has re-

quested that the rate of royalty should.

be fixed with reference to the interna-
tional price of crude oil. The Govern-
ment of Assam have requested that the
revised rate of royalty shou!d be Rs,
400/- per tonne.

gaferea feafan que ifaw
fwem, avag

2606. =t frgiewr fag : AT ww
Wi qrate W e feafan g
§¥fq faew, avas ¥ 9 § 22 A4,
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1983 & Farvifea weq g&ar 3927 &
SUYF §IY ¥ g IITA HY FC
FLq f ¢

(F) avF17 7 uafeezq feafqa
s ifqn faeg, Fraf Y N7 27
FHATT ST AT QAT F 8460
7T aq1 FA91<) wfasy fafg & 3.43
M@ €T F AT & faq FAT F14-
qrgr Y g AT ¥ wiwal fray gug
¥ JqF g AT FY AT E;

(@) FaT ATHIT T g7 A1A9Y )Y
w31 ¢ Fs STdad Fegdt ¥ R
e g1 W@ § M Ia% feard?
ALY F1 yaw & fowre w@dt § qqn
fasy w7 Y sraradt § a97 & fAq
Seqrgqd # FA oArAr frwng 0 g
T

() FFAA F1 gw @9q wifew
Seqrzd feaar § &Y sar a8 gearzq
Afu®} $¥ qqq  F€AT F AT A

27

o wtr gaata W@ (o A
qifew) ¢ (F) & (7) FAT THFA ¥
ST TEY & AN AAT GHT AFANT 7Y
JF 9T 7@ &7 J1CA |

Action taken on 43rd Law Commission’s
Report on Offences against National
Security

2607. SHRI BAPUSAHEB PARU.
LEKAR : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state ;

(a) whether Government have de-
cided not to proceed with the imple-
mentation of 43rd report submitted by
the LAW Commission on 31st August,
1971 dealing with offences against the
national security; and
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(b) if so, the reasons therefor ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a).and (b) The Forty-third Report of
the Law Commission pertaining to the
offencces against national security also
encloscd draft of the National Security
Bill. It has bcen decided not to pro-
cess the Naticnal Security Bill for the
reason that a substantial portion of the
recommendiations made in  the said
Report and the Bill rclated to amend-
ment to the Indian Penal Code. The
Indian Penal Code (Amendment) Bill
1978, was introduced. The samc s
passcd by thc Rajya Sabha lapsed on
the dissolution of the sixth Lok Sabha.
The question of undertaking legislation
on the lincs of the lapsed Bill and cer-
tain other suggestions is under consi-
deraticn. It Las, howcver, been decided
not to procced with the proposal for

the amendment to the official secrets
Act.

Increase in Production of drugs

-608. SHRI R. P. DAS : Will the
“Minister of CHEMICALS  AND
-FERTILIZERS bc pleesed to state :

(a) whether it is a fact that the
production of drugs has registered a
- significant increase in thc recent past;

(b) if so, what is the corresponding
reduction in the price of the life saving
essential drugs; and

(c) the steps taken by Government
to ensurec quality and purity of the
drugs produced ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
*RATH) : (a) There has becn overall in-
crcase in the production of bulk drugs.
Regarding individual bulk drugs in
accordance with the demand, the pro-
duction of certain bulk drugs has subs-
tantially-gonc up whereas the production
of certain other bulk drugs have regis-
tcred a decline.
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(b) The prices of bulk drugs are stu-
dicd from time to time by -the ‘Burewau
of Industrial Costs and Prices. ! The
prices: are fixed keeping in view «.the
achievable production which is related
to installed capacity. Overall increase
in production is achieved by new licens-
ing also. So overall incrcase need not
necessarily bring down prices. Where
there is considerable production of
individual drugs by compcting parties
price reduction such as in the casc of

Trimethoprim and Sulphamethoxazote
have been achieved.

(c) Quality control in drugs is excr-
cised under the Drugs and Cosmetics
Act, 1940. Bcfore any drug is allowed
to be marketed, clearance in regard to
quality and standards is necessary- pre-

requisite under the Drugs and Cosmetics
Act, 1940,

TAUA H @AV Q1T T G941 FHY

2609. it ATtAZ AFAEAT [ -FAT
Hat 71 a7 aqF Ay FUF 5 .

(%) TATTE 3 FAT THE Y AT
&Y ag7 wfg® A9 G4 F FEOEW
g faax sfroraeawT IyaEaEg 1
g1 wgra @ a7 famver adY fas +g

&

(@) IATIA %1 49 L AL
foad wq fasozs fag @@ 9 Y7 g
feaq fao o1 <@ §; 41

(T) |FZHTT JATTT & Y A
7 fagved A faafaa aqfa gf-
feaa 537 & fau ag1 F39 337 @

g ?

FAT Waraa & Q@t{eraw faamr ¥
g /At (st it W faw) o (F)
TERT@EN FiT qaa H S q03 Y
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gE RN FgUFE F fr warEn
wgamar ¥ faedft @ fad=T A9
F FT20 IV F ZIA G A B 9Yo
o wealrd ¥ & FAY WEN § | TAF
afafoaq AT MgAmEr & GiE-
fer /g e WM 4t foraw qfe-
UITEAET TH% AR vEA ¥ 6l A
7 FIar s |

(3) faga & AT & TAUT 1
i fagord A7 FeArd faEe wT

CAR

AT, 1983 3.14.734
%799T, 1983 2.85,834
a1, 1983 3,10,684
SI9A, 1983 3,13,645
a3, 1983 2,43,868
7, 1983 1,81,545

e § @ 1 § fr @ v A
¥ g8yt & 2Yvra gearg ¥ FHY TE |
AT ‘a'rw{a'rr g (%) § fe@ aw
FILOT T I |

() FrAiET AEAWAT 4 IR
Tdo qro SYo AT F1 ga: Farda
FTH F A0 GeTIN FIA I3 AT 4
feast a7 arefar g97 F 09 F
F qvarq faafreq f+ar 1 w@r 47 |
T QA garg § IwAEarEt
T FA F T IT § FAIT M-
wrar givT GifeT stew o+ w1 wLU
frprgad & gma &+ faar gt ar )
q9 To dYo FiTo &I &1 23-6-83
F1 g7 e foear worr ar ) feafa ®
-1 QAT g1 @M 2 | #7174, 1983
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& Aq qAF A 1 GIATFT FATH X
faq geas warg feg a1 @ &

Agreement Between Hindustan Lever and
Lipton to Avoid Restrictions of
MRTDP and FERA

2610. SHRI INDRAJIT GUPTA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plcased
to statc :

(a) whether the reported agreement
between M/s. Hindustan Lever and
M/s. Lipton Co., both subsi-
diarics of the mu'tinational Unilever,
has becn approved by Government;

(b) whether the agrecement would
enable Hindustan Lcver to avoid the

restrictions of the MRTP Act and FERA;
and

(c) whether the rights and  interests
of Hindustan Lever Sharehoidzrs and
employees are being prejudiced by trans-
fer of profitzble production units to a
losing concern like Lipton’s ?

THE  MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) : (a)
Prcsumably, the Hon’ble member is re-
feriing to the proposal of Hindustan
Lever Ltd , for transfer of its certain
undertakings to Lipton India Ltd., as
refeired in the company’s annual report
for the yeur 1982. If so, neither any
approval in this rcgard has been sought,
nor accorded by this Department.

(b) No, Sir,

(c) The proposal for trunsfer of the
undertukings aforesaid, is reported to
have bcen approved by the shareholders
of the compuny in its annuil gemeral
meeting held on 24.6.83. In the expla-
natory statement to the notice conven-
ing the gecneral meeting of the share-
holders, it has, inter alia, been stated
that “‘arrangemcnts have been made
with Lipton India Ltd. that the services
of employees in both management 2nd
non-management cidre in the under-
tekings in question will be transferred
to that company unbroken and with pro-
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tection for their existing terms and con-
ditions. The transfer of the undertakings
would thus not cause any hardship to
the employees concerned.”’

gareo Afa

7611. S TAATAATT TEAT © FAT

guAT WC smrew 7Y a7 a9 A
FI7 F47 5

(%) a1 ag a9 & f& 94% w7
qg ¥ € 97 A TITC AN

(@) afz gi, @ asgaar sarq
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(7) 7€ Afg a7 K77 F A
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AT AT AT HXAT § q9qT
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(&) Nz () w97 TEY I3 |

Extension of Telecommunications Facili-
ties in the North-Eastern Region

2612. SHRI BAJU BAN RIYAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government are consi-
dering to cxtend telecommunications
facilities in the North-Eastern region,
. which is the most backward area in the
couatry,

(b) if so, when and the details there-
of; ’

.(c) is there any progress madec so
far;

(d) if so, details thereof; and

(e) if not, the reasons for the delay ?

AUGUST 9. 1983

Written Answers 108

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI V. N. GADGIL) : (a)
Yes, Sir. .

(b) The scheme is already under im.
plementation. The details of the pro-
posed schemc during the 6th Five Year
Picn are given below :

Name of the Number to be
scheme added
1. Long Distance Public
Te¢lephones. — 330
2. Telegraph Offices. — 330
3. Telcphone Exchanges — 60

(¢) Yes, Sir.

(d) The progress made during the
first three years of the current plan is
given below :

Name of 1t he Progress
scheme made
1. Long Distance public
Telephones. — 80
2. Telagraph offices —_ 8

3. Telephone Exchanges — 42
(¢) Does not arise.

Film on the Life of Tipu Sultan

2613. SHRI G. M. BANTWALLA :
SHRI SUBHASH YADAV :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether there is any proposal
under consideration of Government to
produce a film on the life of Tipu
Sultan, a great freedom fighter on the
lines of Mahatma Gandhi;

(b) if s0, by what time it will be
ready for screening; and

(c) financial implications thcreof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATI(ON AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) No one has approached the NFDC
for making a film on ‘Tipu Sultan’ and
there is no proposal under consideration
for producing a film on his life.

(b) and (c) Do not arise.

Extcnsion of Telecommunication
Facilities the Rural, Backward,
Hilly and Tribal Areas

2614. SHRI ZAINAL ABEDIN ;
Will the Ministrer of COMMUNICA.
TIONS be pleased to state :

(a) whether there is any pro-
posal for extending the telecommunica-
tion facilities in the rural, backward,
hilly and tribal areas in the country;

Written Answers SRAVANA 18,
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b) if
thereof;

so, when and the details

(c) is there any progress made so
far; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 V.N. GADGIL) : (a) Yes, Sir.

(b) The departmental policy for
provision of telecommunication facilities
on loss basis at category stations which
includ-s backward, hilly and tribal areas
is already under implementation. This
Policy is placed at Annexure-I.

(c) and (d) Yes, Sir. 6597 Long
Distance Public Telephones and 6692
Combined Offices (Telegraph Offices)
have been provided during the first three
years of the current Five Year Plan
in category stations including hilly,
backward and tribal areas.

Anpexure-]

Policy for Provision of PCOs on Loss Categories of Stations

1. District Headquarters.

&)

Sub-Divisional Headquarters.
3. Teshil Headquarters.

Sub-Teshil Headquarters.

Block Headquarters.

o »o»

more in backward or hilly areas.

Places with g population of 5000 or more in ordinary areas and 2500 or

CONDITION FOR PROVSION OF

PUBLIC OFFICES.

CONDITION FOR PROVISION OF
COMBINED OFFICES.

Will ba provided progressively irres-
pective of loss and without any
condition of minium revenue.

Will be provided progrssively irres-
pective of loss and without any con-
dition of minimum revenue.

7. Places with police Stations under the charge of an Officer of the rank of a

Sub-Inspector of Police or above.

The anticipated revenue should be at
least 259, of the ARE (Annual

' The anticipated revenue should be at
least 257, of the ARE in ordinary
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1

2

recurring expenditure) in ordinary
areas, and 159, of ARE'in backward
areas, and10 9 of ARE in hilly areas.

8. Out of the way places.

(a) Should be beyond 40 Kms. (Radial
Distince) from an cxisting cxchange.

(b) The anticipated revenue should be
atleast 25%, of ARE in ordinary areas,
15% of ARE in backward areas &
109, ARE in hilly arcas.

9.* Tourist/Pilgri nage
townships.

(a) The anticipated revenue should be

at least 25% of ARE in orrinary

areas, 15% of ARE in tackward arcas

and 10% of ARE in hilly areas.

10 All other stations.

On the basis of fin .ncial viability or in
the case of loss onrcnt and quarantee
basis

centresfagricultural/irrigation/power

ward ‘areas, and 10%, of ARE in
hilly areas.

a. Should. be beyond. 20 Kms
(Radial Distance) from an existing
Telegraph Office.

b. The unticipated- revenue should
be at lcast 25% of ARE in  ordi-
nary areas, 15%, of ARE in back-
ward arcas and 109 of ARE in
hilly arcas.

c. The anticipited loss should not
excced Rs. 2000/- p.a. in ordinary
areas and Rs. 5000/- p.a. in back-
ward/hilly areas.

project sites

(a) The anticipated revenue should
be at least 25% of ARE in ordinary
areas, 15% of ARE in backward
arcas, and 109, of ARE in hilly
areas.

(b) The anticipated loss should not
excecd Rs. 2000/- p.a. in.ordinary
areas and Rs. 5000/- p a. in back-
ward/hilly areas.

On the basis of financial viability or
in the case of loss on rcnt and-
quaranlce basis.

Note : 1) A. For considering the population figures, the population of the+
town or village alone should be¢ tiken into account and not
that of-a group of towns or vill. ges except in the casc of tribal+
arcas where a group of villages within: a radius of 10 Kms.
from a ccntral village, can be considercd. No two public
Telephones can be opened under this rclaxed condition within
a distance of 10 Kms. from each other.

B. When identifying important central villages for provision of Public

Telephones, prefcrence will'be given in the following order :
(i) - - Tribal Development Block Headquarters
(ii) Places where LAMPS (Large Sized Multipurposc Co-operative

Societies) arc established; and

(Giti) Centres identified by the local Tribal Dcvelopment Departments for
development of rural industries and/or. irrigation projects for intensive

agricultural development.

2y No "Telcgraph™ Office should be opemed on.loss if another telegraph i
pffice is already working within 8 Kms::of the proposed office,
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Losing of Jobs by Indian Labour in
Gulf Countries Due to Fall in Oil

Prices
2616. SHRI BRAJAMOHAN
MOHANTY : Will the¢ Minister of

LABOUR AND REHABILITATION be
pleased to state :

(a) whether Government are aware
that on account of fall in price of oil,
developmental activities in Gulf Coun-
tries have slowed down resulting in
number of Indian labousers to losc their
jobs;

(b) if so, whether Government have

made any estimate of number of
workers to be thrown out of job and if
%0, country-wise figures; and

(¢) whether Government have
proposal for rehabilitation and alter-
native employment for the thrown-out
labourers, and if so, details thercof?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
VEERENDRA PATIL) : (a) Govern-
ment are aware that on account of fall
in oil prices, decvelopmental activities
in many Gulf countries have either
slowed down or are being re-scheduled.
However, reports from our Missisons in
th:sc countries indicate that the cffect
of this on Indian labou ers employed
in these countries is marginal and it is
not expccted that many Indian labourers
would lose their jobs befure completion
of the contract period.

(b) Since the number of Indian
labourers to losc their jobs is not ex-
pccted to be substantial and no retren-
chment proposals from  private
employers have ever bcen received, a
realistic estimation of the number
cannot be made.

(¢) No, Sir.

feet wive witialt aur siaite foeit &
T & awg ¥ qfvadq

2617. = q‘%\a qq q@t ; F4T
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oA WX quIeer 9REY g 99 &Y
FI7T FI fF :

(%) 7ar edifasa g7 feard s
@ feedt, ANt Far semw A
feent & gar7wr & gqma aug ¥
gfradq 7= w1 F1E gEq1T TFIT
F fagrorta & aifs frew g.-0 @o
90 7%, ¥I7 fr g Aumg &, ;=Y ¥
FATT 10.30 Ao To qF AT R;
T

(F) FAT AFATA AT HATYIT §
7 gad nfraqga 73 g AW
fFm 57 g & 7

AT W TETO WA W qA9qT
wadla w1q faam d 99 e (0
afeaw q) @ (F) N7 (@) TN
FIFA & 97 § qfvadqy @ &
g9 fagraredta § 1 A w9 feent
¥ a7 afgg svg FIgwAt F 97
qT AT 9T AFAT & |

Fire in the Kothar Washery

2618. SHRI AJIT KUMAR SAHA:
SHRI KRISHNA CHAN-
DRA HALDER :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government expect any
sabotage in the fire to the Kothar

washery;

(b) if so, the action initiated by
Government to nab the culprits of the

action initiated;

(c) if therc was no sabotage, the
reasons for the fire; and

(d) remedial measures taken by the
Government to prevent the Qccurrence
of such incidents in future?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) to (d) Asa
result of fire in the belt conveyors of
gantry between the raw coal secondary
crusher house and raw coal bunker
house at the Kathara Washery on
20.5.83 a portion of the gantry colla-
psed. The Enquiry Committee consititu-
ted by the management to determine
the causes and circumstances leading to
the fire and collapse of the gantry could
not come t> any conclusion about the
exact location and sources of heating
or fire and also could not conclusively
determine the exact cause and mode of
gantry collapse. The Enquiry Committec
has made some suggestions for prevent-
ing such accidents, and they have been
brought to the noticc of CMD's of all
coal companies.

Role of MRTP Commission in cxpansion
and setting up New Units

2619, DR VASANT KUMAR
PANDIT : Will thc Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the role of the Mono-
polies and Restrictive Trade Practices
Commission has been grossly diluted
over the last 2/3 years.

(b) how many c¢pplications were
examined from MRTP companies for
(1) substantial cxpansion of c.p..city,
(2) setting up new units (give figurcs for
1980-81, 1981-82 and 1982-83);

(c) of the above, how many were (i)
approved, (ii) rejected, (iii) kept pend-
ing, and (iv) withdrawn or closed in
each year;

(d) how muny of the above in each
year were referrcd to the MRTP
commission under section 21 of the
MRTP Act for assessment and remarks;
and

- (e) whether the atteation of Govern-
ment has been drawn to the Annnal

AUGUST 9, 1983 |
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Report of the Ministry on MRTP Act
being grossly diluted and to the Justice
Rajinder Sachar High Power Committee
criticising the attitude of Government
on this report ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) No,
Sir. The role of the MRTP Commissi'on
is clearly spcit out in the MRTP Act,
1969, and the same position continues.

(b) and (c) A statement containing
the requisite information is annexed

(d) The numbecr of proposals relating
to section 21 only of the MRTP Act
which were referrcd to the Commission
is as under :

1980-81 - S
1981-82 -
1982-83 - 4

In addition 11 applications wunder
Section 22 of the Act were also referred
to the MRTP Commission for their re-
commendations during the same period.

(¢) The intention of the Hon. Mem- °
ber by the expression “to the Annual
Report of the Ministry on MRTP Act
being grossly diluted’’ is not quite clear.
Apparently, his intention is to suggest
that the MRTP Commission is not being
made to play a significant role in rcla-
tion to references undcr Sections 21 and
22 of the MRTP Act. In this connec-
tion, it is truc that the Sachar commi-
ttee in its report has made recommenda-
tions suggesting compuo sry refcrence
of certain types of cases to thc MRTP
Commission. This was also cndorsed
by the commission in its report on the
functioning of the MRTP Act for the
year 1979, In this regard, Govern-
ment is pursuing a pragmatic approach
and whenever there are serious objec-
tions or clashes of interests or the small-
scale or public sector angles are invol-
ved or there are overriding  co1sidera-
tions of public interest, proposals are
referred to the Commission. However,
references without due justification will
only add to delays and eventually add
to the cost of projects which could be
counter-productive.
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faeeht, werwar wiT arad § gl
IFT 9 TARH
2620. * WA TV IS ©
s TIAATY AIART TR ¢

st e fag
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G} F1 gg T4 97 JTT F frav
STar g AT AT Y7 9T uF A A q
afgT F1E o EArwIT @NF AE BT
ST 8 |

(1) s agh

(%) &ar @ 7 afys gure 717
% fau stravas ITrg 9gy & %7 faa
g § AT ST 97 FIGTE T WY |
3% ¥ ¥% 3977 farafafas § : —

(1) graY &1 9d1 WA 79T FAT
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¥R T F F fAw s,
grafax v Mo FfaS) w11
31g uHT i 1 Es v faay
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fagrar a1 w@r & aifs oo
gfaged g 7§ aw.gr @n
qE |

(3) sfa® Feaar am & fao sfq-
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feg o1 7g €

(4)"a‘rrﬁ FY &1 FH § FH @A
F fog ITN4ATAY § Frateogl
FIF ST ATY F g3
geqaes 319 ik amé o
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. a¥ am 9T Wfasa ffa &
32 w18 Tqy & fw awTa

2621. St TFATA HAHT WIEAT ©
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(F) 3T FTFIT F1 o717 foATF,
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qifew) : (F) N, gF | FHAY afqey
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W 6 9% Ia #Y AT awrar

(M) fafe ¥ BIgFT I TA
ggeal & gy ¥ FIrQ wfqsy
fafg Arsar & FeqAA AT X1 SAF
famsr®t & A gwrar ifw F @R
gu ol farafafaa gz as fagzmar e

We:—

(1) =afaxi I A9 § FrEqT ¥

- age frg e, gvA swr A
feg 1o FaaIfval & fgea &
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F FAAY  wfaex  fafw
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(2) fog @1 aF fAawT @
Sa% fgew 1 fwarA wrra
giIaT g, 3T A1 % ag
gzeg Y 2 fear qrar g &<
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() aFrar ufw FY sEy F
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& fasqreq, sgrgEga § 9% qraSy &
fagzra srfe 9T fAstT F2dt &

Capacity Utilisation of IDPL Rishikesh

2622. SHRI HANNAN MOLLAH ;
PROF. RUPCHAND PAL ;

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the capacity utilisation of the
Rishikesh Plant of Indian Drugs and
Pharmaceuticals Ltd;

(b) the utilisation rate;
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(c) if it is under-utilised, the reasons
for the same; and

(d) Government’s plan for full utili-
sation of the Plant ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) 1a) and (b) Percentage capacity
utilisation of the Indian Drugs &
Pharmaceuticals Ltd. (IDPL), Rishikesh
Plant during the last three yc-rs has
been as under :

1980-81 1981-82 1982-83
Bulk
Drugs 73" 49.3 58.0
Formula-
tions 60.5 81.6 78.6

The total value of production in
Rishikesh plant in 1982-83 was higher
than that in 1981-82. The value of
production in 1982-83 was Rs.47 crores
as against Rs. 37 crores in 1981(-82.

(c) and (d) The reasons for under-
utilisation as rcported by IDPL are as
follows :

(i) The Rishikesh plant was origi-
nally based on USSR technology. In
1977 a collaboration was entered into
with M/s. Farmafin of Italy for up-
dating some of the technologics and also
securing technologies for a few new pro-
ducts. In 1980-8! as well as 1981-82,
the production bascd on the new techo-
logy was being established.

(ii) The production of some of the
items could not be increased due to
market constraints.

(iii) In 1982-83, due to large scale
imports of Oxy-tctracycline Hcl. the
production of Oxy-tetracycline was re-
ported to be affected. Similarrly, the
production of Tetracycline "was affected
as Tetracyciine Urea Complex was being
imported under OGL c¢ven though the
import or tetracycline was canalised. In

AUGUST 9, 1983
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the light of those reports, import policy
was modified so as to include Oxy-tctri-
cycline Hcl. in Appendix-4 of the Im-
port Policy. The Chief Controller of
Imports & Exports also clarified through
a circular that Tetracycline Urea Com-
plex would not be allowed to be impor-
ted under OGL ond that it would be
trcated as a canalised item like Tetra-
cycline. Following reports that Vitamin
B1, a canaliscd item, and being produ-
ced by IDPL. Hyderabad, was bcing im-
ported as Bctabion Mononitrate, instiuc-
tions were issucd to the Collectors of
Customs not to allow import of Beta-
bion Mononitrate. Reports received from
all the Collectors of Customs indicate
that there have been no imports of
Vitamin Bl as Betabion Mononitrate
subsquently,

The production performance is re-
gularly monitored by the Govt. to assist
the comp.iny in taking steps to increase
the production and sales. A plant wise
action plan has been preparcd by the
company and the progress is being
reviewed.

Proposal of Drugs Council to Review
Policy, Pricing and Licensing etc.

2623. DR. KRUPASINDHU BHOI:
Will the Minister of CHEMICALS AND
FERTILIZERS b= pleased to state :

(a) whether the Drugs Council pro-
pose to review policy and pricing, licen-
sing and export promotion;

(b) if so, the steps proposed to be
taken by the National Drugs and Phar-
maceuticals Development Council in
this regard with the number of working
groups formed and their conditions and
terms of reference and the time by which
they are likely to submit their reports;
and

(c) how far the steps proposcd to
be taken are likely to go to achieve
objectives of increased production and

making available drugs at cheaper pri-

ces to the consumers ?



128 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) National Drugs and Phar-
maccuticals Development Council would
review the various facets of the Diug
Industry inter alia including, policy and
procedures, Industrial approvals, plan-
ning, cxport promotion ctc.

(b) Three Working Groups arc be-
mg constituted for the purpose. Stcps

have been tuken to constitute such .

Groups along with their terms of refe-
rence.

(c) Government is committed to
make available medicines in adequate
quantity at fair and reasonable prices
to the consumers.

Export of Indigenous Crude

2624 SHRI MADHAVRAO : Will
the Minister of ENERGY be pleascd
to state :

(a) the estimated quantity of indi-
genous crude proposed to be (i) cxport-
ed, (ii) and refined within the country
during 1983-84; and

(b) what is the extent of crude
likely to be imported during 1983-84
and what is the estimated amount of
the difference in cost of the crude to be
exported and that to be imported,
freight and shipment charges being in-
cluding in the case of imported crude ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PETRO-
LEUM & IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA) : (a) As per present esti-
mates it is proposed to export about
¢.8 million tonnes of BH crude oil
during 1983-84. The total quantity of
indigenous crude oil to be refined in the
country during 1983-84 is estimated
at about 20.5 million tonnes.

(b) During 1983- 84 it is proposed to
import about 14.1 million tonnes of
crude oil, valued at about Rs. 3034
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crores. The value of the exportable
surplus of indigenous Bombay High
Crude is cstimated at about Rs. 1454
crores.

TGN FT Q1IN
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2. T grary ¥ feg 70 Iqray &
qfiorraeger fiw gfear fao atw
famy@t Fifagara s9Ar fao & Frad
* FeTrEga § g, 1083 & 3fg N
gafa g & &7 Sear3d 423 9@
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TH FHT 97 |

Glass Production Hit by Shortage
of Coal

2626. SHRI CHITTA BASU : Will
the Minister of ENERGY be pleased to
state

(a) whether it is a fact that pro-
duction schedules of glass production is
likely to be hit in the current year due
to shortage of coul of right quality; and

(b) if so, what steps have since
been taken to me=t the situation ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) and (b) Mostly
glass industry uses furnace oil as
medium of firing. There are however,
a few units using coal as medium of
firing. In respect of such industries
using high grade coal mainly from
Raniganj, thc demand could not be met
in full as production of such coal was
affected by shortage of power, absen-
teeism of workers and law and order
problems in the Eastern Region. How-
ever, necessary steps have been taken to
bring about improvement in power
supply from DVC and in law and order
situation with the assistance of the State
Governments concerned, so that pro-
duction can be increased,

¢
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Silent Valley Project Report

2627. SHRI H.N. BAHUGUNA :
Will the Minister of ENERGY be
pleased to state :

(1) whether Government have seen
news item on the Kerala Silent Valley
project Report by the Joint Committec;
and

(b) ifso, what corrective steps are
taken/proposed to undo the damage
already done to the ecology and cnvi-
ronment of the Silent Valley ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) Government are aware of the
reports appearing in the newspapers
from timec to time regarding Silent
Valley Project. The report of the
Centre-State  Committee under the
Chairmanship of Prof. MGK Menon
has beeen submitted to the Prime
Minister and the Chief Minister of
Kerala and the same is under cxami-
nation.

Setting up T.V. Centres

2628. SHIRI AHMED MOHAM-
MED PATEL : Will the Minister of
INFORMATION AND BROADCAST-
ING be plcased to state '

(4) the number of T.V. centres and
relaying statioys functioning in Indiu;

(b) thc number and details of T.V.
centres which are under construction
and the progress made and the reasons
for delaying the coustruction; and

(¢c) whether there
to .start more T.V.

is any proposal
stations or T.V.

L
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relaying centres by the end of year, if
so, the detﬂails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHHRI MALLIKARJUN) :
(a) At present, Doordarshan net work
compriscs of 7 full fledged Centres, 14
Relay Centres (including 3 interim set
ups) and 20 Low Power Reldy Trans-
mittcrs,

(b) Durin: the Sixth Plan period, 4
full-fledged TV Ceatres at Bungalore,
Ahmedabad, Trivandrum and Gauhati
and eight Relay Centres at Kasauli,
Muishidab.d, Kodaik:al, Asansol,
Vijayawada, Cuttack, Varanisi and
Pannji arc b:ing sct up. In addition,
under INSAT TV Utilization Scheme
TV Relay C:ntres with limited editing
and cupsuling facilities are being set up
at Ranchi, Rajkot, Gorakhpur and
Nagpur during this plan. At Bangalore,
Negpur ¢nd Panaji an interim  service
has already started. Also low power
TV Relay Centres ar¢ operating at
Trivandrum and G:ouhati. A statement
showing thc progress made about cons-
truction of these ceatres is cnclosed.
There has been no dslay in construction
of these centres cxcept at Bangalore
where construction work has bcen h:ld
up bec:use of problems conaected with
land acqu sition, ’

(c) It is proposed to commission an
interim TV scrvice with 1 XW Trans- ~
milter ou.put at Allahabad with effect
fiom 15th August, 1983, Interim TV
Set-ups are also expected to bz commis-
sioned at Ahmedabad and Asanso! by
the end of 1983-84,

‘
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Expansion All India Rudio Network
2629. SHRI G. NARSIMHA

) REDDY :

XAVIER ARAK-
KAL :

SHRI

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the ex-
pansion of T.V. network is causing a
setback to the programme of expansion
of AIR network in the country;

(b) if so, what are the plans for ¢x-
pansions for TV and Radio during 1983
and 1984 year-wise; and

(¢) the names of the places to be
covered by cach ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No, Sir.

(b) It is proposed to set up 7 AIR
transmittess in the year 1983 and 11
_ transmitters in the ycur 1984,

In terms of the approved Sixth Plan
and the Social plan for TV e¢xpansion,
26 High Power T.V. transmitters and
118-Low Power Transmitters are pro-
posed to be sct up before the end of thz
Sixth Plan period, i.c. March, 1985,

_(¢) A statement is laid on the Table
of the Sabha. [Placed in Library. See
No. LT-6843/83].

L4

Proposals on Electoral Reforms for
L Al'nending th‘e "Constitution
2630. SHRI K. MALLANNA * Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

&
-

(a) whether it is a fact that Govern-

ment have taken a dccision to make
ERINY 4

ST )
Eat- Y R
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comprehensive electoral reforms before
the next Lok Sabha Elections;

(b) whether Government have cxa-
mined the proposals requiring Constitu-
tional amendment sent by the Election
Commission; and

(c) if so, the details rearding the
recommedations so far b:ecn made by
Election Commission in this rcgard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) and (b) Various proposals relating
to clectoiul reforms arc presently under
consideration of the Cabinet Committec
on Electoral Reforms. There are numc-
rous proposals having far reaching
implications covering almost the entiro
spectrum of electoral law, and rcquiring
contitutional amendments. Deccisions on
the proposals would, thercfore, require
careful consideration of their full im-
port and implications. It is,  therefore,
not pos sible to say whether it will be
possible to arrive at dccisions and then
implement them before the next elccs
tions to the Housc of the people.

(c) Dectails of proposals relating to
electoral reforms reccived from the Elec-
tion Commission {fiom time to time
werc laid on the Tablc¢ of the Housc in
reply to Lok Sabha Unstarred Question
No 5754 for 5.4.1983.

Action taken on 6 nd Law Commission’s
Report on workmen’s Compensation Act

2631. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be plecased to state :

(a) what follow-up actions were in-
tiated on the Law Commission’s 62ad
Report which deals with Workmen’s
Compensation Act, 1923; and

(b) if no action waus initiatcd, the
reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
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(SHRI: JAGAN NATH KAUSHAL):

(a) After the Sixty-second Report of

the Law Commission on the Work-
men’s Compensation Act, 1923, was
rcceived in the Law Ministry, a copy
thereof was forwarded to the Ministry
of Labour who are administratively con-
cerned with the subject matter of the
Report. The Ministry of Labour circula-
ted the Report of the State Government
in November, 1976. The rccommcenda®
tions were also forwarded to the Cen-
tral Organisation of Employers and
Employces for comments. After cxamin-
ing the comments received from the
State Governments etc., draft Note for
the Cabinet for amendments to the said
Act was prepared. The same was cir®
culated 10 the Ministries/Departments
o1 31st August, 1980 for ccmments.
The proposals for amendment are now
at an advanced stage.

(b) In vicw of the answer to part

(a) of the qussiion, this does not arise.

Ialdia Fertilizer Plont .

2632. SHRI RAM VILAS
PASWAN . Will the Miaister of CHEMI-
CALS AND FERTILIZERS be pleascd
to state -

(a) whether Government have seen
the press rcpoit  which cppecared
in the Telegraph dated 3 July, 1983
wherein it has been stated that Haldia
Fertilizer Plant costing several crore
rupces, the gaint fertilizer-cum-chemi-
col project of the Hindustan Fertilizer
Corporation now is set to go on stream;

(b) if so, the reasons thereof; and

(c) the steps taken or proposed to
be taken to improve the drawbacks of
this corporation and fer its proper func-
tioning ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND .FERTILIZERS (SHRI R.C.
RATH) : (a) Yes, Sir.

(b) The commissioning of the plant
was delaycd due to the failurc of the

SRAVANA 18, 1905M(SAK4)
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WBSEB to supply the required
quantum of Power, Once arrangements
for captive power were made commi-
ssioning was further delayed due to
repeated cquipment failure. After start
of the ammonia plant in July, urea
could not bc produced due to failure -
of cquipment in the urea plant.

(c) Arrangcments hiive been made to
supply captive power for the Haldia
plant. Every cffort is bcing made to
rectify equipment failures and bring the
plant to production as early as possible,
The methanol and emmonia plants are
already producing and cfforts arc being
made to rectify the defects in the urea
plant expeditiously,

Closure of Iron Ore Mines in Orissa

2633. SHRI K. PRADHANI :
SHRI HARIHAR SOREN :
SHRI RAM LAL RAHI :

Will the Ministcr of LAECUR AND
REHADBILITATION be pleascd to
state :

(a) how many iron ore miucs in
Orissa have been closed dowar till 30
June, 1983; .

(b) ths number of workers retren-
ched from various iron ore and manga-
nese mincs i1 Kconjhar  district of .
Orissa in 1983;

(c) the steps taken by Government
to adju-t them in some other mines;

(d) whether it is a fact that many
more iron ore mines in Orissa are fac-
ing closure;

(e) if so, the reasons therefore;- and

'J\
(f) the steps taken by Government
to revive all the closcd mines in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND*
REHABILITATION (SHRI! DHARMA-
VIR) : (a) According to the information
received from Chief Labcur Commi-

q
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ssioner (Central), iron ore mine has
closed down as on 30-6-83.

(b) Does notc arise.

(¢) to (f) The Minerals and Metals
Trading Corporation gave a notice to
the Eastern Zonc Mining Association in
April, 1983, for drastic cut in the pro-
curement of iron ore from the Eastern
region due to world-wide recession in
the steel industry, heavy reduction of
demand of iron ore from the foreign
buyers and non-increase in demand of
iron ore from the indigcnous stecl
plants. In consequence thereof, notices
of retrcnchment and ciosure of esta-
blishments were received from some
mine owners of Orisa. In order to avoid
the closure of mincs and retrenchment
of workers, meetings werec hcid in the
Ministry of Commerce and Department
of Labour and in these mcetings inter-
alia the following decisions were taken :

(i) MMTC would continue procure-
ment for another three months commen-
cing from 1.7.83;

(ii) The Steel Ministry would under-
take a detailed technical examination
of the possibility of utilising iron ore
produced from Eastcrn region by Vizag
Steel Plant and also of diverting demand
of domestic steel plant to this sector;

. and

(iii)) As far as possible, further
development of captive mines may not
be undertaken fully utilising thc capa-
city of iron ore mines in the Eastern
scctor.

Crippling blow to IDPL, Rishikesh for
Clandcstine Imports of Drugs

2634. SHRI SATYAGOPAL
MISRA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state : ®

(a) whether H Government are aware
that indiscriminate and clandestine
imports of drugs have dcalt a cripping
blow to the Indian Drugs and Pharma-
ccuticals Ltd; Rishikesh Plant;

®
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1 (b) if so, what are the reasons for
such indiscriminate imports of some

drugs when the IDPL i; prcduzing
them;

* (c) how Government are allowing
clandestinc imports of such drugs freely;

(d) what ar¢ Government’s plan to
stop such clandestine imports of drugs
soon;

(e) whether Government will desists
from importing such of the drugs which
arc bcing produced by the IDPL; and

(f) the details
policy in this regard ?

of Government’s

.

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C
RATH) : (a) to (f) The total value of
production in Rishikesh plant in 1982-
83 was higher than that in 1981-82.
Thé value of production in 1982-83
was Rs. 47 crores as against Rs. 37
crores in 1981-82, There is also an
improvement in the financial perfor-
mance as the loss was reduced from Rs.
17 crores in 1981-82 to Rs. 9 crores in
1982-83, However, the management of
IDPL had reported that due to large
scale imports of Oxy-tetracycline Hcl.
the production of Oxy-tetracyclinc was
affecicd. Similarly, the production of
Tetri.cycline was affected as Tetracy
cline Urea Complex was being imported
under OGL even though the import of
tetracycline was canalisea. In the light
of these reports, import policy was
modificd so as to include Oxy-tetracy-
cline Hcl. in Appendix-4 of thc -Import
Policy. The Chief Controller ‘of Exports
also clarified through a circular that
Tetracycline Urea Complex would not
be allowed to be imported under OGL
and that it would be treated as a cana-
lised item like Tetracycline . Following
reports that Vitamin Bl, a canalised
item, was bcing imported as Betabion
Mencnitrate, instructions were issued
to the Collectors of Customs .not to
allow import of Betabion Mononitrate.
Reports received from all Collectors of

~



Y

-

Written Answers™

A41

‘Customs indicate that there have been

no imports of Vitamin Bl as Betabion
Mononitrate subscqucntly. The Govern-
ment periodically reviews Import Export
Policy. .

Guidelines for Sponsored Pogrammes on
Doordarshan

2635. SHRI K. RAMAMURTHY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the details of the revised Guide-
lines for sponsored programmes on
doordarshan;

(b) the details of the original guid-
lines for the same announced nine
mnonths ago; and

(c) the quantum of response from
private partlcs to the revised guide-
lines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALII-
KARJUN) : (a) The details of the revi-
sed guidelines issued on 19th July,
-1983 for sponsered programmes on
Doordarshan are at Annecxure I laid on
the table of the House.(Placed in library.
See No. L.T. 6844/83)

(b) The dectails of the original guide-
lines for sponsored programmes on
Doordarshan annourced on 16th
Sceptember, 1982 are given in Anncxure
II laid on the Table of the House.

(Placed in library. See No.L.T. 6844/83).

(c) Since the revised guidelines have
been issued very rccently, it is a little
early to assess this response.

Lady Attcndants on Daily Wages
in Foreign Telegram Office at Baird
Road in New Delhi

2637. SHRIMATI GEETA MU.-
KHERIJEE : Will the Minister of COM-
MUNICATIONS be pleased to state :

SRAVANA 18, 1905 (SAKA) Written Answers
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(a) the number of lady and Male
attendants working on daily basis in the
Foreign Telegram (Post) office at Baird
Road,, New Delhi.

(b) whether they were all recruited
through Employment Exchange :

(¢) whether it isa fact that most
of them have been working for necarly
3 ycars on daily wages;

(d) if so, the steps being taken to
regularise them; ;

(¢) whether Government are aware
that two lady attendants were removed
from service, onc of whom had worked
for ncarly three years; and '

(f) if so, whether any enquiry will
be made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Ladies — 7

Male — 12

(b) Yes, Madam.

-

(c) Some ot them are working for
mgere than 3 ycars Madam.

(d) Regularisation is done on the
basis of scniority in the entire Delhi
Telcphones depending upon the avila-
bility of vacancies,

(e) No, Sir. Nobody has been
removed from service. However, action
was taken against one lady attendant
for negligence of duty in burning the
boiler.

!
-

(f) A proper enquiry was held and
she pleaded puilty and begged pardon .

and she was allowed to eontinue.

Telcphone Exchanges on Loss Basis
in the Rural Arcas

2638 SHRI R.P. GAEKWAD :
Will the Minister of COMMUNICA-
TIONS be pleased to state ;
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'(a) whether Government have
accepted the policy for the srnction of
telcphone exchanges on loss basis in
rural area;

(b) if so, thc number of su~h ex-
changes sanctioncd in the count:y and
in Gujarat and the riumber of cxchanges
alrcady installed; ind

(¢) the target fixed to instal above
such c¢xchanges till the ¢nd of present
Plan pceriod and allccations made for
the purposc?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Yes, Sir. A copy of the policy is given
in the anncxure.

(b) In the In
country Gujarat

Exchanges

sanctioned 1168 130

Exchangcs

opcned. 954 119

(c) In the sixth five year plan about
1700 c¢xchanges are likely 1o be opuned
under the liberaliscd policy. The «x-
penditure is mct fiom the bulk llot-
ments made to the respective ficld
units,

Statement .

Bolicy rerarding openirg of new
Telephone FExchanges in rural|
‘backward and hilly arcas

Under the normal rules of the Posts
and Telegraphs Departmeat, projects
for opening of Telephone Exchanges
are sanctioncd only after carrying out
a financial appraisal of the projcct and
ensuring that thc annual recurring ¢x-
penditure does not exceed the anticipated
annual rcvenue.  With increasing cost
of cquipment, stores and labour how-
ever, it has been feund that a large
inumber of projeets for small exchanges
‘in rural arcas prove unrcmunerative not
only in the initial stages but alsp after

AUGUST 9, 1983
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the full connectable cap icity is utilized.
To permit extension of telephone services
in rural arcas, following libecralised
policy for opening/cxpansion of tcle-
phone exchanges upto 100 lines capacity
has been adopted  with  cffect from
1-4-1980. This is subject to availabi-
lity of fincnce ond materials.

(i) Small .utom.tic exchar'xgcs may
be op.ncd anl c¢xpanded in rural
areas upto 1CO0 lines cupacity
without insisting on each individual
project beiig recmunerative,
Inste:d the «pening and cxpan-
sion of su.h «xchanges shall be
gcvernied ty the demand for
private und public (other than
service) tclephone connections.

(ii) A 10 lines ecxchange may be
cpencd, provided there is a
minimum telephone demand for
5 (five) such connections in a
village or group of villages within
a radius of 5§ Kms. of the central
village subject to the anticipated
revenue being at lerst 35 per
cent of the unticipated annual
recurring cxpenditurc. This is
not applicable for the time being
since 2 10 lires small zutomatic
exchange is still being developed,
reference may also please be made
to para (v) below.

(iii) The 10 lines cxchange may be .
replaced by or a new :5 lines
exchange mry, te installed if
there is a demand for 10 such
connections in a village or group
of villages within = radius of 5
Kms. of the central village sub-
ject to the anticipated revenue
being «t lecast 40 per cent’of the
anticipated A.R.E.

(iv) The 25 lines cxchange may be
}cplzxccd by 50 lines’ exchange
when the demand reaches 23 and
a 50 lines exchinge may be ex-
pandcd to 100 lines when the
decmand 1caches 46 subject to the
anticipated revenue bcing 60 per
cent and 70 per. cent respectivelyt

of the anticipated A.R.E.
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(v) In general, the initial capacity of
a small automatic exchange at a
ncw station should not excecd 10
lines. However, in view of the
fact that development work is
still in progress on a 10 lines
electronic SAX and the «mallest
cxchange available as on date is
of 25 lines nominal capacity,
therc is no objcction to opcning
of 25 lines exchanges till 10 lines
SAXs are available frecly, subject,
of course to thc minium dcmand
for 10 regular private and public
conncctions (other than servicce)
The above liberalised policy is
ap plicable for opening/expansion
of automatic exchanges.

2. Opening of small manual cx-
changes involves cmployment of a
minimum of 5 Operators to provide
round the clock scrvice throughout the
weck. As such opening of small manunl
exchanges involves much higher losses.
It is, therefore. normally not envisaged
that a manual exchange with Icss than
100 lines should bc opened.

3. Thus at present Heads of Tele-
communication Circles are sanctioning
schemes for opening of 25 lines small
automatic c¢xchanges wherever at least
10 prospective subscribers register their
demands with the prescribed advance
deposit of Rs. 100/-. For this purpose
the prospective subscribers may contacl
the Sub. Divisional Oflicer Phones/
Telegraphs of the area.

4. The opening of such cxchanges
involves renting out a suitablc building
and procurement of cxchange equipment,
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power plant, batteries, cables, line
materials ctc. It, therefore, may take
upto about 24 months for the exchange
to be commission:d oncce the scheme is

approved

Legal aid to the Poor provided by
States

2639, SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state name of
the States giving or have decided to give
l.gal aid to people having a gross
annuil iacome of upto Rs. 5,000/- in
rural arcas and Rs, 7,000/- in urban
areas?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) ;:
On the basis of the Model Scheme
evolved by thc Committee for Implement-
ing Lcgal Aid Schemes, cvery citizen
whose income from all sources does not
excced Rs. 5000/- per annum is eligible
for legal aid and advice. This limitation
as to income is not applicable in cases
of disputes where one of the parties
belongs to Scheduled Caste, Scheduled
Tribe, Vimukta Jati and Nomadic Tribe
or is a woman or child. According to
the Model Scheme there is no distinc-
tion between an Uiban arca and rural
area. Information rcgarding eligibility
for legal aid as prescribed by the various
State Governments and the pecuniary
ceiling fixed by them, as available with
the Committee for Implementing Legal
Aid Schemes, is laid on the Table of the
Housc. (Anncxure).

Statement
Eligibility for Legal aid as Prescribed by the State Governments

S. No. Name of the State Rule/ Pccumary Special dispensation
Clausc  ceiling for SC & ST etc.
No.
1. 2. 3. 4. 5.

I, Andhra Pradesh 24

Less than Rs. 300
p.m. and property
not exceeding Rs,
6000/-

Not . exceeding .
Rs. 1500/- p.m.
in Muffasil & not
cxceeding Rs.
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2000/- p.a. in
the twin cities of
Hydcrabad and

Sccunderabad.

2. Assam 10 Not excecding cer-
tain minimum
limit to be fixed
with the previous
approval of the
State Government
by the Legal Aid
Board.

s, Bihar s.2 (a) Not exceeding Rs. No income limit
5000/- p.a. for women, SC,

ST, landless la-
bours, Agricultu-
ral labourers,
Industrial labou-
rers and infirm
persons,

4. Gujarat 13 Not cxceeding Rs. No cciling for SC,
5000/- p.a. from ST, Vimukta Jatis
all sources. and Nomadic Tri-

bes or a woman
or a child.

5. Haryana No scheme available with the Committee

®. Himachal Pradesh 23 Not cxceeding Rs.

6000/- p.m. from
all sources.

7. Jammu & Kashmir  No scheme available with the Committce

8. Karnataka 19 (2) Not exceeding Rs. No limit for SC,
8.000/- p.a. ST, persons do

ing secavansing work,
Jawans and their
families ex-Jawans
their familics.

9, Kerala 4 Not exceeding Rs.
read with 4000/- p.m,

2(f)
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10. Madhya Pradosh

11, Maharashtra

12. Manipur

13. Meghalaya
14. Nagaland

15. Orissa

16. Punjab

17. Rajasthan

18.  Sikkim

33 The family of
which he is a
member has in-
come not exceed-
ing Rs. 200/-
p.m. or holds
one hectare of
irrigated land or
two hectares of
unirrigated land
and having no
other source of
income  cxcept
agriculture.

19 Not exceceding
Rs. 5000/- p.a.

Landless  agricul-
tural labourer or
a rural artisan.

No limit for SC,
ST, Vimukta Jatis,
Nomadic Tribes and
Nav Buddhas and
women and children.

No scheme available with the Committee

18 Not excecding
Rs. 6000/- p.a.

14 Not exceeding Rs.
8000/- p.a.

19 Not cxceeding
Rs. 3000/- per
annum.

19 The family of

which he is a
member has in-
come not exceed-
ing Rs.300/-p.m.
or holds one hec-
tare of irrigated
land or two hec-

tares of un-irriga-
ted land, having
no other source of

income except
agriculture.

No limit for SC,
ST, Women &
Children.

Landless agricul-
tural labourer or
a rural artisan. In
case of SC & ST
income not exceed-
ing Rs.500/ p.m.

No Scheme available with the Committee

14 Not cxzceding Rs.
7800/- p.a.
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1 2 3 4 5

19. Tamil Nadu

20. Tripura 14 Not excceding Rs. Not excecding Rs.

. 3600/- per annum 10,000/- p.a. for

SC, ST and No-
madic Tribes.

21, Uttar Pradesh 17 Not exceeding Rs. No limitation for
5000/ per annum. SC, ST, Vimukta

Jatis, Nomadic Tri-
bes, women and
children.

22. West Bengal 3 Not exceeding Rs.

2400/- p.a.
1. Union 3. 4, 5.
Territory
23. Andaman, Nicobar No scheme available with the Committee
Islands.

24. ~ Arunachal Pradesh 2(d) Not excceding Rs. No limit for SC,
6000/- p.a. Dis- ST, Woman and
cretion, however, child.
vests with the Dis-
trict/State Legal
Aid Committee to
grant legal aid in
appropriate casecs .
even to  persons
whose’ annual in-
come excceds Rs.

6000/-

25. Chandigarh No scheme available with the Committee

26. Delhi 14 Not excceding Rs. No ceiling for SC,
5000/- pcr angum. ST, Women and

' children.

27. Dadra and Nagar No scheme available with the Committee

Haveli
28. Goa, Daman and
Diu Not cxceeding Rs.
3600/- p.a.

29.  Lakshadweep No scheme available with the Committee

30. Mizoram No scheme available with the Committee.

31. Pondichery 10 Not excecding Rs. No limitation for

5000/- p.a.

SC, ST, or in
cases of matrimo-
nial /maintenance
disputes of a wo-
man or a child.
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Damaged Caused to Talcher Fertilizer
Plant by Power Break-Downs

2640. PROF. RUPCHAND PAL :
SHRI R. P. DAS :

Will the Minister of CHEMICALS
AND FERTILIZERS bc pleased to
state :

(a) whether there is any truth in the
news that due to frequent power break-
downs the Talcher Fertilizer Plant has
bcen damaged beyond repairs;

(b) if so, the details thcreof;

(c) the persons and agencies respon-
sible for such power-cuts to thc plant;

and

(d) the steps taken against persons
and agencies responsible for such power-
cuts to the plant ?

THE MINISTER OF STATE IN
THE MIiNISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) and (b) There were 6 power
cuts spanmning a total period of 336
days, 27 voltage fluctuations and 12
power failures since 1. 4. 81 in the
Talcher Fertilizer Plant (power cut is
still continuing), but they have not
damaged the plant beyond repairs.

(c) and (d) The power cuts were
imposed by the Orissa State Electricity
Board due to paucity of power in the
State. The question of getting adequate
power without fluctuations is being
constantly pursued with the concerned
authorities.
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Closing of Oftices of Szmachar Bharati in
the Country and Arrears of P. F.
Due to the Workers

2642. SHRI GEORGE FERNAN-
DES : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Scmachar Bharati has
been closin3 down some of its offices in
the country;

(b) if so, the details thercof ard the
number of employees affected thereby;

(c) whether the news agency is in
arrears of Provident Fund and other
dues of the workmen;

(d) if so, the details thereof; and

(e) action has been taken to recover
these dues ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) and (b)
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The required formation is being
collected and will be laid on the Table
of the House.

(¢) and (d) The Employces Provident
Fund authorities have reported that t he
establishment was in arrears of provi-
dent fund and other dues upto June,
1983, as under :

Rs. in lakhs
(i) Provident Fund 5.06
(ii) Family Pcnsion 0.85

(iii) Employees’ Deposit  0.22
Linkcd Insurance
Scheme.

(e) The action taken or proposcd to
be taken for the rccovery of the ducs is
as under :

1. Action under section 7A of the
EPF & MP Act, 1952 is under
process for the period April, 1983
to June, 1983;

2. Revenu: Recovery Certificates
have been issucd to the District
Collection Officer Delhi for the
periods upto March, 1983 on
11th July, 1983;

" 3. Action under section 406-409 IPC
has been initiated for non-remi-
ttance of Employees’ sharc of
contributions for the period upto
March, 1982. For the subse-
quent periods the action is under
process;

4. Damagcs under section 14-B of
the Act have been levied upto the
periods July, 1979. For the sub-
sequent periods the action is
under process;

5. Prosecution cises have been filed
in the Court for the periods upto
May, 1982, For the subscquent
periods the action is uader
process.

6. The management was granicd ins-
talment facility to pay the arrears
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in instalments, subject to certain
conditions. They, however, paid
only one instalment of Rs. 85.000
in November, 1982, Since then,
they have neither been paymg
the arrears nor the current dues.
The Employeces Provident Fund
autho.ities arc, thercfore, taking
nccessary legal and penal action
in accordance with the provisions
of the EPF & Miscellancous Pro-
visions Act, 1952, for the reco-
very of the outstanding du.s.

Production of Punjab Maize Products
Limited

2643. SHRI TARIQ ANWAR
Will the Minister of CHEMICALS AND
FERTILIZERS bc pleused to refer to
t e Annual Report for 1982-83 of his
Ministry and to state

(a) what is the production of Dex-
trose, starch, Glucose and other items
of Punjab Maize Products Ltd., during
the last two years, year-wise licenced
capacity and installed capacity of cach
of the items and the sales value of pro-
duction year-wise;

(b) whether the production of Dex-
trose have been discontinued by this unit
on account of IDPL failing to provide
necessary, working capital, raw materi-
als and other assis:ince to this unit;

(c) whether IDPL have un-neeessarily
sunk its funds and the funds of the
Punjab Government in the Project and
they are not interested in implementing
the same, if so, the reasons thercof;

(d) when the production of each of
the itcm would be commenced on a
regular basis in each of thosc plants;
and

(e) what is the investment alrcady
madec on this project, giving the details
under each head and the profit or loss
during last three years, ycar-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS. (SHRI R C.
RATH): (a) A statement is attached,
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(®) to (e) M/s, Punjab Maize Pro-
ducts Limited (PMPL) is a Joint Sector
Verfture of the IDPL and the Punjab
State Industrial Devclopment Corpora-
tion (PSIDC). The Glucose plant was
commissioned in October, 1980 «nd the
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Starch Plant with 509, capacity was
commissioned in November, 1982. The
balance of the Starch Plant is almost
ready for commissioning.

The financing pattern of the project

Dextrose plant in June, 1982, The is as follows :
(Rs. in lakhs)
Equity share :
IDPL Rs. 127.5
PSIDC Rs. 1122.5 250.00
Term loans ; 507.00
Interest free loan
from State Govt, 25.00
Central Subsidy 15.00
797.00
On account of cost overruns and 1981-82 (—) 44.26

uneconomic cost of production, PMPL
has been incurring losses. The provi-
sional losses are as follows :

(Rs. in lakhs)

Profit (+) Loss (—)

1980-81 (—) 16.88

1982-83 (—) 109.81

On account of shortage of working
capital commercial production was sto-
pped in June, 1983. PMPL is exploring

thec possibilities of restructuring the
product mix and the financing pattern.
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Suspension of Employees of Delhi Door-

darshan Kendra

2645. SHR1 RAMJIBHAI MAVANL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

(a) whether it is a fact that the sus-
pension orders of three employees of
Technical Staff of T. V. had becn with-

drawn recently;
(b) if so, the reasons therefor;

(c) whether nearly 400 staff of T.V.
had gone on lightening strike recently;

(d) if so, the reasons therefor;
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(e)faction taken against the strikers
and agitators; and

(f) the oction taken so that no such
strike and agitation can occur in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN) :
(a) and (b) Three cmployees of
Doordershin Kendra, Delhi were
placed on suspcnsion of the grounds
of negligence and dereliction of
duty in the course of telecast on
June, 13, 14Y83. Subsequently, their
suspension orders were revoked to miti-
gate hardship to them and an enquiry
instituted in the matter.

(c) No, Sir.

(d) and (e¢) Do not arise.

(f) The grievances and difficulties of
the staff are constantly looked into and
steps are takcn for solving them.

Sick and Closed Small Scale Factories
In 1981 and 1952

.2646. SHRI AJOY BISWAS : Will
the Minister of LABOUR AND REHA-
BILITATION be plcased to state ;

(a) how many small scale factories
have b: en closed and how many are sick
during 1951 and 1982 (State-wise);

(b) the main reasons for such closure
and and sickness; and

(c) the steps Government taken in
this respect ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (@) to (¢)
According to Ministry of Industry, the
Development  Commissioner  (Small
Scale Industries) has taken a diagnostic
survey of small scale sector, identifying
various causes of sickness of the units
and suggesting measures for rehabilita-
ting the sick wnits. The survey has been
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completed, the results of which would
be maode available by the Development
Commissioner (Small Scale Industry) in
due course.

Incidents of Retrenchment, Lock-outs
And Closures of Industry

2647. SHRI E. BALANANDAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
the reaction of Government for the
growing incidents of retrcachment, lock-
outs and closures of thc industry causing
enormous labour problems in the
country ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : According to
information received from the State
Governments and in the Lobour Burcau,
the number of workers retrenched was
15 341 in 1980, 16,730 in 1981 and
15,564 in 1982; the number of lockouts
was 355 in 1980, 344 in 1981 and 411
in 1982; «nd the number of closures was
251, 245 and 156, respectively, in 1980
1981 and 1982. While retrcnchments
and closures show a decline, the num-
ber of lockouts which came down in
1981 over 1980, marginally incrcased
in 1982.

Government are kecping a constant
watch on the industrial relations situ-
ation in the country, The Industrial
Relations Machinery continues to make
efforts to reduce work-stoppages through
preventive  mediation, conciliation,
adjudication and arbitration as necessary
under the existing statutory provisions
and voluntary arrangemcnts, The Con-
ciliation and Adjudication Machinerics
at the Centre and in the States arc being
further strengthened. '

Conversion of Alleppey Station of A. 1. R.

2648. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
of INFORMATION AND BROADCAS.-
TING be pleased to state :

(a) whether there is any proposal
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for converting Alleppey Station of AIR
into a fullfliedged broadcasting Station;
and

(b) if so, when will it be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) No, Sir.

(b) Does not arise.
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Agrcement with C.C.F.L. For Supply of
Coal to Talcher Fertilizer

2650. SHRI SUNIL MAITRA :
Will the Minister of CHEMICALS AND
FERTILIZERS be plcased to state :

(a) whether Government are awarc
that the Talcher Fertilizer Plant requires
about 1 million tonnes of coal annually
and the Central Coal Fields Lid. under
an agreement is to supply the coil but
never fulfilled its commitments resulting
in loss of production of fertlizer vital
for agricultural sector;

(b) if so, reaction of Government
thereto,

(¢) actions taken against the CCFL
on their failure to meet the commit-
mcent;

(d) future planning to keep the
factory going on; and

(e) plan to revamp the fertilizer
plant ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) to (c¢) Although Central
Coal Fields have not supplied the
committed quantity of coal which was
1 million tonnes per annum to the
Talcher Fertilizer Plant in full, the pro-
duction in the plant did not suffer on
account of this as the plant had to
remain shut down intermittently due to
various other reasons.

(d) and (e) Short-term and long-term
measures have been suggested by a
Technical Study Group which are :

Short-term Measures :

(i) Installation of staiuicss steel

S,
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collecting plates in the secon-
dary Electrostatic Precipitator;

(ii) Provision of expznsion bellows
for Air Scparation Unit re-
generators,;

(iii) Replacement of existing turbo
air compressor blades with
improved blades.

(iv) Improvements in and modifi
cations to thc¢ Waste Heat
Boilers of the gasifiers.

Long-term Measures

(i) Modifications to the Air Sepa-
ration Plant.

(ii) Installation of the 4th Gasi-
ficr.

(iii) Atmospheric Ammonia Storage.

(iv) 4th strcam of coal preparation
plant (at Talcher only).

(v) Cuptive power plant (60MV)—
onc of the boilers will also aet
as 4th boiler for stcam generae
tion plant.

Action has been initiated for shorte
term measures. The Fertilizer Corpo-
ration of Iadia Ltd. has submitted the
feasibility report for long-term measures.

Continuation of Reservation for Parlia-
mentary/Assembly constituencies.

2651. SHRI JITENDRA PRASAD :
SHRI VIRDA RAM PHUL-
WARIA :

Will  the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the number and names of
Assembly and Parliamentary constituen-
cies in the country reserved for SC/ST
and the pcriod from which each of these
constituencies have been reserved; and
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(b) the time by which each of these
constituencies will be dereserved and
declared as general ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR1I JAGAN NATH KAUSHAL) :
(a) A statement rececived from the Elec-
tion Commission showing the allocation
of seats in the Hcousc of the Pcople
amongst the State/Union Territories and
the number of seats in the Legislative
Assemblies of the various States/Union
Territories (including the Mctropolitan
Council of Delhi), and the number
among those seats, reserved for Sche-
duled Castes and Schcduled Tribes, is
laid on the Table of the House. The
Commission has stated that it is not
possible to indicate the exact number of

Statement
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constituencies which continue to be
reserved since 1952 because in many
cases even though the name of consti-
tuencies continue to be same there may
be wide variations in the actual extent
of constitucncies as described in the
various Delimitation orders. The details
of the Constituencies reserved for
Scheduled Castes and Scheduled Tribes
are contained in the Delimitation of
Parliamentary and Asscmbly Constituen- _
cics Orders issued by the Delimitation
Commission from time to time which
had bcen laid on the Table of the
House.

(b) No time limit has becn provided
for by law for de-reservation of consti-

tuencies.
]

Allocation of Seats in the House of the People

Name of the Stiate/Union territory

Numbecr of seats in the Housc as subse-

quently constituted

Total Reserved for the Reserved for
Scheduled Caste  the Scheduled
Tribe
1 2 3 4
[ ]
1. States

1. Andhra Pradesh 42 6 2

2. Assam 14 1 2

3. Bihar 54 8 5

4. Gujarat 26 2 4

S. Haryana 10 2 —_

6. Himachal Pradesh 4 1 —_

E 7. Jammu and Kashmir 6 — —_—
8. Karnatka 28 4 —
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1 2 3 4
9. Kerala 20 2 —
10. Madhya Pradesh 40 6 9
11. Muaharushtra 48 3 4
12. Manipur 2 — 1
13. Mcghalaya 2 —_ —_—
14. Nagaland 1 —_ —_
15. Orissa 21 3 5
16. Punjuab 13 3 ) —_
17. Rajasthan 25 4 3
18. Sikkim 1 —_ —
19. Tamil Nadu 39 7 —_—
20. Tripura 2 — 1
21. Uttar Pradesh 85 18 —
22. West Bengal 42 8 2
2. Union Territories .
1. Andaman and Nicobar Islands 1 —_ —
2. Arunachal Pradesh 2 — —
3. Chandigarh 1 —_ —
4. Dadra and Nagar Haveli 1 —_ 1
5. Delhi 7 1 -
6. Goa, Daman and Diu 2 —_ —
7. Lakshadweep 1 —_ 1
8. Mizoram 1 —_ — .
9. Pondicherry 1 —_ —_
\
Total 542 79 40
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S Statement -

”,

Total Number of States in the Legislative Assemblies

——————

Name of the State/Union Territory Number of seats in the Legislative Assem-
bly as subsequently constitutcd

Total Reserved for the Reserved for
. Scheduled Caste the Scheduled
Tribe
1 2 3 4
States .
1. Andhra Pradesh 294 39 15
2. Assam 126 8 16
3. Bihar 324 48 28
4. Gujarat 182 13 26
5. Haryana 90 17 —
6. Himachal Pradesh 68 16 3
7. Jammu and Kashmir 76@ @ 6 —_
8. Karnataka 224 33 2
9. Kerala 140 13 1
10. Madhya Pradesh 320 44 .15
11. Maharashtra 288 18 22
12. Manipur 60 1 19
13. Meghalaya 60 — —
14. Nagaland 60 — —_—
15. Orissa 147 22 34
16. Punjab 117 29 —_
17. Rajasthan 200 33 24
18. Sikkim 32* 2 12
19. Tamil Nadu 234 42 3
20. Tripura ) 60 7 17
21. Uttar Pradesh 425 92 1
22. West Bengal 294 59 17
~ Total 3821 542 315
Union Territories .
23. Arunachal Pradesh 30 —_— —
24. Declhi 56@ 9 —_
25. Goa, Daman & Diu 30 1 —
26. Mizoram 30 —_ —_
27. Pondicherry 30 —_
3997 557 315
x

Includes 1 seat reserved for Sangha constituency.
@ Metropolitan Council Constituencies.
@ Excludes 24 szats for th: Pikista1 o:cupied territory.
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Linking of Relaying System of Delhi
Doordarshan Programme With
P & T Satellite Communication

System

2652. SHRI P. NAMGYAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is any proposal
to link the relaying system of Delhi
Doordarshan programme’s with that of
the existing P & T Satellite Communi-
cation system or with that of INSAT-
1B on its commission, enabling the
people living in sensitive border and
far-flung areas like Ladakh, Andaman
and Nicobar, Aiwazole and Lakshadeep,
ctc. to have the facilities of Doordar-
shun’s Programmes;

(b) if reply to (a) above be in
affirmative, when such a system will be
started und if such a sysltem is not
feasible, whether these areas will be
provided with Doordarshan Kendra and
within what time; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (c) All the existing Doordarshan
transmitters are capable of relaying
Delhi Doordarshan programmes by the
use of either the terrestrial P& T
microwave links, or Satcllite (STAT-
SIONAR-6). Thos: stations which use
STATSIONAR-6 for relay at present
are cxpected to change over to INSAT-
IB after it is operationalised.

Port Blair (Andaman & Nicobar),
Aiwazole (Mizoram) are already linked
to Delhi through Satellite. Leh and
Kargil (Ladakh) will be so linked throu-
gh the Satellite after the expansion
plan already in hand is implemented.
There are no proposals at present to
set up a TV Station at Lakshadeep.
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#ra gt s a feew fania
2653. s TIW WY : IAT FgEAA
oty qae ALY I FFTH AT FIT
F39 fw :

(F) fFeq T9TT a41 FRAF I
- Fiawn Ay afsare Fmo
qv fow T uF g9 § fugdr feed aarg
wg & M7

(@) agwta 7 oEr feaa feed
FATE QY ST T gEEY Qo
YT 34T ¢ 7

FIAAT T /YN WAREA F q47
gadtg &3 fawim & 9o Ay (st
afeawis @) : (F) N7 (@) AT
TEF *T AT TET T AR A0H
FAT &) W 97 @ fagr spoar

Misuse of Permits of High Priority
Industries by Large Industrial House

2654. SHRI SOMNATH CHAT-
TERJEE : Will the Min ister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to State :

(a) the reasons for pcrmitting large
industrial houses to enter certain high
priority industries and services without
MRTP Act celarance, details of said
rcasons,; .

(b) whether it will not lead to enor-
mous diversion of resources from other
sources; and

(c) the remedial measures being

taken to check missuse of the said per-
mision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) It is presumed
that tne Honourable Member is refer-
ring to the Notification No. S.0. 355(E)
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dated 6.5.1983, issued under Section
22A of the M.R.T.P. Act, 1969 under
which the proposals submitted by large
industrial houses for effecting substantial
expansion or for establishing new under-
takings have bcen exempted frem the
requirement of obtaining approv:l of
the Central Government if such pro-
posals relate to the specified industries/
services of ‘high national priority’.

Section 22A was introduced into the
Statute by the M.R.T.P. (Amendment)
Act, 1982. The Statement of Objects
and Reasons appcended to the M.R.T.P.
(Amendment) Act, 1982, had clearly
“set out the purpose of the proposed
amendments as follows :

‘““To increase production of certain
items of high national priority and
goods which are meant exclusively
for export outside India, it is pro-
posed to empower the Central Go-
vernment to exempt, by Notifica-
tion, certain industries, servicss or
undertakings from obtaining appro-
val under the Act for substantial
expansion or for the establishment
of any new undertakings.”

(b) and (c) Only such industries as
are of high national priority have been
included in the notification which
. allows exemption from the requirement
of obtaining the approval of the Cen-
tral Government under the M.R.T.P.
Act. In respect of these high national
priority industries it is the expectation
of the Government that resources would
be deployed in setting them up Fur-
ther more the exemption is available
only if the promoters’ coatribution is
not less than 209 of the cost of the
project and the debt-equity ratio is not
more than 2:1. This will also ensure
that there is no uadesirable diversion
of resources.

Provident Fund Arrears

2655. SHRI K.A. RAJAN : Wwill
the Minister of LABOUR AND RE-
HABILITATION be plcascd to state ;
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(a) the latest figures available of
the provident fund arrears for each
Stato and also industry-wisc;

(b) the
arrears;

reasons for such huge

(c) s cps takea from time to time to
rccover the arrears; and

(d) whether action is being taken
agamnst those who have defaulted in
this ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) Two
statements showing the region-wise
position of provident fund arrears and
the position of arrears in respect of
major industries, as on 31.3.1983 are
attached (Annexure I and II).

(b) The arrears could be due to
sickness, closure or liquidation of the
establishment or stay orders passed by
Court or wilful defiult by the em-
ployer.

(c) The provident fund authorities
assess the dues under Scction 7A, levy
damages under Section 14B, issue re-
venuc recovery certificate under Sec-
tion 8 and launch prosecu'ion under
Section 14 against the unexempted
establishments. So far as the cxempted
establishments arc concerned, prosecu-
tion cases are filed under Section 14(2)
(A) of the Employces’ Providents Fund
& Miscellancous Provisions Act or
Section 406/409 of the I.P.C. and ac-
tion is taken to get the exemption
cancclled.

(d) According to the E.P.F. autho-
rities, they are taking necessary legal
and penal action against all the de-
faulting establishments in accordance
with the provisions of the Employees
Provident Fund and Miscellanecus
Provisions Act, except where there is a
stay order from the Court,
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Statement showing the amount of Provident Fund €ontributions in arears (Region-
wise) as on 31.3:1983 in respect of defauliing Un-exempted and Lxempted
Establishments

Annexure-l
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Sl. Region
No. Amount in Amount not
Arears. Transferred

(Rs. in Likhs) to B.O.T.
(Rs. in Lakhs)
1.  Andhra Pradesh 70.82 —_
2. North-Eastorn Region 32.29 1.22
3. Bihar 188 06 54.45
4. Delhi 56.83 —
S. Gujarat 27.37 8.01
6. Haryana 65.00 —
7. Karnataka 37.22 11.99
8. Kerala 53.27 126.90
9. Madhya Pradesh 1403.22 8.13
10. Maharashtra 607.58 43.70
11. Orissa 36.68 —
12. Punjab 32.16 —
13. Himachal Pradesh 6.95 —
14. Chandigarh 6.93 —_—
15. Rajasthan 53.28 6.40
16. Tamilnadu 234.39 —_
17. Uttar Pradesh 485.88 7.79
18. West Bengal 673%.63 2224.79
Total 4071.62 2493.38

Statement showing the position of Pr.vident Fund arrearsin respect of Major
industries av on 31st March

Anncxure-11

1983

St Name of the Industry Amount in Arrears
No. ’ (Rs. in Lakhs)
Textiles 2388.33
Electrical & Mechenical & 571.75
General Engincering
3. Elcctricity 27.31
4. Tea 163.96
5. News Paper 35.92
6. Trading and Commercial 66.52
Tatal 3253.79

Rt e
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Projects Cleared by C.E.A. for Sixth
and Seventh Plans

2656. SHRI HARIHAR SOREN :
Will the Minister of ENERGY be
pleased to state :

(a) the number of projects cleared
by Central Electricity Authority for
execution in Sixth and Seventh Five
Year Plans,

(b) the total MWs of power that
can be generated on implementation
of those execution programmes; and

(c) the details of those projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (c) The Central Electricity Authority
bas accorded techno-economic clearance
to 172 generation projects costing more
than Rupees one crore (cxcluding nu-
clear projects) from September, 1975,
to June, 1983, aggregating to an instal-
led capacity of about 42137 MW for
giving benefits in the Sixth, Seventh
and Eight plans. Thcir details are given
in Statement I laid on the Table of
the House. [Placed in Library. See
No. LT-6845/83). Before September,
1975, the Technical Advisory Commit-
tee of the Planning Commission bad
cleared 34 schemes aggregating to an
installed capacity of 9757 MW. Their
details are given in Statement II laid
on the Table of the House. [Placed in
Library. See No. LT-6845/83].

Iqifea «Y 9w § foad A 7wy’
MYF § AHIIR

2657. »it fara oot gut : A7 A
wYT gratq @l 47 G F¥ Fa
4 & ¢

(%) a1 3 g71E, 1983 &F «T7-
T § «Iedifed aY g9 o fogy
T A7z WNdF ¥ gwifog go0-
wTT FY 1< 717 fearar vav §;
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(@) afz gf, ar 37 N qwgA
F1 7gAqW wqD A7 I ghaug
IqAY FIT & T FIFIT I T
€ FTFATET T VLT F4qT §; AT

(M) afz g A ® N FFArd
AEY A% A%, qY IR FYT K1V § 7

Nq RIX gaFtq ®AEem ® I
wY (st qH/AIR) @ (F) N, ;T

(@) T (1) (i) gAas qagd
afafaaw, 1948 F sreta, ST TTHIT
AN wfexY F arad & sgaqq 4939
3 & fautvo gwrgs & fao agfaa
FIFIR g | NS wfaxi N gaaw
AAgTY U F1 fAgivor/qutgT 79
ggur qaraqw feafs ewiy  qrEr
fagvor ggq A ¥9 97 v@ fagr aq7
g | [Fora § 7@ AT | @ geAr
U0 Elo 6846/83]

(ii) @YY sfaxy #Y &y A7 Fre
gfaursi & arary #, oF qg71 fago
Fgq #Y 79 9 @ fgar wgr g
[darma & v@r war | e gEar
Udo Eto 6846/83]

Detection of Unlicenced Radio And
T.V. Sets

2658. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Delhi Postal Circle had
launched a drive to detect unlicenced
T.V. and Radio sets;

(b) if so, when that drive had been
launched;

(c) the number of cases of unlicenc-
ed T.V. and Radio sets detected in the
drive; and
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(d) what actions have been initiated
against the persons who kept unlicenced
TV and Radio sets ?

THE MINISTER OF STATE IN
« THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a) and
(b) Anti evasion drives ar¢ launched in
all Postal Circles for a period of 8 days
in every month except in thec month of
January which is the renewal scasons.
During the current year (from 1.1,1983
to 30.6.82), 40 anti cvasion drives were
launched in Delhi Circle.

(c) 8930 unlicenced sets (3663
Radio and 5267 T.V.) were detected
in the course of these drives.

(d) Persons in possession of unlicenced
sets were asked through notices to
obtain a proper licence on payment
of fee/surcharge within a fortnight of
detcction. Prosecution of persons who
fail to respond properly to the notice
will be considered in due course as per
the provisions of the Indian Wireless
Telegraphy Act.

Fall in Production of Fertilizers

2659. SHRI NITYANANDA MIS-
RA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) the various reasons responsible
for the fall in the production of
fertilizers in April-May this year than
the corresponding months last year;

(b) the efforts made to increase the
production of fertilizers in the current
financial year; and

(¢c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) Power cuts and equipment
problems are the two major factors
responsible for the decline in fertilizer
production during April-May, 1983 as
compared to the production during
April-May, 1982.
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(b) and (c) Measures aimed at re-
moving the equipment difficulties are
being taken on a continuous basis. As
a long term remedial measure, captive
power facilities are being installed or
planned in the plants seriously affected
by unstable power supply. Government
have also decided to equip the new
fertilizer plants with captive power
facilities right from the beginning so as -
to make them completely independent
of the grid supply. In the short run,
however, the position can improve
only if the State Electricity Boards
are able to supply full requirement of
power to the affccted fertilizer plants.

Processing of Bombay High Crude

2660. SHRI XAVIER ARAKAL :
Will the Minister of ENERGY be
pleased to state :

(a) whether there are facilities to
process the ingredients of Bombay High
crude in our refineries, if so, the details
of the processing units and the products;
and

(b) whether Government plan to
diversify the processing units or expand
the units or plan for new products at
Cochin Refinery of Kerala, if so, the
details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA)
(a) At present, Bombay High crude is
being processed in the following refine-
ries :—

(i) Indian Oil Corporation
Ltd. — Gujarat

(ii) Indian Oil Corporation
Ltd. ~—Mathura

(iii) Hindustan Petroleum Corpn.
Ltd. —Visakhapatnam

(iv) Bharat Petroleum Corpn.
Ltd. —Bombay

(v) Cochin Refineries
Ltd- —COChino
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However, the capacity for processing of
Bombay High crudc is dependent on :

(i) the Secondary processing facili-
ties to convert Low Sulphur
Heavy Stock (LSHS) into lighter
.products;

(ii) the special facilities required for
distribution and utilization of
LSHS.

The products derived out of processing
of Bomtay High Crude in these refine-
ries are the following :—

(i) Liquificd Petroleum Gas (LPG).

(ii) N_aphtha/motorspirit.
(iii) Kerosenc

(iv) High Speed Diesel.
(v) Light Diescl Oil.

(vi) Low Sulphur Heavy Stock.

(b) M/s. Cochin Rcfineries Ltd. are
prescntly implementing a secondary pro-
cessing scheme (FCC) and capacity ex-
pansion project which when completed
will expand the refinery capacity from
the present 3.3 million tonnes per annum
(mtpa) to 4.5 mtpa. While this will
result in the increased production of
diesal oil and LPG, no new products
are planned for production.

IR A 9T "R H @
q¥ fawst a3

2661- 1 AFF VR IO ;. F4qT
Fwt 7Y 4 aqT 7 97 A f

(¥) 3ar ag a9 g fg feeay,
FHFTET Y7 A+ HEFATY & fassy
g7 FW a7 97 % 7E¥ § v foey
F® APAT  IaWaars ar faafaa
€] § fasrelt agy & a1 W@y &;
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(@) afe g, @t a1 fasel a7
¥Y gear fradr g it 7§ A0AT § FIW
AgY T W@ & AT ITwWiEATS A
g7t fowrad afras 0¥ ; N7

(71) FFFAT A7 o7 wFEAAN H
famdy srigfa stv feafg =1 gwea
gurvd ¥ faq #97 3% I31q T § 7

FAT AT ® ST HEE (=0
a7 qae Tag) (%) A, 78 fee,
FATAC T7 g AETATYY F faga
F#Z T WY QO g ¥ 47 T8 7§
g agr IvarEaren 31 faafag w1 &
fasst aeqrg & % oY, =fEq |iw
Atv FIT qeArE 97 Fr-T faga
Felfaai/afagqa a0 1o 7

(@) ITIFT (F) F1TTT gU 999
AEY ITTT

(7) =fF Agraa Y fagy sna-
WFEATSHT F1 Q7T F79 a1 fagy v &g
FawT A9 A1 fagA g §, gAa
FRAT/ITA=LTT F gur7 %77 F fqu
farafafaa fa7 gz 0 & -

1. a==Y AN sEfadi =7 30 54y
% T guament s e g4
AF FTHTAT |

19

. ¥ 317 A9 At § wre
I3 aY sagear FvaT

.39 AY Hafga quadr e
ATAT Y SFITGT FIAT |

4. fama =9 7 10/120 wTATE
AT 200/210 FTAIE F ghrey
¥ fag oftg fegdswor s
B 491 F14 fAsqras § garz
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¥ fao gfax aal &1 oA
AT |

5. g 9gfa €1 arEfT #71
atv warz 2R & fao F=ETa
faga wifgssor & 9O
fudrasit ¥ WANFT I
Y AT 9FFT FIAT

6. fag g HE1 & gIfAg«d a4l
garda ng apan FafaF
faw afmero |

wgiiez & fawst &) wEazmEdr 7Y
sa# qia

2662. »t fasra waweT @ F4l
At wedY ag g al ¥ Fq e

(F) wareirg Tsa § 39 a7
fraaY ST99qTar g

(@) g7 =aq faaq) fassft &1 o
W g atr fog® A aqat & atue
mrgar fawenr =% frast s Y
g R,

(1) fasdt 1 3 & e
Ffa &fw 37w = gg zifa &1 el
FqT §; v

(7) wfaca & fagad 3 safaa
qIAT AT 1S &9 & fQ7T qvarT
g7 g7 F9 1A AT 7 3 7

FAT WA | s /A (% 9
swa< fag) : () Y (F) T8, 1983
A & 2T mEIeT g
HEFAT TN 66 fafagw glaz
sfafzg ot wafs g ITF=gar 56
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fao gfaz ofafaa 4t 1 faed T agt
F QI WIAF A H TIU qY
15-309, a4y fama =ifgar sl
15-359, FAT FA Ty 4f T4,
1983 & FAT 22T # 10-209 TF
Bz dr g |

(1) #fa &7 ggw 7 gE aifq Ay
AT FT fAgiow FTar gewg 787 &
Fqif7 IEaTIA  ATF TgeEt 9% fasw
F¥a71 ¢, faw A «Y gueegar A ¥
F9T T 9T ¢ |

(=) @1 fa=a gfael =1 agfaq
TUIET1 3T [ATAT 7 A1FA AT T
F, Favq Ffat & Yo e faw a
gfaet &Y oy Avema <& 971 -
f.3q gt 1 qeME F1 5379 F°F
1= fantodrs ofvgqsqaeit 51 g
1 FF, 917 fAeqrzq § guie %
Semegar § afg ava & fag aa
azig fgo oo )

AT T @7 a8 * wlafesg fadves
ax g TioAT 9t wia s

2663. *7t WANT WA : TAT TwT
ey gZ qaTT Iy 97 F3490 £ -

() FAT ATET A IURIFITSH
F1@EAT 9F1T 4Y 49 & Afafeaqg
fasogv fgo 1 &Y Arsar F71 foe
giw wafng w7 frar §; el

\
(@) =fz gr, ar acgrasd wrom

FALE JAT T WSET F ¥ ¥ 7w
gafa=i few a1 {Y gwrEar §

T AmAT F dtfaam frai
sy ®A (st At wwe faw) o (%)
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oft g1 | STWFITET FY GIAT IHIT FT

g 51 faf=a fades Soeey F7H
FY QAT F7 FEGTAY AY7T 97 TG FY
fear 7ar & 4

(@) tar fagsd & ATATd
IqHAUFT & F199 FHT 777 § | AFIIL
1983 & 7 fasesdd F Iqd=aqr A
GUIT g 7 AAT § q4T FIAT GHTT
N a7 ¥ yfafvaa faazt 71 faar
ITAT a9 & W= qF /a9 F g
% g7 e g S wr siwn g

Villages Yet to be Electrified in
Sikar District

2664. SHRI KUMBHA RAM
ARYA : Will the Minister of ENERGY
be pleased to state:

(a) how many villages are yet to be
electrified in Sikar District under the
Rural Electrification Programme; and

(b) by when are these villages ex-
pected to be electrified ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) All the 810 villages in Sikar
District have already been electrified.

Delay in Delivery of Mail and
Demands of Employees

2665. SHRI D.L. BAITHA : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that letters,
VPPs. telegrames, etc. take comparati-
vely longer time than before to reach
their destinations;

(b) whether the employees of these
Departments had adopted ‘‘work to
rule” method which caused this delay;
and
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(c) if so, their demands and the
steps taken by Governmeat to remcdy
the situation ?

4

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
TIONS (SHRI V.N. GADGIL) : (a)
No, Sir.

(b) No, Sir.
(¢) Does not arise.

Poor Telephone Service of Idguh
Telephone Exchange

2666. SHRI SYED MUZAFFAR
HUSAIN : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government are aware
that the service condition of Idgah tele-
phone exchange particularly 51 level is
very poor and the subscribers are facing
a lot of difficulties; and

(b) if any action Government pro-
pose to tauke to improve the unsatisfac-
tory condition of the particular ex-
change ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
No, Sir. The serv.cc is not poor.

(b) Does not arise.
afcar &1 A

2667. »it fazar I wEaArfar
FT TA@A S IEAT® WAAT I AJTH
#Y F71 FL7 {6 ¢

(%) na @ ast F dT 9T
gw & gfwar &1 faaar SR gam
g; #IT

(@) 3@ xafy F QT SeqRA
AT AT FT FAT A+ QT & 74T &9
wafy ¥ agare gfear & qeay A
frat afg g& 8 7
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T|EA WX IA® HATHY A TS
st (st TwaE 1) ¢ (F) efed
geAaT A A ag g i —

CL gfear &1 IeaaA-
AL & 1™
o i i
1980-81 15.57
1981-82 24.57
1982-83 27.58

(@) wiT (W) ST gfear
afed :nz«;f’raa' % A Iq1ZA A HGT
faeq g&T7 97 ;—

(= Ay &)
1980-81 15-14
1981-82 —9.25
1982-83 —8.39
(FAAfAa)

1980-81 & wwrdY gfar & srfus-
qq GIY qeF Avy W TG 1 —

(zag sfa
Ho ZA)
1980-81 (8-6-80 ¥)

1981-82 3T
1982-83 (11-7-81 ®) 2350

1983-84 (29-6-83 ¥) 2150

2000

Gulidelines for Employment of
Women and Children

2668. SHRI CHITTA MAHATA ;
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state ;
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(a) what guidelines Government
have formulated for the employment of
women and children in the country; and

(b) the progress so far made in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARM-
VIR) : (a) and (b) No specific guideli-
nes have been formulated by the Go-
veroment. However, a major objective
of the Sixth Plan is a progressive reduc-
tion in the incidence of unemployment
of both men and women und the Plan
includes a. number of programmes,
having a large employment potential.

While it is not possible to eliminate
child labour completely in the context of
socio-economic conditions prevailing in
the country, it has been Government’s
consistent endeavour to ensur¢ that
children compelled to work by circum-
stances should not be exploited and
should be able to health and hygiene.

Kerala Request for A Thermal Plant

2669. PROF. P.J. KURIEN :
SHRI XAVIER ARAKAL :
SHRI MOHANLAL PATEL :

Will the Minister of ENERGY be
pleased to state :

L}

(a) whether Government have re-
ccived representation from Government
of Kerala requesting for setting up a
Thermal Plant in the State, in view of
the power crisis, and

(b) if so, the details of Govern-
ment’s reaction ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
and (b) No, Sir. Government have not
received any rcpresentation from the
Government of Kerala, for setting up
of a coal based thermal plant in the
State. However, a communication from
the Government of Kerala seeking cer-
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tain details for the installation of gas
turbines was rcceived in the Central
Electricity Authority and has bcea re-
plicd to indicating that the Central Ele-
ctricity Authority does not favour such
proposals. No form:l proposal for in-
stallation of gas turbines thereafter has
been received.

Supply of Defective Gas Cylinder
Burshane

2670. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
ENERY be pleased to state :

(a) whether it has come to the
notice of Government that defective
and leaking gas cylinders are supplied
by Burshane showing scant respect for
the humun safety;

(b) how much time is allowed to
the gas dealers to supply the refill
cylinders to the consumers and has the
abnormal delay taken by them come to
the notice of thec Government’s if so,
with what results; and

(c) have scme of thc gas deulers
fixed their own timings to reccive the
payments from the new gas coanections
thercby cousing inconvcnience to the
public, if so, with what action?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) No, Sir. Decfective and leoking
cylinders are not supplied to the custo-
mers.

(b) the distributors are expected to
deliver the refill cylinders within 24
hours of thc call. In most mirkets,
refill calls received in the forcaoon are
complied with on the samc day and
those received in the amernoon are
delivered the next day.

However there may be a little delay
sometimes on account of unforeseen
circymstances,
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(c) There is no hard and fast rule
for this. However, some distributors
are understocd to have reserved morn-
ings for attending to refill calls and
attend to release of new conncction
in the afternoon with a view to give
better service to customers,
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Thermal Projects Under Construction
in Punjab

2672. SHRI DEVINDER SINGH
GARCHA : Will the Minister of ENE-
RGY be pleased state :

(a) the number of Thermal Power
Projects under construction at present
in Punjab; and

(b) the approximate cost of con-
etruction of each project and the funds
allocated by the Centre towards their

completion?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
At present only 2X210 MW Ropen
Thermal Power Project is under con-

struction in Punjab.

(b) Latest estimated cost of this
Project is Rs. 370.03 crores as indica-
ted by Punjab State Electricity Board
during last Annual Plan discussions.
An outlay of Rs. 140.00 crores was
approved by Planning Commission for
this Project for the year 1983-84.

Offices of Ministry of Energy in
Rented Buildings

2673. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
ENERGY be pleased to state :

(a) since when the various offices

of the Ministry of Energy are in rented
builings in Delhi;

(b) names of each officc and the
monthly rent of each bulldmg occupied
by these offices;

(c) total rent paid in respect of
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‘each building since the day of hiring of

each building to date;

(d) whether it is a fact that the
Government is not interested to shift
its offices from rented buildings to the
Government buildings; if so, the reasons
therefor; and

(e) if the answer' to (d) above in
the negative, what are the reasons that
Government have not so far taken
effective steps to shift its offices from
rented buildings to lessen the burden
on exchequer?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (e) The information is being col-
lected and will be laid on the Table of
the House.

Setting up of a Panel to Decide

Minimum Wages for Agricultural
Labour

2674. SHRI A.C. DAS : Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have set
up a panel to decide minimum wages
to paid by various States to the Agri-
cultural Labour; and

(b) if not, when that panel is going
to be set up?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) No, Sir.

(b) There is no proposal with the
Central Government to set up a panel
for the purpose. -

Improvement in Telephone Service From
Delhi to Faridabad, Bahadurgarh
and Ghaziabad

2675. SHRI1 CHIRANIJITLAL
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to statc :
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(a) whether it is a fact that sub-
cribers of Delhi have to wait for long
for getting their local calls matured
for Faridabad, Bahadurgarh and Gahzia-
bad; and

(b) if so, what steps Government

propose to take to improve the local
services of above stations?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNIC'A-
TIONS (SHRI V. N. GADGIL) :
(a) Yes, Sir.

(b) The following steps are being
taken to improve the local services :—

1. To Faridabad :

(i) Auto to Auto relay sets at Okhla
Tandem on all the physical pairs
of the outgoing junctions to
Faridabad are being interposed
to improve signalling.

(i) Six PCM systems (180 channels)
are under installation and ex-
pected to be commissioned by
September, 1983.

(iii) The coaxial cable system has
been planned between Janpath
and Faridabad and expected to
be commissioned in about two
years.

2. To Bahadurgarh .

(i) A new cable for Bahadurgarh
Mandi has been planned. 5§ Pulse
Code Modulation systcms (150
channels) are programmed to be
installed during 1984. .

(ii) As a long term measure a Digi-
tal Microwave System between
Janpath and Bahadurgarh Mandi
has also been planned.

!

3. To Ghaziabad :

(i) A coaxial system (cable) is al-
ready working between Janpath
and Ghaziabad. All the circuits
will be diverted on the coaxial
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system when the route is fully
established.

Production, Import and Sale of
Ervthormycin

2676. PROF. AJIT KUMAR
METHA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether Government’s attention
has been drawn to the various issues
concerning production, import and sale
of derivatives of Erythromycin and
various anti-national activities asso-
ciated therewith and, if so, corrective
steps taken/or proposed to be taken;

(b) whether it is a fact that the
IDPL management has been deliberately
misguiding and misrepresenting facts
of this case which is costing the country
heavily in the form of the multina-
tionals ; and

(c) the action taken by Govern-
ment on the basis of the facts in their
possession and if no action has been
taken/proposed to be taken, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH): (a) to () Government are
aware of the various issues involving
production, import and sale of deriva-
tives of Erythromycin,

I.D.P.L. was producing Erythro-
mycin during 1980-81 and 1981-82 but
discontinued the production due to
high cost of production and market
constraints. However, I.D.P.L. has
re-started the production very recently
and their performance is being watched
by the Government.

Amonnt Spent on Fixture and Furni-
ture Duoring 1982 by M/s Escorts Ltd

2677. SHRI K. LAKKAPPA : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state ;
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(a) whether it is a fact that the
Escorts Ltd, purchased fixture and fur-
niture worth Rs. 1.12 crores during the
year 1982;

(b) if so, full details of the fixture
and furniture purchased, purpose there-
of and places where used;

(c) whether nominees of the finan-
cial institution who reportedly control
bulk of the Company’s equity capital
exercise any control on such lavish and
extravagent spendings by the Company
if not, who authorised such a large ex-

penditure;

(d) whether Government have any
control to ensure that' the funds/assets
of the Company are not squandered to
the deteriment of the interests of com-
pany and its minority shareholders; and

(e) if not, will Government consider
taking appropriate safeguards in this
behalf ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL)
(a) Yes, Sir.

(b) Details of the furniturc and fix-
tures purchased, purposc thereof and
the places where these are used are not
required statutorily to be furnished in
the annual accounts as this is essentially
a matter of internal administration of
the Company.

(c) It is normally expected that the
nominees of the financial institutions,
who are principally concerned with the
security of their funds and the sound
financial functioning of the companies
concerned, would also e¢xercise reasona-
ble control on expenditure of lavish
nature and resist cxtravagant dcmands.
The financial institutions, however, are
administratively under thec control of
the Ministry of Finance.

(d) Company LAW confers a num-
ber of powers on the Government to
effectively intervene wherever malprac-
tices or acts of mismanagement con-
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cerning the affairs of the companies in
the private corporate sector come to
their notice. They have powers to ins-
pect and investigate into the affairs of
the companies; and if necessary, appoint
Government Directors on the Boards
of the companies. Even Courts could
be moved to protect the interests of
the minority shareholders. In this con-
nection, provisions of Sections 233A,
234, 335, 237 and especially 397, 398
and 408 of the Companies Act, 1956
may be reffered to.

(e) Does not arise in view of the
(d) above.

Growth of Drug Industry Under I
(D & R) Act

2678. SHRI SAJJAN KUMAR :
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state .

(a) whether it is a fact that Indus-
tries (D & R) Act provides for natural
growth of all industries and whether
Government have any reservation in
allowing similar growth of the drug
industry;

(b) the reasons for shortage of
some vital bulk drugs like, Ampicillin,
Erythromycin, Chloramphenicol and
several canalised intecrmediates necessary
for the production of vital bulk drugs;
and

(c) why these bulk drugs were cana-
lise and in how many cases State
Trading Corporation have failed to
provide the raw materials in time,
giving dctails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) Drugs and Pharmaceuti-
cals are a Scheduled industries coming
within the purview of the Industries
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(Development & Regulation) Act, 1951
and Rules made thereunder. However,
the Parameters contained in Drug
Policy, 1978, are also applied while
processing individual Industrial Licence
applications. The facility of 5% annual
automatic growth announced by Go-
vernment in August, 1980, is applicable
to Drug Industry as per the provisions
of Press Note dated 22nd May, 1982
issued by Ministry of Chemicals and
Fertilizers.

(b) and (¢) No specific complaint
of shortages of Ampicillin, Erythro-
mycin and Chloramphenicol or canalised
intermediate has been received by this
Ministry. In fact, allocation of Ampicil-
lin, Erythromycin and Chloramphenicol
by the canalising agency namely State
Trading Corporation (STC) has becn
entirely on the stocks of indigenous
manufacturers. The STC have been
providing thc raw material according to
their Schedule. They were canalised
when indigenous production was insuf-
ficient and imports were necessary to
supplement the indigenous production
to meet demand. This position will
continue till indigenous production
becomes stable and ample.

Technology for Public Sector Drug
Industry

2679. SHRI KRISHNA CHAN-
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DRA PANDEY : Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state : .

(a) whether it is a fact that public
sector drugs Industry has been allowed
to obtain best technology and how docs
it compare with other sectors of in-
dustry;

(b) items for which public sector
have already imported technical know-
how; details of the approval of techno-
logy from time to time; and

(c) whether it is a fact that for one
item, technology has been imported
twice; if so, details and the reasons for
the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND  FERTILIZERS (SHRI R.C.
RATH) : (a) At the time of procuring
technology, the Public Sector Under-
takings produced the best available
technology. These undertakings have
been continuously striving to upgrade
thec technology by their own R & D
efforts as well by further procurement
of available technology. The technology
with the Public Sector Undcrtakings
compares favourably with other sectors
of industry in respect of many products.

(b) and (c) A statement is attached,
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Revival of Labour Appeliate
' Tribunal

2680 SHRI MOHAMMAD ASRAR
AHMAD Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(a) whether suggestions were made
by different organisations for the revi-
val of Labour Appellate Tribunal; and

(b) if so, whether the above sugges-
tions have been examined and a deci-
sion taken in the matter ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a) No specfic
suggestions have becn received in this
regard

(b) This issue will be considered in
the context of the recommendation
made by the National Labour Con-
ference and Sanat Mehta Commitee for
changes in Industrial Relations Laws,
which are under examination.

News Item ‘“Mukunda Coal Washeries
Soviet Aid to be Sought”

2681. SHRI N. K. SHEJWAL-
KAR: Will the Minister of ENERGY be
pleased to state :

(a) whether Government have seen
a news-item appeared in the ‘““Econo-
mic Times’’ dated 8th June, 1983 under
the caption ‘“Mukunda coal washeries
Soviet aid to be sought”’;

(b) if so, the names and status of
the leader and other Members of
- Soviet delegation who visited India in
this regard and outcome of discussions
held with Indian counterparts;

(c) the names of the mines which
are proposed to be developed with
Soviet aid, how much expenditure is
expected to be incurred and how it is
proposed to be met;

' (d) whether similar aid has also
been sought from the other developed

4 4
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nations viz, Japan, U.K. USA, Canada,
etc, if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(b) The Soviet dclegation led by
H. E. Mr. 1. V. Arkhipov, First Deputy
Chairman of the Council of Ministers

of the U. S. S. R. comprised of the
following :

1. H. E. Mr. 1. V. Arkhipov, First
Deputy Chairman of the Council
of Ministers of the U. S S. R.

2, Dr. V. 1. Litvinenke, Deputy
Chairman of the State Com-
mittee for Foreign Economic
Relations.

3. Mr. L.D. Vozvishayov, Head of
Mr. Arkhipov’s Secrctariat.

4. Mr. L.P. Nesterenko, Executive
Secretary of Soviet side of the
Indo-Soviet Joint Commission.

5. Mr. K.V, Mishak, Adviser to the
Indo-Soviet Joint Commission.

6. Mr. M. Nesterov, Head of Legal
Department of the State Commit-
tee.

7. Interpreter.

Mr. Arkhipov had discussions with
Foreign Minister and also met Minister
of Industry, Finance Minister and Minis-
ter of Energy. During discussions
between Foreign Minister and Mr.
Arkhipov, as also in Mr. Arkhipov’s
meeting with other Ministers mentioned
above, a general review of bilateral
economic relations took place, No.
spgciﬁc discussions involving commit-
ments regarding~ setting up of coal
washeries attached to the Mukunda
Coal Mines took place, :
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+  (c) There coal mines namely Mu-
kunda OCP, Nigahi O.C.P. and Jhan-
jhara U.G. mine are among the four
coal projects, which have been identi-
fied for Soviet  assistance under
protocol dated 10.12.1980 for Rouble
5§20 milllion credit. These four coal
projects are expected to utilise about
Rouble 80 milion. No identified, pro-
ject-wise allocation of Rouble credit
has been indicited in the protocol
nor done. The credit is to be utilised
on first come first served basis.

(d) Yecs, Sir. U.K., France, Canada
and West Germany are also rendering
assistance in preparation of project
reports and in supplying of equipment
which are not indigeneously available.
The details arc as follows :

U K.

Preparation of Feasibility Report for
Ghusick and Asnapani underground
mines for introduction of mechinised

longwall technology.

FRANCE

Preparation of Feasibility Report
for Nandira, Pipradih, Ananta, Chora,
Moira, Prasia, East Katras and Kend-
wadih for introduction of longwall sub-
level caving and blasting gallery method
of mining.

F.R.G.

Preparation of Feasibility Report for
introduction of Hydraulic Mining at
Gopalichak mine (B,C.C.L.) and design
and installation for  degassification
scheme at Ghusick.

CANADA

Preparation of Feasibility rcport for
introduction of Hydraulic mining at
Baragolai and East Katras.

(e) Does not arise.
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Opcning of new Offices in the Villages
of Tamil Nadu"

2683. SHRI ERA ANBARASU :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the criteria adopted by his
Ministry for opening mew post offices
in villages in the State of Tamil Nadu;

(b) the number of villages in va-
rious districts of Tamil Nadu; district-
wise which had post office facilities
as on 1 January, 1980;



209 Written Answers

(c) the number of villages in varipus
districts of Temil Nadu, district-wise
which were without post offices on 1

April 1983;

(d) the details of phased future
programme for opening post offices in
these villages where there is no post

office at present;

(e) the average cost of setting up
of a post office in a village and the
average cost of running the same; and

(f) the date by which all villages
in Tamil Nadu will bc provided with
post offices ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI V.N. GADGIL) : (a)
The norms for the opening of the post
offices in rural areas are set out in state-
ment-I.

(b) and (c) The number of inhabited
villages district-wise, showing the num-
ber of post offices in them and in the
villages without .post offices is given in
statement-1I. It is, however, likely that
all the villages not having post offices
will not be fulfilling the norms for
having a post office as set out in state-
ment-L

(d) 120 post offices arc to be opened
in various districts of Tamil Nadu in
1983-84. Future allocation of targets
will be based on the total targets appro-
ved by the Planning Commission.

(e) The average cost of setting up
a Branch Post Office in Tamil Nadu is

Rs. 1335/—. The average cost of run- .

ning a post office is Rs. 350/— per

month.

(f) Planning is a continuous process
and depending on the targets approved
by the Planning Commission and the
level of postal development in the vari-

ous States, targets are fixed from year
to year,
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Statement-]

Norms for opening of Post Offices in
rural areas

Post offices to be opened in rural
areas have now been classified into two
main categories :——

1. Post offices in normal rural areas;
and

2. Post offices in tribal or back-
ward areas.

(1) Post Offices in normal rural areas;

(i) Post offices in gram-panchayat
villages may be opened subject to the
following conditions.

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is ex-
pected to yield income to the
extent of atleast 25% of its
estimated cost.

(ii) Post offices in non gram-pan-
chayat villages may be opened subject
to the following conditions :— .

(a) The population of the village
should be 2,000 or more;

(b) There is no other post office
within the radious of 3 Kms. from
the proposed office, and

(c) The post office is expected to
yield income to the extent of
atleast 25%, of its estimated cost.

(2) Post offices in tribal and backward
areas :

(i) Post offices in gram-panchayat
villages may be opened suject to
the following conditions :—

(a) There is no other posts office
within the radius of 3 Kms.
from the proposed post office;
and
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(b) The proposed post office is post office within the radius
expected to yield mcom;: to of 3 Kms. from the proposed
the extent of atleast 109 of post office; and

its estimated cost.

(c) The proposed post office is
expcected to yield income to
the extent of atleast 109, of
its estimated cost.

(ii) Post offices in non gram-pan-
chayat villages may be opencd
subject to the following condi-

tions :—

(a) The village (or an intcgrated 3. Notwithstanding the above, thc
cluster of villages within a Postmasters General are hereby empo-
radius of 1.5 Kms,) should wered to relex (in consultation with the
have a population of 1,000 Internal Financial Advisor) any of
or more; the above cited norms in 10 percent of

the cases in opening of post offices every

(b) Therc should not be another year., ‘

Statement-I1
District Total Number of
inhabitcd Villages which Villages which
villages had post offices were without
as on 1.1.80 post offices as
on 1.4.83,
1. Chengalpattu 1856 774 1065
2. North Arcot 1873 973 870
3. South Arcot 2280 996 1261
4. Dharmapuri 1065 355 699
5, Salem 972 663 294
6. Pcriyar 481 355 116
7. Coimbatore 447 413 20
8. Nilgiris 43 43 —_
9. Madurai 1000 676 . 298
10. Firuchirapalli 894 873 8
11. Thanjavur 1728 1001 708
12. Pudukottai 747 291 452
13. Ramanathapuram 1411 610 783
14, - Tirunelveli 947 764 172
« 15. Kanyakumari 87 87 -

Total 15831 8874 6746
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Upgradation of Doordarshan Centre
at Srinagai

2684. SHRI ABDUL RASHID
KABULI : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state what steps are
being taken to upgrade the Doordar-
shan Centre at Srinagar in view of its
importance for catering tourists natio-
nal and foreign, visiting Kashmir
Valley every year and all the year
around ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALUIKARIJUN) :
Doordarshan Kendra, Srinagar is al-
ready operating as a fullfledged TV
Centre with a 10 KW transmittcr,
This does not requirc any augmentation.

Energisation of Pump Sets in Bihar

2685. SHRI N.E. HORO : Will
the Minister of ENERGY bec pleased
to state :
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(a) whether it is a fact that Go-
vernment have expressed serious concern
over the unsatisfactory performance of
Bihar in the encrgisation of pump sets;
and

(b) if so, the details regarding the
progress in the State while comparing
it with other States during last two
years ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
The progress of energisation of pump
sets in Bihar has been quite slow. The
assessed ground water potential in
Bihar in terms of number of pumpsets/
tubewells is 10 lakhs. Upto 31.3.1983,
only 1,82,189 pumpsects/tubewells had
been energised. This matter has been
reviewed in meetings and the Govern-
ment of Bihar his becn requested to
increase the pace of progress under
this programme.

(b) A statcment indicating the
comparative position of achiecvement
vis-a-vis targets in various States during
the last two years is enclosed.

5. atement

Sratement indicating target and achievemets in respect of energisation of
pumpsets for the period 1981-82

Sl. Name of the

Progress of encrgisation of

No. State pumpscts during 1981-83
Target Achievement

1 2 3 4

1. Andhra Pradesh 1,05,000 1,00,352

2. Assam 4,135 46 (a)

3. Bihar 75,180 22,457

4. Gujarat 45,000 30,535 -

s. Haryana 40,000 26,528

6. Himachal Pradesh 831 355

7. Jammu & Kashmir 122 147

8. Karnataka 38,040 49,394

9. Kerala 25,000 19,759
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?

1 2 3 4
10, Madhya Pradesh 90,000 76,135
11. Maharashtra 1,10,000 1,22,587
12. Manipur 100 2
13. Meghalaya 270 6
14, Nagaland Nil Nil
15. Orissa 20,010 6,706
16. Punjab 48,400 50,026
17. Rajasthan 57,045 33,898 (b)
18. Sikkim Nil —_
19. Tami! Nadu 60,000 45,855
20. Tripura 540 490
21. Uttar Pradesh 1,08,010 57,929
22. West Bengal 16,140 2,604

Total (States) 8,43,823 6,45,811

(a) Progress received upto 30.11.82,
(b) Progress received upto 28.2.83.

Supply of Coloured Instrument by the
Telephone Department

2686. SHRI BHEEKHABHAI :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether at present no extra
charge is levied by the Telephone De-
partment for the supply of coloured
instruments;

(b) whether any guidelines have
been issued by the General Manager,
Delhi Telephones for the exchange of
such instruments with the coloured
ones at subscribers residences (other
than serving Government officers);

(c) if so, the details thereof;

(d) the number of cases pending
for exchange of coloured instruments
with the Divisional Engineer, Tele-
phones, Chanakyapuri Exchange, New
Delhi for the last more than one year;
and

(e) how long will it take to com.
ply with the pending requests ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL): (a) Yes,
Sir,

(b) No, Sir. A waiting list is main-
tained for the pending requests for
change of instruments.

(c) Does not arise.

(d) 62 applications are pending in
Chanakyapuri Division.

(e) These instruments would be
replaced on receipt of coloured instru-
ments from the supplier.

Offer of Financial Help for Power
Projects from Foreign Countries

2688. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
ENERGY bc pleased to state :
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(a) whether
offers have been received from different
countries providing for financial assis-
tance to new power projects in the
country,

(b) if so, name of those countries
from whom offers have been received
by Government;

(¢) terms and conditions put for-
ward by them and those which have
been accepted by Government; and

(d) the reaction of Government in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH)
(a) to (d) Various offers have been re-
ceived from West Germany, Switzerland,
France, Italy, Swcdan, Poland, Yugo-
slavia, Japan, Austria, Canada, Roma-
nia and United Arab Emirates expres-
sing their interest to supply power
equipment to India with possibilities
of financing through Government credit,
suppliers credit and commercial loans.
These offers are only indicative in
nature. No decision huas been taken by
Government on these proposals.

Allotment of L.P.G. Agencics in
Punjab

2690. SHRI R.L. BHATIA : Will
the Minister of ENERGY be pleased to
state : ‘

[

(a) whether with the commissioning
of Refinery in Mathura, the position
of supply of LPG for cooking purpose
to the upcountry regions, has improved;
and

(b) if so, the places in Punjab
wherec new LPG Agencies arc expected
to be opencd during the current year
and number of coancctions to be re-
leased ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.
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(b) New distributerships at following
places are proposed to be commissioned
during the current year :

Muktasar
Khanna
Fazilka
Sesnagar (Mobhali)
Kot Kapura
Barnala
Banga

. Ludhiana
Amritsar

. Patbankot
. Malerkotla

. Jagraon

© NNk~

— e b
W N = O O

. Rajpura

. Gobindgarh
. Nangal

. Jalandhar

. Patiala

— b ek b e
0 ~1 AN b

. Mansa

ot
O

. Rampura Phul
. Nawshahar

N
o

The oil companies to release 68000
new connections in Punjab during
1983-84.

Coal Productions in B.C.C.L.

2691. SHRI A.K. ROY : Will the
Minister of ENERGY be pleasqd to
state :

(a) production of coal by the BCCL
n the last six months with month-wise

break-up in details;

(b) same for thc same months in
1982, whether therc is less production
in the corresponding poriod in 1983;
if so, the reasons thereof ?

(c) whether less supply of power
is responsible for loss in production;
and

(d) if so, quantity of loss attribut-
able for power failure in the last six
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months, facts in details and the stcps
taken thereon ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
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(a) and (b) The
production in BCCL during the pcriod
February’83 to July’83 compared to
February’82 to July’82 has been as
given below :—

(in lakh tonnes)

Months 1983 1982 Variation from ’82
February 24.15 23.82 + 0.33
" March 29.52 27.68 + 1.84
April 17.15 17.93 — 0.78
May 13.15 17.06 — 3.91
June 15.18 18.93 — 3.75
July 17.71 16.32 -1- 1.39
116 86 121.74 — 4,88

The production in BCCL during the
period April’83 to June’83 had been
less than the production in the same
period last year. This is due to loss of
coal production on account of erractic
power supply to the collieries, law and
order problems in the jharia coalfield
and absenteeism of workers.

(c) and (d) The loss of production
in BCCL on account of power shortuge
for the last six months is indicated

bolo»\( :

(in lakh tonnes)

1983 Loss of production
due to power
failure

February 0.77

March 0.88

April 1.26

May 1.55

June 1.63

July 0.96

Total : 7.05

The following measures have been
taken to -improve thc availability of
powcr :—

(i) Higher priority to the coal sec-
tor in power allocation from the
DVC system and transfer of
power from Northern grid to
Eastern grid for supply to coal
mines.

(ii) Generation of power from some
captive gas turbines and dicsal
sets to supplement power supply
from DVC.

(iii) Segregation of non-coal laid on
the coal fecders for supply of
DVC power.

Production of Electricity from D.V.C,

2692. SHRI A.K. ROY : Will the
Minister of ENERGY be pleased to

state :

(a) details of the production of
clectricity from the Damodar Valley
Corporation in the last six months and

the Capacity utilisation;
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the last six months and the steps taken

(b) same for the same months in
thereon in details ?

1982; whether there is any fall in pro-

duction; if so, reason thereof;
THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (d) The proZduction of electricity
from D.V.C. and the capacity utilisa-
tion during January-June, 1983 and
during the corresponding period of
last year are as follows :—

(¢) whether the supply of bad qua-
lity coal is one factor responsible for
less production of power from its ther-
mal plants; and

(d) if so, amount of loss in units
that could be arrtibuted to the coal in

Months Production (MU) Production (MU) C.U.F(%)
1983 1982 Thermal
Thermal Hydel Thermal Hydel 1983 1982
January 542.59 1.17 502.00 2.65 49.7 53.7
February  442.13 0.38 469.36 0.82 44.8 55.5
March 519.70 0.26 480.03 0.77 47.5 51.7
April 445.51 0.12 489.91 2.36 42,9 53.8
May 475.99 0.14 468.02 3.49 44.3 49.4
June 467.16 1.16 453.30 12.27 44.2 49.7 .
Total/
Average  2893.08 3.23 2862.62 22.36 44.7 52.2

¢

The gross thermal generation in
1983 has been higher compared to that
in 1982. Howecver, the utilisation factor
(PLF) has been lower due to certain
tcchnical problems at the DVC thermal
power stations and poor quality of
coal. The quantification of loss attri-
butable exclusively to poor quality of
coal is difficult to assess. Coal suppliers
have been requested to improve the
quality of coal.

Construction of M.A.X. II Building
at Hamirpur and Head Post Office
and Postal Division at Dehra

NARAIN CHAND
Will the Minister of
pleased to

2693. PROF.
PARASHAR
COMMUNICATIONS be
state :

(a) what is the latest progress in

the construction of (i) MAX II building
at Hamirpur; (ii) Head Post Office and
Postal Division building at Dehra in
Hamirpur for which the foundation
stones have already been laid by the
Minister of Communication in June
1982 and April 1983 respectively; and

(b) the likely date of the comple-
tion of the buildings, the estimated cost
of construction and the reasons for de-
lay in undertaking the constructipn
work ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

TIONS (SHRI V.N. GADGIL) : (a)
Tenders for both the work are being

invited by 31.8.83.

(b) (i) The likely date of completion
of the building
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(a) Telcphone Ex-
change March 1985

(b) Head Post &
Office Postal
Division Feb. 1985

(ii) Estimated cost of construc-

tion

(a) Telephone
Exchange
building Rs. 26.28 lakhs

(b) Head Post
Office &
Postal
Division Rs. 25 Lakhs

(iii) There is no delay in under-
taking the construction of
these buildings.

Electrification of Kangra in H.P.

2694. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
ENERGY be pleased to state :

(a) whether Kangra District of
Himachal Pradesh was adopted by the
Rural Electrification Corporation for
100 per cent electrification;

(b) if so, the progress made in this
regard for each of the four sub-division
namely Kangra, Narpur, Palampur and
Dehra;

(c) whether it is a fact that while
the target date for the implementation
of this programme was 31st March,
1983 in respect of the first three sub-
divisions Dehra Sub-Division was ex-
cluded from this target date; and

(d) if so, the reasons for excluding
Dehra Sub-Division and the likely date
of 100 per cent electrification of Dehra
Sub-Division ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SIMGH) : (a)
to (d) The information is being collec-
ted and will be laid on the Table of
the House.

\
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Assistance to Calcutta Film Industry

2695. SHRI SANAT KUMAR
MANDAL : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) whether he is aware that till
recently Bangla Film Industry is hard-
hit and Calcutta which at one time was
a pride of the film industry—both Hindi
and Bangla movies—is ‘shorn of this
glamorous industry—for want of finance
and updating of the necessary infra-
structure; and

(b) if so, assistance, financial and
technical, his Ministry or the Film
Finance Corporation have rendered, to
the Calcutta Film Industry or propose
to do so now to save it from impending
ruination ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PRALIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) and (b) Cinema is a matter
which comes under the jurisdiction of
the State Government. However, the
National Film Development Corpora-
tion encourages good films by providing
loans for production of films and also
for construction of theatres as also for
joint ventures with thc State Govern-
ments. A special project providing faci-
lities for 16 mm films production has
been set up in Calcutta by NFDC at a
cost of Rs. 80.45 lakhs to encourage
production of 16 mm films in the Eas-
tern region under the Sixth Five Year
plan. The private enterprencurs in West
Bengal can avail of these facilities.

Circulation of Annual General Meeting
Report to Shareholders by Companies

2696. SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether he is aware that at the
Annual General Meetings of the Com-
panies, their Balance Shects/Reports are
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passed with the proxies with which%he
Dircctors are armed and even relevent
issues raised by the sharcholders present
are not recorded;

(b) whether he will make it manda-
tory for the record of such Annual
General Meetings to be kept and circu-
lated to all shareholders even by amen-
ding the existing law;

(c) if not, the reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL) : (a)
No such case has been brought to the
notice of the Government. However, the
legal position is that under section 177
of the Companies Act, unless a poll is
demanded under section 179 ibid; the
resolution is decided on a show of
hands. The voting by proxies is taken
on any resolution in the Annual Gene-
ral Mecting of a company only when a
poll is specifically demanded.

(b) and (c) Section 193 of the
Companies Act requires keeping of the
minutes of the proceedings of the general
meetings, including annual general meet-
ings of the companies and that such
minutes shall contain a fair and correct
summary of the proceedings of the
meetings; Furthermore, under section
196 of the Act, the minutes of the pro-
ceedings of any general meeting are
open for inspection by any member and
any member shall also be entitled to be
furnished, after he has made a request
in that behalf to the company, with a
copy of the minutes of any general
meeting on payment of prescribed fee.
These provisions are considered to be
quite adequate for safeguarding the
legitimate interests of the shareholders.

Development of Coal Mines

2697. SHRI B.V. DESAI : Will
the Minister of ENERGY be pleased to

state :

(a) whether India and Britain had
decided to join hands in developing ceal
mines in third countries;
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(b) if so, whether it is also a fact
that the UK had recently shown its in-
terest in entering joint projects with
India in the coal sector with the third
countries;

(c) if so, to what extent the agree-
ment has been reached; and

(d) the countries where India and
UK have agreed to establish such coal-
mines developments ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) to (d) The col-
laboration in developing coal mines in
third countries was discussed recently
during Seventh Session of Indo-UK
Steering Group meeting held in London
in July 1983, It was agreed that whilst
there were no immediate prospects of
collaboration ventures in third countries,
planning on the framework within which
such a venture could take place should
continue so that speedy and effective
response could be given should an op-
portunity arise.

Unauthorised Additions in Sky
Scrapers in Delhi

2698. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY/
be pleased to state :

‘a) whether it is a fact that many
sky scrapers in Delhi have added in an

. unauthorised manner, rooms and cove-

red areas and have let them out to such
users who pose a genuine threat to the
building for fire hazard;

(b) whether it is also a fact that
Government had cut off power to some
of the skyscrapers in the capital by
way of punishment; and

L
N

(c) if so, the particulars of the
buildings which were thus punished and
the particulars of those which have been
found indulging in the above irregulari-
ties or yet to be taken to task ?
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~THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY : (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (c) Power supply connections to the
sky-scrapers in DESU Area were not
cut off. In NDMC area to some of the
sky-scrapcrs, which were inspected by
the Committec appointed by the.Lt.
Governor of Delhi, and which posed a
genuine threat to the building for fire
hazards, the power supply was discon-
nected. These buildings were Nirmal
Tower and Rohit House. In case of the
following buildings, the electricity sup-
ply was disconnected on account of the
faulty electrical installations :

(i) 16, Barakhamba Road
(ii) 22, Barakhamba Road
(iii) 22, Kasturba Gandhi Marg
(iv) 28, Ferozshah Road.

Linking of Mathura with Delhi by
. S.T.D.

2699. SHRI DIGMBER SINGH :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Trunk Services
between Delhi and Mathura are in utter
shambles and it takes long hours for
a call to be put through;

(b) whether at times, the call is
not put through;

(c) what are the difficulties which
lie in the way of Government in linking
Mathura and Delhi with STD, when
Agra is already linked with Delhi;

(d) whether contrary to his pre-
decessor’s assurance in the House that
in case of inordinate delay in putting
through calls, the Trunk Exchange will
automatically inform the subscriber of
the delay, no such action is being taken;
and

.(e) if so, the steps he proposes to
take to tonme up the Delhi Trunk Ex-
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change and put some more lines for
complaint to Supervisor and Asstt,
Engineer and above whom it is impossi-
ble to contact their nos. being all long
cngaged or they put down their recei-
vers? ~

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
No, Sir. Normally the trunk calls
between Delhi and Mathura are put
through without much delay.

(b) Occasionally when the trunk
circuits between Delhi and Mathura
are faulty the trunk calls are delayed.

(c) Capacity is not available at
present in long distance transmission
mcdium and long distance switching
centre for linking Mathura and Delhi
with STD.

(d) Delay information is given to
the subscribers and when they enquire
including at the time of booking.

(¢) There are 4 Telephones for
attending to complaints and enquiries
and these are normally adequate except
in times of heavy congestion under
abnormal conditions. These telephones
are not kept receiver off under idle con-
ditions.

Special Postage Stamp to Comgnemorate
the Peshawar Kand

2700. SHRI H.N. BAHUGUNA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have
received any suggest ion/representation
during the last three years for issue of
special postage stamp to commemorate
the Peshwar Kand;

(b) if so, action thereon; and
(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
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TIONS (SHRI V. N. GADGIL) : (a)
Yes, Sir.

(b) and (c) The proposal was con-
sidered in the context of issue of a
series of stamps depicting landmark in
India’s struggle for freedom but was not

recommended.
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Dual Pricing for Drug Production

2702. SHRI BHEEKHABHAI
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to slate :

_(a) whether the Drug Industry in
Inc'hg has been allowed to adopt dual
pricing for its production, while speci-
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fied important durgs are controlled and
other are not;

(b) what is the permissible profi-
tability to the producers with regard to
the uncontrolled products;

(c) whether all life saving drugs are
controlled; and

(d) any proposal to streamline the
pricing of drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) Price controlled bulk
drugs and formulations are specified
in the Drugs (Pricc Control) Order,
1979. The bulk drugs and formulations
which are not specified in the said Order
are not price controlled.

(b) Therc¢ is no permissible pro-
fitability limit in respect of price
decontrolled bulk drugs and formulations
Government have, however taken powers
under Drugs (Prices Control) Ordcr,
1979 to revise the price of any for-
mulations including price decontrolled
formulations if the profitability limit
exceeds the stipulated limit of 8 to
139, per-tax on sales turnover as
specified in the Fifth Schedule to the
said Order.

(¢) and (d) Essenmrial and mass
consumption formulations which include
life saving formulations are price con-
trolled under Drugs (Prices Control)
Order, 1979. National Drugs and
Pharmacecuticals Development Council
which has bcen constituted would also
discuss review of Policy and procedures
relating to fixation of prices of drug.

T HX T T7GHT AAGIT &1 TG
wogdt & fag are Han

2703. =t Qa8 @9 WAy Fwi:
FAT oW A gAatg T@=1 ug I
FIT F4 7 -
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4000/- ®9T AT FY  Ifweqar it
g 2, fmar arrar Wi ey fged
¥ w7 § fegr SraT | T AT *
Heaa graar &1 e a1 a1 gfH
9T g7 AT-gfe 93 a1 FUAqr/EaFQ
93 ArarfIa & aFar | ST GLHTA
Fraarg & T gfF FFE g
gafaq AT FT T Y FET NA-
ATHY AT ATSo Ao Elo To THO
Ao Fo Fro, aqgfag afaal & fag
fafasz Frg@eE o N7 arfegifaay
qEFEN <qF AT AT T[ST FIFIR
FN AT AT NIATAT & qIT FATHFAA
F/arawen warfer &3 arfs gaq
AT T FoYAT Af7% & g1 q97
el gFaty & gavaang fafess
AITATHT F AFAMA  IqAH THAT F1
9 fFar o1 g% | gAatw F fafess
wagal F Fv § fawga antawt
fagreal araedt sqfare soam @
Fa1 F1ATMeaq faEn T3 & fag wsa
GLHTU &1 AT 7T § | ST FTFHIY
¥ Fg1 7ar g fx aviedt fagreat s
AT FIA AT AT T ary &G
FH1a farg (WFE cqrge) FqTan
star Irfge 7 fadr faww e
FT q99 FIA AT I A &9 § 99
TTHITHAT & (AT ATFaFHari,
srafawarel, sfwefs, g@uar stx
FITA 9T J&I FTE & &9 H faa1e
fear smararfzo |

7/

(@) s gF 1 usT gIFTA ¥
a1 3gr € fF & gaa g g qegen
gfagi #1 f6T ¥ qraar 7w @
¥ A% & fag w77 S |
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P— C

ST FT ATH qIT AT T AT GHI

FAT TQ FogaT AR
T gear
1. &T7T 9@ 13,491
2. fagr 8,303
3. AT 63
4. FafeT* 62,699
5. A 829
6. H%T 9IW 1,956
7. GEIACT 322
g. I¥AT 26,278
9. TSTEYTH 6,163
10. afaeaTg 28,046
11. S 937 8,667
ik 1,56,817

T FAET ST F AN WY TC ATHE 28-2-1983 IF & &, FqIfF 19
¥ wg, 1983 % & AL & gwweyg ¥ w1 yafa e sreq T8 gk

Proportional Reprcsentation in the
Electlons

2704. SHRI M. M. LAWRENCE :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) the response of Government
to the proposal that proportional
representation should be introduced as
a part of electoral reforms; and

(b) the details of other proposals,
which are being considered by Govern-
ment?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

JAGAN NATH KAUSHAL) : (a)
Various comprehensive proposals on
electoral reforms have been under con-
sideration of Government for some time.
These include proposals relating to
alternate methods of elections also and
no final decision has so far been taken
on them.

(b) Other proposals which are
under consideration of the Government
laid on the Table of the House in
reply to Lok Sabha Unstarred Question
No. 5754 for 5th April, 1983.

Solar Cookers Sold Last Year
2705. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of -ENEBR-

o ——
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GY be pleased to state thc number of mation regarding number of Solar
Solar Cookers sold in each state last Cookers sold under the Central/State
year? Subsidy scheme is furnished in the

Statement attached herewith. Produc-

THE MINISTER OF ENERGY tion and sale by individual manufac-
(SHRI P. SHIV SHANKAR) : Solar turers not covered by the said scheme

Cooker is an unlicensed item. Infor- will be in addition to the figures given.
Statement
No. of Solar Cookers Sold During Last Year
(1982-83)
SI. Name of State/U.T, No. of Solar Remarks
No. Cookers Sold
1. Andhra Pradesh 748 Includes 662 solar
cookers delivered and
86 booked.
2. Assam —
3. Bihar —
4. Gujarat 3223
5. Himachal Pradesh 5
6. Haryana 1
7. Jammu & Kashmir —_
8. Karnataka 205
9. Kerala —_
10. Madhya Pradesh 131
11. Maharashta 23
12. Manipur —
13. Nagaland —
14. Orissa 159
15. Punjab 213
16. Rajasthan 562
17. Sikkim —
18. Tamil Nadu 108
19. Tripura —
20. Uttar Pradcsh 300

21. West Bengal —
22. Meghalaya —_—

Unlon Territories

23. Andaman & Nicobar Island —

24. Arunachal Pradesh —_—

25. Chandigarh —

26. Dclhi : 2397 Includes 1745 Solar
Cookers delivered and
135 booked by Supcr
Bazar, Delhi.

27. Goa, Daman & Diu

28. Lakshadweep

29. Mizoram

30. Pondicherry

8%; Dadra & Nagar Haveli
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Cost and Quanitity of Impofu of
Crude and Petroleum Products

2706. SHRI RASABEHARI BE-
HERA : Will the Minister of ENERGY
be pleased to state :

(a) the cost and quantity of imports
of crude and petroleum products this
ycar incomparison with last year;

(b) how much amount can be
saved in foreign exchanges on imports
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of crude and petroleum products in
the current financial year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETRO-
LEUM & IN THE MINISTRY OF
ENERGY (SHRI GARGI SHANKAR
MISHRA) : (a) The following statement
gives the net imports of crude oil
and petroleum products during 1982-83
and 1983-84.

1982-83 1983-84
(Provisional) (estimated)
MMT Rs./crores MMT Rs./crores
Crude Oil 12.6 3026 7.3 1580
Petroleum products 4.2 1408 6.26 1882
16.8 4434 13.56 3462
(b) and (c) The saving in foreign LEUM & IN THE MINISTRY OF

cxchange on import of crude oil and
petroleum products during 1983-84 is
estimated at about Rs. 972 crorcs
based on estimated net import bill of
Rs. 3462 crores for 1983-84 as against
net import bill of abQut Rs. 4434 crores
during 1982-83.

Import of Crude ¢

2707. SHRIMATI JAYANTI PA.-
TNAIK : Will the Minister of ENERGY

be pleased to state :

(a) whether Government have a
proposal to import crude to restore the
trade imbalance in the currcnt year;

(b) if so, the names of the countries
from which crude is expected to be

imported;

(c) the quantum of crude proposed
to be imported; and

.(d) the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PETRO-

ENERGY (SHRI GARGI SHANKAR
MISHRA) : (a) to (d) Addendum to the
original contract dated 21.1.1983 was
signed on 11.7.1983 between Indian Oil
Corporation and Sojuznefteexport of
Soviet Union for import of additional
1 million tonmes of crude oil during
1983.

Payment for crude oil supplied
under the contract is made in Rupees
under the Trade Agreement betwecen the
two countries.

Disposal of Sulphuric Acid Plant by
Fertilizer Corporation of Indja

2708. SHRI KRISHNA KUMAR

GOYAL : Will the Min ister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether it is a fact that the
Fertilizer Corporation of India rup
sulphuric. acid plants, have not been
working satisfactorily and these will
soon be disposed off;

(b) what was the cost of setting up
those plants and whether exports wego
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consulted about economic viability of
these plants.

(¢) the reasons of poor performance
of the sulphuric acid plants; and

(d) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) The old sulphuric acid plant
(transferred by Pyrites & Chemicals
Development Corporation to Fertilizer
Corporation of India) and the sulphuric
acid plant set up under Sindri Rationa-
lisation Project have not been working
satisfactorily. The action for the dis-
posal of the former has been initiated.
The latter plant is working intermi-
ttently.

(b) The old suphuric acid plant
was sot up at a cost of Rs. 4.3. crores.
The sulphuric acid plant set up under
Sindri Rationalisation Project formed
part of Phosphoric acid plant and TSP
plants. The total cost of the Sindri
Rationalisation Project is 60.77 crores.
The technoeconomic viability of the
Sindri Rationalisation plants was recen-
tly studied by a forign consultant whose
report has been considered for making
necessary action.

(c) and (d) Thc main reasons for
poor performance of the sulphuric acid
plant which are :—

(i) Design deficiencies and equipment
problems. ,

(ii) Poor quality of pyrites.
(iif) Frequcnt equipment breakdown.

(iv) Inadequate grinding, crushing and
handling system for pyrites.

(v) Problems in roaster, cinder dis-
posal, gas cleaning, conversion
and acid cooler pipes.
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Low Production of coal due to Power
Shortage .

2709. SHRI SUSHIL BHATTA-
CHARYA :
SHRI RAMAVATAR SHAS-
TRI :
SHRI1 AJIT BAG :

Will the Minister of ENERGY be
pleased to state :

(a) whether the power shortage is
leading to lesser production of coal in
BCCL and ECL and CIL;

(b) if so, how far this power shor-
tage is due to less supply of quality coal
and use of inferior grade coal which
cause damage to delicate power eqip-
ment; and

(c) the reasons why most of the
captive power plants at the coal mines
have been kept idle even in a situation
of acute power shortage with all its
attendent economic evils?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) There has been
some loss of production of coal in
BCCL and ECL due to shortage of
power. CIL is the holding company.

(b) The shortfall in production
has not affected the supply of coal to
power stations. The Power Statioas
have received 16.5% more coal, this
year in the first quarter, than in the
same period of last year and the
position of coal stocks at the Power
Stations is generally satisfactory.

. As regards inferior grade of coal
supplied to power stations, the process
of mining, particularly in mechanised
opencast mines, sometimes results in
a small percentage of extraneous
materials from the overburden getting
mixed with coal. Consequently, some
complaints regarding the receipt of
oversized coal and presence of extra-

neous material i.e. shales and stones
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in coal supplied to certain Thermal
Power Stations have been received.

(c) The captive generating capacity
available in the coal sector is being
utilised. Some of thc gas turbines of
coal companies have, howcver, gone
out of order and it may take some time
to set these gas turbines right.

wraa & A fwreE

2710 ¥1o GARIWGH TITHT
sto mfa A Agar:
it A qEAaT

Fa7 st §A7 g8 FIAE &Y FAT
w3 fF :

(F) a1 GTFHTTFT o7 F7579
Luq geard & gefaswF greT few g
=9 g¥qeq 1 Av fearar qar g &
qrvA7 § o1y ¥ aa f[AFEma &0
TEATT ITAVAY AET ;

(@) afz gf, @1 917 § F1ger 4
a fAFeA 21y fras @37 &

() FAT GIEIT 7 ¥7 FAAT &
3eqTEH & ATfgw IGA FT HEATHFA
frar §; X

(%) af< gi, a1 SEFT 41T 747

27

FAT weaTag & waay fawmw A
g we (sf T fag) ¢ (F) o
gl

(@) F1E g

() sitT (%) e 7 I347 |
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Aliments of Talcher Fertilizers Plant

2711. SHRI NIREN GHOSH : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Talcher
coal based fertilizer plant of Orissa is
suffering from various ailments;

(b) if so, what are those;

(c) whether the coal supplied is
of a very poor qaality and injurious to
boiler;

(d) whether adequate power is being
supplied to the plant;

(e) what steps are being taken to
remedy the position; and

(f) whether there is any attempt to
denigrate the coal based technology?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R.C.
RATH) : (a) and (b) The Talcher coal
based fertilizer plant of Orissa is
suffering from equipment problems,
equipment imbalances, power failures
and powcr cuts. The plant has been
shut down due to power cut from 24th
March, 1983.

(c) Yecs, Sir. The coal supply
contains as conlent more than the
dcsign rcquircment.

(d) No, Sir. The Talcher Fertilizer
Plant has remained snut down because
of thec non-uavailability of power from
Orissa State Electricity Board from
time to time.

(e) A Technical study Group was
appointcd to study the problems faced
by coal based fertilizer plants of Tal-
cher and Ramagundam. It suggested
short-term and long-term measures to
achievc full rated daily and annual
production capacitics which are:

Short-term Measures

(i) Installation of stainless steel



243 Written Answers

collecting plates in the secondary
Electrostatic Precipitator;

(ii) Provision of expansion bcllows
for Air Separation Unit rcgcnera-

tors;

(iii) Replacement of existing turbo air
compressor blades with improved

blades.

(iv) Improvements in and modifica-
tions to the Waste Heat Boilers

of the gasifiers.
Long-term Measures :

(i) Modifications to the Air Separa-
tion Plant.

(ii) Installation of the 4th gasifier.

(iii) 4th strcam of coal preparation
plant (Talcher only).

(iv) Atmospheric Ammonia Storage.

(v) Captive power plant (60 MW)—
one of the boilers will also act
as 4th boiler for steam generation
plant.

Action has been initiated for shot-
term measures. Thc Fertilizer Corpora-
tion Ltd. has submitted the fcasibility
report for long-term mecasures.

(f) No, Sir.

- Agreement with USSR for Oil
Exploration

2712. SHRI NIREN GHOSE :
Will the Minister of ENERGY be plea-
sed to state :

(a) whether a new agreement bhas
been signed between India and USSR on
oil exploration;

(b) at what places joint seismic sur-
vey will be made; and

(c) what are the results of seismic
surveys so far made ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) In Tripura and West Bengal.

(c) The surveys are still in progress.

WHI T TrsAt wY fasre gae
HTATAHATY

2713. =it geor waw@ f@g : F47
FAT 7AY 98 qATT A7 FI7 F40 5 -

(F) WIg Icq18T qrIY 71947 &

FIWY g TrsaY FY faqer A A )

qfa ¥ foo Fa1 a0F aamg I §;
AT

(@) a1 FFATA@ ATIET HAM-
TF F 7

FAT e ® Tsw weEd (s
7w fag) : () wrag fasen
& 7157 7 79 fawen am visa)
Usal &1 faga Y et 3@ g9
FT JTAT E -——

1. %17 fasst aid A91 FH
fast arar wreAt & A
fgaeha guald & grer 4rg-
gifas e 97 faga N
qATS |

2. fdft worrsft § wrery fasren £
STHAT FT AT FANT AE
T §AA-§AF T AMTAT J1AT

g aqr Qe gfagre e
gurenr afvfeafal g3 fadx
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FTT gU AN U AFTAAR
wrsaf ¥ fan fag g awrd &1
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gwfag miAey ¥ Efvw arfe
ag gag 1 fqqara |afygd
sM 3 arw T3y fEar Srar
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3. wrvd  gvETe [y faud
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ScqrEs gl H fawg w9 4
garafea faga av I=7qus
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Investment in Projects Approved for
Seventh Plan

2714. SHRI B.V. DESAI : Will
the Minister of ENERGY be pleased to

state :

(a) whether it is a fact that a mas-
sive investment of Rs. 50,000 crorcs in
power sector will be required to com-
mission an additional capacity of 25,000
MW in the Seventh Five Year Plan;

(b) whether a shelf of projects worth
23043 MW has been approved - for
1985-90 period;

(c) if so, whether due to the fund
shortage, the power plan will be hit;
and

(d) if so, what ate the provisions
that are being considered for acquiring
funds to meet the needs of these power
projects and to what extent Union Go-
vernment have succeeded ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI CHANDRA SHEKHAR SINGH):
(a) to (d) The Seventh Five Year Plan
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is yet to be drawn up. Thec Planning
Commission has recently constituted a
Working Group on Energy in the con-
text of the preparation of the Seventh
Five Year Plan. Projects with an aggre-
gate capacity of obout 23,000 MW have
been approved for benefits during the
Seventh Plan. The allocation of funds
for the power sector in the Seventh Plan
will be decided when the Plan is fina-
lized. .

Anticipated Shortfall of 5,500 MW
In Sixth Plan

2715. SHRI B.V. DESAI :
SHRI KAMAL NATH :

Will the Ministcr of ENERGY be
pleased to state :

(a) whether comparative neglect of
hydel-power projects and the dolay in
setting up of thermal plants is causing
anxiely to the Planning Commission
which anticipates a shortfall of about
5,500 MW in the Sixth Plan power
target;

(b) whether it has been pointed out
that while the need for accelcrating
hydro-electric development has been re-
cognised, due attention is not being
accorded to construction and ruaning of
hydel projects for a variety of reasons;

(¢) if so, whether the Commission
has given its views in regard to the
shortfall of power projects;

(d) if so, whether his Ministry has
considered the report and the defficyl-
ties pointed out by the Planning Com-

mission;

(e) if so, what are the details of
difficulties that have been pointed out
by the Planning Commission; and

(f) to what extent, the Ministry has
helped ?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
to (f) The declining sharc of hydro
power has been engaging the attention
of the Government. The need for acce-
lerating hydro development is recogni-
sed. The matter has been taken up with
the Planning Commission and Ministry
of Finance.

The Sixth Five Year Plan envisaged
the generating capacity of 19666 MW.
During the first three years of the Plan,
total capacity of 7058 MW has been
commissioned. It is anticipated that a
generating capacity of about 14000 MW
would be added curing the Sixth Plan.

Delay in commissioning of powecer
projects occurs on account of variety of
reasons including weak project manage-
ment, delay in supply of plant and
equipment, inadequate availubility of
funds. Various steps have been taken
by Government to expedite the Com-
missioning of power projects.

In order to expeditc the commissio-
ning of on-going projects, rcview meet-
ings are held priodically in the Depart-
ment of Power. The Planning Commis-
sion also holds quarterly review meetings
to review the implemecntation of power
programme in the Sixth Plan. Monito-
ring of various activities of these pro-
jects has been considerably stepped up
by the Ccntral Electricity Authority
(CEA). Coordination and rcview meet-
ings are regularly held in the CEA with
the project authorities, equipment manu-
facturers, construction agencies, etc.
Senior Officers of the CEA visit project
sites and take up the matter with the
appropriate authorities for removing
bottlenecks. A close watch is also being
kept on all constraints for corrective
action,

Production of Crude Oil

2716. SHRI B.V. DESAI : will

the Minister of ENERGY be pleased to
state :
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(a) whether it is a fact that the pro-
duction of crude oil in the country
during the first quarter of the current
financial year has shown 19 per cent in-
crease over the production during the
same period last year;

(b) if so, thc cumulative production
from offshore and on-shore wells during
the period 1982-83; and

(c) to what extent ONGC is likely
to improve the samc in 1983 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Yes, Sir.

(b) The cumulative production from
the offshore and onshore wells of ONGC
and Oil India during 1982-83 was 21.06
million tonnes.

(c) An increase in production of
about 279, is cxpected.

Remuncration of Executives of
Birlas, Tatas and Dalmias

2717. SHRI SANAT KUMAR
MANDAL : Will the Ministcr of. LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to rcply given to
Unstarred Question No. 3552 on 2nd
November, 1982 and statc :

(a) the particulars of contraventions
of sanction orders issued by Government
relating to remuncration and perks of
Directors, Executives and managers of
Public Ltd. Companies and the Private
Ltd. Companies which are subsidiaries
of Public Limited Companies which had
been brought to notice of his Ministry
by Statutory Auditors in the recent past;

(b) the action taken thereon by his
Ministry against these companies;

(c) whether he is aware that Statutory
Auditors whose appointment is in the
hands of Directors themselves, are
always obliging and cannot function as
such without any fear or favour; and
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(d) whether any check is being exerci-
sed by his Ministry on its own on recei-
pt of Actual Accounts/ Reports in this
bchalf and if so, what and if not, the rea-
sons therefor ?

THE MINISTER OF J.AW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) and
(b) Culling out details of particulars of
contraventions relating to remuneration
of managerial personnel pointed out by
the statutory auditors and action taken
thereon would involve immense labour
not commensurate with the resuilts likely
to bc achieved. However, if the Hon’ble
Member wants information about specific
case or cases the samc can be furnished.

(c) Barring thc appointment of first
auditors the statutory auditors are
appointcd by the shareholders in the
annual general mectings. It is not correct
that statutory auditors’ appointment is
in the hands of the Dircctors themsclves
and thercforc they cannst function
without any fear or favour.

(d) Copics of the Balance Sheels are
filed by the Companics with the concer-
ned Registrars of Compinics as required
under Section 220 of the Companies Act,
1956 and th¢e samc are scrutinized by
them. If any irregularity comes to their
notice the Registrar of Companies, takes
nccessary action in thc matter,

Far ¥ qre fww
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Bonded Labour In Palamau Dis-
trict In Bihar

2720. SHRI SUDHIR GIR1l: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that a large
number of bonded labourers are living
in abject poverty in the district of Pala-
mau in Bihar ; and

(b) whether the Union Government
have taken any step towards the libera-
tion of those bonded labourers ?

THE MINISTER OF LABOUR AND
REHABILITATION(SHRI VEERENDRA
PATIL) : (a) As per the latest report
received from the Government of Bihar,
1014 bonded labourers have been identi-
fied and freed and out of which 806 bon-
ded labourcrs have been rchabilitated in
Palamu district as on 15-5-1983

(b) State Govcrnments including
Bihar havc becn requested from time to
time to secure early release and reha-
bilitation of bonded labourers wherever
found existing. With a view to supple-
menting thc efforts of the State Govern-
ments, a Centrally Sponsored Scheme
has been launched from 1978-79 under
which the State Governments are provi-
ded central financial assistancc on match-
ing grant (50:50) basis for rehabilitation
of recleased bonded labourcrs. The
scheme envisages provision of rehabili-
tation grant of Rs. 4,000/- per bonded
labourer, half of which is given as
central share. So far Central assistance
amounting to Rs. 13.58 lakhs for the
rehabilitation of 679 bonded labourers
in Palamau district has been sanctioned

by Central Government. In order to
ensure that the bonded labourers are
rehabilitated on a permanent basis, the
State Governments have been advisede to
suitably integrate/dovetail the Centrally
Sponsored Scheme, with similar other 8¢-
hemes viz. IRDP, NREP, Special Compo-
nent Plan for Scheduled Castes and Tribal
Sub-plan and other on-going schemes of
the State Governments so as to pool and
integrate the assistance under different
schemes for the purpose of effective and
permanent rchabilitation of released
bonded labourers. A set of detailed
guidelines has also been sent to the State
Governments for bringing about such an
integration for sccuring a meaningful
rehabilitation if rcleased bonded Ila-
bourers. The Statc Governments have
been told that it is the bencficiary who
should constitute the focal point and his
felt needs and preferences, aptitude;
ingenuity and skill should be the main
factors for consideration before sclecting
and implementing any particular scheme.

Minimum Wages Fixed For Agri-
cultural Workers

2721. SHRI SUDHIR GIRI :
Will the Minister of LABOUR AND
REHABILITATION b: pleased to state :

(a) statc-wisc break-up of the
minimum wags fixed for the Agricultural
workers in different States in terms of

Minimum Wages Act of 1984; and

(b) whether  Government  con-
templates any rmeasure to ensure a
higher minimum wage for the Agr cul-
tural workers ?

S L
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THE MINISTER OF LABOUR
AND REHABILITION (SHRI VEEREN-
DRA PATIL) : (a) A Statement indica-
ting minimum rates of wages in the emp-
loyment of agriculture as fixed by the
Central Government and reported by the
State  Governments/Union Territory
Administrations is laid on the table of
the House. (Placed in library. See No. Lt
6847/83).

(b) The appropriatec Governments
for fixation/revision of minimum wages
in agriculture are the State Governments
except for a few establishments. The
State Governmcnts have been requested
to consider enhancing the rates of mini-
mum wages wherever they are found to
be too low.

fawst wr Blaw

2722, =t TH |TH TE : FAT FAT
W9y ag AATA WY FIT KA {7

(%) aar @9 feased § eafoa
gaar & sy fasdy qar g Wrg;
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(=) war faga faawo & 21 afa-
qT GIAT F §7 F JHAMA & J047T §;

() afz gi, aY &7 1980 & fea)
fassY grav & sq & qafy & € ;
A

(9) za g% & A5 § fag
FIFIR T #aT F1FaE #1 7 § &k
acgeasel sy Fa1 § 7

FAl waAama ® Tew waE (s
wree fag) : (%) o, gt

(&) &tz (1) faga fagor & faga
gif age fada ax & @ifaag A
¥y gifa & asarar gifqat & arg-grg
Ffeqet faa aa1q, Quqor drefor, s
N NO & w100 arforfoas griqat A
afge §1 1980-81 &R 1981-82
& Yaq A% w1 g€ fawa gifs
CHEVIE S G CIEE-EN

g fag g grfs # ara
(fafagm gfae A7)

FIAT FT IqAsyAr § FAT
#1 grfa &1 afawa

19%0-81 21216.99

1981-82 23667.68

20.45
20.77

o (9) gfa @ OsA & fag fasa-
fafaa srIng Fraf § .

(1) @ g agd & forg -
Fife®w daal AT 97 faq-

o7 gonfaay &1 gfeqdaa

fawra st & fog wreex
ST S FIAT Al

faga Wit & wgeagqu &
gy & T oY grfaal &
FH H FT gGA  FIG
TSATEE v ]

(2) =reE ssagat 9T qUTSr
gL I A H T,

(3) @ Fifgzx § gaw &
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far fada &1 wrqan
AAET WY AT ver af7-
sxtfrr wwAr Arfs faaa
SECIGEE R IR CIRIE I
A7 g% afoqrgrgeT
gifant To g,

(4) s=afaF 3914 HI g
a #en fayd FAT 40
NN F gared fEwar an
. 7a snsfeas fAdan
g mfasa 3;

(5) g 237 fagrwo gifagn
T &F FIAT 137 20 AT
31g%n 4 wrfas faar agn
g, zam afsa =1 7 ar-
frar AT AT W g

eqd @qq # faasagan

2723, st TR ATF TE : FUT FAT
G gg FAIY &) 7 74 7

(%) #ar &= 4 fparT, greag, 97
FT TI-FIT FIA AT gfgqmrm 917
gfrs gew g3 at "71a i afz
fagegaar a+@ v 300 FIT =TT 1
fa2.v gar 47 g1 1 37 AT LAY

(@) af: gf, 2t gn wuedr 47 gA
T & fag arfio &7 @wgd a=At W
gIFTT greT g 3my feg ST @ 3;
CREd

(7) ufg avwm7 gi7r ayF 3707
agf frg @y 9@ &, aY IAFT FA FOIT
‘57

Fat A # sy HAY (5 W
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e fag) (%) & (7) QA7 8¢
A0 FIAYTA nafaoadT g fFg ag
g7l A qqr 4747 § OF a0, wf
MT afvaga & FAeqHT T A T -
Fifas Grao * gara %";r”{r ag ¥
3.5¢ fafqaa z 1 A7 1 47T IV ST
ghdl &) sdAun-aT g7 § f3Eq
yemTA TIX ¥ fam TeAT w@r W
afafa +15 widar) @9 aferwada &
ufafear awwiz § a1 § Azum &
faw sas agfas sor gefsnd)
AT A4l w1 A 7 (4T TFR20 FA
T FAFEH oI I AL Tr
IeTred Y5 g, wEr qfvaza AEAl
U ZA-ATAY FY g% 9, AFAT AR
g% 9% A7 AN 47 qrear, afuw
$UAAT AT afwat v 5 & a9 &
Al NT AFE ¥ S| A1 2T,
Hqg g #fzT A F g gavw F
AT FAS AN AT, FH AGHE JIA
FrafarzIaT q491 Fr eqigar &qife,
zg Avag H fEnm am 39 § ¥ §o
gna oI § HF) A aE9q §9
ar 37€i 71 T gffesivar  tao afgs
e BT AT gggla ot 7w g Al
AT FELY ITAT 5 0T T @It
fagie ofr qfsabaa fpo ao &

IANIET ¥ T ¥ & i @ A
aal w1 afamaar

1

2724, w7t TR 1A OF 2 A0S
gy Az a T Ay w0 RN 06

(%) 3717 99 & 3IAUHE A
fraar afzar st AT 51 TN
far war ;A7

() waf &Nl &1 g qAar Far
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§ alT g AT w1 DA W Frard
wTq%T &T YT AT § !

i Wy o W (=
wx dw fag) : (F) o (@) Fedra
faga gadgsta ¥ IqT AT F I
faga wwaar £1 60 sfama W a7
qra 9T FTHT §200 YATATT HT oAl
w7 fvar 3 1w o R § fafw=
afeat & Afg &1 asaga qeasdr w1
ft O g A g § S WA
%Y afew qrar Jre FaifE gad af-
A B FFAT ¢ | I A & g1
T ¥ garaga £ a1 @ gfmaag,
g9 Fgaifad aaaar &1 §IAT 6 AfA-
wa g & 2 famforrd=
fafswea 9 faga afxaleg sa @
§ wre'a@Y @Y gealfea wsaar & @aq-
aYa & 10 sfaaa ¥ gfg i

Withholding of Salary of Employees
by J. K. Rayon, Kanpur

2725. SHR1 MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND RE-
HABILITATION be plcased to state the
steps taken against the managements of
J.K. Rayon, Kanpur for withholding the
salaries of workers for the month of
May, 1983 ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) According to infor-
mation received from the Governmsnt of
Uttar Pradesh, the management of J. K.
Rayon,Kanpur have made payments due to
workers upto 15-5-1983. On 12-5-1983,
the management gave notice of closure
of the mills which was to take effect from
15.7.1983. Alongwith the closure notice,
the management sent each of the wor-
kers a cheque towards notice pay for two
months in lieu of notice under Section
25F of the Industrial Disputes Act, 1947,
In the circumstances. the question of
management withholding salaries for the
month of May 1983 does not arise.
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Regularisation of Services of Casual
Punkha Pullers in E.S.{. Corporation
in Chengail (Howrah)

2726. SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleascd to state:

(a) whether Government are aware
that the casual Punkha Pullers working
in the Chengail and East Chengail local
offices of ESI Corporation, Howrah dis-
trict have put in nearly 10 years of ser-
vices but still remain as casual labourers
without being absorbed against the regu-
lar vacancies; and

(b) if so, steps t.aken for their
absorption as Class 1V staff ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) and (b) The
information is being collected and will be
placed on the Table of Lok Sabha in due
course.

Jute Mills in West Bengal under lockout/
closnre during the Last Thrce Years

2727. SHRI HARIKESH BAHA-
DUR : Will the Minister of LABOUR
AND REHABILITATION be pleased to
statc:

(2) the names of the jute mills in
West Bengal which were under closure/
lockouts during the last three years,
datewise, with the numboer of workers,
unit-wise;

(b) the detailed reasons for lock-
outs and closures of these units, unit-
wise; and

(c) the details of the action taken
by the State Government Labour Depart-
ment and the Labour Ministry in each
of these cases and the results achieved ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) and (b) A
statement giving names of jute mills
under closure/lockout during the years
1981—83 (August), date of closure/lock=
out and number of workers affected is
attached. According to the information
received from the Government of West
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Bengal, closures/lockouts of Jute mills
are mostly due to uncconomic working,
unfavourable Jabour disputes.

(¢) The issue relating to closures/
lockouts in jute mills of West Bengal was
discussed in the first meeting of the Re-
constituted Industrial Committee on Jute
held on 31.1.1983 The Committee
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decided that the Labour Minister, West
Bengal may convene a meeting to resolve
the issue of closures/lockouts and report
the matter to the Central Government.
According to the Government of West
Bengal, the disputes concerning all the
cases of lockouts and closures are in
various stages of conciliation before the
State Conciliation Machinery.

Statement

Statement showing names of jute mills under closure[lockout during 1981-1983
(August), date of closure[lockout and number of workers affected.

Name of the Mill

Date of closure/

Approximate

lockout No. of workers
1 2 3 4
1981
1. Prem Chand 6.4.77 3100
2. Hoogly Mills 1.1.81 5000
3. Genl. Industrial Society 23.1.81 4900
4. Shree Ambica 1.4.81 3900
5. Nashkarpara 17.4.81 2300
6. Cheviot 16.6.81 3700
7. Auckland Jute 24.6.81 3650
Reliance Jute 25.6.81 4600
9. Titaghur Jute 5.7.81 5300
10. Ganesh Mfg. Co. 20.7.81 6400
11. Shri Ram 6.8.81 1500
12. Agarpara 31.8.81 5000
13. Anglo India 28.9.81 5189
14. Dalhousic Jute 3.10.81 4000
15. Bally—I 11.11.81 1500
16. Hooghly Mills 13.11.81 5000
17. Shree Gouri Shankar 9.12.81 2000
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T 2 )
1ol 2 3 4
e _ — —_—
T 1987
" 1, Prem Chand - 6.4.17 3100
2. Nashkarpara . 17.4.81 2300
3. Shri Ram 6.8.81 1500
4., . Shg:e Gouri.Shankar ) 9.12.81 2000
5. Bally—II o 16.1.82 1500
6. Prabartak 19.1.82 2200
7. North Brook L 27.1.82 3500
5. Empire __ 7.2.82 3000
9. Ka_rforia Chemical (Ludlow) 16.2.82 4500
10 Hagtings Mill 26.2.82 4500
11.  Howrah Jute 2.5.82 4300
12.  Gowrgpore 20.5.82 6200
13. Eastern Mfg. 2.6.82 2100
14, Kalvin Jute (Hashimara) 13.6.82 . 2300
15.  Auckland Jute 16.6.82 3650
16. Shrce Hanuman 11.8.82 3500
17. Kamgrhatty 6.8.82 5000
18. Kanknara , 17.10.82 4100
1983 T:?' :%
_ 1. Prem Chand P 6.4.77 3100
2. Nz;,sh}arpara ‘. ! 17.4.81 2300
3. ShriiRam IS 6.8.81 1500
4. Shri Gouri Shankar ‘ | k 9.12.81 2000
5. North Brook ) | 27.1.82 C: . 3500
S / o
6. Eastern Mfg. ... 2.6,82 . . 2100

“em . ceer

- g QP Ry
’ P ek A il
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1 2 3 4 y
]
O
7. Hashimara 13.6.82 2300
8. Kankanarah 17.10.82 4100t ?
9. Barnagorc 28.1.83 5600 ‘
10. Calcutta Jute 30.1.83 1100 CE
11. Victoria 7.3.83 4800
12. Shrcc Hanuman 5.4.83 3000
13. Agarpara 2.5.83 3600
14. Fortwilliam 13.5.83 3400
15. Hukumchand 27.5.83 7000
16. Kanoria Jute 16.6.83 4000 o
17. Angus 16.6.83 4800
18. Dalhousie Jute 13.7.83 3000
19. Shrece Prabartak 2.8.83 2200 )

Setting up of Mini T.V. Centres at
Bhawanipatna

2728. SHRI RASABEHARI BEHERA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whcether therc is any proposal
under consideration of Government to set
up mini Television Centrc at Bhawani-
patna in Kalahandi District, Orissa; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) No, Sir.

(b) Docs not arise.

Radio Station at Bhawanipatna

2729. SHRI RASA BEHARI BEHE-
RA : Will the Minister of INFORMA-

TFON AND BROADCASTING be plet;-

sed to state : 1

(a) whether the Plan to sct up a radio
station in cach district to provide greater
coverage to the rural area is under active
consideration;

(b) if so, brief outlines of the plan
and the names of the places seclected for
opening such station;

(c¢) whether Government are conside-
ring to opcn a Radio Station at Bhawani-
patna, a tribal and backward area of
Orissa; and

(d) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) and (b) In the approved 6th Plan,
there is a proposal to se¢t up local radio
stations at the following select places ¢
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(i) Kota (Rajasthan) (ii) Keonjhar
(Orissa) (iii) Adilabad (Andhra Pradesh)
(iv)Sholapur (Maharashtra) (v) Nagercoil
(Tami! Nadu) (vi) Diphu (Assam).

(¢) No, Sir.

(d) Does not arise.

e sfer gs (Awdz st
& areaqw T &Y fead

2730. = Tovex aat
it Wt o Wwd
st fem faegn -

w1 Fut G ag FATY K FUFA
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q 29 10,000 Q3 &gai @ ATfES

qqY FLIFAI 8

(&) afz g, aY aa1 aTwrT |
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fegr war § f5 Frfwea sreqsrefta ale
DEFAT w191 9T 500 FAT TWQ
fadew & 3T 1,000 £AT w0 M
Fifew a9q w3 awd §

graifos &3 § FAT & FIAT §)
y g &1 faeqe ¥ afq s & fag
gIF A IAT § FIAT AT 9T TH
FEATE q9 &1 754 fwar g Ffw
el T FEHAAT H I AT &
3qraY &1 gara 3 & faq usfa @7
£ oF Tqudy afafa &1 O wsq fear
Tar 1 WA g FAT A a_A

Jaew ]l Y gfaszigan & feg e afas
Tz gie & facfia dcargn W &
fac Mgl & aqufa & «f
St aeeAor & fag S § FTvRwdan
TgA & fag £39 I3 A1 @ §

vz utn & afzar feeq & wWay
1 AT

2731. st TAt°x awt:
5t \yatg Ao g
sttt fwait faegn -
st AT AN

Fa1 FHT HAY A TA1A £ FI1 F4A
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(%) #arag @9 fw 2 & Ade
I 1 wfzar fren & Fge 7y goAré
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(%) g7 swT ¥ wfear feem &
®YTY FY qeArs F Far FIWT §; AT

(%) sfear fren & Figar Ay geag
* fqo gazamaY safaqat & faeg
T HIAATE FT AU FAT § 7

Fat daAa & wgan fawa § weg
st (s gmae fag) : (F) S,
agy |

(=) %7 g Iav |

() ardz gaA ® waw HN
gear€ w1 fAgeaw ¥z FIRIAE
oqfaoqa & @19 GEQITT AT AT
‘ggga qafan grnyar”’ & g fear
HaT § 1 A AT egAi 9T frafaq
w7 ¥ g#Es fFu sy § T IR
fagagor % aftorraY & ATEIT 9T AL
a5t w1 gend fwo A1 W@ F1AA I
ge fafea 2 &1 foe off, agi w&
1% fafsaa fasd faadr g ar sa=)
ST &7 FIAT

(=) T (F) s=F agf Izar |

National Power Grid

2732. SHRI VIRDHI CHANDER
JAIN : Will the Minister of ENERGY
be pleased to state * ’

(a) whether the States have agreed on
the formation of National Power Grid;

(b) if not, the names of the States
which have opposed the idea; and

(©) the efforts made so far to persuade
these States in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF . ENERGY (SHRI
CHANDRA SHEKHAR ‘SINGH) : (a)

SRAVAN 18, 1905 (SAKA)
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There is general acceptance of the cone
cept of National Grid.

(b) and (c) Do not arise in view o
reply to clause (a).

Decision on Financial Aspect of Palana
Thermal Project

2733. SHRI VIRDHI CHANDER
JAIN : Will the Minister of ENERGY
be pleased to state -

(a) whether it is a fact that no deci-
sion on the financial aspect of the propo-
sed Palana Thermal Plant of Rajasthan
has been taken so far;

(b) if so, the reasons for the delay:
and

(c) the specific date by which financial

sanction will be accorded to the said
power station and when would it start
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
to (c) The scheme for installation of
lignite bascd thermal power station at
Palana in Bikaner District, comprising of
2 units of 60 MW each had been techno~
economically cleared by the Central Ele=
ctricity Authority on 27-5-1980 at an
estimatcd cost of Rs. 67.38 crores on the
basis of mineable reserves sufficient to
sustain the proposed power station for a
period of about 25 year. As per techno-
economic appraisal of the CEA, the first
unit of Palana Thermal Power Project
can be commissioned in 56 months from
the date of approval and the-second unit
6 months thereafter, assuming that power
house and lignite mining projects are
taken up simultaneously.

The latest cost of the project has,
however, been estimated now around Rs.
277 crores. The lignite reserves have
also been reassessed and are now estima-
ted to enable operation of this power
station for about 18 years only. It is also
felt that the over-burden ratio is too high
consequently resulting in  substantial
increase in the cost of lignite. Therefore,
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it would be neccssary to have the econo-
mic viability of the project reassessed by
the CEA beforc according financial san-
ction to the proposed scheme.

REC Fails to Achieve Targets in Barmer
and Jaisalmer

2734. SHRI VIRDHI CHANDER
JAIN : Will the Minister of ENERGY
be pleased to state -

(a) whether the Rural Electrifica-
tion Corporation has failed to reach its
village electrification targets in Rajasthan
especially in desert districts of Barmer
and Jaisalmer;

(b) if so, the reasons of its failure;
and

(c) to what cxtent did Government
make any effective endeavour to over-
come the impediments ?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Rural Electrification Schemes are bcing
formulated and implemented by the
States and Union Territorics/Statc Ele-
ctricity Boards in their respective areas
under the States Plan supplemented by
financing from Rural Electrification Cor-
poration and fiaancial institutions. The
main responsibility for formulation and
implemcntation of the schemes is of the
State Electricity Boards. The Rural
Electrification Corporation mainly finan-
ces the schemes sponsored by the State
Electricity Boards and assists them in
formulating and implcmenting the sche-
mcs to the cxtent possible. In Rajasthan
as on 28.2.83, 16,709 villages had boen
electrified out of a total of 33,305 cen-
sus villages. The progress of village
electrification in the districts of Jaisalmer
and Barmer as on 31-3-1983 is as undecr:

. . Name of district Total No. of villages Villages clectrified
;f" Jaisalmer 518 27

ot

l ~ Barmer 857 158

' (b) The shortfall in the achievement
of targets due to various rcasons

which include :

5

«. (i) Short supply of construction
material.

(%3

.» ({ii) Inadequatc power supply.

. - (iii) Insufficient sub-transmission sys-
ten.

(iv) Cost escalation,

(v) Difficult terrain in desert and
tribal areas.

' (vi) Inadequatc credit facility and
‘ ) slow load growth.

i:?, (vii) Lack of co-ordination bctween
ot State Electricity Boards agd

.
"nq.' [

Decvelopment  Agencics of the
State Government.

(c) While gearing up the rural clec-
trification programme within the resou-
rces available for thc purpose, cfTorts
are also continuously being made to in-
crease availability of powcer and distribu-
tion facilitics to make the programme
more effective.  Revicw meetings are
being hcld with the State Electricity
Boards to increase the tecmpo of works
particularly in the backward arcas.

The Rural Electrification Corpo-
ration has also takcn various steps which
include :

(i) To ensure proper and close
liaison with the field organisu-

- tion of the Boards and to
monitor the exccution ,of on-
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(ii)

(i)

(iv)

(v)

e
q-
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going schemes, the Corporation
has opened Project Offices in
all States and also sub-offices
in a few States.

The Monitoring Division at the
Corporate Office maintains a
close watch over the imple-
mention of sanctioned schemes
and identifies major slippages
in the execution of rural elec-
trification projects with the
help of Projcct Offices for tak-
ing corrective mecasures.

The design of thc rural electri-
fication Project and loaning
policy has been revised to faci-
litate timely implementation of
schemes.

REC has pursued SEBS to for-
mulate schemewise works pro-
gramme indicating, inter-alia,
the works proposed to be done
during the year, overall requi-
rement of material for executing
the works, material ordered/
procured and organisational set
up in existence or proposed to
be set up.

REC has set up a new Division
headed by a senior officer of
the Corporation to make a
detailed study in respect of the
States in Gangetic Valley with
the objective to accelerate
energisation of irrigation pump-
scts for optimising ground
water utilisation and also to
ascertain and assess the total
resources availability of the
States This Division will ana-
lyse data and prepare economic
profiles and also draw upre-
commendaiions and stratcgy
for accelerating the rural elec-
trification programme in these
States.

REC has sct up dnother Divi-
sion which would be respon-
sible for pcriodic evaluation of

- the 20-Point Programme in so

far as it relates to rural elec-
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trification with particular refe-
rence, to weaker soctions and
backward areas.

Holding of Pilmotsav at Bombay

2735. SHRIMATI MADHURI
SINGH: VWill the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government have ex-
pressed willingness to hold the Inter-
national Filmotsav at Bombay in January,
1984;

(b) if so, the reaction of the Inter-
national Film  Producers Association;
and

(c) the details in this regard ?

THE DEPUTY MINISTER INTHR
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
Yes, Sir. Filmotsav 84 is scheduled to
be held in Bombay from 3-17, January,
1984,

. (b) The regulations, dates and
venue of the festival have been approved
by FIAPF.

(c) The festival is being organised
by the Directorate of Film Festivals,
NFDC in collaboration with State
Government of Maharashtra and the
Indian film industry. It will comprise
of Non-competitive foreign films in the
official section, Foreign retrospective
Section, Indian Panorama Section and
Indian retrospcctives and a Market
Section. The festival is non-competitive.
No awards will be given but a certificate
of participation will be given to all
participants in the festival.

Amount due from buyers to C.L.LL. .

2736. SHRI BASUDEB ACHA-
RIA: Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the Coal
India Ltd. has to receive over Rs.250

274
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erores from different buyers 'some of
whom are public sector undertakings;

(b) if so, names of the debtors ;
and

(c) steps taken to recover the

amount soon ?

AUGUST 9, 1983

Written Answers 276

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) Yes, Sir.

(b) The names of the debtors arc
given as under :—

———
| Railways Power Plants Steel Plants Government
B. Rly. BSEB DSP MMTC
S.E.B. UPSEB R§P DEFENCE
N. Rly. OSEB BSP FCY
S. Rly. PSEB CCwWO
SE. Rly. TNEB BSL
NE. Rly. HSEB asco
SC. Rly. MSEB |
NEF, Rly. MPEB
C. Rly. GEB
W. Rly. WBSEB
ClL. W. ., DPL
DVC
DESU
BIPS
KDCC
CESC
NTPC
AEC 4

{c) The Coal Companies have been
constantly pursuing with all their con-
sumers for expeditious payment of out-
standings. The Chairman, Coal India
Ltd., has also written to the Chairman

of the Blectricity Boards and Companies
for carly liquidations of outstandings.
The matter had also been taken up with

the concerned States at the Governmental
level from time to time.
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Amendment to Companies Act

2739. SHRI AMAR ROYPRA-
DHAN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government propose to
amend the Companies Act keeping in
view the entry of non-resident Indians to
become shareholders of the Company ;
and ;.

(b) if so, the details thereof and if
not, the reasons therefor ? @

" THE- MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
(a) There is 'no such proposal as the
Companies Act, 1956 is not concerned
wnth the shareholding - of non-resident
Indians. It is the Foreign Exchange
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Regulation Act, 1973 which is adminis-
tered by the Ministry of Finance which
regulates issue or transfer of shares to
non-resident Indians.

(b) Does not arise in view of (a)
above.

Right to vote by Non-Resident Indiuns

2740. SHRI AMAR ROYPRA-
DHAN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleascd to state :

(a) whether it is a fact that with a
view to exercise their franchise rights
Government have allowed non-resident
Indians to cast votes in the Lok Sabha
and Asscmbly Elections ;

(b) if so, the details thereof ;

(c) whether it is also a fact that
non-residents have applied for to cast
their votes in the elections to be held in
India; and

(d) if so, the dectails thereof and
what action has been taken thereon ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS

(SHRI JAGAN NATH KAUSHAL) :
(a) No, Sir.

(c) Does not arise.

(c) and (d) Certain representations
have becen received asking for voting
rights to Indians residing abroad. The
representations have been examined in
consultation with the Election Commis-
sion. No decision has, however, been
takcn,

Demand of Non-INTUC Unions to Scrap
Trade Union (Amendment) Bill, 1982

2741. SHRI AMAR ROYPRA-
DHAN : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that non-
INTUC Trade Unions have demanded to
scrap the Tradc Unions (Amendment)
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Bill, 1982 which they described as totally
anti-labour ; and

(b) if so, the details thereof and
action Government propose to take in
the matter ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) and (b) At
a meeting convened by the Minister of
Labour and Rehabilitation on the 6th
July, 1983, some of the Cecatral Trade
Union Organisations suggested some
improvements in the Tra.e Unions
(Amendment) Bill, 1982 whereas a few
Were totally opPosed to it. Goveanment
have noted their reaction.

Discontinuance of Identity Cards to Voters

2742. SHRI AMAR ROYPRA-

DHAN :

SHRI SUBHASH YADAY ;

SHRI M. RAM GOPAL
REDDY :

SHR1 NAWAL KISHORE
SHARMA :

Will  the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to statc :

(a) whether it is a fact that identity
cards system to all voters in the country
has bcen abandoned by the Election
Commission ; and

(b) if so, the dctails thereof and the

" name of the places where it was intro-

duccd ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS(SHRI
JAGAN NATH KAUSHAL) : (a) and
(b) The Election Commission has so far
introduced the scheme of Photo-identity
cards in Sikkim, Nagaland in thc assem-
bly constituencic; of 22-Lcban, 60-
Mahcndraganj, 50-Scisclla in the State
of Meghulaya. In addition, the cons-
tituencics of 1-Jaintia. 2-Rymbai, 10-
Nongpoh and 37-Baghmara in the State
.of Meghalaya were also partly covcred.
The question whether the scheme should
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be further extended to other States and
Union territories will be decided by the
Commission only after a proper appraisal
is made by it of thc working of the
scheme in the above-mentioned States.

Dual Pricing for Anti-TB Drugs

2743. SHRI R. P. DAS : Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government have deci-
ded for dual pricing for ethambutol, an-
anti-TB drug ;

(b) if so, the reasons therofor ;

(c) the impact on the poor patients
and Government’s proposal to anti-SB
campaign ; and

(d) whether Government propose to
supply free medicines to the poor
patients ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : (a) and (b) The prices fixed by
the Government are maximum retail
prices and the manufacturers are free to
sell Ethambutol formulations at prices
not exceeding the prices fixed by the
Government. The manufactyrers have
however given an assuraice that they
will supply to Government Institutions
and Private Hospitals at or below prices
prevailing before the revision.

(c) The manufacturers of Etham-
butol had assured the Government

that prices of Ethambutol
formulations for supplics to the
Government/Semi Government/Local

Bodies/Voluntary Organisations dealing
with TB would be at or less than the
earlier prices which they were charging
and they would maintain adequate supply
to these institutions at such prices.

(d) Government is supporting and
financing National Programmes for
Fradication of Malaria, Leprosy, TB

otc.
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Convening of another Tripartite Labour
Conference

2745. SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether he proposes to convene
another tripartitc lubour confercnce this

year ;

(b) if so, whether pending and
proposed labour bills will be placed on
the agenda for discussion; and

(¢) the number of delegates to be
allotted to eich central trade union
organisation, and basis for thc same ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a)to(c) No
final decision has as yet been taken by
the Government on :

(i) the date of the Conference;

(ii) the items that should cons-
titute the agenda; and

(iii) the number of seats to be
allotted to the Central
<~ -. = Trade Union organisations.

-
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Breakdown of Power Supply in Bombay
on 13-7-1953

2746. SHRI INDRAJIT GUP'rA;:
SHRIMATI GEETA MU-
KHERJEE :

Will the Minister of ENERGY
be pleascd to state :

(a) whether there was a total
break-down of power supply in Bombay
city and other parts of Muharashtra
State for several hours on July 13,
1983;.

(b) if so, the causes of the same ;

(c) whether the Western power grid
was misused by any State to draw

excessive power at the expense of
Maharashtra’s normal requirements ;
and

(d) safeguards, if any, against future
repctition of such an occurrence ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
Yes, Sir. There was complete break
down of power supply in Bombay city
and other parts of Maharashtra on
13-7-83 due to cascade tripping of gene-
rating units. -

(b) to (d) Government of Mahara-
shtra has constituted an Inquiry Commite
tee to go into the causes of break down
of power supply on 13-7-83. This
Committce will also suggest the measures
to be taken to avoid recurrcnce of such
incidents in the future,

v

Bifurcation of Postal aud Telecommuni-
cations Wings .

2747. SHRI INDRAJIT GUPTA :
SHRI CHITTA BASU:

SHRI CHINTAMANI
PANIGRAHII :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it has been decided to
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separate the Postal and Telecommunica-
tion wings complctely from each other ;

and

(b) if so, what would be the specific
advantages of such a step in respect of
administrative efficiency and better
public service ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. V GADGIL) : (a) No
Sir.

(b) Does not arise.

Complaints by MPs against RPF
Comm{issioner, Bibar

2748. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether allegations contained
in Member’s of Parliament letters dated
9 September, 1982, 15 December, 1982,
7 February, 1983 and 30 April, 1983
against the Regional Provident Fund
Commissioner, Bihar, Patna, have been
got investigated by the Senior Officers of
the Ministry/CBI;

(b) if so, the results of the investi-
gations and actions taken against the
erring officials; and

(¢) if not, the reasons therefor ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
VEERENDRA PATIL): (a) to (c) Most
of the allegitions containcd in the
Member’s of Parliament letters have
been enquired into by the Deputy Direc-
tor (Vigilance), Employces’ Provident
Fund Organisation. The investigation has
revealed that there is no zlement of
corruption or improper motive on the
part of the officer concerned, except
administrative impropriety in one case
and certain other procedural lapses. So
far as administrative impropriety is con-
cerned, the explanation of the officer has
been obtained and the same is being
oxamined. As regards procedural lapses,
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the Regional Provident Fund Commis-
sioner has been asked to cxplain and his
reply is awaited. He has also been asked
to fix responsibility on other officials con-
cerned for the commissions and omissions
pointed out in the inquiry report.

[ ]

Other charges are still under inves-
tigation by Deputy Director (Vigilance),
Employecs’ Provident Fund Organisa-
tion.

Installation of Powerful Transmitters at
Patna and Ranchi

2749. SHRI R.L.P. VERMA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have
received complaints from the pcople of
Bihar that the villages of remote arcas
are not able to catch the news and other
programmes of concerned All India
Radio Stations of Patna and Ranchi;

(b) whether it is easy for the
villagers of Bihar to catch the pro-
grammes of B. B. C and Pakistan Radio
but it is difficult for them to catch the
programmes of the Radio Stations in the
State; and

(¢) if so, whether Government pro-
pose to install powerful transmitters in
these Radio Stations ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) :'""(a) and (b) The day
time broadcast coveragc in the State
of Bihar is available to 91°%; of the
State’s population. However, there are
a few small areas in the State where
reception is not satisfactory and some
complaints have been received. In such
areas, it may be possible to receive
B.B.C. and Pakistan on short-wave
during day time and on medium-wave
during night time under favourable con-
ditions.

(c) Yes, Sir. There is an approved
Plan proposal to upgrade the power of
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the AIR transmitter at Patna from 20
kw mw to 100 kw mw and also the
power of thc transmitter at Ranchi from
_ 10 kw mw to 100 kw mw during the
current Plan period. These schemcs are
under implementation.
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Power Failure in Mahaf;ashtra Brings into
Focus need for operation of Regional
Systems

2751. SHRI R. L. BHATIA :.Will
the Minister of ENERGY be pleased to
state :

(a) whether thec rccent power failure
in Maharashtra has once again brought
into focus the need for discipline in the
integrated operation of regional systems;

(b) whether the suggestion for dele-
gation of greater powers to the Centre
for integrated and co-ordinated opera-
tion has been put to the State Govern-
ments for acceptance; and |

() if so, their reaction thercto and
the steps being taken by the Centre to
press this proposal ? *

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a)
All the power systems authorities do
realise that, for successful integrated
operation of the regional system obser-
vanc. of operational discipline is a pre-
requisite. However, in the context of
power failurc on 13.7.83 in Maharashtra,
a Committee, to enquire into the causes
of power failurcs, has been constituted
by the State Government. The steps’
remcdial measures rcquired to be taken
to avoid recurrence of such incidents
would be known after the report becomes
available.

(b) and (c¢) The Rajadhyaksha Com-
mittee on Power recommended that “the
Centre should forthwith take steps to
acquire the ownership of such EHV
transmission lines and sub-stations as
would cnable it to operate the regional
grid optimally.” This recommendation
alongwith others was referrcd to State
Govcrnments for acceptance and com-
ments, if any. Some States have furnish-
ed their written comments. This was also
discusscd in State Power Ministers Con-
ferenccs held in 1981 & 1982 to evolve
a consensus. Many of the States expres-
sed their reservations. It has been felt
_desirable to continue consultations with

the States before any action is'taken.
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Distribution of Bombay High Gas for
Fertilizer Plnnts

2754. DR. VASANT KUMAR
PANDIT: Will the Minister of ENERGY
be pleased to state :

(a) whether the Ministry have taken
a final decision on the distribution of
Bombay High Gas to various Statcs
particularly for putting up fertilizer
Plants; if so, the dctails thereof;

(b) whether Madhya Pradesh and
some other States are setting up new
fertilizer plants and have requestcd the
Government for supply of Bombay High
Gas through Pipe line;

(c) whether Canada has agrécd to
lay 1,800 Kkilomectres of Natural Gas
pipe line from Bombay to Madhya
Pradesh sophisticated with technology;

(d) whether Canadian Export Deve-
lopment Corporation has agreed to
provide U.S. 800 million dollars financial
aid to the proposed new fertilizer plants
if so, the full details of the proposal; and

(e) whether Government are consi-
dering to establish a consortium of Cana-
dian and Statc-owncd Indian companies
to exccute this proposal ?

-

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM & IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) The gas-based fertilizer plants already
approved are being established at Thal
Vaishet in Maharashtra and Hazira in
Gujarat; one cach in Madhya Pradesh
and Rajasthan and four in U.P.

“(¢) to (¢) No, Sir.

Study and Assessment Done on Solid
Waste in Bombay

2755. DR. VASANT KUMAR
PANDIT : Will the Minister of
" ENERGY be plcased to state :

(a) whether attention of Govern-
ment has been drawn to the proceedings
of the All India Confcrence on Solid

- h——
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Waste Munagement organised receutly
by the Institute of Energy Management,
Bombay ;

(b) if so. whether any assessments
and studics have been carried out on
the quantity, cost of transportation, cost
of destruction of the available Solid
Waste in the Metropolis of Bombay,
Dclhi, Calcutta and Madras, if so;
details of study and assessment done on
Solid Waste in Bombay ;

(c) whether Government would
compel all Municipal Corporations to
establish “‘Compost Plants” to recycle
the Solid Waste ;

(d) whether steps are being taken
by Municipal Corporations to sct up

“Incinerators” to  destroy infectious
hospital waste ; and
(¢) what other steps are being

taken to prevent pollution and infection
from Solid Waste in big cities ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a) to
(e) Information is being collected and
will be placed on the Table of the
House.

TEaA A w1 faeane
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*Block Headquarters in the Country Provis

ded With the Communication Facilities

2757. SHRI HANNAN MOLLAH :
will the Minister of COMMUNICA-
TIONS be pleased to state @

(a) the number of Block head-
quarters in the country ;

(b) whether these headquarters

" have been provided with telecommuni-

cation facilitics ;

(¢) if not, the reasons thereof and
the number of hcadquarters yet to be
provided  with telecommunication
facilities ;

(d) when this facility is likely to
be extended there ;

¢

(e) whether there are any proposal
in this regard ;

(f) ir so, details thereof ; and

(g) progress made in this regard so
far, if any ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
3838 Block Headquarters were identi-
fied at the beginning of the current
Five Year Plan (1980-85).

(b) Most of the Block Headquar-
ters have been provided with telecomuni-
cation facilities.
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(c), (@, (¢) and (g) 94 Block
Headquarters are yet to be provided
with telecommunication facilities. The
telecommunication facility in the
remaining Block Hcadquarters is pro-
posed to be provided progressively

during the current Plan subject to
availability of the financial and material
I CSOUrcCCes.

(f) Circle-wise details of the pro-
posals arc given bclow @

Name of Circle

1. Bihar —
2. Jammu & Kashmir —

3. Madhya Pradesh —

4. North Eastern —_—

5. Orissa —
6. Uttar Pradesh —
7. Woest Bengal —

Number of Block Headquarters for
which proposals are being undertaken.

10
6

1

56

Newsprint Policy

2758. DR. KRUPASINDHU
BHOI : Will the Minister of INFOR-

MATION AND BROADCASTING be

plcased to state :

(a) whether criticism has been
voiced in some quarters over some of
the provisions in the newsprint policy
announced by Government for 1983-84
regarding allowance for wastage, basis
of calculation of quota in weight,
clubbing of different editions of news-
papers for allotment of new:print,
difference in customs duty paid by small,
medium and big newspapers and fixation
of price of the newsprint ; and

(b) if so, the reaction of Govern-
ment thereto ; and

(c) the steps proposed to be taken
in the matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (@) Yes, Sir.

(b) and (c) The matter of
reconsidering the existing pcrmissible
percentage of wastage was referred by
the Newsprint Advisory Committee to
a Sub-Committec constituted by it.
As m=mbers of the Sub-Committee
could not come to an agrecd conclusion,
the matter is being considered further
and till then it has been decided to
continue with the existing percentage of
wastage, viz., 5°;. The question of
exempting all newspapers from payment
of customs duty on newsprint was
considered by Government at the time of
formulation of the budget proposals for
1983-84. However, this could not be
agreed to.

Rehabilitation of Victims in Assam

2759. SHRI SONTOSH MOHAN
DEVE Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether all the victims and
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specially o'rphans and destitute women in
Agsam have been rescttled and properly
rehabilitated ;

(b) the dctailed arrangements made
for the women and children rendered

destititute in Assam ;

(c) the namcs of organisations and
institutions who had come forward to
look after the relicf work and othcr

details ;

(d) the number of people provided
jobs under the NRES programmes ; and

(¢) the steps being taken for quick
rendering of assistance to genuine
persons ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : (a) 46,849 affected families
have been given admissible package of
rehabilitation assistance and the remain-
ing families are at various stages of
grant of such assistance. Special
provision for welfare of orphans and
destitute women is being made under
the existing and necw schemes.

(b) One SOS Village in District
Nowgong for 300 children and one in
District Mangaldoi for 200 children have
almost been compl.ted. The ICCW will
run institutc for about 100 children at

Tezpur.

Some destitute women will  be
provided jobs as foster mothers in the
SOS Villages and some more as
Anganwadi workers under the Integrated
Child Devclopment Services Seheme.

SOS childrens’ Villages of India,
Indian Council of Child wclfare, Tezpur,
Assam Carbon Products Ltd., Gauhati,
Indian Red Cross Socicty, Assam
Sahayak Samity, Bharat Sevashram
Sanga, Sisters of Charily and some
other local Organisations.

(d) None as part of rehabilitation
programme.

(¢) All the refugce camps have
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been closed. Central Government have
released a sum of Rs. 49 71 crores for
relief and rehabilitation scheme to the
Government of Assam. The State
Governm~nt have alrcady given admissi-
ble package of rehabilitation assistance
to a major portion of the familiecs. The
remaining families are also bcing given
the admissible assistance.

Research By Refining Scctor of Hindustan
Petroleum Corporation Limited

2760. SHRI MADHAVRAO
SCINDIA : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that the
refining scctors of thc Hindustan Pectro-
leum Corporation Limited has not taken
up basic rescarch so far ; and

(b) if so, the rcasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) and (b) It is not proposcd to take
up basic research work at individual
refincries. IHHowever, research work for
the development of products and pro-
cesses is planned centrally at Indian
Oil Corporation Rescarch and Develop-
ment Centre, Faridabad, Engineers
India Limited Res:arch Centre at
Gurgaon, Indian Pctro-Chemicals Limi-
ted catalyst development Centre at
Baroda, as well as at the Indian Insti-
tute of Petroleum, Dzhradun.

Sctting up of Low Power and High
Power T.V. Transmitters

2761. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the
Government have decided to set up
another 112 low-powercd and 13 high-

powered T.V. Transmitters throughout

the country during the next 18 months
to cover 70 per cent of the population
by television by the cnd of 1984,
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(b) if so, whether the Government
have also taken steps or propose to take
steps to produce new programmes for
the education, enlightenment and enter-
tainment of the vast population, pro-
posed to be tovered by television; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND IN THE DEPARTMENT OF
BROADCASTING AND PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) It 1s propdsed to
establish additional 118 Low Power and
13 High Power Transmitters during
Sixth Plan period. These are in addition
to the 13 High Power Transmitters
already undcr execution as part of the
approved Sixth Plan projects. Thus, by
the end of Sixth Plan, TV service is
expected to become availablé to a popu-
lation of about 70% through 180 TV
Transmitters.

(b) and (c) The additional TV trans-
mitters being set up during the Sixth
Plan period will, to begin with, relay
programmes, including  programmecs
on education, enlightenment and enter-
tainment put out by Doordarshan
Kendras, Delhi. At present, prao-
gramme production facilities are avail-
able at Doordarshan Kendras, Delhi,
Bombay, Madras. Calcutta, Lucknow,
Srinagar and Jalandhar in addition to
the Base Production Centres at Declhi,
Hydcrbad and Cuttack. Facilites for this
purpose have already bcen augmentcd at
Cuttack and Hyderabad under INSAT
TV Utilisation Scheme. For production
of more programmes, studio facilities
are being provided at Bangalore,
Gauhati, Ahmedabad and Trivandrum
during VI Plan Period. In addition,
oditing and capsuling facilities are
proposed to be provided at Ranchi,
Rajkot, Nagpur and Gorakhpur during
this plan period. Govt. has also cons-
tituted a Working Group of distin-
guished persons/communicators to make
suitable recommendations on softwar®
planning of Doordarshan. The recom-
mendations of this Group are expected to
become avaijlable in a couple of months.
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Supply of Steam Coal to Private
Sector Industry

2762. SHRI MADHAVRAQO SCIN-
DIA : Will the Minister of ENERGY be
pleased to statc :

(a) whether it is a fact that Coal
India Limited has been stopped the
supply of srcam coal (¢ private sector
industry; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) No, Sir.

(b) Does not arise.

Backlog of SC and ST Engineering
India Ltd.

2763. SHRI DHARAM DASS
SHASTRI : Will the Minister of ENERGY
be pleased to refer to reply given to
Starred Question No. 131 on 2nd March,
1982 regarding filling up of posts in
Engincers India Ltd. reserved for Sche-

duled Castes and Scheduled Tribes and
state:

(a) the backlog for Scheduled
Castes and Scheduled Tribes existing

udder various catcgories in Engincers
India Ltd.

(b) the improvement upon the back-
log this year;

(c) the steps taken to improve upon
the backlog;

(d) the present position of SC/ST
cmployees as well as total employeecs

category-wisc; and

(¢) whether therc is no onc at
Managers level and above from SC/ST
category, if so, reason for this while
other undertakings (EPI, NTPC, STC
etc.) have Manager from this category ?

THE MINISTER OF STATE IN

THER DEPARTMENT OF PETRO-
LEUM &IN THE MINISTRY OF
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ENERGY (SHRI GARGI SHANKAR
MISHRA) (@) The backlog for
Scheduled Caste and Schcduled Tribe
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under various Categories in Engineers
India Limited as on 31.3.83 is as
follows :

Category SC ST Total
A 182 95 227
B 84 41 125
C 66 31 97
D — — —

(b) In thc year 1.4.82 to 31.3.83,
increase in the number of SC/ST
employees has been 43 (from 197 to
240) which is 17.5% of the incrcase in
the total number of ¢mployces.

(c) A statement giving details of the
steps taken to improve upon the backlog
is at statement I.

(d) A statcmcnt giving the present
position of SC/ST employecs as well as
total employees category-wisc is at
statement II.

~ (e) EIL is somewhat diffcrent from
most other public sector undertakings in
so far as it is an enginecring consultancy
organisation opcrating in sophisticated
areas of technology in the field of Petro-
chemicals, Petroleum Refineries, Occan
Enginecring, Fertilizer Plants, Metallur-
gica) Plants requiring man-power having
high degree 'of speccialised skill. At
present therc is no one in managerial
level and above from SC/ST category.
However, conceited cfforts are being
made to bring about an improvement in

the position as mentioned in (c) above.

Statement I

Stepts taken to Improve apon the Backlog

1. EIL has cesigned a scheme of
selccting 10 to 12 SC/ST candi-

dates every year for pursuing the
under graduate engineering
courses for financial assistance,
who could be later available for
induction into the company.

2. Specific refcrence is made in all
advertisements/notifications  to
employment exchange clearly in-
dicating that posts are reserved
for SC/ST candidates as per rules.

" 3. SC/ST candidates are interview-
ed separately to ensure that they
are not judged by the same .
standards as the general category
candidates. J

4. Separate  advertisements are
issued inviting applications ex-
clusively from SC/ST candidates.

5. SC/ST candidates are exempted
application fee while general
category candidates are required
to pay the same.

6. At the time of interviewing can-
didates from the reserved cate-
gories, all efforts are made to
selcct employees by relaxing the
standards to the maximum pos-

sible.

7. SC/ST representatives are invari-
ably associated with the Selection
Committee.
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The position regarding the number of employees belonging to SC|ST
vis-a-vis~ total employees in various grades as on 31.3.1983 s
given below :

Grade Total SC ST
employees

2500—3000 25 — —

A. (2000—2800 60 — —_

(1800—2500 136 — —

(1500—2000 198 3 1

(1300—1800 466 9 —

(1100—1600 670 37 5

( 800—1350 478 30 1

B. ( 650—920 209 11 - ' 1

( 715—1100 177 5 —

( 555—995 248 20 —

C. ( 455—830 367 42 2

( 380—665 86 16 2

( 350—595 202 29 —

( 290—470 41* 7 2

D. ( 245—370 37% 3 2

( 225—3130 28% 10 2

3428 222 18

*Excluding Sweepcrs.

Rotation System among Engineering
Assistants

2764. SHRI CHHOTEY SINGH
YADAY : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) is there no rotation system
among Engineering Assistants (Senior/
Junior) for Studios and ENG (Audio-
graphy) coverages (outdoor) in Delhi
T.V. and other centres; and

" (b) when rotation system among all
Enginecering Assistants will be intro-
duced; if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKA-
RJUN) : (@) and (b) The rotation of
duties among Scnior Engineering Assis-
tants in Doordarshan Kendras for work-
ing in Studios and ENG coverages (out-
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door) is made to the extent possible
depending upon the aptitude and suitabi-
lity of personnel and keeping in mind
administrative requirements.

News Item “Interview of Chairmaa of
’ M/s. Escorts Ltd.”’

2765. SHRI GULSHER AHMED :
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that Escorts
Ltd., New Delhi have refused recently
registration of certain shares which were
lodged with Company for registration
and if so, full details thereof and reasons
and justification for such refusal;

(b) whether the Chairman of Com-
pany had stated in an interview published
in ‘India Today' dated 15th May, 1983

that the registration of shares would be
denied;

(c) whether Chairman of Company
is. competent legally to threatcn refusal
of such sharcs for registration and
whether the Board of Company is dummy
body in the hands of the Chairman;

(d) what is the role of nominees of
financial institutions in the reported
refusal; and

(e) impact of such refusal on nego-
tiability of shares, development of the
corporate sector, stock cxchange and
fion-resident investors ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) : (a)
The transfer of shares of a Company is,
broadly, a matter of internal administra-
tion of the company ard is governed by
its Articles of Association. If allowed by
the articles, the power to refuse registra-
tion of transfer may be exerciscd by the
Board of Directors. However, under the
Companies Act, 1956 no intimation is
required to be given by the company
concerned to the Government in respect
of transfer of shares lodged with the
company and/or about its refusal, if any,

to register the transfer of sharcs. In the
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event of such a refusal the aggrieved
person may either approach the Court
under section 155 ibid for rectification
of the register of members of the com-
pany, or alternatively, file an appeal
under section 111 ibid before the Com-
pany Law Board, a quasi-judicial body.
This Department would know of the
refusal to register the transfer of shares
in question only if and when an appecal
is filed under section 111 ibid before the
Company Law Board. No such appeal
in respect of shares of Escorts has so
far been filed with thc Company Law
Board. Government has no further in-
formation on this subject.

(b) The Government’s attention has
been drawn to the interview of Chair-
man, Escorts Limited as reported in
‘India Today’ of 15th May, 1983,
wherein, inter-alia, he is reported to

have said “Well, the law is on my side.’

He has not read my Articles of Associa-
tion which clearly state that we can keep
out undesirablc investors™. The point
made could be considered appropriately
by the Court or the Board as the case
may be if and when one of thesc autho-
rities is approachcd by the aggrieved
party as referred to at (a) above.

(c) to (e) Do not arise in view of
reply to question (a) above.

Non-Payment of Minimum Wages to the
Workers in Bauxite Mines of Lohardaga
Palamau in Bihar

2766. SHRIMATI SUMATI
ORAON : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state : '

(a) whether attention of the Minis-
try have been drawn towards a news
item captioned ‘Tribals Cynical of CM’s
promises’ as appeared in the Times of
India, New Declhi of 21 May, 1983
where in the non-payment of Govern-
ment fixed minimum wage to quarrics
workers in Bauxite ore mines in Lohar-
daga/Palamau districts in Bihar as also
inadequate or no medical and housing
facilities for such workers has been

. pointed out; and

-
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(b) if so, Government’s reaction
thereto and proposals, if any to enquire
into this matter ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) Officers of the Central Indus-
trial Relations Machinery have carried
out inspections in Bauxite mines in
Lohardaga and Palamau Districts. Cases
of short payments were dctected and
takcn up with the employers and pay-
ments got made to the workers. Accor-
ding to available information, the emp-
loyers of Hindalco and Min-rals have
provided housing facilities to a section
of thesc workcrs and have also been
providing them medical facilities.

Jobs to the Workers Involved in
Textile Stricke

2767. SHRI A.T. PATIL : Will the
Minister of LABOUR AND REHABILI-
TATION be pleascd to state :

(a) whether it is a fact that thou-
sands of textile workcers involved in
the prolonged strike, report for duty
every day at thc gates of the mills, but
that thcy are denied jobs by the Mill-
owners, is so, what is their number
according to the recent information
available; and

(b) the action Government propose
ta take to provide jobs to these workers?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL): (a) and (b)
There is a steady increase i1 the atten-
dance of Bombay Tecxtile Mills which
stood at 1,33,132-—(1,18,261 workers,
14871 technical and supervisory staff)—-
in 57 out of 60 mills which were open
as on 5.8.1983. The pre-strike atten-
dancc in the 60 mi'ls was 1.69 lakh
workers. According to information
received from the Government of Maha-
rashtra about 50,000 workers were still
out of employment; of which nearly
30,000 workers are of the 14 sick mills
and about 20,000 workers are affected
by the strike. Efforts are being made to
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revive the sick mills under the concese
sional financial assistance scheme of the
Rcserve Bank of India, and for the absor-
ption by the mill managements of the
remaining workers within a reasonable
time.

Petition Submitted by Refugees of M.P.V.
Kunanpalli of Malkangiri Zones
Koraput (Orissa)

2768. SHRI AJIT BAG : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government have
received a pctition submitted jointly by

thc refugees of M. P. V. Kunanpalii of
Malkangiri Zonc, Koraput (Orissa) about
the meagre land allotted to them for
livelihood; and

(b) if so, steps Government have
taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : (a) Yes, Sir. The petitioners in
their rcpresentation have requested for
alloiment of Homestead Plots of 0.46
acres.

(b) The existing allotment of 0°31
acres is almost twice that of the entitle-
ment of 0.16 acres laid down in the
present order.

qOY A WA fasq, faeely & o
waur  wfaew fafs Ok wdwrd
ST YT H 617 «% qf|y

2769. st fagr Fag ; a1 -t
gaxtE HaAY ag IqrT £ FAU KT fipy

(%) Eqa= wIA fAca, faars wdf,
a% fasal-15 ¥ arfas st dfas aw-
g 9 fHay FAN F17 7 §

(=) fasx ofw avi & T *7-
grfaal & wfasy fafg &) g Ay
arwar § feadr sufa sar 1 9§ §
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T gAY aavufg asmr §; T

() a1 a¥wIT &Y fawrag fweh
§ fx ag o), Fx70 F13AT F71 I~
a9 #T @ g N afg gf, @t qIw
T a1 A Fa1 FTHATE) Ay § 7

W R gAate Wt (s S
ofzd) : (%) Sqwsa AT & HIAW,
w sfasesw § 7778 sRard wifas
gagdt AT 39 FHrA fAw awgd
qTFTAFI I E

(&) #HId wfess fafs &)
sHaArQ sy ayar gifesfeat g
gfaa & 7§ feafq fasargarc g -

waat wfesy fafa : ga sfassE
Y FHarq wigen fafg s gl 39-
g fafrgw, 1952 3 qefla gz gred
ﬁnl frzx qta gt 3 ud g7 99
et i€ wv afasy fafg dxaray oY
a1ad 3.80 F0g ®IC A1 ufy geata-
fea Y atx g ufw qwmar adi g

SR 7 A ;39 Sfaes A
fae¥ qiw awl & Qua 1.60 Fqg
To FY wfT SHT # & AT "HASA],
WS qqr Fatal # ar3q 3.09 e
Tqq HY Tl awar

(T) FAATCHT & A0 WY AN
JUTEWT AT 37 AT 9T 3@ &F JTh

aearc Faitaw dq foo Mgy, fessht
qe waE faca fafy agr usa
" atar faaw & awg wfw

2770. it fagiw fay : 331 =w &t
gawi® S 9g dam FY FO1 6T e
(%) gt FEifas e fafads,
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#1-255, kot & oefezaa ofea
-y wAgd, Jf fooelt F aifos
a7 qur fag@® 9 ®F F@ TN
fra w5 § qar 7@ FeaA ¥ fosw
55l & QT sdard Afrsy fafy
qqT FHATL TS drAT fAuq & @y §
feadt wfr sa1 MY T qar 5@ FrqAY
T T A1 § gAY i awmar &

(&) =@ wrad) 3 eagar ¥ I
A9 IF fHI7 A gIEAT Hr
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I8 @ 7% & frady anfes qgigar
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() Fa1 3q FFaAY & faT1s §9
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SIT FAT § TAT GIFITA I T Fq7
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F agary, g Ifaesa § 13 s
arfe® A d T 75 AN AT
ALY ATHIT 9 F17 T @ §1 FH-
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FY 37 ufgdl § IAT FEA F AR A
FHATY wigsy Fafe/wmdard vsg frar
sifasifedt grar gfaq € 1€ feafy
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wHuT( wiasy fafy

Tq gfgssta ¥ 7 1983 a% 2.97
g & TRy 91 FIH § AIWE v
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FHATA TSq A
59 Sfass@ ¥ 1,67 @@ 99 A
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ufey star s & g e fw awrar
ST A

(W) Ii@sq gHA1 F FIEX 3H
FRETH § 9% g€ giv & arda ¥
33 gaearg g § forad d & AW
QWA Fe & w0 g6 F 4 | 74-
Tt g A frrw A uw @ §
6.25 vqu gfa feqa & gT & aifera
glaer &1 sziam @ AqP g 9%
gaR AIAA § I 14 go yfafea &t
T { A1 A AT Y AXQ & § 4

() s, A&

Employees of the Ministry under
Suspension

2771. DR. A.U. AZMI : Wil
the Minister of ENERGY be pleased to
state :

(a) the number of employces of his
Ministry and its attached and sabordi-
nate offices who arc undcr - suspcnsion or
were under suspension on  grounds other
than criminal or against whom disoiplinary
proceedings were taken or are in pro-
gress during the last live ycars together
with reasons for taking such a rccourse ;

(b) when were they suspended or
disciplinary procecdings taken and in
how many cases was thc suspension
reviewed ;

(c) was the subsistence allowance
reviewed immediately ater 90 days of
suspension ; if not, rcasons together with
details of steps taken to authorise them
the increased or decreascd allowance
with retrospective effect;

(d) in how many cases were charges
not communicated to Government
servants after suspension ; and

(e) the present position of the cases
pending investigation, trial or inquiry
and what steps are proposed to be taken
to expedite them ?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to
(e) The information is bcing collected
and will bc laid on the Table of the
House.

Public Servants Working in M/O Labour
and Rehabilitation who are Under
Suspension

2772. DR.A.U. AzZMI : Wwill
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of employees of his
Ministry and its attached and subordinate
offices who are undcr suspension or were
placed under suspension on grounds
other than criminal or against whom
disciplinary procecdings arc in progress
during the last five years together with
reasons for taking the above action ;

(b) when were they suspened or
disciplinary proccedings instituted and in
how many cases was the suspcasion
reviewed ;

(c) was the subsistence allowance
reviewed immediatcly after 90 days of
their suspension ; if not, rcasons thereof
together with steps taken to authorise
the incrcase or decrcuase therein with
retrospective effect ; i

(d) in how many cases were the
charges not communicated to the Govern-
ment servants after suspension ; and

(e) the present position of the cases
pending investigation or trial and what
stcps are proposcd to cxpzdite them ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) to (¢) The
information is being collected and will
be placed on the Table of the House. -

Recognition of FDSOs which have Sufficient
Workload by P & T Department

2773. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state! -
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(a) whether a decision has been
taken by the P& T Decpartment for the
recognition of Extra Dcpartmental Sub-
Offices which have a sufficient work-
load (as distinguished from those which
are declared Extra Dcpartmantal Sub-
Office only on the basis of P.C. O.
facility in them) as cquivalent to Depart-
mental Sub-Offices for the calculation of
the co-cfficient for Head Offices, Postal
Sub-division and Divisions :

(b) if so, the date with effect from
which the decision has becn implemented
and conveyed to the circle and Divisional
Offices ; and

(c) the likely date of implementa-
tion in case it has not been conveyed 8o
far ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) : (a)
Yes, Sir. The Extra-departmental Sub-
offices op:ncd oa the basis of P. C. O.
facility which justify rctention on certain
work load and income coasideration will
also be trecated as d:partm:ntal Sub-
offices for th: culculation of the co-
efficient for Head Offices, Postal Sub-
divisions and divisions.

(b) and (c) The instructions are
being issucd very shortly and will take
effact from the date of issue.

Weightage in the Calculation of Work-Load
for Sanctioning of Administrative Unit

2774. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the P & T Department
give a wcightage of 5 per cent in the
calculation of workload for sanctioning
of administrative units like telcgraph
Sub-Divisions and Divisions, in ccrtain
items, for hilly and backward areas ;

(M) if so, the cxact items on which
the weightage is given ;

(c) whether similar weightage is
also given in respect of the sanctioning

AUGUST 9, 1983

Written Answers 320

of the
side ;

administrative units in postal

(d) if so, the cxact details in this
regard ; and

(e) if not, the recasons thercfor and
the likely date by which this would be
given ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL) ; (a)
A weightage of 25% extra is given on
difficult terrain i.e. terrain accepted as
difficult by the Government of India.

(b) Weightage is given on equipped
capacity and working lines of the ex-
changes.

(c) No, Sir.
(c) Does not arise.

(e) The question of giving weightage
for sanctioning of ad.ninistrative units like
Head Post Offices aad Postal Divi-
sions in hilly and backward areas is
under examination and a decision will
be taken as carly as possible.

Writing off Debts by M/s. Escorts Ltd.

2775. DR. VASANT KUMAR
PANDIT : Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that Escorts
Ltd, wrote off dcbts aggregating to Rs.
41.28 Jlakhs during the year 1982
(schedule 13 of the Balance Sheet) ;

(b) whether it is also a fact that
the Board of Directors of the Company

have given no information or justification
about writing off such huge amount in

their report to sharecholders of the
Company ;

(c) whether Govcrnment have
initiated any action against the Directors

- of the Company for the aforesaid lapse ;

if not, the reasons therefor :

(d) action proposed by Government
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in this behalf in order to safeguard the
interests of the company and its share-
holders ; and

(e) the role of financial institutions
in this behalf who reportedly hold bulk
of the equity capital of the company ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL): (a)
Yes, Sir.

(b) Apart from the fact that the
statutory provisions do not require the
Board of Directors to set out justifica-
tion for write off of bad debts, it is seen
that this amount as a proportion of the
total turnover of Rs. 223.18 crores of
this company during 1982 works out
approximately .only to 0.27; which may
not be considered to be on the high side.
There has also been no adverse comments
from the statutory auditors of this
company in this respect.

(c) to (e) Do not arise in view of
(b) above.

Selling of Plant and Machinery by M/s
Escorts Ltd.

2776. SHRI H. N. NANIJE
GOWDA : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that Escorts
Ltd sold Plant and machinery of the
book value of Rs. 22.16 lakhs during
the year 1982 (schedule 5 of
balance sheet) ;

(b) whether it is also a fact that said
machinery was sold by the Company to
a relation of Company’s Director or to a
_firm/company owned by Director’s
relation and if so, dctcails thereof ;

(c) whether it is a fact that Board
of Directors have given no information or
justification about the sale of such large
assets of the company in their report
to members ; -

(d) if so, action taken by Govern
ment againss the defauiting directors :
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(e) action proposed by Government
to safeguard the interests of Company
and its shareholders ; and

(f) the role of financial institutions
in this behalf who are reportedly owning
bulk of Company’s equity capital ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL) : (a)
As per Schedule 5 appended to the
belance sheet of the company as at
31-12-1982, a sum of Rs. 22.30 lakhs
has been deducted from the value of
plant and machinery (including Rs. 0.14
lakh on account of change in the rate of
exchange). However, there is no indi-
cation in the said balance shcet as to
whether deduction was on accrunt of
sales of the plant and machinery alone.

(b) and (c) There is no requircment
under the Company Law for disclosing in
the annual accounts the names of persons -
to whom the assets, if any, are sold.

In the absence of identification of
facts in this question, it is not posible to
comment whether the requirements of
Company Law would be attracted and/or
have been complied with in this case.

(d) and (¢) Do not arise.

(f) As informed by the Industrial
Finance Corporation of India, sale/dis-
posal of fixed assets charged to the
financial institutions are subjected to
their scrutiny and in case the sale/disposal
exceeds 1/2%; of the total written down
value of assets during one accounting
year, their prior approval is neccessary.
The financial institutions, however are
administratively under the control of the
Ministry of Finance.

News Item“Punjab’s Concentration Camps"’

2777. SHRI BASUDEB ACHA-
RIA :

AJIT
SAHA :

SHRI KUMAR

Will the Minister of LABOUR

AND REHABILITATION be pleased to
stato ¢
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(a) whether the attention of Govern-
ment has been drawn to a news item
in the ““Tribune” dated Ist June, ;983
titled “‘Punjab’s concentration camps” ;

(b) if so, the ccntral theme of the
said write-up ; and

(c) reaction of the Government on
the whole matter ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) The central thcme of the write-
up is alleged sale and ill-treatment of the
Bihari Labourers in the State of Punjab.

(c) According to information recci-
ved from the State Government of
Punjab, the matter has been thoroughly
investigated and it has been found that
the news item does not depict the true
picture.

Transportation of Coal with the help of
Ex-servicemen trucks Cos.-B.C.C.L.

SHRI R. P. DAS :
SHRI SYED MASUDAL
HOSSAIN :

2778.

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that the
departmentalisation of coal transport
with the help of ex-servicemen truck
companies have not come up expecta-
tions of Bharat Coking Coal Ltd.,
despite providing to such companies with
trucks and other facilities at subsidised
costs ;

(b) if so, how Government are going
to move in correcting the whole matter ;

(c) whether the matter will be taken
up with the Defcnce Ministry as their ex-
employecs are involved ;

(d) if so, by what time ; and
(e) if not, the reasons for not

taking up the matter with the Defence
Ministry ?-
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THE MINISTER OF SIATE IN
THE DEPARTMENT OF COAL & IN
THE MINISTRY OF ENERGY (SHRI
DALBIR SINGH): (a) In 1979, it was
proposed to departmentalise transporta-
tion of coke, coal and sand in the Coal
Companies of Coal India Ltd. in a
phascd manner. When action in
pursuance thereof was resorted to,
on th: basis of the intervention of
Director General Resettlement, some
Companics of ex-scrvicemen were allowed
to carry out the work of transportation
by the Coal Companies. It is felt that
these companies, have not come up to

the expectations of the BCCL and other
Coal Companies.

(b) to (¢) In pursuance of the ex-
perience gained, Government have taken
the decision to review at an early date
the decision in consultation with the
Ministry of Defence as its ex-employees
are involved.

Increase in minimum Wages for mine
Workers

2779. SHRI AMAR ROYPRA-
DHAN : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that Govern-
ment propose to increase the minimum
wages for mines workers ;

(b) if so, tl.le details thereof ;

(c) whether this increase would be
in consonance with the present consumer
price index ; and

(d) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) to (d)
The Central Government had last
revised minimun rates of wages
in the scheduled mining employments
in September, 1982 based on the 12
monthly average consumer price index
of 432 as it existted at the end of
October, 1981. As the average index
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had reached 482 points at the end of
Fcbruary, 1983 proposals have been
notified by the Central Government on
the 18th June, 1983 for a futher revision
of minimum rates of wages in respect of
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these workers which stipulates an
increase of 11.6% over the existing rates
of wages. The proposed rates of wages
and current rates of wages in the mining
employments are as under :(—

(per dayi

Existing rates

Proposed revised rates

Abovce Below ‘Above Below
ground ground ground ground
Mining employments
Unskilled Rs. 8.75 Rs. 10.50 Rs.9.75 Rs. 11.75
Semi-skilled/ Rs. 11.00 Rs. 13.25 Rs. 12.25 Rs. 14.75
Unskilled
Supcrvisory
Skilled Rs. 13.50 Rs. 16.25 Rs. 15.00 Rs. 18.00
Clerical Rs. 13.50 Rs. 15.00
WL AAW & vmadet fan § duan () zE AT H G T 41 Sfa-
AALY . fwarg ?

2780, St TIHTHATT TMENt : war
arfes) : (F) s, gh

oA AT qawtg #%) ag qa FY FA
LAUME

(%) %A1 @RI HT &A1 24 94,
1983 & fiedt 3faF “sagn”’ & “xia-
T A a1t oY 7@ gAIT FLAT ASA-
g’ oiqw § o7 Aw A A Alar
T §;

(w) afe gt dvqgam aogd &
feafy $ark & o ﬁma”rwég’@r
e wan g T :

wm s qrda a (s At

(&) sa feqie & Fgars, awan
10,000 =ifas 15-20 as! & awfas
#r qafa & fqg dqam afas & w7 §
g W § Hifs g agsd ¥ 500
TC & AFL 1000 Fo an = fagy
q7 |

(W) ITT AT TIFT ¥ gAY
TFX FT T @Y § AR TAT HY ﬁ'ﬂ!ﬂ
@ & afy o
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Power Generation fu Bihar

2781. SHRI BHOGENDRA JHA :
Will the Minister of ENERGY be
pleased to refer to the replies given on
26 April, 1983 to USQ Nos. 8683 and
8693 regarding power generation
capacity at the end of 1982, state-wise
and power generation in Bihar and
state :

(a) what are the specific factors
responsible for power generation in
Bihar as a whole and particularly, for
Barauni and Patratu Thermal Power
Stations ;

(b) whether power availability for
North Bihar and the rest of Bihar have
gone down drastically during the last
ten years ; if so, the actual annual
figures ; and

(c) whether any responsibility has
been fixed for chronic failure ; if so,
d .tails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH):
(a) The main factors for less power
generation in Bihar are unsatisfactory
performance of Patratu and Barauni
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Thermal Power Station. The reasons .
for less generation of these two stations
are as under :—

Patratu :
(i) Long duration outages

(ti) Prolonged period of planned
maintenance in relation to
normal time required.

Barauni :

(i) Low output from three units
of 15 MW due to aging.

(ii) Prolonged maintenance period
on two units of 50 MW each.

(b) A statement indicating electri-
city sold by Bihar State Electricity
sold by Bihar State Electricity Board
in the North Bihar during the last ten
years i.e. 1970-71 to 1979-80 is given
in the statement attached.

(c) The unsatisfactory situation has
arisen as a result of poor performance
of the existing thermal plants and also
delay in commissioning of addfional
generating capacity. All efforts are
being made to improve the position.

Statement

Electricity sold by Bihar State Electricity Board to ult'mate consumersin North
Bihar* and rest of Bihar*

Year North Bihar Rest of Bihar Total

1 2 3 . 4
1970-71 97.87 1252.36 1350.23
1971-72 109.44 1359.04 ) 1468.48
1972.73 139.28 1347.15 1486.43
1973-74 169.13 1428.44 1597.57
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1 2 3 4
1974-75 196.16 1648.87 1845.03
1975-76 318.07 2254.49 2572.56
1976-77 329.23 2484.10 2813.33
1977-78 348.84 2434.14 2782.98
1978-79 379.85 2298.50 2678.35
1979-80 365.96 2213.27 2579.23

Source ;—The above information has been taken from the ‘“‘Public Electricity
Statistics of Bihar’® for the year 1979-80 published by Bihar State

Electricity Board.

Note : The figurcs of sale by licenseces are not included.

Complaint Against Hindustan Lever

2782. SHRIMATI GEETA MU-
KHERIJEE : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether complaints have been
received by Government allcging collu-
sion between the bureaucracy and big
companies in the matter of investigation
against the concerns falling within the
ambit of M.R.T.P. Act ;

(b) if so, the details thereof ; and

(c) whether M/s. Hira Lal Bajaj
and Sons, Faridkot have also complained
in this connection and alleged that an
abrupt closure was applied to the inves-
tigation against Hindustan Lever Limited
in the matter of their complaint against
the company, what steps do the Govern-
ment propose to take in this regard ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL):
(a) and (b) No, Sir.

(¢) M.R.T.P. Commission has
stated in this regard that M/s. Hiralal

Bajaj & Sons, Faridkot, had submitted
a complaint against M/s. Hindustan
Lever alleging that M/s Hindustan Lever
Limited had stopped supplying its pro-
ducts to the complainant since July,
1981 but the matter was closed as no
evidence of any restrictive or monopolis-
tic trade practice was forthcoming.

The firm submitted another
complaint in June, 1983 under Section
10 of the MRTP Act, against M/s
Hindustan  Lever Limited.  After
examining this matter, the MRTP
Commission has directed an investigation
by the Director of Investigation, whick
is currently in progress.

Representation Against Sale of Some
Units By Hindustan Lever

2783. SHRIMATI GEETA MUKHER-
JEE :
SHRI SUBODH SEN :
SHRI INDRAIJIT GUPTA :

Will the Minister of LAW,
JUSTICE AND COMPANY  AFFAIRS
be pleased to state :

(a) whether the employeos-omme
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shareholders of  Hindustan Lever
Limited have represented to Government
that the proposal to sell a number of
Units belonging to Hindustan Lever
Limited to another Company is an act
of oppression by the foreign shareholders
on the Indian shareholders within the
meaning of the section 397 of the
Companies Act ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) A letter has been rcceived (on 20th
June 1983) from Shri Indrajit Gupta,
M.P. forwarding a copy of the reso-
lution passed by M/s. Hindustan Lcver
Sabha, Ghaziabad Centre,
Ghaziabad, in their gencral body meeting
held on 14.6.1983, opining inter alia,
that in the preamble of the res.:lution
“restriction of sale (o a pre-determined
single party at an alreidy fixed price
through Uniliver appointees known as
Board of Directors of the company
amounts to oppression of majority on a
minority of Iadian  shuarcholders.”
Hpwevcr, in the aforesaid representation,
there is no mention of Section 397 of
the Companics Act, 1956. According
to the relative legal provisions, scction
397 is invokable only by the member(s)
(i.c. shareholder(s)) of a company and
not by the employees as in this case.

(b) The under
examination.

represeniation  is

Representation From Employees and Share-
Holders of Hindustan Lever Ltd.

GEETA MU-

KHERJEE :

SHRI SUSHIL BHATTA-
CHARYA :

2784. SHRIMATI

Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

¢ (a) whether a representation from
the employees-cum-shareholders  of
Daida Ghaziabad Factory of Hindustan
Lever Limited against the collusive sale
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proposed to be struck between
Hindustan Lcver Limited and Ms.

Lipton India Limited has been received
by Government ; and

(b) if so, the action taken thereon ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL) :
(a) A letter was reccived by the Govern-
ment (on 20th June, 1983) from Shri
Indcrjit Gupta, M.P., forwarding copy
of a resolution passed by M/s. Hindustan
Lever Mazdoor Sabha, Ghaziabad
Centre, Ghaziabad, in their General
Body Mecting held on 14.6.83 opposing
the sale of its certain undertakings by
Hindustan Lever Ltd., to Lipton India
Ltd. Prime-facie, it appears that the
rcpresentation is only by the employecs
and not the sharcholders.

(a) The
examination.

represcntation is under

Procedure followed in appointment of
Judges of High Court

2785. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the procedure followed for the
selection of High Court Judges ; and

(b) whether before appointment
any high court judge it is ensured by
Government that he had not indulged
in any activity of legal favouritism or
that some strictures were passed by any
enquiry board or authority ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL):
(a) Appointment of Judges of the High
Courts are made in accordance with the
procedure prescribed in Article 217 (1)
of the Constitution. The President
appoints such Judges after consultation
with the Chicf Justice of India, the
Governor of the State and, in case of
appointment other than the Chief
Justice, the Chief Justice of the High
Court.
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(b) The Union Government have
emphasiscd on the State Governments
that in view of the position enjoycd by
a Judge of a High Court, it is neccssary
that all relevant information should bc
available with the Union Government
when his appointment is being consi-
dered. The State Governments have
been requested that whenever a
recommendation is sent for the initial
appoirtment of a person, complete
information regarding the character and
antecedents of that person should be
sent to the Central Government.

Proposal to Set up a New Monitoring
Station At Bhopal

2786. SHRI KAMAL NATH :
Will the Minister of COMMUNICA-
TIONS be plcased to state :

(a) whether there is a proposal to
set up a ncw monitoring station at
Bhopal ;

(b) the purpose for sctting up of
such a station ; and

(c) the cost involved in the
project ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Yes, Sir,

(b) The proposed wireless Moni-
toring Station is int:nded to meet the
requirement of regulatory monitoring of
wircless operations in the Central Region
of the country which is not adequately
covered, at present. It will have the
following main functions :—

(i) Check through monitoring the
adherence of the authorised
wireless transmissions to the
conditions of licence/authori-
sation and detect unauthorised
transmissions ;

(ii) Assist in the clcarance of radio
interference to authorised
wireless services, €.8., communi-
cation, broadcasting, navigation,
etc.
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(iii) Study the radio frequency.
spectrum occupancy/vacancy
with a view to finding frequen-
cies for new authorisations and
optimum use of the spectrum
resource.

(iv) Assist wirelcss users in the
region to maintain their opera-
tions within specified national
and international standards.

(c) Rs. 28.95 lakhs.

Indo-Canada Agreement on Joint
Mechanism

2787. SHRI ARJUN SETHI :
Will the Ministcr of ENEGY be pleased.
to state :

(a) whether it is a fact that there
has recently been an agrcement between
India and Canada to ecstablish a “Joint
Mechanism® which would facilitate
transfer of technology in the fields of
oil and gas ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
& IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) No, Sir.

(b) Does not arise.

Iy & fag waw 1 awg

2788, = ®ew AvEW wieqr
7 FAt #5F Ig ATTH F T4 F G
fF -

(%) &ar It #1 g F1 faa-
fax sGfaa qeart #3 & w1 wfzarf

2 @1 & AT afz gi, at 39 Far F1O7
g AT -

(@) =wwaw e s & grow -
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faw samea Y g@ifa ¥ I97 & fag wav
g fegar @ E ?

wuf wWarmm & wiaan feaw
wWT N (st xware f6g) : (F)
o< (@) af 1983-84 F¥ wow faArdy
& &raa aenfrs sTadEEt # €A
WYTHT /T &Y Q7 637 § 38 Ffoaré
oY wifs qff @7 ¥, Fvg A &
grg-g1g fawsft & FH AR S
IR FqFEqr ) geqrE) & w0 59
®Y¥ F ITTET I FENNTA 9T 9T |
FrART ATA e & fawslt &Y qeend
¥ guit A AR wafgd WS qEET
¥ agna & A AV ATt B feafa
% guit & fau srEmas FIW IIQ

qq & |

State Duty Clearance Certificate in respect
of Provident Fund Amount

2789. SHRI J. S. PATIL : Will
the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) whether it is a fact that the
heirs/nominees of the deceased member
of Provident Fund are required to
produce Estate Duty clearance certi-
ficate, if the P. F. amount due is more
than Rs. 25,000 ;

(b) whether it is a fact that the
section 10 (2) of Employees Provident
Fund Act, 1952, grants immunity to the
P. F. amount from any debts, liabilities
incurred, and from any attachmnt, dccree
from court or any other authorities ;

(c) if so, why the P. F. authorities
should insist on a clearance certificate
from the Estate Duty authorities defea-

ting the spirit behind the section 10 (?)
of P. F. Act ; and

(d) action Government propose to
take to remove this anomaly ?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEERENDRA PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Section 53 (1) (b) of the Estate
Duty Act makes the trustecs of a provi-
dent fund accountablc for the estate duty
to the extent of the dccecased which have
at any time been under their manage-
ment. The provident fund authorities,
therefore, insist on the production of
Estate Duty Clearance Certificate before
releasing the amount standing to the
credit of a deceased member.

(d) Docs not arise.

Statement correcting reply to USO No.
9812 Dt. 27-4-82 Re ; conversion of wakf
preperty into a Hotel in Paharganj Delhi

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGANNATH KAUSHAL): In
paragraph 2 of the reply to the Lok
Sabha Unstarred Question No. 9812 for
the 27th April, 1982 by Shri Rashecd
Masood, it was stated, “The said tenants
bave deviated from the agreement
and their tenancy had been cancelled
by the Declhi Wakf Board, which has also
filed a suit for possession on 3-10-1979
and the case is pending in the District
Court.”

The fact is, however, that two
separate proceedings werc undertaken by
the Delhi Wakf Board ; (1) an appli-
cation was filed on 30-10-19 79 under
scction 19 of the Slum Areas (Improve-
ment and Clearance) Act, 1956 for
permission to institute a suit or permis-
sion for eviction of a tenant before the
competent authority (Slums) ; and (2)
the suit for possession of the covered
dalan varandah and terrance (gallary)
situated in the second floor of the Masjid
Qaziwali, Paharganj, Delhi which was
unauthorisedly occupied by the tenants,
was filed on the 27th September, 1979,

The information given in reply to
the answer earlier was based on the fasts
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made available by the Delhi Administra-

tion/Delhi Wakf Board. They have now
classified the position and have corrected
the information which was sent by them
carlicr.

PROF. K. K. TEWARY (Buxar) :
1 had raised a pouint ycsterday about the
misuse and defalcation of hundreds of
rupees given by the Central Government
to the Jammu & Kashmir Government.
This relates to the rchabilitation pro-
gramme which is a concurrent subject.
This House is competent to discuss about
thc Misusec of central allocation by the
Jammu & Kashmir Government. Aftar
the partition, thousands and thous-
ands of rcfugees came frem Pakistan and
they have not yet becn rehabilitated.
After 1947, till today, these refugees
havc not been settled ; and hundreds of
crores of rupees have been eaten away
by them. (Interruptions) Mr. Speaker. I
have drawn your attcntion to this aspect.
(Interruptions)

MR. SPEAKER : I don’t see any-
thing in it. Let me consider it.

(Interruptions)

weae w1ad : &3 Arow) w16k gFd
fegr &, AT A19F  QrdY AET €A
AEY AT AT | FAT AT ar| KA
g, faed sl stgF aiaq gefaz

gY gFar ¢, a1 ag aeI gEfae g |
afra s A1E faw a1 $147 IqH
uETS g Fam, @ § 9N feaeETs

FEAT |

PROF. K. K. TENARY : The
Tehabilitation programme is done jointly
by the State Government and the Central
Government. (Interruptions)

MR. SPEAKER : Now, nothing

will go on record.

PROF. K. K. TEWARY : WheneVver

we Traise any issue, it will not go on
record. Why do we belong to this
House ?

SRAVANA I8; 1905 (SAKA)

- Written Answers ¢ 381

WS WA : g3 X A7 Afag )
& Tasl agar .
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AT g7 &F U & a1 & auwr gy

ito &o Wo famiy : ifafaday
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g9 W] ) I 07 A T ang agy
& | 3% Afen T Ag

HAEAW NEAQ © A FTA, <
% qga, ag feawa g axar &, ar E1L 34
T |

PROF. K. K. TEWARY : Thank
you.
st wex i@ A (Frawd) :
Feaer AEIT, FAWX 0¥ AfeET AA-
@ 3 fond 1980-81 qifwarde &
Yq ) JTAFT S| IAY qAT AFAT G
f STEq-w1edtT GIF F AAF Faaray
¥ gF¥l FOS &G4 ®1 HE gAT g,
quISTAAE gl § M w1 fgara-fearmm
AgY & 1 gg e AT [THET

weaw wgew : feadl awn A
Faq ! |

SHRI INDRAJT GUPTA (Basir-

hat) : I have sent you a notice about
the very seriolls situation which is develo«

pilg....... ..(Interruptions)

(Interruptions)

MR. SPEAKER : Nothing goes on

i record. Not allowed.
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(Interruptions)*

SHRI INDRAJIT GUPTA : You
have s¢en a report that the Nirankari
leaders have decided to take a SHAHEE-
DI JATHA to Amritsar on the !5th
and they have s2id that they are willing

: to become martyrs and get killed.

MR SPEAKER : I hayc got yOur
leter,

SHRI INDRAJIT GUPTA : There
ig 8 report that Bhindranwale had issue a
statement Saying “Let them come and I
am prePared 0 oblige them.”

From the rePort. it appears that
this is leading to very Serious PoSsibllity
of a violent confrontation,

MR. SPEAKER : I have got your
Jetter.

SHRI INDRAJIT GUPTA: What
ig to be done about it ? Either the Home
Minister shouid come and say soMething
or wo should dcCide what stePs should
be taken to defuse the situation,

MR. SPEAKER : I 8ot your letter.

SHRI INDRAJIT GUPTA : Not
letter. I sent you a noticc fOr Calling
Attention also.

MR. SPEAKER : I will talk to You
about this. [ have sent it t0 the Home

Minjster,

SHRI INDRAJIT GUPTA : Nc use
talking to me. You have totalk to
Nirankaris and Bhindranwale,

MR. SPEAKER : That is what I
am gaying. YOU have Sent me€ a Collective
letter signcd by so Many Members also.

oY wrva g ; erzw Y Agl
gAY ardm gy 7k )

Today it is 9th and on the 15th
W0y are 80ing tO Amritsar, the Golden
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Temple. Bhindranwalc Says he is roady
to receive them.

MR. SPEAKER : I haye t0ld the
Parliamentary affiairs Minister regarding
this also. I will try 10 see that what
you say is implemented. I will talk to
you about this today.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, there is
a Prcss report that the Punjab extFemists
have shifted t0 Delhi. That has come
loday. I think that on the Nirankari
question the HOme Minister should come
with a statcment. What is the matter ?

(Interruptions)
MR. SPEAKER : They know it,

DR. V. KULANDAIVELU (Chida-
mbaram) : Mr. Spcaker, we arc very
much Concerncd about the burning
problem in Sri Lanka Protesting about
the attitude of the Central Government
our MFs are on fast.

MR. SPEAKER : We have djscys-
sed it thrice here.

DR. V. KULANDAIVELU : But
the Problem is not solved. We arc
only exteénding a red carpet reception to
to mass Kkillers.

(Interruptions)

MR. SPEAKER : But tha! is the

way to a dialogue.

DR. V. KULANDAIVELU : We
are eXténding a red Carpet recep-
tion to the mass Kkillers. We must
condemn the attitude of the Govern-

ment.

SHRI N. SELVARAJU (Tiruchira-
palli) : We should stop this 8enocide
and we should also do sOmething to send
& Peace committee,

(Interruptions)

PROF. SATYASADHAN CHA-

S

*Not recorded.
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KRABORTY : Itisnot a question of
Tamilians alone. And you arc laugh-
ing !

(Interruptions)

AN HON. MEMBER : What do
you want us todo ? We are not hele
to shout back.

(Interruptions)

MR. SPEAKER : Nothing is going
on reccord.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. SPeaker. I ssek your
Protection. Nobody should laugh.

DR. V. KULANDAIVELU : Some
MPs have been on fast for the last two
days.

(Interruptions)*

MR. SPEAKER : This is not the

way.

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HHOUSING (SHRY BUTA SINGH):
Mr. Speaker, Sir, Since the issu¢ is
very scrious, this Morning I mysclf
went t0 thc HOn. Mombers who are
sitting on fast and wec cxPressed our
conCern to them on behalf of the Party
and on behalf of the whole Hous€, and
we are equally serious about it. As you
have kindly observed from the Chair,...
it is a national issue for us and the issue
i8 80 serious that there is hardly any
ScoPe for anybody to laugh at it.

DR. V. KULANDAIVELYU : Why
do you not condemn the killings and stop

them ?

MR. SPEAKER : We have alrcady
done it.

DR. V. KULANDAIVELU : That
docs not sOlve the problem. We have
to raise the issue in the United Nations
or we should send a pcace committce.
What is the answer to those demands ?

SRAVANA 18, 1908 (S4KA)

W tten Answeis 33 g
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(SaeTa)

MR. SPEAKER : We are discus-
sing this issue. With your cooperation
and with your help we will do it and you
will have to decidc it.

St T g : foget gor W 5@
AR 93 feewga agl g qmr 910
gATY M Ale FqT IT 5325 g §°°°

}Vm‘fy; J: > 742 82 ]
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. SHRI M. M. LAWRENCE (Idu-
kki) : We have given a calling attention
notice on the serious situation in
Kerala. All the workers in Kerala are
on strike today bccausc they want rice

and drought rclief. They are nol getting
ricc...(Interruptions)

B MR. SPEAKER : I do not know
JAf it befits you. To do like this
glally is your vocation. I cannot do
anything about it. I can only say with
authority, confidence and with assurancc
to this House. T have assured on the
floor of the Housc that whelcver subjects
you mention, they will all comc one by
one. That is the only thing I can do.

SHRI SUNIL MAITRA (Calcutta
NOrth East) : Admit a calling attention.

MR. SPEAKER : Do not be sO
impati‘ent. I told you .that You" are
‘going to have a debate, Thal -debatc is

“to be dccided by the Business Advisory

Committece. Wc have decided that one
of the wceks we will have a discussion
on food, price rise, drought and all this.
That is all. ‘The Business Advisory
Committec will decide it today. I putit

to you. You have to decide the
priority.

. (Iuterruptions)
£

MR. SPEAKER : I can only give
this assurancc. I cannot discuss all the
subjects in onc day. If you deCide to sit

the whole day and throughout night,
then "discuss it today.

",

SHRI M. M. LAWRENCE : This
is a vevy serious issue.

AUGUSY 9, ‘198‘?
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MR. SPEAKER : Iknow this. It
can only be done one by one.

SHRI SATYASADHAN CHAKRA-
BORTY : This relates to public distri-
bution system. (Interruption)

MR. SPEAKER : You are here to
discuss it« After the discussion I will
give you calling attention. 1 havc got no
objection. I am in your hands.
assured you so many times. Shri Satya-
sadhan will be therc. You can decide
today in what manner you want.

I have

SHRI M. M. LAWRENCE : The
people are starving...(Interruption)

MR. SPEAKER : I can only get
you discussion and that I have assured
you. In spite of it, why this hulla-gulla.

SHRI SATYASADHAN CHAKRA-
BORTY : We arc not doing hulla-gulla.
You say that we are doing it everyday ?
This is the most constitutional way of
drawing your attention and the attention
of the Government.

MR. SPEAKER : You can do it
perfectly in a scicentific mannecr,
because I have allowed you full frecdom.
I do not disallow any subject. But you
have to take them up one by one.

(Interruptions)
MR. SPEAKER : I do not know

why. Tamata loss to understand what
one should do.

SHRI M. M. LAWRENCE : There
will be starvation deaths in Kerala.

(Interruptions)*

MR SPEAKER : Nothmg goes on
record.

(Interruptions)**

**Not recorded.
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SHRI N. SELVARAJU : Sir, Sri-
Lankan Prcsident, Mr. Jayewardenc’s
_brother is coming here. You are
going to give warm reception to him.
You must first condemn the atrocities in
Ceylon.

MR. SPEAKER : We have already
done that. How many times and in
what manner you want it to be condem-

(Interruptions)

DR V. KULANDAIVELU : You
must condemn the Government for this.
But you arc not doing that.

MR. SPEAKER : We have con-
dcmned the atrocities, wc have condem-
ned the genocide. Whatever despicable
words we could use wc used them. What
more¢ do you want ?...

(Interruptions)

PROF. SAIF-UD-DIN SOZ (Bara-
mulla) : There was a charge from Con-
gress (I) Members that the J & K
Government has embezzled...... (Interrup-
tions).

MR. SPEAKER : Give somnce notice
to me. There was no charge. You
said so many things, thcy said so many
things. Now nothing goes on record.

(Interruptions)**

SHRI A. K. BALAN (Ottapalam) :
In Kerala people are starving. What is
your objection to allowing a discussion ?

MR. SPEAKER : It is absolutely
incorrect charge. When do I difier from
you ? Did I differ from you ?....

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Jadavpur) : This serious matter of
Kerala should be appreciated by the
Government.
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SHRI ERA MOHAN (Coimbatore):
The House should pass a Resolution
condemning the Sri Lanka Government
for their killing and atrocities.

MR. SPEAKER : I do not know
whether you listecned or not. I told the
‘House yesterday that if the whole House,
all the Partics, Come together and they
come out with a Resolution, I am there
‘to sponsor it. There is no problem and
therc is no difficulty.

SHRI N. SELVARAJU : Pretes-
ting against the attitude of our Govern®
ment on the Sri Lanka issue, the DMK
Party is staging a walk out.

[At this stage Shri N. Selvaraju,
Dr. Kulandaiveln and some
other Hon. Members left

the House]

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, in that casc the Opposi-
tion Parties have agrced. Do you mcan
to say the Government is disagreeing on
the Resolution ?

MR. SPEAKER
gcther.

You come to-

SHRI SATYASADHAN CHAKRA-
BORTY : All right, Sir.

SHRI SOMNATH CHATTERIJEE :
May I request you, Sir, that in view of
the serious situation in Kerala....
(Interruptions)

MR. SPEAKER : I have already
allowed a discussion on that...

(Interruptions)

SHR1 SOMNATH CHATTERIJEE :
A gencral discussion on price rise situa~
tion will not hclp bccausc this is a
matter which follows a unanimous Reso-
lution of the Kcrala Assembly...

(Interruptions)

MR. SPEAKER : Now, Mr. Jagan
Nath Kaushal. :

¥*Not recorded.



347  PLT

12.19 brs.
PAPERS LAID ON THE TABLE

Reports Under Monopolies and
Restrictive Trade Practices Act.

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL): I
beg to lay on the Table a copy each of
the following Reports (Hindi and
English vcrsions) under section 62 of
the Monopolies and Restictive Trade
Practices Act, 1969 :—

(1) Report under seCtioa 22 of the
Monopolies and  Restrictive
Trade Practices Act, 1969 in
the case of Messrs Rallis India
Limited, Bombay for setting up
of a new unit for the manu-
facture of synthetic Pyrethero id-
Fenvclarate at  AnklcShwar,
Gujarat and the Order dated
the 30th Junc, 1983 of the
Central Govcrnment. [Placed in
Library. Sce No. LT-6821/83].

(2) Report under section 21 of the
Monopolics and  Restrictive
Tradc Practices Act, 1969 in
the ciase of Messrs.  Alkali and
Chemic.tl Corporation of India
Limited. Calcutta for the munu-
facture of Synthetic Pyrethoroids
(Prcmethrin/Cypermethrin)  at
its exisitng factory at Ennore,
Madras and the Order dated the
27th June, 1983 of the Central
Government. [Placed in Library.
See No. LT-6822/83.]

(3) Report under section 22 of the
Monopolies and Restrictive
Trade Practices Act, 1969 in
the case of Maessrs National
Organic Chemical Industries
Limited, Bombay for manu-
facture of Cypermcthrin (Rip-
cord) and the Order dated the
30th June, 1983 of the Central
Government. [Placed in Library.

See No. LT-6823/83.]
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Annual Report of Press Council of
India, New Delhi for 1982.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS(SHRI MALLIKARJUN): I beg
to lay on the Table a copy of the Annual
Report (Hindi and English versions) of
the Press Council of India, New Delhi,
for the year 1982 along with Audited
Accounts, under section 20 of the Press
Council Act, 1978. [Placed in Library.
See No. LT-6824/83.]

Notifications Under Iron Ore Mines, Man-
ganese Ore Mines and Chrome Ore
Mines Labour Welfare Cess Act,
Limestone and Dolomite Mines
Labour Welfare Fund
Act and Appren-
tices Act,

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : I beg to lay on the Table—

(1) A copy of the Iron Orec Mines
and Manganese Orec Mines La-
bour Welfare Cess (Amendment)
Rules, 1983 (Hindi and English
versions)  published in Notifi-
cation No. G.S. R. 533 (E)
in Gazette of India dated the
Ist July, 1983 under sub-section
(4) of scction 14 of the Iron
Ore Mines, Mangunese Ore
Mines and Chrome Ore Mines
Labour Welfare Cess Act,
1976.

(2) A copy of the Iron Ore Mines
and Manganese Ore Mines
Labour Welfare Fund (Amend-
ment) Rules, 1983 (Hindi and
English versions) published in
Notifications No. G. S. R. 535§
(E) in Gazette of India dated
the 1st July, 1983 under sub-
scction (4) of section 12 of the
Iron Ore Mines, Manganese Ore
Mines and Chrome Ore Mines
Labour Welfare Furnd Act,
1976. [Placcd in Library. See
No. LT-6825/84.]

(3) A copy of the Limestone and
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Dolomite Mines Labour Welfare
Fund (Amendment) Rules, 1983
(Hindi and English versions)
published in Notification No.
G.S. R. 487 in Gacztte of
India datcd the 2nd July, 1983
under sub-scction (4) of scction
1 6 of the Limestone ana Dolo-
mite Mines Labour Welfare
Fund Act, 1982, [Placed in
Library. See No. LT-6826/83.]

(4) A copy of the Apprenticeship
(Amendment)  Rules, 1983
(Hindi and English versions)
published in Notification No.
G.S. R. 383 in Gazette of
India datud the 14th May, 1983
under sub-section (3) of section
37 of the Apprentices Aet,
1961. [Placed in Library. See
No. LT-6827/83.]

Notif.caton under Essential Com-
modities Act,

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI R. C.
RATH) : T beg to lay on the Table a
copy of the Drugs (Prices Control)
Sixth Amendment Order, 1983 (Hindi
and English versions) published in Noti-
fication No. S. O. 504 (E) in Gazette of
India datcd the 16th July, 1983 wunder
sub-scction (6) of s:ction 3 of the Essen-
tial Commodities Act, 1955. [Placed in
Library. See No. LT-6828/83.]

Notification under Indian Electris
city Act,

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH) : I beg to lay
on the Table a copy of the Indian Elec-
tricity (Amendment) Rules, 1983 (Hindi
and English versions) publisechd in Notifi-
cation No. G. S. R. 256 in Gazette of
India dated the 26th March, 1983 under
sub-section (3) of scction 38 of the
Indian Electricity Act, 1910 togecther
with an explanatory statement. [Placed
in Library. Sec No. LT-6829/83.]

MR. SPFAKER : Now, Shri B. D.
Singh, Calling Attention.
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st faear @ e s (:ﬂ&.
q1eT) : FsaE WEIA, AT AV &Y A
T gAd § AV A W17 AL AT

HAEQY HEIT :© ATTEY FaT FAT
g7

a1 faeqrdt ar| aanE ;o agd @)
szargg fzar ar 5 89 U 377

qATFH FLT A(FA 300 qaF ag AZY anar
& 1 IR |19 ITT H+ATT Y XET /|

Acaq AN : ATTHT 41 §,
AT A W fAar T | &9 A 9T &
uF 914 g W@ 4 5 39% gaiaqefaz
AgT gu stafs & gsfaz § aq & &l
QZF ILMTFIIZ YT

Y dYo Yo fag

12.22 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported use of imported beef tallow
in manufacture of Vanaspati ghee.

ot ato ¥lo fag (FATT) @ yeay
agiza, & wfadafg Negga s fam-
fafga faga & M qradta T aqr
AfeE gy 7347 &1 sq1A fgaman g
AT AT KA1 § % ag 59 e H
LEL SR

“gacqfa o ¥ fanta & sprafaa
T A-at 1 Ffgad g0 fF5T FA qun

‘wg 99 ¥ aE gry 1 u€ F1g-

FIEg "’

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
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M.S. SANJIVI RAD) : [ am grateful to
the Hon'ble Memb:rs of this H>use for
giving m2 an opportulity to mike a
statcment oa a subj:ct which has natu-
rally agitated the minds of Horble
M-2mbers of Parliam:nt and thz public.

As the Hon’ble Members arc aware,
vanaspaii is minufactured from indige-
nous and imported cdible oils. The oils
permitted for the us: in th: manufacture
of vanaspati arc sp::ifized in the Vege-
table Oil Products (Standird of Quality)
Order, 1972. Uader the Prevention of
Food Adulteration Acst, 1354 and the
Vegetable Oil Products Control Order,
1947, use of any oil which is not per-
mitted in the mainufacture of vanaspati
would bz illegal. In terms of these stipu-
lations animal fats whethar beef or
mutton tallow cannot bs used in the
manufacture of vanaspati.

However, of late, there have been
certain press reports regarding the alle-
ged use of mutton/beef tallow in the
manufacture of vanaspati. B:sides these
press reports, representations in this
regard were also rcceived from various
social, religious and consumer organisa-
tions. Acting on these reports, the
the Government arraunged to collect
samples of vanaspati from the vanaspati
factories alleged to have used mutton/
beef tallow in the manufacture of vanas-
pati as well as from various markets in
the country. Analysis of these samples,
however, did not reveal any evidence of
of beef mutton tallow having been used
in the manufacture of vanaspati.

Recently, a report has been received
from the Government of Punjab in which
it has been mentioned thit 50 raids were
conducted on vanaspati dcalers at diffe-
rent places in the State and 256 samples
analysed so far, two samples taken from
Amritsar (Peepal Brand) were found to
be adulterated with beef tallow. How-
ever, on further investigations carried
out in the premises of the alleged manu-
facturer it was found that this manufac-
turer is not producing vanaspati under

. the name (Peepal Brand) since 1975 and
no dispatches of this have been rccently.
~ Another three samples of unspecified oils
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drawn from the premises of a firm were
reported to contain bzef fat. It may be
m:ntioned that this firm is not licensed
to manufacture vanaspati and such is
not, entitled to produce and market
vanaspati. The State Government have
been asked to investigate the matter
further and takc appropriate action
under PFA.

Insofar as import policy on the
import tallow of animal origin is con-
cerned, I may mention that import of
tallow of any animal origin, including
beef tallow, is canalised through State
Trading Corporation of India Ltd.
Import of muttrn tallow has been cana-
lised through STC since 1969-70 and
continues to be canalised uptill now,
For other types of tallow import policy
did not mike any provision upto S5th
June, 1981. On S5th June, 1981 a Public
Notice was issued bearing No. 29 by
which the description of mutton tallow
in the canalised list was amended to
read as “‘tallow of any animal origin
including mutton tallow™.

Tallow can be imported under the
import policy for registered exporters
against REP/Additional licences includ-
ing Advance/Imprest licences issued to
the exporters.

It may also be pertinent to mention
herc that from the technical point of
view, adulteration of vanaspati with
animal fat, espccially beef/mutton tallow
is difficult as even after refining a certain
foul smell would still remain embodded
in vanaspati if beef tallow had been used
in its manufacture. Moreover, there will
be glyceride scparation ' which would
make the product hetrogeneous unlike
the product preferred by the Indian
consumers which is homogeneous and
resembles Bovine Ghee in texture.

(Interruptions)

MR. SPEAKER : This isa very
serious matter, which concerns the lives
of so many people. What are you doing ?
We must take this thing very seriously,
1 am very concerned about it.
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' There might be a meeting or no

meeting because this is a thing. which

hurts sentiments. WTAATHI & JIT gaAT
gg WA | T A AwATA K HIT Y A
i w37 araT 1% faqs 91 a1 97 91|
AN FE I A SA1EAT B A FHY-
fa2Y &1 &Y s Y gearAry gy gyav ?
Jg WAIFATHY Y 3@ TEAN FIA ATT L
| mgreAT S & ¥ #, Agrewr aieY & A F
T qOF § F1F A AgY § 1 smaF wrg
q&y 29 ISAT A1fgT 1 srqd ;T A
2 wfzzr & W &\ gar ¥ gawT fax
araFY eede § afl &1 Iasy o e
feg 0% A &9 FWE ) @AW H
ST A gAY A | e syra gy faar

It is too much. I am very much
concerned about it.

SHRI M. S. SANJEEVI RAO: The
Government are keeping a 'strict vigil
on the quality control of vanaspati with
a view to ruling out the use of non-per-
mitted oils including mutton/beef tallow
in the manufacture of vanaspati.

SHRI ZULFIQUAR ALI KHAN
(Rampur) : It is buffalo tallow or cow
tallow ?

=t d@to ¥o fag : a19q, asym
Ag1ey, I A1AATC =043 #1 § 39 &
AT FY GFAG FIAT § AV FZAT Angar
g fr fager d-aX /@4l & qaaT g9
§ ga¥ gwifaa &Y @ 9 f5 a3 qard
g3 gAeqfa o § a1y F 4 F faw-
FERATE g | 2T & ST HIAF 9T
T FAq THFT U AL ILEATE AN A
#ad W F AW & qifge wramig’
zqa I gf & afew w7 @y g N
¥OFT AT IST FIT 9TAT § AT 99
FFAT § | I UF qgT & TEAI qTHAT
2 T gfez 3y -
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ATS FANET ﬂﬁ a& saretiFg ggq &
I F, 757 8471 2537, IT HArSA
UT QIET A vgr a1 e gag gIwe &7
F9 497 oF7 firq g faad 5 & age
#Y adf qrf 7§ ) faeqre ¥ IET @y
XTAGTY A & | 9T AT AT ¢
difcgast 44) agiea 59 qaqw w2y
AgY foar | a9 sger wg, wlewn
w1 fors frar & 1 25 gard & wfzwr &
#fawa ax qacafa, faq fags M
a1Egg W g ag fear war § A o
HAATEHEE qUF § IoqTe FT W §,
gacqfa &1 Jenga Afzer & s R,
g% 19 q UF N A MT *T q4F
auwg g€ N 1 9% mfeas ) e M
frar war &fva I UF Y qdT yE-
¥qqT ¥ B g 4T IFF) 1A FY A ¢
afsregz § Sa%Y sarad 9 LY faary
ag ara afaw afasifa @ .
farw azal ¥ 99 <@ g, afgwrfay ax
g9 IF1T & I FITH FF qA & A9
@ 31 "y AW St A wfzer ey
fors agl fwar | T FaTar ATATOT HF
FiT Aaq QM AT FAEA(A ofF qwIv
agr g I4 faq F1 1 3¢ IA07 qT A
ga&t fawag § I qaATIHeT 2, IgH
faais aLF1T ¥ F4E FaE 419 aw
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Q\n

A8 &Y § ) ww1 N AT N gragew

FANMY g3 T IT9) F7HAT 9T
BT faar war) aFT Ffamfat 3

fra atg & @rsnts 9T WY §, sy

AT FHFT ATATT 17 qFa § |-

29 AATE F1 U Aaifea o %
I H ST HAY FTHG ¥ qay fagy
"ot f& 7 ¥Y 4t & q@g & graey ﬁ

._-.
-

F:‘?"T [

[ I
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orqT ¥ atwE adf @ Iy Ay T
R & g A aiwe HadH &
¥ ¥ gw fead) el @ G Ha |
oA & Wi’ F I A Fagr fr ey
s favw & wTeAW ¥ F® FAATE-
for q¥edtsr SaFT grd w3t § afFA
¥ qug 98 F1E qTATT AL FT G g |
& gt st & SrAar =g i gar ag
X @ § 7 OF GAIAIR Y 29 g
%1 foraat & F1z FTa1 AT

“The import of tallow and fat of
any animal origin will now be only thro-
ugh the State Trading Corporation. A
Notification amending the import policy

was issued by the Commerce Ministry
today.”

LOFEY FqA €T AT FIOXTA
EFQIE HAI |

Feq@ qAYTW : FNE W Grar g at
dE A F4) TEOIE grar §, widr R
fadtar & 29 & zgFr Y @ AT
arfge

sft Wt gto fag: TvNE 21 @ &

(zaam)

weqE AT  FIE AT QY 4R
g, dfwa d1w o) 3aY grare Qard ?
It is a question to be discussed. It should
not be allowed..

st dto ¥ fag : sF@ag WAE
gigq #, NF §IWW @ aFar g,
fafeaa &9 § A «ar gy | afwa
e %< 1@ § T IawT I9qwr Fet
QW agagiaan@E 1agH
qarT g foad wgrawar § feqrag d
weed & afamfai a—
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“About 5,000 tonnes of tallow
are said to have been scized by the
Bombay Customs.” ~

zq¥ 2,3 §AT &1 FA T {HIE
fwar war 1 za¥ afafaa d=f T a <N
%31 % 79 gug O A Y W,
at fag™ 10, 12 @A § s09 1 1"
TA A1 AT BT § TP fawgr wgqr )

“Enquirics reveal that during June
a consignment of 15,000 tonnes of tal-
low had arrived.”

¥ I J LI AT W IR

fafweq srAad &1 g7 faaE &404
100 F0T 1 fengfear & fF age &
4] warg v, Y fr qaeqfq o § aS
FHTA qT 0T FY 1 @ § 1 & SATAAT
T1gar g fF 39w Q3 § fag gaiar
g 1€ wrgargl aay agy £y ug ?

99 ag GAIFIT 1AT & AV §FAA
fag 7g, IAF CIAAIIT FE & 419
FTAE F A9y g 5 qaeafq A
wrg FY gt FF feadr qrar qf qf ?
FAT 5@ &1 H1 W A9 &7 wrfaw a4
ws {5 gad @A § Tqeeg g7 fwaan
aat fwa 961 w1 gfaga gwrg ggar?
A 5T €I F FgrAfas Fal,
ga wza ¥ 997 gug, Ik AT
AIFIT F1 TS AT AIGY 4

qeqst RN FF FE A1fze
AgY, 31T F1AA T F1fgU ) TEA
fead sl #Y 3@ qg=a1d &

s FU wFT MAA(FNT) : FRG
fafaee agt 43 g &, 3% & FTe=q
g AT § £ fwa gHT A Fa1 arfean
8 3 feaar ag grale fwar war &
e adY ?
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MR. SPEAKER : He is quite res-
ponsible. Hs, will do the needful,

st Wt ¥ fag: i qt‘i Tq

gHIT F F1T 1 §, gnar & fawrqe-

44, @ = FaT sfasrfod a1 qars-ais
¥ w19 A8 F& 1 Tg F wiawiial ¥
fastrs a1 F17318) ®Y 78, T 9T AT
SHTT ST |

geq ¥ | SraAr wvgar g v AT
qicq & @99 § g 9471 AAT §, IALT
fasit &1 OFT & fqo0 q@T A F47
FgW I31C g, ATlH IART FAFEIA
T8N

THE MINISTER OF COMMERCE
AND THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : With your pzrmission,
Sir, 1 may be p:rmitied to answer the
last part of the question namely, what
steps havc been taken to effectively stop
any such import illegally or unautho-
risedly.

On 29th July 1983, our import
policy had been amendcd in which all
tallows—not only bzef tallows but also
mution tallow or whatever tallow it may
be, had bsen shifted to Appendix 1X of
the Import Policy. (Interruptions) Let
me first tell the policy and then explain
it in details. All tallows have been ex-
clusively canalised by/through STC and
I can assure you of this. Earlier also

there was no import of beef tallow
through STC. There was import of
mutton tallow earlier. But, now, all

tallows are being canalised through STC
and I can assure you of this. No beef
tallow will bz allowed to be imported by
the STC. ({merruptions) It was not even
imported earlier. It will not be allowed
to be imported now and in future also.
1 can assure you of this. (Intcrruptions)
Let m2 be allowed to answer. I have
much more to say, But, in  this way, I
cannot proceed. The second stecp that
has been taken is this. There was a
possibility of import of mutton tallow
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under the advance licence and special
imprest licence. Advance licences are
given consciously againrt export orders.
So, mutton tallow can be imported

against advance licence against the expert
orders.

To remove any such possibility of
mutton tallow being diverted under REP
licence, I can assure you that there will
not be any such possibility. There was
a possibility of sale under this; earlier
they could do it. Now there is flexibility
of REP licence with the manufacturers,
Exporters who have got the licence to
import this. To stop any such thing’
further, we are taking steps. We will
issue a notification to see that there is
no further sale of this in the market
under the flexibility of REP licence. This
makes it foolproof to sece that there is
no possibility of diversion of mutton
tallow sale. The activities of the people
for sale unauthorisedly and illegally
are quite different. I have told you
about the legal window. To be brief, I
may tell you the history. Mutton tallow
was put in the canalised list and it was
through STC. Then, there was Dr.
Alexander Committee which was appoin-
ted. They gave their report with their
reccommendations. That what is not
mentioned either in the banned list or.in
the canalised list or restricted list, that
will be deemed to be under the O.G.L.
This was adopted. It came to the notice
that they tried to import beef tallow
under thc interpretation that this is not
mentioned as a canalised item or a
banaed item. Therefore, attempts were
made. Earlier there was no such import.
When it came to our notice, on 5th June
1981, a notification was issueed that the
canalisation of mutton tallow will cover
all tallowr. Then the case of Jain
Shudha Vanaspati came. Tt

¥

They claim that their orders were
earlier than 5th June and that they are
taking this up legally in the court. But
anyway, thc Customs caught hold of (his
and imposed a penally of Rupees one
crore and nine lakhs on the party.

To put everything b=fore the House,
I may inform the House that the Revenue
Department brought to our notice that
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some imports were allowed by Calcutta
customs. Immediately the Controller of
Imports and Exports has written that
this import is prima-facie illegal and un-
authorised and that it should not have
been cleared. However, the documents
are being asked for to know how it has
been done. So whatever activity was
there in the unauthorised sector and
whatever i1s coming to our notice, action
is being taken and we are seeing to it
that loopholes are plugged and that this
does not happzn in future.

SHRI M. S. SANJEEVI RAO
Vanaspati means hydrog:nated vegatable
oil meant for human consumption. And
the vegztable oils gensrally used are
Rap:seed oil, Cotton-secd oil, Sunflower
oil and a numb:r of oils which are noti-
fi:xd. Apart from that, since the Muastard
oil and Groundnut oil are edible oils and
are very widely used by the public, the
Government of India has banned the use
of these two oils for thc use of vanaspati.

These oils are neutralised by Akali
and are bleached by blcaching earih and
also by fatty acids. And after the hydro-
Genation, they are othourised. According
to the rules, oils of fat of animal or
mineral cannot be used, Thisis wvery
clear. The Prcvention of Adulteration
Act enacted by the Ministry of He:alth
clearly indicated, that, they can penalise
psople if they use such oils.

As you have rightly said, the Health
Department of Punjab have conducted a
raid and have collected 255 samples.
They have analysed about 81 of such
samples and out of them they have found
five in which there was mmutton or beef
tallow in the Vanaspati. Qut of those
five, three are from Bhatinda Chemicals
and Vanaspati Factory, wh:rein they
have found mutton/bzef tallow. In addi-
tion, thay also found that manufacture
of Vanaspati in their plant was illegal.
This fact has bsen found out and the
Government of Punjab is taking eflective
steps to uncarth the entire system.

Now, regarding the othzr two
samples, they found it is under the
Peepal brand said to bes manufactured
by Jain Shuddh Vanaspati, Ghaziabad.
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But when our Officials went there they
infortmed us that this Peepal brand,
which they used to sell has been termi-
nated as far back as 1975, Now, their
brand is ‘Ajanta’, As per our Officials,
they have thoroughly searched the fac-
tory and from the samples taken they
have not found any adulteration of
mutton or beef tallow.

However, now we are pursuing the
matter with the Punjab Government to
see how this dealer got this Peepal
brand; and this is going to give us a lot
of information. I assure the House that
I will follow this case myself; and if
necessary, I will go to Chandigarh and
see that justice is done.

AN HON. MEMBER : Plcase go to
Bhatinda also.

¥r. &or fag (Suwg) : avad 4«
AU IFE & QAT & |

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Shudh Vanaspati is incon-
gruous. Let them force the company to
change its name at lcast.

T wor fag: wfagn § qqr ;&
FAT-FIT 1T |

SHR1 M. S. SANJEEVI RAO
This information of mixing mutton or
beefl tallow with vanaspati has come up
fiom Septcmber 1982. As soon as we
got the information, the Ministry of
Civil Supplies immediately asked their
Directorate to go  and check all the
vanaspati mills in the country, whether
they were in the southern, western
eastern or northern zones. Forlunately,
from the vanaspati manufactures they
have not so far found anything illegal.
But I can assure the Hon. Members that
does not deter us from a close follow-

up.

But herc I would like to tell you
one more thing, the possibility of vanas-
pati factories not mixing this is there.
The reason is that the installed capacity
of vanaspati manufacturers in the country
now is 13,55,000 tonnes; and thcir
number is 91. They are producing only
8.8 lakh tonnes, the reason being that
the time required for hydrogenation of
different oils is not uniform, They have
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to mix up with the imported rape secd
oil, or soyabcan oil or cven sesame oil
etc. Thereby, the timc consumed for
hydrogenation is more; and so, it is only
about 9 lakh tonncs.

Now, as you know, thc problem
here is that Government of India itself
giving ncarly 607 of the requirements by
importing this cdible oil, mostly soya-
bean oil, palm oil and othcrs. Of late,
we have also decided to give them 20%
morc, at 4 cost of Rs. 12,000 per tonnc.
So, with this 80% of thc oil being given
to them. we hope there will not be any
adulteration.

MR. SPEAKER : This should not
come only under adulteration. It should
be under somecthing more, because it is
something which is morc criminal. It
could have done so many things. Other-
wise also, it is not only adultcration. It
is criminal.

Mr. Minister, I must thank you for
disallowing or banning bcecef tallow in
India. [ owc you my thanks. I think you
deserve that.

SHRI M. S. SANJEEVI RAO:
Thank you, Sir; I want to rcquest the
Minister of Commerce on on¢e more
point. Hec is agreeing to ban it; but he
must sce that under additional licence or
other licences, the actual uscrs alone are
able to import; and they cannot transfer
the licences.

MR. SPEAKER : That is right.
Under no conditions should it be allowed,
The laws should be made more stringent.

SIIRI VISAWANATH PRATAP
SINGH : In a nutshcll, I would say that
becf tallow, on no occasion, can be
imported. STC...

MR. SPEAKER : Not by anybody

elsc.

SHRI VISHWANATH PATAP
SINGH : STC, I assure you, will not
import it. Even now, thc question is
only of mutton tallow. That was a
direct window only to thosc who are
using it for export purposes. The flexi-

L %
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bility to sell thec iicences in the open
market also we are shutting down.

st egAwaw wfear (Iv9+) -
Feqey wgiay, fafraa &9 § ag wwarn
gAY faear #7 fawa § 1 gweafa o &
A 1 F&§F FY fawraz 1 a7 g H
g W & FAUST &1 AT WrgATAT FY
39 qgar g | fadae &4 amw @
IFIT T N@T FT, garafas afasr-
fxat & gy fassT, ag ard FIqATN
FIA AT I 8 T GWEILHF FI-TAIT
ARATEA 4 & I1993 3§ 9T fag=oy
FIT ¥ gaT qgwaar fas &

FEqET HENT, | ATqFT 578§ 247
JIET, AT9T @ Hgeaqw fawa ;1 qq
FTIW F AW F AT g fwav @
AT AT 29 3T ¥ qfesfas AAIT 9%,
qITAF (AT 9T 3T 1 TRAT HT 77
@ & A &7 FIAT Tg7 § 1 gaTq
73 27 uH-{a39er 37 & SfwT gaFT ag
wadad Ag) % g7 gH-3a g W AT
g gifgs graarsy <1 qreaarsy &
Ty fadars $3q1 W@ A1 GIHRIT IqF
faarsd AT 7 & fae gt
FaTQ F AT A AW AT QAT
FTAT & agd (67 IFLH BT QT
g, ag @iy 17 r@ard § wHrfwT g€
rag #1€ af arg agf €1 @w &
S SUTH ATHYY NEI1a FT FJarq9 faqr
&, ag QU qaTa agy faar g & 99y
FE I A A8 *Y & FaifE foowr
T ¥ ¥ G 1T FATACTA F o
@Y & AT afs aewe angdl, at aiw
&% @i feafqa @Y €ase FT AT A}
awn & o srmEr qar ge g, Suw
fader ag & gwdt ot | gafag § am

¥ wisanw § g fAaga wea fF wE@d

k
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[+t aeqr<rao afear]

TR ¥ ard F1  qrd qrawr dartaay
& grax Ay [rfgw | ag 23 JATE w1
gSTa FGE GHTITIT 9F ¢ | g9 faar
¥ gmae fAFST 2 1 g@ET SeE §,
“wra FY FGT 9HSr | TAH gg faar
g
‘93 gfad F Haear fq a1
F1 120 fgaee wra It 96T § |
gfad & uF gaaar 7 aqrar fF
80 ETT TAY FY T 60 FAY
d d& oY 1 gfag & mMgear F1A
qYT GIA 425 F J7q9GT HG qo
T faar g

gal q¥g ¥ 29 gATE F I
Fgar §.ag fasar &, fe adf iz &
fatia & srwr geama”’ 1 g9d ag faar

g
“qq g9 % §R g Ta ufx wra
fag =& & = =wgrEAT gaig
TAQIIAT HY ACTQAJT § 1T &HY
gaf #ie & faUe § oz qqY F7
g far war | 59 AIGT 9T
g®y  usfas, amifes o
gifg® agmei @ qiv s fF ¥ o
MeAT §3 & AT AYT @I 92797

g &fa® Sa@a A Fegai § &1
&1 gaT g8 fFHar srg

TdY W1 § 4T wie & afwgadi
® AR ¥ §7 q@a J avar ¢ | foAd
aR # ¥ aR ¥4 &, 9% IR § ITHFW
¥ AT A FEATE KT 7, VT @I
g ¢ 1 gfearor & aEmor & aArasy §
APAZFT ®Y TATAT G a5 Jafw IgH
At ¥ w1§ sequraT 7 9 fwar agr |
faar gEaTEr F 99 9T W 9% q9-
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93 7 g, A 599 A giar & fm ax-
F1T fogd qarg €7 & g1 @1 A
F A4 E | ag @ret Ara v = dt #@y
faatae &1 AM@ar g § ) AU W
sfgar &1 g § | gg wtey, Maw &
¥ & % ag AT 7137 & | afen
TH A d A F Y, 9gAT FAGEAT
% arg fgaare Qla |, 98 Fgi aF
Sfag & 7 #E g@-@ 7 g, A
fatte <@ T X 39 951X & gqT949
F Ffgs1fd@ & g9 gre-is F@
TAAT 4T Theeq f@ar I, IawT 2ar1 §,
ag s ¥ &' @ra g | # gg snaer
1T {5 5@ SF 1 &7 @A arar Fr F@q
gqTaT TaT AR YR wfwgsal &1 @i
B faar o ? 333 @ty AT Y 4§
TIT T AT @Y g AT AT &FF § TR
JATAT AT | AT FgAT 98 & fn 7 N

1Y AT 8, gAF faers FidaE)
ST TR | qraTeg F1AT F 8T AT
FITATE FII & | T N0 THe To FATAT
g 1 ag fea® fag amar & 7 391 TS-
Hfqa At w1 faegare 537 & fqg ag
FA1AT &7 S FAqT Y grarfaa F ar
¥ g N1ad & A1 39F fgg &7 arg
Fgd 8, A& fac 17 T Arg
St @ & gifas wrgaal F g
fgware #va §, sa% g fazaraura
®W §, W@ @ F fawrs w1FarE
FTAT fgm | A AT &ST FTH FW@
€ W M F faxrs a9y 3@ F197
%T ITNT fHar g a1 Al ? ag I @¥
F aT ¢ o 0q M F faars oy
EEHA D IqNTH qgi aa § 1 K
HIqF ATEAW ¥ g fAqgT FIAT FgAT
for @ A AW & faoTs aeq w14-
TR HL |
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AT AT H M-gaar 98 F@
FT ATHAT IST § | FI1§ I9T 957 G
¥ ) e o ¥ 3@ wEE ®Y ISIA7 4T,
faaYar st 7 g9+ fag g fwar @
AT JAT ga-wgrgen ¥ 9% fqo aqT-
g fRar &1 T@ SHIT Y 3@ 27 A
agftsfas gwwgr Y uw gfaafsa
gEgT IV HH FIA1, I T QA
1T & &% T 9FHIT ) §19 3 H I8
Aet 7EifF e ot W H ¥ AT E,
S Y FY wEaT WAy § N F o @R
[AdaT g | g1 9 @eg 2dT ¢, 98 qf
gar 2 gvdy |t §, M a7 I §
ST ¢, UV NG AT g 1 g H
g} feg |1aT & @A § @R qEFT
Fad oifmF AT A § | FaAw
afexfas _sraiT T mifas 1T 9T
g ag arg &, a1 Ag Hr AT g7 |
gamy & FfT wurw 3 T A
srfasia SAa@aT &qr 9T fA9T g1 A
F 9a1 £ fwane W 3 favra o 91|
a1 agd o S @ 1T 99 fag aga
I AYAATEH F AT HY AT AR
gAIRT off MEQ g, IET GHIIA 4T AT
sd1d AQY f2dr A1 K@ & | 1T M )
gaT FY& (T @Al A1 aqgg FAq0 G
§ | O TFTCH ATTAT FTE AT AL
&\ &Y w1aw) qar grn fr aEw dada,
v fHaar IeQ § AfFT IgF ar
F geEr Y A T Agi § 1| GIEW
FY TF ASYIRY AIHFT AN1TT & AT
FAT A1fgT A 9g-g9 AFAT A1ZQY
afEa ga 341 3@q § fF ga+t ardy ard
g5 &, sa1 ger FAST WY F7 ag Fi€
gAT R, aeqdy o § =« fasqraz @
eed gl &1 aga MR HTAAT §
T HAT TIY HT 1T 7 947 § Feafaq
Y g1 FT €A THET AT A §AA
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IR sr@ard 7 gg fawar § Ffeq g7 a1

®E FIgaTgr Ag) g4 & |1 597 TT T A
ST gFTAIMEfF T N <Feeq’
FI7 I §, ITF 979 aAeqfy o FAIA
®T ATER WY A & 1 59 A ¥ A<
FIAY FTIGEAT 99 TR, IAEfT T
@r & 1| gfa 31 $T @ § & wama

FTFIIGNE 7 8§ qIg FT FIQAT
faa® qra @rady agf @ Tz FAwfy

T HT ITIIA FT QT & 3K ITHT -
wdifeas faa g 21 741 gewe @f
gt &, AT AargAT 2 ? TEd -
a1 FET T ZF AT FHAT o7 737 & A%
9FS Ji7 & qIe W IGF faArs 18
FEFTE 7G &Y o7 WY ¥ | €A qF aqray
¥ 3T AFATT FAAT A7 GoHaT @ ?

g g Y § I8 TW FJIT H
foar s#z #Y § 1 7T 97z fag st &
*gl 8, aazafq Y ¥ @i a1 et A
SFaY B 4T AT Ay ¥ &
fagszaw nga1e § qar 3717 anq &
A1y & Ave @A frar 20 g9 S R
w1 §7 S 1Y AT, W1 A Ay &
<< #7417 g | Fla 7Y 7 gaeqfq o §
4] q1¢ 19 & g9 7 a37 fHU qg
AV FT IAT FT R T | IFIA o HF
fag & g4 %99 ¥ ggafa sasq #1 &
Ty AW AT TR AT FOAT A70EC 0

Tg iw /) UFHIfas AF 91-
zu 1T gg wSHIfas g W Agi 1 g@
I I &1 FI1 ®G@ Al
FTAT AT | T QI FTAT T G 7EGM-
&0 (T4 & AT 3G ArHT K fAATAE

% @arg F19T & agd T faar sd
qg W FT ATHT T Wiaael & YT

gar e 1 5@ AR § & af wEda)y
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[sft seaarige @ifear]
¥ wr AT qIT FUC AR My

gz SfFas a0 T F JIX T GIH
et drfa woea £3 ) F eaar @ qraen
18T § |

12.57 hrs.

[MR. DEPUTY-SPEAKLCR in the
Chair|

SHRI M. S SANJEEVI RAO : Mr.
Spcaker, Sir, 1 fully share the seatiments
expressed by the Hon. Member. As ex-
plaincd carlicr, the Government is
taking active stcps to sec that this type
of thing docs not occur again.

To give you the background, as the
Bon. Minister had alrcady cexplained
earlier, thc snap manufacturers used to
export to the tunc of Rs. 25 to 30
crores and they used Lo get 5 per cent
import REP licences which used to feich
them Rs. 1.5 crores worth of this mutton
tallow. And with this basic background
this REP licence could be sold to  any-
one. Thisis the reasHn why we could
not have a say aad control wherever the
tallow is to bec sent. Now since the
Government is going to amend that rule
and scc that REP liceaces arce actually
used only for the actual users this can
be blocked and we can act ia the matter.

Sir, lct me assure you once again
that we will take further actlion to sec
that this type of thing will not occur
again.

ot Tearvrge wfear ¢ Mayg 9%
gfgadag qq13 § F19 ¥ gILH1T & 347
AT 2 ? z@ gFIT T FEEATS FIT F
FTA AGY AT

MR. DEPUTY-SPEAKER : Your

question was als» very claborate and
also his reply. I am satisfied wiih his
reply. Now, Shri Jaipal Singh Kashyup.

»ft gegATager wfzay ;. AF &N
ot &1 arma Fgy fwar spoar AR M-
a9 v gfiay oI Sraar, 389 93-
Ly WY FAT TANS g 7
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MR. DEPUTY-SPEAKER: No, no.
There are thrce more Mcmbers. It is
already late. No. No. I am sorry. There
ar¢c no two sides on this issuc. The
Government is with  you in this regard.
Therefore do not go ahcad. Yes, Mr.
Kashyap.

(Zuterruptions)

MR. DEPUTY-SPEAKER : The
Government  is with you about this.
Wherc is the difference of opnion between
you and the Government ? The Govern-
ment is with you in this. T am telling
you. Yes, Mr. Kashyap.

(Inrerruptions)

MR. DEPUTY-SPLAKER : Mr.
Jatiya, you must know that thcre arc
five members hcre. It is not only Mr.
Jatiya.

(Interruptions)

MR. DEPUTY-SPEAKER : If you
want (o do anything you have to take
my permission. Be to the point and put
the question straight, Mr. Kashyap.

If Hon. Mcmbers, questions are
very short, I may continue without
adjourning the Housc. Thercfore, T will
rcquest you to cooperate.

s Acangel Kfeqr ;37 IF
& gIFIT & IO H ufg Agag sqaq

A gu § AgT @ 3fgAHT F@T g
g9 qTH HTIT FIT & |

(At this stage, Shri Satyanarayan Jatiya
and some other Members left the House.)

MR. DEPUTY-SPEAKER : I know
Mr. Kashyap. Hc respects the chair
very much.

st stqarw fag wxaq (sriasr)
T 9iq 37 F47 I3 %1 "ifas waarsy

METagTd E | fggwr @ gea A &

HUT g1 fFar gan Agl § av gEe-
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A1 & fag STy STrET wiEAnn 1 39
qgaATA FIAT ATHAT § |

g1 ot 7 Y q@q faar § ag
qgr WY fawrady §, qEeafes qam g
e ST oF I Fgd & fw A aal &
AIQIAY T FT AT A1 g WY
FI T g1 A9ar W Fy a1, aaeqfq &
geqrad & faq agl fEar st gwar
9% FZT & I ITRT TGW7 AT Y FHaT
g AT Al aF qrear | ag HTIHT
99 | FIN A9 FgI § fF qq qw
fora agay 1 fagsraor fFar qar g, sa#
¥ guaae ¥ fag ag 2 aqAl (oq
wte) & mia Ay 74T & fAaraz orf af
oY | 3 F A0 FY qrFATAT &Y AT A
T AN A A TR0 FT IH-HE A Y,
FAT 1T LEY IS Q& qT0A AT @
Efe cg 2w & =g agt ¥ "
F oag @, 4 TFE Fr af g,
i & frdy WY gwT F A&l &7
gt agl fFar 1 g3ar AT 39 9%

QY qraY AT? F31 gL ag fagaa
|d a1 @Y & qrifs wiasa § & )
wifas wraaren &1 39 9 9gY |

gaeafa F &1 & ag 91 a4 &,
EAFT GUNT Q1T H, Sfawes &, qava
¥ a1 @A FY fHd {1 S F ar gd<
- graeq W@ arar fEar e 7 fwar
ara &, agifs ag ardy 09 faenae
qE gE & i § afewad & & g€
8, €9 a7 @Y S Fad s
T qTFET AATE AT FYT &7 &7 AYg
argq, sfasesr anfe & o F4f ar
T3 & ga fgeqt 7)) v o qifF
WM N gifaF wrEarE ® 9 A

qEX?
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ag IR wiwar § | faf Y gaT-
TTE & &7 T F&4T g} W@ F gAhT 1
AT @ e AR gF ar W & @
g1 qifagraey A3 qArgr St
Sig F A AR AR fag oqaq

g g 7

GIE FT AR GHIT & FHAI-
feat Y geadt e as W@ g
FAT 4§ WIAAT AGLDY { IJATIAT q
gar gar, gFifaa g gar gar a
TTAT AWTT T TTHT TAT HY AT 977 )
aT ggq ¥ gra«ar qrad A{r Agh ararn |

# gg Y araarsigar g fw =&l
FaT JTATT FT AT AE A AR FE fway
g qreAn § q greg g g O ?
8119 qF1G FF 19&T QYg A% FAGHAA
Ta®d qIT § aq7 ¢ arfew il F 1 fazam
Sradfragry N agaf gf @ ?

sty sifawrfeal AT oY 799 7gq
sa1aT @aTagl g1 uf fear Aargga &
ad A weA 3, ®I1% B3 Agl aq
g&ar & | qrATH o o fawarn g, (@ar
wonfRamT & Ag S awarg | &
FAAT TgATE F H8 ag wifwe § aar?
gk & &1 F9I1A § SEIT gGHT
fadrgror g A&l fFaT I AIFTT AT
qgd Said Avng ¥ A v ? Ay
o, qiqw oY, S aZ AAAT 4T I
G F 19 A A AL AT 1 K
SATAFTA AGF FHATA A FT qT 0
o %) oy 71E faedy g3 o ¥ A
aFa &1 0 afgsrt @ Q6 a1 AT
& dnfastg & fog, g% fawg Fa1

a&q FAATE Y AT ?



3 CAMUPI

[t sarer fag @eav]

foa w4t 7 ag s far, fog
sglafa & ag wia fear sad ar
AIGHG AT FFT FHAT A1 IJTH AN
§ Asid ot suEk fag e wiga A
w1 FAT § o @AEE T I T
W& QT AV &Y GiET &Y AT oeprsia
AT & g1 AT A SqAEqT F4F
guifs @ & @A w famed 2 g4
Y F wYfEwe & o o

SHRI M. S. SANJEEVI RAO : As
wc have already explained, India nceds
about 40 lakh tonnes of edible oil where-
as we produce about 27 lakh tonnes. We
are importing to thc tune of 10 lakh
tonnes. Now if we utilise some of the
edible oil within the country for soap
manufacture, our d-ficit will go up. This
is the very reason we allow the State
Trading Corporation to import this
tallow of animal origin for exclusive use
in the manufacture of soaps, greasc or
fatty acids.

DR. KARAN SINGH : Is it beef
tallow ?

SHRI VISHWANATH PRATAP
SINGH : Tt is not beef tallow at all—
not cven for a soap manufacture.

DR. KARAN SINGH : Is that the
correct statement that no becf tallow is
allowed within the country lcgally at all?
Be carcful before you answer.

SHRY VISHWANATH PRATAP
SINGH : I am carefully saying that no
beef tallow is legally allowed.

(Interruptions)

SHRI S. M. SANJEEVI RAO:
With this background, I hope this august
House will agree with me that it is nece-
ssary for the country’s economy that we
should import this mutton tallow for
exclusive use either in the manufacture
of soap, grease or fatty acids. The Com-
merce Minister has just now assured that
he is going to see that this imported
tallow is only used by the actual users
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80 that we can plug it and others cannot
take this tallow.

As rcgards Pcepal brand, which the
Hon. Membcr has mentioned, Jain Sudh
Vanaspati in Ghaziabad used to make
this Pcepal brand upto 1975. After-
wards, they changced this to Ajanta. So,
about this Pccpal brand which has crop-
ped up suddenly in Amritsar, we have to
make investigations thoroughly to scc
from where this has come up. The
Punjab Government is pursuing it vigo-
rously. We assurc you that we will take
stringent action. (Interruptions)

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : Beef tallow being
uscd as vanaspati is a matter of serious
concern. Apart from hcalth hazards, it
is also a sacrilege and causcs hurt to our
sentiments. The statement given by the
Minister is an under-statcment of the
operations that are bcing carried on. It
is mainly dcalt with somecthing in Punjab.
Hc has not mecntioned Bhatinda, My
friend, Mr. Jatiya, has mentioned some
cascs in Madhya Pradesh. I would like
to draw his attention to the sale of beefl
tallow as vanaspati in Ranchi. On 7th
of August, ‘Thc Statcsman® carried a
new items from its correspondcnt that
some traders, who are not manufac-
turcrs are dealing in vanaspati.

They have been receiving consign-
ments of beef tallow from various
placcs, from Punjab, Ghaziabad and
other places (Interruptions) They arc
Hindus. They have becn mixing it with
vanaspati and sclling it under thc brand
names. One is sclling it under the brand
name Sun Flower. Somectimes they sell
becf tallow as...(Interruptions) A raid
was conducted and...(Interruptions)...and
out of 583 tins scaled...

st wawmafa Hadt (FrymEy) ¢
ATF § FE |

SHRI SATYENDRA NARAYAN
SINHA : It is for you to save us. Out
of the 583 tins sealed, 300 tins belonged
to the brand namc¢ Sun Flower and the
remaining 283 tins are pure animal
tallow belonging to Raj Trading Com-
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pany, who were selling it to various
traders.

SHRI GEORGE FERNANDES
(Muzaffarpur) : And they are for the
protection of the cow.

SHRI SATYENDRA NARAYAN
SINHA : The FIR has been registered
and somc of them have been arrested
and three pcople are sti)l absconding.
This only shows the dimension of the
operation which is being carried on in
mixing becf tallow. .. .(Interruptions) 1
am sorry to say that Government is not
aware of the magnitude of the operation.
The statement shows that they have
only taken a few samples and discovered
only thre¢ samples mixed with becf
tallow.

The import of tallow of any animal
origin, including beef tallow, has to be
canalised through the STC. The import
of mutton tallow has been canalised
through the STC since 1969-70
and continues to be canalised up
till now. According to the statement of
the Minister, for other types of tallow,
the import policy did not make any pro-
vision, but on the¢ 5th June, 1981 a
Public Notice was issued bearing No,
29, by which the description of mutton
tallow in the canalised list was amended
to read as “tallow of any animal origin
including mutton tallow*. So, this wide-
ned the scope. 1 would like to know the
nccessity and reason for amending this.

SHRI SOMNATH CHATTERIJEE :
The Commerce Minister is not listening.

SHRI SATYENDRA NARAYAN
SINHA : When the Hon. Speaker was in
the chair, I said that I hoped that the
Commerce Minister will listen to the
discussion and reply to the questions.

I want to know the reason for this
change in policy. What was the rcason
behind it ?

Secondly, just now the Minister
admitted that import licences were issued
against REP/additional licence including
advance/imprest licenceto exportors, To
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those who were dealing in export business,
licences were issued for ad hoc purposes.
The Ministor himself admitted that there
is scope for sclling it to others. Now
thcy are going to plug it, that is true,
but what was the need for allowing
these import licences to private organi-
sations, when the STC was dcaling with
imports of this typc ? They cou'd have
placed their orders with the STC.
When the canalisation was done through
STC, there was no nced for allowing
these pcople to import.

Could 1 know the reasons which
weighed with the Government in making
this exception 7 Was it not possible to
supply the necd of these exporters
by the State Trading Corporation ?
Who are those manufacturers for which
beef tallow was allowed to bc imported
for export purposes ?

They say that they do not know
the total quantity of bcef tallow that
was being imported. It is not clear to
me. After all the import was canalised
by S.T.C. and import licences wcre
issued for a specific quantity. I do
not think it should have bcen difficult
for the Government to give us total
quantity of the becef tallow that was
allowed by this Government.

Government have not c¢xamined
the possibility of collusion by officers or
bank officials in this whole transaction.
Jain Shudh Vanaspati, Ghaziabad, got a
letter of credit for Rs. 13 crores. It
was issued by th: New Baak of India.
It is this company which is responsible
for sending out becf tallow or mixing
up of beef tallow in vanaspati in Panjab,
Bhatinda, Ranchi and elsewhcre. This
is a very notorious act. You are aware
that there was a lot of uproar in the
House itself when three or four ships
allegedly loading the cargo were sunk
and they claimed insurance from
Singapur  Government....(interruptions)

SOME HON. MEMBERS : It
is the same concern.

SHRI SATYENDRA NARAYAN
SINHA : And they were granted a
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Jetter of credit worth Rs. 13 crores.
The Reserve Bank said it was improper
to grant this lctter of credit. Mayl
know, have the Government gone into
this aspect of the question to find out
whether Bank Officers were in collusion
with them ?

In regard to discovery of Dwarka
Das case, I may say that 27 trucks wcere
standing in front of the factory in
Bhatinda on the 12th June itsclf. The
Chief Minister has visited this place.
They took such a long time that cvery-
thing disappeared. It was a clear case
of collusion on the part of the officers.

The Minister has stated that in
September 1982 they discovered that
beef tallow is being uscd in vanaspati
Ghee and is being sold as pure vanas-
pati ghee and they directed their officers
all over the country to keep a check on
this. In their statement they have said
that they have directed them to visit.
Despite all this vigilance and check, it
is being done in Bhatinda, Madhya
Pradesh, Ranchi and other places.
Ramification is so wide and large. Why
is it that it did not come to the notice
of the Governmept earlier ? Why is it
that they woke up only when the
political workers, the social workers
made a noise about it, brought it to the
notice of the Government and appointed
anti-bcef scandal committee ? They
raised a voice of protest. Even in
Ranchi our political worker made this
point .and then arrests were made and
raids were conducted. But this inti-
Mmation has been sent out. BSOs filed
Information Report. It was recorded
two days later. This is what is happen-
ing. It is a clear case of collusion. Is
the Government aware of this scandal ?
Have thcy looked into this case from
this aspect ?  What other steps are they
going to take to cnsure that this kind
of scandal does not take place ?

I am happy that the Minister has
said that they are going to ban the
import of becf tallow altogether. But
I would like to know whether the
Government .is able to find out any
subst.tute ingredient for

; the manu-
factu re, here.

Is it nccessary for us to

AUGUST 9, 1983 '

CAMUPI 376

import tallow of any Kkind of any
manufacture ? With all our laboratories
here experimenting all over the country,
we arc not able to find out a substitute
for this. Is it necessary to use only
tallow ? May I know from the Govern-
ment what steps have been taken to
provide a substitute indigehously ?
(Interruptions.)

MR. DEPUTY-SPEAKER : This
is call-attention. Your namc¢ is not
here. (Interruptions.)

SHR1 VISHWANATH PRATAP
SINGH : One thing I want to make
clear. It is being interpreted that under
the restrictions we have now made,
even mutton tallow is being divered and
now we are making provision for beef
tallow. Even under the existing pro-
vision, it could not have come legally.
Any import of becf tallow would have
been illegally otherwise. Because, it was
canalised through STC and the STC did
not import it. Further stringency has
been made for mutton tallow. Now, it
has been intended that now we are going
to stop becf tallow. I want to make it
fully clear.

I will start from the first point
made by the Hon. Mecmber. Why was
mutton tallow’s definition changed to
“all tallow” in the canalised items of:
STC ? I have mentioned earlicr also.
I will repeat again because the question
has been asked. Mutton tallow was
canalised ‘through STC. Thereafter,
there was Dr. Alexander Committee
Report in which recommendation has
been madec that if a mention is not made
either in the canalised item or in the
banned item or in the restricted item,
then it will be deemed to be on Open
General Licence (OGL). When this
committee report was adopted, some
pecople tried to interpret this policy that
because only mutton tallow was men-
tioned in the canalised item, all other
tallows were on OGL and 'anybody can
import it. To block any such measure,
it was therefore clarified that in the
canalised item, all tallows were included.
Just, it was a measure of precaution and
alertness on behalf of the Government

and that 1t was done. That clarifies
this point.
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One thing is, you allow a thing.
Murder is not allowed but murder
happens. That is a different thing. I
will come to Jain Shudh Vanaspati
becausc the Hon. Member is specific
about it. I will come to that, Now, the
second question has been made why
REP licence, Advancé licence and all
this was allowed to be sold and therefore
it went. Again, I would like to make it
clear that under the REP and advance
licences, bcef tallow could not come.
Even under the previous provisions, beef
tallow could not come. Mutton tallow
could come. Advante licence is against
the export order and not for internal
consumption. If somebody has got the
export order and wants mutton tallow
against 5% of soap they have exported,
they could get mutton tallow because
it was to be exported.

Now, thc apprchension was shown
that because the REP licence has got
the flexibility of sale, it could have bcen
done, as somebody could use the REP
licence elsewhere. Even that possibi-
lity is not therc. Beef tallow has already
been stopped and even mutton tallow is
being closed.

DR. KARAN SINGH : Where did
the bcef tallow come from ?

SHRI VISHWANATH PRATAP
SINGH : I am coming to that.

Now, these two points have come.
(Interruptions.) You may raise further
points. Lect mc answer to the points
which you have raiscd first. I will try
to explain. I am complectely at the
disposal of the Hon. Members.

It was asked. Why was the
quantity of becf tallow not known ?
When it is not authorised, how do we
kecp track of that? When it was
detectcd, it was caught. There is no
question of having known about an item
which we hav: not auvthoriscd to come
in. Thercfore, the figures of that are
not readily available. The mutton

tallow is authorised. So, we have got
figures about the mutton tallow.

SHRI SATYENDRA NARAIN
SINHA : I also asked : What was the
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need for giving to private exporters a
licence for import ? Could they not
have placed an indent on the STC which
was canalising thc import ? Why should
they give it to private exporters ?

SHRI SOMNATH CHATTERIJEE :
Because that was allowed to be sold.

SHRI VISHWANATH PRATAP
SINGH : As regards S.T.C. of course,
onc was the canalised import and the
other import was bccause they were
making exports. Under REP licence,
they get the facility that they can import
directly. It was mutton tallow, not
beef tallow. They were importing as a
matter of flexibility. That was given
against the export. That applies to all
categories. It isnot only this category.
There are other categories also.

MR. DEPUTY-SPEAKER : His
point was that STC could have done it.

SHRI VISHWANATH PRATAP
SINGH : It could have done it. Now,
that window is for mutton tallow. Please
don’t confuse the issue.

How has the beef tallow come in ?
That is the question. There is a question
of finding loopholes in thc law itself.
1 have explained the Icgal position and
the steps taken under the law. It is a
question of pcople acting against the
law, just like murder is not permissible
under the law, but somebody does
commit @ murder. Somcbody has taken
the risk of putting money and bringing
beef tallow to the port of Bombay. As
soon as it came to the knowledge of
Customs, the ship was stopped. It was
not allowed to comec in. A penalty
amounting to Rs. 1.09 crores has hecen
imposed. The Government has not
colluded in that. Hud the Government
done so, the ship wou!d not have becn'
stopped.

Now, it has been to the knowledge
of the House and we have come across
in the Commerce Ministry that some
beef tallow has been allowed by Customs
from Calcutta. We have strongly written
to Customs that prima facie under the
existing law, it is' unauthorised and it
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should not have bcen Clecared. We have
asked for original documents. It is
under examination. I may assure the
House that when the total picture comes
out, the fullest action will be taken
under the law.

DR. KARAN SINGH : Please
sece that it does not get into the¢ market.
They should confiscate it immediately
if such a thing has happcned.

SHRI SOMNATH CHATTERIJEE :
The confiscated goods are sold in
auction. It should be destroyed.

SHRI VISHWANATH PRATAP
SINGH : So far as the law is concerned,
1 have made the position very clear.
There has been a clearance from the
customs officials. We are looking into
how they have done it and we will take
appropriate action. As regards the
question of taking action, in respect of
Bombay action has becn taken and we
arc enquiring about Calcutta also.

As far as the Jain Shudh Vanaspati
case is concerncd, they have gone to
the High Court. That matter is pending
there.

So far as the question of sources
is concerned, as regards domestic sourcc,
whether that could be possible in the
domestic area, the Minister of Civil
Supplies has said that under the law
this cannot be usad and all action is
taken, whether it is domecstic or

imported.

SHRI SATYENDRA NARAIN
SINHA : Thc Hon Minister has said
that Calcutta Customs allowed smuggling
of beef tallow. But there are two
south Bombay based firms which are
actually dealing in this. The last con-
signment that has arrived in Ranchi is
from south Bombay based firm. Is
Government aware that these two firms
have dealings in this and that thcy have
also been able to hoodwink the Customs

in Bombay itself ? '

et

BHRI VISHWANATH PRATAP

4
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SINGH: The firm can be anywhere
I am talking about the port.

SHRI M.S. SANJEEVI RAO: I just
want to add one more word. OQur Hon.
Member has said that I have conceded
that beef tallow is mixed with vanas-
pati. I did not. I only said that in
1982 September we had reports that
there is a mixture.

Let me tell you that there are 91
vanaspati factories and we have Vanas-
pati Directorate and from 1-1-1983 to
1-8-1983 we have drawn sumples to
the tune of 2,819. We have alrcady
analysed 2,742 samples and we have
found nothing wrong with them.

article in the
This is
the Hon.

He¢ has rcad the
‘Statesman’. I too read it.
where I like to differ with
Member.

As regards the vanaspati factories,
91 of them, as far as I know, so far
there is no adultcration. But if in
Bhatinda Chemicals and Vanaspati which
is unauthoriscd, they do it, I cannot
help it at the moment. Of course, the
Punjab Government is taking action
under the Prevention of Food Adultera-
tion Act. But as regards Ranchi, the
same thing. They are bringing the becf
and mutton tallow and manufacturing in
the bucket factory. Don’t forget. So,
we have already alerted the Bihar
Government and they are taking suitable
action under the Food Adultaration Act.

13.32 hrs.

PETITION RE STATUTORY
PROVISIONS FOR PAYMENT OF
COMMISSION TO RETAILERS ON
SALE OF BIDIS AND CIGARETTES,

ETC.

&l A ®Atfvgw (FIFHIGY)
gqener o, rfeal Nz fawdel
fasf q¢ GET fagarai &1 &394 fag
1q & fao dfafus Igadl, faadE

o& ana fawa gea faaifa sw@ &k
v



* 381 Matters under 311

famdzt & faatara) gru &Y s %m"r
I\1E Ped FT A & AFA & ITA
F X U =N fgwaggre a7 AT /g

safgaqt g gearafa ow wfasr
qeqT FIGTE |

13.34 hrs.

The Lok Subha adjourned for Lunch till
thirty five minutes past Fourteen
of the Clock.

The Lok Sabha re-assembed after Lunch
at forty minutes past Fourteen of the
Clock

[MR. DEPUTY-SPEAKER in the Chair)

MATTERS UNDER 377

MR. DEPUTY-SPEAKER : Shri
Somnath Chattcrjec.

(i) Need to nationalise the firm, Messrs,
Brentford Electric (India) Ltd,, Calcutta,

SHRI SOMNATH CHATTERIEE :
(Jadavpur) : Sir, it is a matter of grave
conccrn that although the Government
had decided to acquire the undertaking
of M/s, Brentford Elcctric (India) Limit-
ed, Catcutta and undertook to introduce
in Parliamcnt the neccssary Bill for
nationalisation as stated by thec Hon’ble
Minister of Industry in May, 1983, no
step has yct been taken to implement
the dccision and, on the other hand, a
news itcm has appeared which indicates
that the Government has decided not to
nationalise the undertaking and that the
Company would be put into liquidation
by denotifying the same under the Indus-
tries (Development and Regulation) Act.

The undertaking, since the take-
over of the management, has been fun-
ctioning well under Andrew Yule Co., a
Government Company and there has
been a substantial increase in the pro-
duction and it is understood that most
of the- liabilities have bcen paid off or
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are in the process of being discharged.
The workers have rendered total coope-
ration for proper running of the Under-
taking and initially they voluntarily
accepted 607 of their wages only with
a view to make the undertaking viable.
There has always been cxcellent indus-
trial relation in the Undertaking.

I would most earnestly request the
Government to implement its decision
for the nationalisation of the undertak-
ing which, if closcd, will not only result
in the liquidation of a viable unit with
more than 300 workers of the undertak-
ing would be rendcred jobless for no fault
of theirs.

(ii) Re ¢ Naval Siangh, Cooperative Sugar
Mills, Ltd,, Burhanpur not becing timely
supplied with Turbo-alternator and other
machinery by BHEL, Hyderabad and
Messrs Richardson ang Cruddas of Bombay,

s fragwie fag (@ear) @ gq1-
sq& WY, WA LIUAIT UF fig€a
ud %78 (afeqw gaet FeqdY) qraf
FIA JIZIAYT AeAT2 & 799 fog ag-
FIT TFFL FTL@A qqifaq, T fearay
F1 ggFIdr geqr &, F @l H{wTT-
RzT T F7q AMAT & qET 9T T A
feg A & T FFTA AT 9T A
fer 1A & FIT IQIZA NTEA A
HIQ P Frgargargaaf g zad
&% &% 8000 TS & AT IqIIH
fraral & wa oF faarsqca grag &
IR ) ST AgArg fe 3 geamq
FT Wa &7 fAarem 3

(iif) Need for Central Governments inter-

vention to prevent destcuction of crops by

sheep and intimidation of people by the she-
pherds in certain parts of Rajasthan

Mo  fagar wHw  TvaEw
(Fasteng) : Sqreas Agea, & faagm
377 % a9 farafafag fagw &1 A<
w0 "I & A ATwfEF  wEAT

IEA E |
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[ se frsar Fard asqaq]

THEq § @ a6l § qfeaw)
S EGTA § FH1A 8 ) gaF ATH G AT
qaAF I & UAGTA § faaT AF-
12YF & fageo £33 § agr VL gru 99
&1 % fradl & ga-gds 3 gmd
< dgfea aar afasfaq wgalr-s1 |a9e
Al %3 § & qur aGH B NF 9 I
g% # fHgrAl & TUI-gasd §)
| ¥ FU /T IF FF g 92 A
~g€ 1 A A gexr acafas A
94 9I7q OF-aF aig ¥ % fzal qF
@A & q91 I7g) €qrAl 9T qg oA §
T A¥NA qIr i &1 Sy fadtgng,
WARITIT, FIZT H WAIE | a7 UF
fagfe ardloii %Y asg-afest & qg
FAfas araeor WY a7gF FT AVF A
. BT & | TG T AT IgIgTOr AR faai-
74 1% § F121 97 F qrequ gam@a
& 317 sg1far # 8-9 ad Y HAw
wifa®1 & qrg aqew1 far a1 faq
= &Y i 13 & faard ag ) g ag N
ane-fgq Fr Fza1 & qaqr Feafgs
- aeq & | I qEHT AT AT TAF] & ®7
¥ &y §, WY g1 AT fawaray F1 gA-
ey § Far§ af waAl H I 2
T8N FAT GIFIT GETHT FIF gLa
CQAF | AT 9T AIAT & AR fas-
faa w3 |

.- [iv] Need for putting up a high power
+ Radio stations in the border areas of Jaisal-

mer of Rajasthan,

st afg @71 @i (areAT) : 9uI-
gy AZNIT, 7% FIFT A Q) qarTw
%1 gfez & Tseard g & &g
ud fags MFawr faaiaa g7 arede
frgeT §T%d 70 gAT -3 feeriex
Y Sifs &< wrea & AT @R g
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AT & FUAT G, WY N ITAT FT W&
g

BeZ GURTT & GIATCF  qTIA
fawrr ag wiaar @ f& e gfozar
Afea) e2ua fawal, sraqy, MagY, HT
GIATE AT AFAT KT ATITH 377 &4
Farq fged & "7 AR g fged it
faaga Agl qgadr g

AT o qigdl GITaia AFar §
qreNT aF srgan ey c2gq eqfoq

. & FT1 geq1q 97 g3+ fada wfzarg

& FTLU I§T €T HY F1gifead A
fegr war 1 B3 daadty s § A
qeara 91 q3+g 8% qik & i ufw
FT I A @7 |

IFF &7 qifFea F @A 91
Arat gar § | arfwedra Weay garor H
gfez & wgeaget wfasr fAwrar g 1 9ad
Ieay g s, AR, FIUATE,
7€t wfyg & @wa § faAsr gas
AT AL faaf=a &7 argAT ud AqH-
AT Hfgey # @ ag, afecr wr@ &

. afuwta fgeat # ugadr €1

AWeay garw &1 wifs & faay
draradt @A F FAI0 F FAT FEAT
#T IAF qANTA B IFATE I &
gqg ¥ I QI qEAA § AfFE &1
% 3w & gz & e fawrman

Fa:fayga g fe &y g W &

drAradl aEAT gd dgaA AT A
yrafaFar & T 9T FAA: B3 49-
gatg gywar I wfsg F e
e2ga worfga #T d@qradt Saqr. B

. &AWF qtT N qfq %< |



385 Matters under 377 SRAVANA 18, 1905 (SAKA)

(v) Need for declaring Sree Narayan Caru

Deva Jayanti aud Samadhi days public
holidays in Kerala

PROF. P.J. KURIEN (Mavelikara) :
Sree Narayana Guru Deva Jayanthi and
Samadhi days were public holidays in
Kcrala for State Government and also
for Central Government. This was to
enablc the followers of the great saint
and Guru to cclebrate the birth anniver-
sary and to worship him on the Samadhi
day. But from 1983 onwards, these days
arc not included in the list of public
holidays for Central Government Offices
and institutions. Srce Narayana Guru
was not only a saint, but also a great
social reformer, who dedicated his life
for the uplifiment of the down-trodden
in the socicty. He was above caste, creed,
religion and he fought against all evils in
the socicty. It is bcfitting and in accor-
dance with the aspirations of the entire
pcople of Kerala to declarec Guru Deva’s
Jayanthi and Samadhi day as public
holidays. I request the Central Govern-
ment to include the above two days also
in the list of public holidays.

(vi) Need for enforcing Multi-Unit Coope-
rative Society Act in the Country

=it 812 fag avaq (F+A1T) @ 3q1-
t3e7 WgEy, % a6l @ ag I@1aar §
fe agw: O afufaai & faaifaa gzean
oF qarfaxifal #1 usaafas s
ger fegr smar § AR 998 @A 9%
aFIQ 0 TFEA NA FY g2779F
Fa1 fgg, siar @1 g9 www afafaq
F1 Frgqgfa & w19 favgz g g
ggwifrar afl@a &1 FEAF W g
QI &) QA ¥ AT W F fys
#ra aat § afas gug q amIg gAEH
F197q § wafF fAgarga T quEs
u% ay § aIfus gug as Agl W@ 4% |
3T 9T FIFTT A F¢ AT g4 gfafaay
& qara & e FUE AT qqqT
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% g aa, ¥feT gaawar ¥ qF =
AT Y 17 w3 fzar 7311 g5 frgae
% OF4 & faq fafgea o A1 4g-
%14 gfafazi & grag s g a=a-
aqq 9T 9ed) gfaz wyamadfes Qrarg-
fesr uaz, 1942 a1 FT ) wivw aga
qger & 3 gYaY @ § 1

AT §Y HIT & ATSAA § GIFILH
#3049 § fw 2a A g-&q g7 wfw-
faal & et gard FUT qIG AT QT
g ¥ gz gfefaat § grsTar A
F fad 7edY AYarzdrs Feafes oFe
ooy farar 1 | QAT FIA F FF TSR
#1 fasaq, t3<s ¢ €31 fqgenor g
R

(vii) Need to improve supply of LPG to
Ujjain and Indore, Madhya Pradesh

oY FeaArerqu wfzar (5T )«
IqTeyE  WEed, 2w § fafzawige
qifeqga T8 WA IR &1 AG@YA
TF AGEF qISAH T 9T § | ArEy
sgfgaal & am wfaer gar & da
fasyoex & fag gsitag § foeq A AINe
Feg) 3 AL QAT A 4g @ AT @AY
& qwa ¥ =g g W@ g, foay gt
o AN sfgad sy aw N9 §
O Taa) Y @fy g @ &, A A
W g angqfa @ dfaa g w4
&1 SgAlFaAl F) 1A QF WIg q T
w1g a% ‘aia fadveT’ %1 qf agl «v
ST @ &) IFE, FrgAr dAQfgT A F
wia feq sfafza ag@ o @ § 1 &y
feafa & ava afaqw dg 7Y angfa
feafa Y gurd aar afas s F
dq Iqsteg wTE A1 W1fgQ )

¥ The original spcech was delivered in Sanskrit.
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gaug yu dAfaam & Fai
90 § qrgg & % Aew g9 H{ AWEH
I & da gg § § @ fawew
qATE FT 2T & FAF AGANA JEAT-
ga 93 g fagiw sgaEqr ITHH
T | TG & IoerA q91 TRITH A«
gz1g A feafa § qeeid gare FW &
fade 37 1 Fez &3

(viii) Need for preserving the culture
of the Santhals

ot fg @za (gA®T) : SaTEAHA
wged, |7 1855 ¥ §MT AT &)
fadry srfasre ST & | VST AIFI
¥ g fefigge waz 1864 F afawie
w1 S91T F33 g @ faer &1 S W
¥ afz fear & | gAY avg i« AT fag-
qq &1 W waa QA od A fasi |
atz fear qar @ 1 T dEay § @ A4-
arfaal a1 ANAfrs g7 @ 0FIH qAT
w3 feagr aar g1 dETR F IIUA AL
w11 & Ffed gd qrar 37 '
agr ey Frawd afafqga
w1 Y fasgwia qarfear s W@ 1 89
Wy ¥ T1¢ad oI AL Fifaq USA-
qr9, useefa #  FAAT-FFATIT |
fasra o geasiq X7 &1 AfuFT 4@
fsg®) fawmsa & 18 Usg GIFI 9
qq a7 faar g

gd fawsa & sfkg sA-sifaay
& afgs, siepfas, gmfas, ofag.-
fa® queger &1 asz fagr qT W@ g
daiq wifa &t Fs fa?ig queauyg §
T@ fawrsa gru gos sifq f1 g
FeFfa as g 1 FAFT &

wgt 7% agafaa a=f &1 graw
8, &fagm™ & sIgmT witg aEIC H
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fadw sa<arfaer § 1 797 gg g
AT GIFIT FY I @A & QAT &
fag wsal & fadmw S @ &Y
wfgagi g3a & 9§

IqAFT qeal &1 JFAT g %
Fd17 GEIT gGa geada F Al
q19 qRAAT #1 g1 qa-orfaay  #1

dexfa AT favg tg@q qX Fig af9 A
Iy |

14.53 hrs.

JUTE MANUTACTURES CESS BILL
—Contd.
AND

JUTE MANUFACTURES DEVELOP-
MENT COUNCIL BlLL—Contd.

MR. DEPUTY-SPEAKER : We
now take up further consideration of the
following motion moved by Shri Sangma
on the Sth August, 1983, namely :

“That the Bill to provide for the
Icvy and collection, by way of cess,
of a duty of excise on jute manu-
facturers for the development of
production of jute manufacturers
and for matters connected there-
with, be taken into consideraticn.”

We also now take up further con-
sidcration of the following motion moved

by Shri P.A. Sangma on the 5th August,
1983, namely :

“That the Bill to provide for the
establishment of a Council for the
dcvelopment of production of jute
manufactures by increasing the effi-
ciency and productivity in the jute
industry, the financing of activities
for such development and for

matters connected therewith, be
taken into consideration.”

Now Shri Amar Roy Pradhan, and
then Shri Rajagopal Naidu. We are very
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much behind schedule. We have to take
up two more Bills to-day, having one
hour each. The time factor is therc. I
am prepared to sit 'ate in the evening;
and evcrybody will be accommodated.
And we will be able to complete both
the Bills.

SHRI AMAR ROY PRADHAN
(Cooch Behar) : Though thc Minister
is a good fricnd of mine, I cannot sup-
port these Bills. But 1 can say very
loudly and very strongly that these two
Bills will not scrve any purpose for sav-
ing the poor jute growers, the jute work-
ers and cven the jute mills. They will
serve the purpose of the jute mill-owners
I could have been very happy if the hon.
Minister would have come with the Bill
to nationalise the jute mills; Thend
would have lent my best support to him.
I can say that is thc only way to solve
thcir problems —the jute growers and
the jute mill workers.

The jute—the golden fibre is play-
ing a very important role in the economy
of the country, particularly in the rural
economy of jutc growing States. If you
look into it, you will find that jute
accounts for ncarly 10 per cent of the
total foreign cxchange carnings. I do
share the same views with the Hon.
Minister. Over 2.5 lakh of industrial
workers are directly employed in the
jute industry and morec than 40 lakh
farmer familics of different States are
engaged in raw jute production.

14.56 hrs.

{SHRI SOMNATH CHATTERIJEE
in the Chair]

It is for the¢ House to know that
about 20 lakh people earn their liveli-
hood from secondary scctors of the jute
industry; and in the jute growing Statcs,
the ration is 1 to 5. The pcople are
engaged eithcr in the jute growing arca
or-in the jute mills, The jute industry
even fol decades directly contributed to
national excheqQuer Rs. 200 crorcs in the
iform Of export duty and Rs, 250 crores
by way of cxcise duty. So, itis nota

uestion of the jute growing States alone;
Q¢ isa question of the national economy,

JMBC Bill—Contd.

how much more and more it will come
up. 1 cannot support these two Bills,
beccause I think that the Bills as manu-
factured by the Hona. Minister and his
government are just to give an eye-wash
to the poor jute growers and jute wot-
kers. Now, I would like to stress the
main point. The issue that is facing hard
the country is to nationalise the jute
mills. I think that the Bills as manu-
factured will help to suck the flesh and
blood of the poor jute cultivators and
workers by the jute barrons and jute
tycoons. Only those cight families who
are controlling the m-jor jute mills —
Gocenka, Birlas and all that—they will
be bencfited by these two Bills.

The Bill, as has becd manufactured,
I think, is going to Produce another
whitc elephant just like the Jute Corpo-
ration of India. It is no better than that
of the Jute Corporation of India.

In the Jute Manufacturers Develop-
ment Council Bill, 1983, on page §,
against the functions of the Council, you
have mentioncd only a few lincs regarde
ing increasing the yicld of raw jute. It
says as fol'rws @

‘ Evolving an itegrated
appro~ch t) jute cultivatiot in the
mtt'er of formt'ation and sch :mes,
cxtensioa  work, implementtion
a1d evaluation of scheMe: aimed at
increasing the yicld of jute and
improving the quality thercof.”

I do not know how can it be possi-
ble ? You have written only a few lines
in the whole Bill.

15. hrs,

But I cannot find it justifying be-
causc if you do not give more Price and
mor¢ incentives to the jutc growers, it
may not be of much usc. The jute grower
cannot live long, at this rate of jute
price. They have produced before us
thesc two Bills and the Proposcd Council
is going to bc redundant because the
earlier Bill that had becn placed before
the house was enough.

Sir, what is the condition of the
jute growers in our country ? The jute
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growers are living in distress and in a
very pitiable condition under the condi-
tions of economic misery. Itis evident
from the fact that Price of raw jute
which was fetching a minimum price of
'Rs,447,54 per quintal according to 1977
and 1978 price level. It was the demand
of the West Bengal Government that the
minimum price of raw jute should be
increased by Rs. 300 per quintal. Even
after six years, what afe you doing now ?
You are only shutting the doors on the
fact of the agriculturists and the poor
jute growers by paying them the lowest
price. Even the Public Undertaking
Committee had recommended a rise of
Rs. 447 per quintal in the price level of
1977-78 and in 1983-84 you are Paying
them only Rs. 192 morely I do not know
how this will serve the purposc of grow-
ing more jute at this rate. It is 3@ very
dangerous joke that you are playing on
the poor people. I do not want to
say much about this. I would only like
to quotc something to Show how you are
.going to scrve the Purposes of the jute
mill owners. I refer to the rcport of the
.Committee on Public Undertakings
(1977-78) (Sixth Lok Sabha) Eighth
Report. As in the formation of the
Council, we find that no purpose is likely
ro be served by this Bill. I am reading
from page 45, para 104.

" “The figures relating to inter-
national priccs which form the basis
of the viability of the jutc industry
as put forward by thc Agricultural
Prices Commission, are supplied to
the Commission by the Jute Com-
missioncr. The Jute Commissioner
hus himsclf admitted during cvidence
that in the jute industry, ther® is
considerable amount of mal-
practice.’’

You are indulging in malpractices 1.

You are going on with them ? What is
this ? I quote again—

“This leaves no doubt that the
figures collected by the jute Com-
missioncr and furnished to the
Agricultural Prices Commission are
N not the true figures and might not,
- therefore, be rclied upon in the

AUGUST 9, 1983

JM Cess Bill & 392
JMDC Bill—Contd.

matter of determination of viability
of the industry.”

So, on the basis of this Rcport,
what can I say ? You arc dependant on
the industrialists and their datas and
figures, what to spzak of the jutc mill
workers or the jutc growers. Are you
really sincerc in your attempts to help
them ? I think the answer is ‘No’. It is
a big ‘No’, as is cvidence from what I
am quoting from the Report of the Com-
mittec on Public Undertakings (1977-
78) (Sixth Lok Sabha) Third Report
where it has been cleariy stated, vide
page 37 :

“The Committee regret that the
jute growers who are most impove-
rished cultivators with hardly any
other substatial source of income
arc continuously being ruthlessly
exploited by the crafty jute indus-
trialists, traders and their dadandars
(people who pay advances against
crops) and they arc left to fend for
themselves. It is a matter of com-
mon knowledge that the jute
growers get  almost no credit from
Government agencics for inputs and
subsistence and that they have to
depend for this purpose upon private
moncey-lendcrs who charge abaor-
mally high rate of interest (upto
200 per cent). As a consequence
of this, the¢ poor jute grower has
always to remain undcr the grip of
private money-léaders who make
advances on the understanding that
the entirc producc of his jute will
given to them for a fraction of its
rcal value. The poor grower has
thus no option but to secll this jute
to his creditors at prices dictated by
them. This is known to onc and
all and the Reserve Bank of India
and other conccrned authorities
have, in order to cvade the issue,
till date adopted a shut-cyed policy
which is dcprecated. The Commit-
tee suspect that it is beccause of the
fact that easy and liberal credit
could have given the grower holding
power which would have made it
difficult for the industry and trade
to get Jute at buyer’s prise that
practically no credit is madc availa-



.393 JM Cess Bill &
JMDC Bill—Cont.

able for thc jute grower, not to
spcak of giving it at a concessional
rate of interest.”

¢

The fantastic prosperity of a
handfu! of persons (about 8 families)
bchind the jute industry is sol€ly
because they arc able to fleecc the
grower at their will and with
impunity.”’

The Government and the Reserve
Bank of India, it is rcgretted hav: been
more or less silent spcctators and abot-
tors, I do not know whiat would be a
more harsh language than ‘ab:ttor.' It
is the 1977-78 Rcport. You may say
that it is a Janta Government report but
today what arc you doing ? You are also
an abetter to the jutc mill owners and
others. You are doing nothing for the
jute growers and the jute mill workers.
So, T would like to opposc th:s two
Bills.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Sir, I welcome thes: Bilis
because  the Government is sincerely
thinking of sctting right the jutc industry
but I want to siy that in formulating
the Bil's, the Law Department is deviat-
ing. There are certain essential features
of a Bill. When any Bill is formulated,
when there is a Board or a Council, its
term of office, quorum must be mention-
ed in the Bill itself but they are absent
hcre. T do not know why. Why these
- things should be given to the subordi-
natc legislation ? That means these things
are placed in the hands of the burcau-
crats and the Government can say that
rules can be placed before the House
and thc Mcmbers are having the facility
of amending them. It is very difficult
for thc Members becausc they have to
give an amendment and it will become a
Private Member’s amendment. Then it is
very difficult. It must come through
tallot and must be discussed in the House
and it is very difficult to get the rules
amended. Therefore, my rcquest to the
Government is when they formulate such
Bills, the Law Decpartment must be
advised to see that the cssential fcatures
_of the Bill are there.

b4
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With regard to the position of the
jute industry 1 would say that it is very
concentrated in West Bengal, Andhra
Pradcsh, Madhya Pradesh and Bihar.
Most of the jute comes from West
Bengal and the jute mills are also there.
Thereforc, we hive to protect them. The
industries which earn forcign e¢xchange
arc mainly tobacco, jute, coffce, tca and
one or two more commodities. There=
forc, we must be very careful in sceing
that the forcign exchange is not mini-
mised and the cxports are large. On this
industry, 3.5 lakhs workers and many
lakhs of growers depend. Therefore, if
we con protect  this industry, we will be
protecting not only the growers but also
the workers. Therefore, the Government
must find our 4 way to increase the are
cxports. Now we find that our exports
arc decrcasing. I will give one or two
cxamples. In 1950-51 thc export was to
the extent of 75.5 per cent of the total
production in our Country. In 1979-80
it had rcduced to 38.2 per cent of the
production. Bangladesh is the competing
country and it is increasing its cxports.
In 1971, the Bangladesh cxports wecre
20 por cent of th: total production
whercas Indian  market has fallen
from 53°% to 29%. The Government
should find out what are the reasons for
all these things. Some of our friends say
that nationalisation is the solution.
I also agree. From West Bengal
all parties wanted nationalisation of jute
industry.

SHRI NARAYAN CHOUBEY
(Midnapore) : Including the Congress (I).

SHRI P. RAJAGOPAL NAIDU :
All parties, I said. But I ask onc ques-
tion, why not West Bengal Government
nationalisc ? It is not the responsibility
of the West Bengal Government ? Is it
not their authority to nationalise ?

MR. CHAIRMAN : Under the
Constitutional sct-up, can a State
Government nationalis¢ a jute industry ?

SHRI P. RAJAGOPAL NAIDU :
Yc¢s, why not ? Any industry they can
nationalise.

MR. CHAIRMAN : It is thc Cen-
tral Government who can nationalise.
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SHRI INDRAIJIT GUPTA (Basir-
hat) ; They can take over,

SHRI P. RAJAGOPAL NAIDU :
What is take-over ? That comes to the
samc thing.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : I only wish
that my Constitucncy is saved from a
Constitutiofal pandit.

SHRI P. RAJAGOPAL NAIDU :
But I am not a pandit.

SHRI SATYASADHAN CHA-
KRABORTY : But you should study it.
You are a responsible person...
(Interruptions.)

MR. CHAIRMAN :
please.

You go on

SHRI P. RAJAGOPAL NAIDU :
There arc certain difticultics and 1 say
them and finish. Export duty must be
reduced if wc want to incrcasc the
exports. Extcnsion of foreign exchange
sccuritics up to one ycar is nccessary
but now it is not so. Consignment,
transfer of jute goods and realisation of
dues is given only for 180 days. If it
is incrcased to 270 days, I think it will
be casier for them to export jute.

MR. CHAIRMAN : Now, the

Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : Mr. Chairman, Sir, I
" am thankful to the Hon. Members for
having taken an active part in this debate
& also for having cxpressed their concern
about the present position as well as the
future of the jute industry in our country.
It is really a matter of great concern for
all of us that the jutc industry today in
our country is rcally in bad shape. While
participating in this debate, most of
the Members have accused that these
two Bills arc not going to solve all the
problcms of the jute industry. I must
make it very clear that I have never
claimed that these two Bills are going
" to solve all the problems of the jute
industry. 1 must make it very clear
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that I have ncver claimed that these
two Bills are going to solve all the

problems of the jute industry. What I
have said 1s :

“The twin Bills, when enacted, will
go a long way in solvirg some of
the pressing and persistent problems
of the jute industry.”

Thercfore, it is not my case that
these two Bills are going to solve all the
problems of the jute industry but I do
hope that it will certainly help to solve
somc of the pressing problems of the
jute industry. I am not going to specak
much on the general conditions of the
jute industry. I have already made it
very clear at the time of my preliminary
remarks when the debate had started.
It is because the Government of India
has realised that the jute industry today
in the country is very much in bad
shape that it has appointed a Task Force
to go into the problems of this industry.

The Hon. Member, Prof. Rup
Chand Pal, rcferred to the other
recommendations and said that there
were many more recommendations other
than this particular recommendation,
and that we have not said anything
about them in this Bill. Though hc¢ has
referred to 40 reccommendations, the
total recommendations of the Task
Force arc 58. Except for a few, by and
large, the Government arc in agrecment
with the recommendations of the Task
Force and of the Empowered Com-
mittee, which has becn subsequently
appointed.

There are three major points on
which we are not in agrecment with
the recommendations of the Task Force.
Firstly, they have suggested that the
cess should be impoused only on goods
which are for export purposcs and that
it should not bc imposed on the
domestic sale of the product. We have
not agrecd with that proposal. We have
come forward to say that it should be
both on c¢cxport as well as on domestic
sale.

Sccondly, they have suggested that
the Government should contribute in
cash to the decvelopment of export.
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Our contention is that we are already
giving cash compensatory support for
export. So the question of further
financial help by the Government does
not arisc.

A third major recommendation
was that we should go in for the Jute
Board. But we have come forward with
a proposal for a Jute Dcvelopment
Council instead. In our view, this
Council would be good c¢nough and
there is no nced for a Jute Board.

Many Hon. Members have referred
to the need for diversification of the
market. Prof. Rup Chand Pal said that
for export we have concentrated on the
US market, Tt is not a fact that we are
entirely depending on the US market.
Certainly, that has been our major
market. But, becsides the United States,
our jutc goods are going to many other
countries like USSR, Other East
Europcan countries, UK, rest of Western
Europc, Canada, Argentina, East Asian
countrics including Japan and Australia,
Africa, West Asia and many other coun-
tries. In fact, USSR is taking a major por-
tion of our jute goods. The US has been
a good market, which we have been losing
for some timc now. We are trying to
revive our market in the United States
and we arc hopeful that we would be
able to regain our market in that scctor

also.

The major problem in the industry
has been the fall in ¢xports. During the
last one decadc the production of jute
goods has gonc up from 1,061,000
tonnes to 1,360,000 tonnes. The inter-
nal consumption of jute goods has also
gone up in the last ten ycars. The 'only
problem is that our export has come
down very sharply. As far as the domes-
tic ccnsumption is concerned, the
Government is taking every possible
step to sce that there is incrcase in the
domestic offtake. Thercfore, we have
been taking a number of steps. For
example, we have made a policy that
our cement industry should use jute bags
100%,. We have tried to impress upon
our Ministry of Chemicals and Fertili-
zers that 100%- jutc bags should be
used. Somchow they have some problem
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and it has not come through. I can
assure you that the Fertilizers Depart-
ment will use it more and more. We
had an inter-ministerial meeting also in
this regard,

Another problem that we have
been facing on this front is synthetic
substitute. This is a big problem not
only in the international market, but
also in the domestic market. Thercfore,
I think it is time when we should
examine  whether the manufacturing
capacity of the synthctic industry could
be regulated. I think we have to make
this exercise so as to restrict the growth
of synthetic industry to give way to
more and more internal market to jute
goods in our country.

Prof. Pal also spoke about the nced
to give more importance to Research
and Dcvelopment. T am fully in agree-
ment with the Hon. Member that we
must pay attention to research and deve-
lopment. In fact we have two rescarch
Institutions. There is Indian Jute Indus-
trial Research  Association, Calcutta
and Jute Technological Research Institute
Calcutta. These two Rescarch Institutes
havc done a fairly g od job. Prof. Pal
had given some suggcstions. He has
cited some of the cxamples. We have
already made achievements in this field.
I am not going into its d=tails. Detailed
answer about research and development
has already bcen given in Unstarred
Question raised in this month in the
House. I am not going to elaborate that.

With the passing of this Bill and
coming into existence of the Develop-
ment Council I hope our efforts on the
research and development front will also
be intensified and wec can do much
better.

¥
L

Prof. Ranga has mentioned that
the Bill does not make any provision for
the representatives of the growers. But
it is not a fact. In fact the Bill provides
for threce representatives from  the
growers side and these members are to
be appointed by the Government and
three representatives are to Represent
employers. It makes six, as against
six of the manufacturers and importers.
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[Shri P.A. Sangma]

It is a good balance. Mr. Pradhan should
not have any complaint and I do not
think that you should insist on this.

PROF. N.G. RANGA (Guntur) :
What about the agricultural workers ?

SHRI P.A. SANGMA : Jute gro-
wers arc also owners and they are sclf-
employed people. There arc agricul-
turists, wage carners also.

PROF. N.G. RANGA : ‘KHET
MAZDOOR’. You have to distinguish
between them.

SHRI P.A. SANGMA : Wc have
representation of threc members.

PROF. N.G. RANGA: I am
talking of agricultural workers. That is
the blunder that we commit.

They may have this in mind and
when they give representation to the
growers, they may do s» for agricultural
workers also.

SHRI P.A. SANGMA : In the
Bill, therc is enough scope for associa-
ting members and co-optcd members
and this suggestion will certainly be
kept in mind when we go in for co-
opting morc members under the
provisions of this Act.

Then, many other Hon. Mcmbers
have also spokcn about the need to have
an understanding with Bingladesh which
has become our competitor. We are
very much alive to this problem and in
fact we have been trying to have an
understanding with Bungladesh on a
joint export market strategy. A couple
of meetings at the level of Sccretary had
already becn held, one in  Dhaka,
Bangladesh, and the other at Bangkok.
We are on the job. We arc trying to
convince Bangladesh that we should not
try to cut cach other’s throat but to
have a common strategy for our market.
Under the UNCTAD, therc is also an
international jute organisation. Even
at this level, we arctrying to solve the
various problims pertzining to our
cKport.
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The most important point that the
Hon. Members have raised is about
nationalisation. I think, Mr. Gupta and
others have raised it. I must say that
nationalisation alonc may not be the
solution to this problem,

SHRI NARAYAN CHOUBEY :
Do other things also.

SHRIT P.A. SANGMA : Mr. Gupta
said that therc has becen nationalisation
like NJMC, which is doing very bad.
We have all accusations from hon’ble
members against NJMC and thc Jute
Corporatior of India. Mr. Amar Roy-
pradhan was recferring the JCI as a
whitg elephant. So, in your opinion the
nationalised mills arc in this condition.
And at the same time, you come with
an argument that the nationalisation is
the only solution. Wel', frankly spea-
king, I find therc iS a lot of contradic-
tion in this propoSition.

SHRI AMAR ROY PRADHAN :
I have not referred about the Jute
Corporation of India’s nationalisation.
I said, JCI is not doing any job and that
is why it is a white elcphant.

SHRI P.A. SANGMA : At least,
I sec there is som: contradiction. The
Hon. Members arec very much aware of
the policy of the Government of India
with regard to nationalisation or take-
over. In fact, nationalisation is thc last
resort which the Government takes in
order to rc-vitalise the sick industry.
Therefore, we are of thc opinion that
nationalisation of the whole industry is
not going to solve all the problems and
that I want to make it clcar here that
there is no proposal, at present, under
the consideration of the Government to
natioralise thc cntire jute industry,

Many Hon. Mcmbers have expres-
sed their concern about the closcd mills.
Shri Gupta was very much vchement on
this. I am one with him. He said, “lot
of workers are affccted”. Our figure is
60,000 and he says, 80,000. Whatcver
may be the figure, they are really in
diff'culty because of the closing down of
24 mills. But I undeistand that a
Tripartite Committee headed by the Hon.
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Labour Minister of West Bengal is on
the job and they did have some meetings.

SHRI INDRAJIT GUPTA : What
is this Government doin g ? The Central
Government has no rolc in getting these
mills opened again ? Everything is put
on thc State Government. These 25 or
29 mills are lying closid and the Central
Govcrnment has no role to play.

SHRI CHITTA BASU (Barasat):
What arc you going to do ? What do
you propose to do about the reopening of
the mills ?

SHRI P. A. SANGMA : Our Hon.
Labour Minister is here. You can have
some sort of cxchange of words with
him. It is his Dcpartment. ButI am
sharing your concern. They are really in
difficulty and we would like to get them

reopcned.

SHRI CHITTA BASU : The Labour
Ministry is concerned with coaciliation.
But you arc conc:rned with production.
And the production is being halted.

SHRI SATYASADHAN CHAKRA-
BORTY : You arc conc:red that you do
not want 60,000 or 80,000 workers
who have been thrown out of employ-
ment should remain uncmployed. Suppose
the owners refuse to op:a the mills
and all negotiations fail. In that case,
what is the Government of India going to
ta do ?

SHRI P. A. SANGMA : I think, it
is very unfair on his part to lose confi-
dence in his Labour Minister.

SHRI SATYASADHAN CHAKRA-
BORTY : Don’t avoid.

SHRI CHITTA BASU : The ques-
tion is not whether the Labour Minister
of West Bengal will be in a _position to
settle the dispute. The question is that
you are reprcsenting the Ministry of
Commerce and your interest is to sce
that the production of : jutc goes up and
you can earn more forcign exchange
from export. From that context, what
do you propose to do ?
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SHRI P. A. SANGMA : As a long-
term solution, we have been taking a
lot of measures. As Iihave said in the
beginning, the Government of India had
appointed a Task Force which has gone
into various problems and their recom~
mendations have becen referred to. the
Empowered Committec and the Empo-
wered Committee have in turn, given
their suggestions. We have practically
accepted various suggestions and we
have instructed the various Dec¢partments
concerncd to implement those recome-
mendations. In order to further find
out their problcms, the Burcau of Indus-
trial Costs and Prices is also going 1ato
the cost of production aspcct of this
industry. The Reserve Bank has also
coastituted a sub-committce to go into
financial difficulties, I undcrstand; they
have almost completed their report and
in a few, days’ time, they will'be sub-
mitting the report.

The Centralt Goverament trying
their best,to help the, industry.- But the
problem is, that the workers. blame the
mill-owners; the mill-owners blame. the
workers; the Statc. Government blame
the Central Government and'the Central
Government blames the State Governs
macnt. As Mr. Indrajit Gupta put it very
rightly yesterday—I want to,quote his
language —the political cxchanges will
not help to solve the problem. This is
what Mr. Indrajit Gupta has said. I
agree with, him that the political ex-
changes between us will not help. It is
only our effort from all sides that will
solve the probiem.

I think, I have replied to all the
major points raised by the Hon. Mem-
bers.

PROF. RUP CHAND PAL (Hqogh-
ly) : When I was speuking, yesterday, I
had referred to the recommendations of
the Task Force and a major recom-
mendatiog , was about the Jute , Board
which was not acceptcd. One of the
rccommendations was regarding the lot
of workers wha are seriously affected by
the closing of mills. What is the reaction
of the Government-regarding that - parti-
cular recommendation - of. the- Task
Force 1
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SHRI P. A. SANGMA : Regarding
the labour, it is thec Labour Miiistry
‘who deals with it!

~ As I have said, all the rccommen-
dations have bcen sent to the conccrned
Departments/Ministrics for takiag appro-
priate action. We take the responsibility
of monitoring. It is cortainly our res-
ponsibility and I can assure the Housc that
we shall do it.

MR. CHAIRMAN : The question
is

“That thce Bill to provide for the
levy and collcction, by way of cess,
of a duty of excise on jutc manu-
facturcs for the purposc of carrying
out measures for the developement
of production of jute manufactures
and for mattcrs connected there-
with, be taken into considcration.”

The motion was adopted.

MR. CHAIRMAN : The House
will now take up clausc-by-clause consi-
deration of the Bill. :

MR. CHAIRMAN : Clauses 2 to- 6
and the Schedule. There are no amend-
ments. I put all of them together. The
question is : .

“That Clauses 2 to 6 and the

Schedule stand part of the Bill.”
iThe motion was adopted.

Clauses 2 to 6 cnd the Schedule

were added to the Bill.

Clause 1. the Enacting Formula
and the Title were added
to the Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : Sir, I beg to move :

““That the Bill be passed.”™

MR. CHAIRMAN : Moti$n moved :
““That the Bill be passed.”

- Prof. Sai Fuddin Soz.

PROF. SAIF-UD-DIN SOZ (Bara-
mulla) : Regarding Jute Manufactures
Development  Council Bill, I would
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agree with my friend who said that
cnough representation has not been
provided to larger States having larger
number of jute mills Instead of 6, it
could be raiscd to 8 at least. -

Coming to sub-scctions, I find the
Government rightly has the authority to
nominate representatives of workers,
producers ond other categorics.

At (h) on page Clauses 45(4) rcads :
“five members to be appointed by
the Central Government from
amongst persons who, in the opinion
of the Central Government, are
experts in the technological research,
jutec marketing or agricultural eco-
nomies.”

In view of this provision which is
madec for experts, technocrats, there is
no nced of Clause 3 (7) in which :

“‘Any officer of the Central Govern-
ment...... ”

is proposed to be put on the
Council. What is the nced of Central
Government Officer to be on the Coun-
cil ? The Council has enough represen-
tation. We want tcchnocrats, experts.
What is thc burcaucrat going to do
with this ? I thunk it is redundant and

there is no nced for this Section Clause
3 (7).

At sub Clausc 3 (8):

“The Council may associate with
itself, in such manner, subjcct to
such conditions and for such pur-
poses as may be prescribed...”

Who will prescribe ? By the Council

or by the Central Government ? This
needs clarification.

‘C‘)n page 3, sub-Clausc 5 (1) :

The Council may appoint such
committeés as may be necessary
for thc efficient discharge of its

dutic§ and performance of its func-
tions under this Act.”

Such Committees from among its
members or outside the Council ? It is
ambiguous and I would suggest it should
be from amongst its own members:
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On page 6, Chapter III, Clause 10
(1) (c) :

““any grants or loans that may be
made by any person for the pur-
poses of this Act.”

Ido not think any person has ever
madec any grants. This Clausc secms to
be unnecessary. I do not know. Prof.
Ranga may be knowing whether any
person comes forward for making any
grants to such Councils.

On page 8 Clause 14 (2) :

““The Council shall furnish a prog-
gramme of its aclivities for each
year to the Central Government for
its information and directions, if

any'!’

Everywherc wc leave some loophole
or a bureaucratic practice and redtapism.
Why don’t you say that at the closc of
the ycar thc Council will furnish the
annual rcport? Wece must even define
the date. It could be 31st March of
that particular ycar. Why should we
make it ambiguous and thereafter no
report will b¢ forthcoming and there
will be reminders for thc same and,
thereforc, we dcfine as 31st March.

In the financial memorandum, I
feel this figure docs not secem to be

Correct.

Para 6 of the Financial Memoran-
dim says that “it is not possible to
indicate precisely the expenditure that
may be involved in relation to the above
matters’’, but a non-recurring expendi-
ture of about Rs. 1 lakh is, however,
estimated. I do not know how this
figure of Rs. 1 lakh has bcen worked
out. This is non-recurring. What are
the details of expcnditure ? This figure
seems to be on the lower side. It
cannot be correct. I would have been
satisfied if it were Rs. 5 lakhs. But that
will be on the higher side; they have
indicated a smaller figure to make the
Parliament agrec. This figure of Rs. 1
lakh is decidedly wrong. As a student
of economics I fcel that it must be wrong.
It can be Rs. 5 lakhs. The Minister

knows better.
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Can I go to the other Bill which
has been clubbed with this ?

MR. CHAIRMAN : Restrict your=
self only to the Cess Bill for the time
being. We are now taking up Bill-
wise. '

SHRI P. A. SANGMA : The Hon.
Member has practically read out the
words from the Bill. I do not know
what he wants ; it is very difficult for me
to reply. However, I will reply toa
few points. As far as the word ‘person’
is concerned—Mr. Chairman, you are a
legal expert and you knmow—I think
‘person’ also means an institution. An
institution is a legal entity. Therefore,
an institution if it contributes—can also
be called a person under the law.

Recgarding technical persons, we
have given this provision only to take
advantage or bencfit of their special
knowledge in the industry ; therefore,
we have five Members.

PROF. SAIF-UD-DIN SOZ : Why
bureaucrats ?

SHRI P. A. SANGMA : The offiders
have to run the day-to-day administras
tion; it is the administrative work that
they will do. But the technical know-
ledge of experts is nce.ssary. Therefore,
I d> not think there is any contradiction
in that.

MR. CHAIRMAN : The question
is

““That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN : Now we take
up the Jule Manufactures Development
Council Bill, 1983. I shall now put
Amendment No. 2 moved by Shri R.L.P.
Verma to the vote of the House. The

question is :

“That the Bill be circulated for the
purposc of cliciting opinion thereon
by the 21st November. 1983.”
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The motion was negatived.

MR. CHAIRMAN: The question

“That the Bill to provide for the
establishment of a Council for the
development of production of jute
manufactures by increasing the
efficiency and productivity in the
jutc industry, the financing of
activities for such development and
for matters connccted therewith, be
taken into oonsideration.”

The motion was adopted.

MR. CHAIRMAN : Now wc take
up clause-by-clause consideration of the
Bill. Clause 2. Therc is no amend-
ment given notice of. The question is :

“That Clause 2 stand: part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,

Clause—Establishment and Cohstitu-
tion of a Council.

. SHRI AMAR ROY PRADHAN
(Cooch Bchar) : Sir, I beg to move :

Page 2. line, 16,

for “‘appointed by the Contral

Government”’ substitute —
“elected by the members of the
Council” (3)

Page 2, linc 17,—

for “eight” substitute “six” (4)
Page 2, line 26,—

for “'six” substitire*‘seven’’ (5)
Page 2, line 33,—

Jor “four” substitute ““two” (6)
Pagc 2, line 37,—

for “three” substitute “seven”

)
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Page 2, linc 38,—
add at the ecnd—

“one from each raw jute growing
Statc on the rccommendation of
thc Government of thc State con-
cerncd.” (8)

MR. CHAIRMAN : Do you wish
to add anything ?

SHRI AMAR ROY PRADHAN :
VYes, Sir.

My first point is about Chairman of
thc Council. The Hon. Minister and
his Party Mecmbers kecp on saying that
they arc democrats. But here the Chair-
man of the Council is to be appointed by
the Central Government. T have given
an amcndment that the Chairman should
be elected by the Members of th: Coun-
cil. Afier all, they are also your persons.
Let the Chairman be at least clected.

My sccond point is in regard to
Clausc 3 (4) (b) where it is said, “such

number of members not  cxceeding
eight...”. Why eight ? My amcdment
is that it should be ‘six. You have

already mcntioned Agriculture, Com-
merce, Finance, Industry, Civil Supplics,
Cooperation. How many more ? Do
you want that all the Departments of
the Central Government should be re-
presentcd ? There should be a stop, and
that should be after six.

Who are thec Four Mecmbers to be
appointed by thc Central Gevernment to
represent the producers of the jute ?
Sir, you know very well as to who are.
the jutc Manufacturers, who will be
nominated by the Central Government,
There arc onlyeight of them such as
Birlas, Singhania ctc., etc. And out of
8, only four will bec appointed by the
Central Government. But, look at the
jute workers’ number 2.5 lakhs or so.
Out of them you are taking only threc.
But from out of 8 jute mill owners,
jute barons, jule tycoons, you arc taking
four. So, my amendment is to make it
six to be appointed by the Central
Government by rotation in alphabetical
order to represent the Governments of
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Andhra Pradesh, Assam, Bihar, Mcgha-
laya, Orissa, Tripura and West Bengal.
Shri Indrajit Gupta has alrecady spokcn
that more persons should be appointed
from West Bengal. My request is that at
Icast this should bce donce. That is, ull
the Scven States should have represcnta-
tion. My amendment is that instead of
this efforts may be made to sec that all
the Statcs arc represented. Three should
be appouinied by the Ccntral Government
to represent the growers of jute. In
this Bill, hc spokc very little about the
jute growcers. They are thirty lakhs in
number. Out of them only three are
represented here. My amendment is
that lct all the States he represented
there. Why by the Central Government ?
Lct diflcrent Statcs nominate the Mcem-
bers.  That is my amendment. 1 hope
thc Hon. Minister will accept this.

SHRI P. A. SANGMA : Sir, we
are going to mominatc morc members
from West Bengal. Don’t worry about
that.

About thc appointment of the
Chairman, wec have to sce the working
of the Dcvelopment Council.  There has
been a provision of clection to the post of
Vice-Chairman. So, I do not think there
is any grievance about this. The only
problem is about 4(c) regarding the six
members to be appointed by the Central
Government by rotation in the alphabe-
tical order for the States of Andhra
Pradesh, Assam, Bihar, Mcghalaya, Tri-
pura and West Bengal. This is by rota-
tion.

PROF. N. G. RANGA : You make
it seven.

SHRI P. A. SANGMA : Our think-
ing was like this. We have seven States
which are jute growing. May be, many
more States may bccome jutc growing
Sates. In that casc, it will be very
difficult to accommodate cvery statc. The
only problem is thit when the Board will
be constituted first West Bengal will be
loft out. ¥ am sorry. But, I can assure
you that when we nominate at d later
stage, wec shall ccrtainly give adequatc
representation and shall kcep West
Bengal in mind.

R —
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MR. CHAIRMAN : 1 shall put ali
the amendments—Amendment Nos\.:"},
to 8—moved by Shri Amar Rgg,lga_-
dhan togcther to the vote of the House.

. S
Amendments Nos. 2 to 8 were put
and negatived.

MR. CHAIRMAN : The Question

is :

“The Clause 3 stand part of the
Bill.” ‘

The Motion was adopted.
Clause 3 wos added to the Bill,

MR. CHAIRMAN : In Clause 4 to
6, there arc no Amendments.

Thc question is :

)
“That Clauses 4 to 6 stand part of
the Bill.”

The Motion was adopted.

Clauses 4 to 6 were added to the
Bill.

Clause 7—Functions of the Couacil,

SHRI AMAR ROY PRADHAN :1
bcg to move :

Page 5, lines 17 and 18—

]
for ““sale of jute™ substitute ‘‘remu-
nerative price of raw jute” (9)

Sir, if you look into Clause 7(2)(a),
it reads :

““Evolving an intcgrated approach
to the jute cultivation in the mattay
of formation of schemcs, extension
work, implementation and evoly-
tion of schemes aimed at increasing
the yield of jute and improving the
quality.”

I do agrec with it; but how can it
be possible without giving incentivg,,.tp
the jute growers, without giving remupgy
rative prices to the jute growers ? § think
it is not possible. Again I repeat the
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Public Undertakings Committee recom-
mendation in 1977-78. They had recom-
mended Rs. 447.54 paise per quintal
and now after six years in the year 1983
you are giving them only Rs. 1982 per
quintal. So, in the true spirit I would
like to put it very categorically, let there
be promoting arrangement for better
marketing and remunerative price of raw
jute. I think it is very simple and the
Minister will agree to it.

SHRI P. A. SANGMA : Sir, as I
have said again and again this Bill is
meant to scek devclopment of the entire
jute industry, not only of the manufac-
turers—though it is a manufacturers
Bill. It is also for the benefit of the
growers. I would not a8ree with Mr.
Pradhan -that farmers are not gctting
remuncrative prices at this time. In fact,
we have rcceived no complaint about the
priccs of raw jute and the raw jute prices
arc quite high.

SHRI CHITTA BASU : Don’t say
this thing.

SHRI P. A. SANGMA : No, Sir.
At least now thc¢ raw jutc prices are
very high.

SHRI AMAR ROY PRADHAN:
No, Sir. I don’t agree. Mr. Chairman,
Sir, you will be astonished to know that
when the Central Government i.e. the
Jute Corporation of India which is pur-
chasing it, declared thc rate at Rs, 192
but now the jute price sclling at mill gate
is Rs. 305. How is it possible ?

SHRI P.A. SANGMA : Sir. Rs. 192
prices, which has becn quoted by Mr.
Pradhan is applicable only to a portion
of West Bengal. The prices differ from
Place to placc and according to the
variety of thc jute also they differ. So,
there are places in West Bengal, where
priccs are Rs. 204 and Rs. 202 and
there are places wherc the prices are
Rs. 185, as in Assam. In my own State
—Mecghalaya—the jutc price is only Rs.
185, purchascd by the Jute Corporation
of India. You arc ccrlainly getting a
price better than thit. But I would say
that the Jutec Corporation of India will
enter into the market only when the
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priccs are very low and it will be only as
a support price that we are giving. When
prices arc already high in the market,
there is no question of the Jute Corpo-
ration of India coming into the picture.
As far as our information goes, at the
moment price of Jute in West Bengal is
guite satifactory and the farmers are
happy. There is no distress in regard
to the price of jute there.

MR. CHAIRMAN : I shall now
put Amendment No. 9 to the vote of
the House.

Amendment No. 9 was put and
negatived.

MR. CHAIRMAN : The question
is : '

“That Clause 7 do stand part of the
Bif).”

The Motion was adopted.
Clause 7 was added to the Bill.

MR. CHAIRMAN : In Clauses 8
to 13, there are no amendments. I put
all of them togcther. The question is :

“That Clauses 8 to 13 stand part
of the Bill.”

The Motion was adopted

Clauses 8 to 13 were added to
the Bill,

Clauses 14—Returns and reports of activi-
ties of the Council

MR. CHAIRMAN : Now Clause
14, amendment No. 10. Are you moving
it, Mr. Pradhan ? You need not spcak.

SHRI AMAR ROY PRADHAN :
I am moving it. I bzg to move :
Page 8, line 7,

omit “true and” (10)

(1

It says in line 6 of page 8 : ‘‘...a
report in such form, and before such
date, as may bc prescribed, giving a true
and full account...” I do not know what
is the justification for it. Is the Govern-
ment or the Couacil in the habit of
giving false reports, so that you have to
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gay that it is a true report. Whenever
any rcport is given, it must be a true
report. I think this should be with-
drawn.

SHRI P. A. SANGMA : [ don’t
agree. It is perfectly all right

MR. CHAIRMAN : I put amend-
ment No. 10 moved by Shri Amar Roy
Pradhan to the vote of the House.

Amendment No. 10 was put
and negatived.

MR. CHAIRMAN : The question
is :

“That Clause 14 stand part of the
Bill.”

The Motion was adopted.
Clause 14 was added to the Bill.

MR. CHAIRMAN : In Clauses 15
to 17, there are no amendments. The
question is :

“That Claus>s 15 to 17 stand part
of the Bill.”

The Motion was adopted.

Clauses 15 to 17 were added to
the Bill,

Clause 18— Offences by Compaines

MR. CHAIRMAN : Now Clause
18. Mr. Pradhan, are you moving your

amendments, Nos. 11, 12 and 13?2 ., ., -

SHRI AMAR ROY PRADHAN :

Yes. I bcg to move :
Page 8,— -
omit lines 35 to 38. (11)
Page 8, line 43,—
omit “‘or other officer” (12)
Page 8, line 44,—

omit “or other officer” (13)
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This is about the offences by
companies. It i3 mentioned in line 36 :
“...if he proves that the offence was
committcd without his knowledge......”
I do not know; in this way, they will
evade all cases.

Regarding Clause 18 (2), therc is
no explanation for the words ‘or other
officer’. It says in linc 42; “‘any dircctor,
managcer, secretary or other officer”.
You can even write, “‘a clerk. an upper
division clerk or pecon’. They can also
bc liable. It will help the evasive
attitude of the company directors, Ulti-
mately, they will escape. I would like
you to omit these words.

SHRI P. A. SANGMA : These are
legal aspects. I don’t accept the amend-
ments,

MR. CHAIRMAN : I now put
amendments No. 11, 12 and 13 moved
by Shri Amar Roy Pradhan to the vote
of the House.

Amendments Nos. 11 to 13
were put and negatvied.

MR. CHAIRMAN : Thc question

“That Clause 18 stand part of the
Bill.”

The Motion was adopted.
Clause 18 was added to the Bill.

MR. CHAIRMAN : In Clauses 19
to 25, there are no aumendments. I put
them together. The question is :

““That Clauses 19 to 25 stand part
of the Bill.”

Then Motion was adopted.

Clauses 19 to 25 were added to
the Bill.

MR. CHAIRMAN : The quecstion
18 : K

““That Clause 1, the Enacting For-
mula and the Title stand part ef
the Bill.”
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The Motion was adopted.

Clause 1, the Enacting Formula
~-and the Title were added
to the Bill.

MR. CHAIRMAN : Now, the
Minister.

SHRI P.A. SANGMA : I beg to
maove :

“That the Bill be passed.”

MR. CHAIRMAN : Thc question
is 2 -

““That the Bill be passed.”

The motion was adopied.

16. hrs.

DELHI MOTOR VEHICLES
TAXATION (AMENDMENT) BILL.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARD: I
beg to move :

‘““That the Bill further to amend the
Delhi Motor Vcehicles Taxation Act,
1962, be taken into consideration.”

As hon. members are aware, motor
vehicles taxes arc levied and collected
by the respectivc Statc Governments/
Union Territorics. In the case of Dclhi,
the legislation is to bec pass:d by the
Parliament. Delhi Administrition has
proposcd the revision in th: rates spcci-
fied in Scheduled T to the Delhi Mhlor
vehicles Taxation Act, 1932 as amended
in 1969." The rates of taxes had not
been reviscd for the last about 13 years.
While the prescnt ratc of taxes arc quite
low, which have rcmained static over
the last 13 ycars, there has been cnor-
mous increase in the cost of Ma ntenance,
construction and d:velopment of roads
to mcet the incrcasing traffic demand. In
terms of Declhi Motor Vehicles Taxation
Act, 1962, the revenues realised through
motor ~vehicles taxes are utilised for
maintenance of roads.’

During_ the last decade, there has
alse been a phenomenal growth in the
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vehicle population of Delhi. As against
2.00 lakhs vchicles in 1971-72, the
present figure is of 6.60 lakhs.

To mcet the increasing cost of
maintenance of roads to cater the grow-
ing vchicle population, it is necessary
that the revenucs are cnhanced.

Besides this, the present tax rates in
Delhi have b:en found to be very low
as compared to tax rates in neighbouring
States. To facilitate proper movement
of inter-Statc operatioas appropriate
parity in thz tax ratcs amongst the States
is requirced, lest the disparitics shouid
lecad to distortion of vchicles getting
registered in the low-rate States/Union
Territorics and their places.

Important provisions of thc Bill are
follows :—

The Bill cnvisages an avcrage in-
crease in therates by about 25 per cent
over the cxisting ratcs. Important fact
to bec noted in this is that ccrtain types
of vchicles arc fully c¢xcluded from the
proposed incrcase. These are motor-
cycles, scooters, scootercttes, auto-rick-
shaws and taxies. The hon. members
will appreciate that this has been done
consziously to ensure that cooparatively
weaker scctions of the socicty are not
at all put to any additional burden. Even
in respect of cars and jecps the increase
‘s a graduated onc. The carsand jeeps
only with high registered laden weight
such as 2 tons arc subjected to incrcase
of 32 per cent in tax rate.  Such cars
arc imported ones and normually used by
afflucnt persons.  The tax rates on buses -
arc by and large up-graded in tunc with
the increaséd maximum seating capaci-
ties.

The additional revenuce as a result of
this incrcasc in the tax rates is estimated
to be of the order of Rs. 1.50 crores
only.

Another amcndment introduced
through the present Bill is to empower
Administration to rcvisc tax rates to the
cxtent 25 per cent without reference to
parliament subject, however, to the
condition that the Notification issued in
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exercise of the powers would be placed

before the Parliament within the pres-
cribed time limit, and also subjcct to the
condition that if resolutiong distpproving
of the incrcase is passed by the two Houses
of Parliament, the increase would cease to
operatc. Thc proposed amendment is
only to facilitate timely action in a
situation of rapidly rising costs and
appreciation of the nced by local adminis-
tration for suitablc changes.

The proposed mecasurcs arc desi-
gned to subservc the intercst of improve-
ment of scrvices in respect of mainte-
nance of roads and of transport operations
in the Union Territory of Declhi. I
rcquest that these amendments may be

passcd.

16-05 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chairl

With these words, Sir, I now move
the motion that thc Bill may kindy be
takcn into consideration.

it wArem anm (fgar) : qar-
qfer w@ag, 40 JraT @R § ¢
g §wad sHiga &) fole & day § |
FAT ATA® 7T H1E TARHYA T8 & !

gamfs wam ; arf TG g,
TR ¢

st AR TINSY : 40 Hag gy
faselt & a7aT fTRgare g ayT: e
(eaae)°

wwrafa qgaa : a1 sret )

et ANTH TP . Ay =R
Y | (sqaaT)

wwafa wgiea : &7 s |

&t wArOR T : fraar grNEe
fawa 81 40 deax oifwariie fregame

g1, a8 argd qifaarid gfagmr &

(eamsrT)

oft stege Tl gt (AAae) .
gl agiga, § aoEy &7 ar@ #
Tz waar g arafad JadT anga,
AGHT 137 1 FfwEa § Far Megg )
(smam)

ot RA™H WETH ¢ G99 wY &%
&fxg. g7 arfgaie fem @ o
g | gr3g H qf= Qb argA § 1 snraFT
FIA qU Al § | AW § WQ
FI1 | 98 qfaqHe g 9 aHar- -
(smEeA) 40 dra< aifqardz freware
g1 g &, fXNE 1 a7 ) faeadt & qreqy
U I fFIearT gu g v (eqaw)

MR. CHAIRMAN : It is all right,
Sit down.

SHRI SAIF-UD-DIN SOZ (Bara.
mulla) : All this should be after you
liave givea your ducision.  (Interruptions)
Kindly check up and make th: aninouncee
ment.

SHRI ABDUL RASHEED
KABULI : You kindly do not wait for
the news.

SHRI SAIF-UD-DIN SOZ: You
kindly check up and make an annouuce-

ment,

s} MW T WA : W
sfora, Qar a4y garm &7

(nterruptions)

=t WA A qY q &
AR GI THL Q@T g1 F FHT 9T

T3 g § 1" (vawwA)

-
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st eI T IS ATIH
g AT F TEAT FIO G | ag WA
gerqi F1 A9l g 1 (TAAWHA)

MR. CHAIRMAN : The moment
it comes, it will be announced. There
wil' be no delay.

s} o anrd @ AT Ad)
¥4 | g JIT AL FAWT | (SHAWTA)

sft FEqra stenay : awafa wg)-
zq, & miadin Ageq § AT SEAT §
fw #ar qfera 40 F8 Teedl Y I
gz &7 Jawgne fear & qwer & ar
gt #g: favgardy € 2 o I
gz fa & & fRt Sis & fag,
&Y g3 71 F77 TIA F1 K @A 9N
A A gad arag g F oA
JIFIT H A gq aig # NE AN
1§ g, AY IHE HIUF FAT SO |
Ay Aamaigy 9w W g afag
¥o1 Aty A ¥ oAy § e I
sagr 721 4 FT AT 3@ F q9q
g 1+ (caaA)

s} AHIUA IEE © TAAA qIgA,
Tq 477 8 g A A4g) T |

Y 5T THT WA : AT grIW
F 02AIF 7T |

#t AT amE : G4 W ag
grara frar g i ez #1 qEad $10)

ot WM waw (growa)
aunafa wgeg, & o sdfevaa
qrgar g

o AT adt: gw qg d
TE TAT AT )
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ot weraTR SETY 0 ¥aT quTefa
A & qradlg geEa ® agt A ar fw
¥ agi oY O = T ? A
3o & §H A7 feya § T aglh anw<
& ¥ S A I 937 5@
g (vawwm) - ag 9 asm N AIT
g fe gqaeg & ¥ At 9aw F Fgataqy
Y FI qT@IE FI@ §, TG F) F19-
F F g w9 WE 1 AW A0

R fe wiaflg axea sto1 Tt wEw
mi".. B

MR. CHAIRMAN : The moment
it is received, it will be announced.

st AR VAT wIEHT W ATH
o ghtra et aff sT Q@ &, g gaar
gt wgd & f5 anq 10 faqe & fag
K138 &) QAT FT )

S} WETTR A . SAE) fagd

FgE AAT AT ! ¥W qIG A QY ag AN

QAT ®AH ZWT, T KT SATET
yfeser g1 SITQaT - (sawara) - gwrafy
wgreg, wE g F1 fawmfon) w1 agi
q% ga1 &, AT AT W% gATd -
w d I9F g ggrgqfagds faar
*@ & fag sz &1 aadw ey
age A %y § f% gaw ofeg qug o=
faa &, Sfew 59 azg, adarfas
G § FAATE wY A, § quwwar g
U§ a9 90T g gt

MR. CHAIRMAN : It has been
mentioned in the House. (Interruptions)
W@t vRemw ugt  (fraf) -
sfgssrar aglaw, a7 99 @ § ok
W & 98Y 40 w3eq fga fag
T § - (vawaa)
Y waqw Gam ; afs 40
gaeat ® w3 9% 81T 71T HT fIee



421 DMVT (Amd:.) Bill SRAVANA 18, 1905 (SAKA) DMVT (Amdt.) Bill 422

fear srar, @ ST gaw & o7 GFA
qY, afFa agi at dvaw yaNfas s

3317 F1 g6z § AANT 9IT T4 F7
AT U FIIE §° (vawwA)

st e wft ¢ 40 aeE
frreait g §, a9t famg § ag #if
T 10T A § 1 1fae & g7 aTSMEE?
Y a .

st AATR N ; T T FE-
argY 10 fawe % faq afag QA1 fgd
AT HA) ST FY AT HF TS @
femarar wifgd - - (sqagmA)

ot wFEqre AT ; UqT FI
AT qREIA qedr, fagwr  gHI™E
fasraar gitws e -

it v qifae (radana) ¢
Za IR & f ds@ A Y foe
q3 faare fsar o, dfsq gg4 8 39
aig & vafra sTAT T adH g

MR. CHAIRMAN : I think,-the
Membecrs have cxpressed their anxiety.
The moment it comes to the Chair it
will bc announced. I request you to
cooperate with the Chair. The moment
you have mentioned it, the Chair has
noted it, (Iuterruptions)

=Y UHATH WEY ¢ AT AHIT A
Fg (% ag ATHT IAAIY |

MR. CHAIRMAN : Are you telling
anything more than what Mr. Bagri has
said. Already Members have expressed
their anxiety. It has been noted and the
moment it comes, it will be announced
here. Mr. Bagri, kindly cooperate.

= famaigar g | FAWA
argd, & % ®INE GAEAT TEATE )

‘TR & A AT AT ®X § HIAY,
ag ITET AH g, AT TRGTATAH '

(Interruptions)

MR. CHAIRMAN : Plcas. do not
record anything.

it RATTIH FWEY : F47H A7g,
& sqacar &1 557 IzATAIGAIE ) XA
aEar ag § & AFd &1 fwgary )
7€ § gt T T QWAL § 1 N7 z4
FY egfira &< QST |

MR. CHAIRMAN : [ there is
no quorum, we can ask for ringing of
quorum bell. If you arc raising the
question of quorum, 1 shall have the
quorum bell rung.

SHRI G.M. BANATWAI.LA
(Ponnani) : Please ring quorum bell
because there is lack of quorum.

MR. CHAIRMAM : Quorum bell
is ringing, Bagri Sahib, bcecausc you
said there is no quorum.

[At this stage Shri Mani Rom Bagri and
some other Hon. Members left the House)

MR. CHAIRMAN : Now there is
quorum. Shri Sushil Bhattachuirya may
speak.

SHRI SUSHIL BITATTACHARYA
(Burdwan) : Mr. Chairman, Sir the
Delhi Motor Vehicles Taxiation (Amend-
ment) Bill sccks to further amend the
Delhi Motor Vehicles Faxation Act,
1962 80 as to cnable the Administrator
to increase the ratcs of tax spucified in
Schedule I to the said Act in relation
to any motor vchiclz notified from time
to time. N

I am against cnhancement of taxcs,
the incidence of which also falls on the
common man in the strect. In the case
of a progressive dircct taxation, I may
support it to an cxtent though indircctly
it affects others also. Progressive
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taxation brings down inequalities of
income and wealth but the amcnding
Bill fails to do so.

The Union Territory of Delhi
receives lump sum grants as well as
many other benefits from the Central
Government on various accounts, parti-
cularly for development of roads etc.
whereas the Statements have mosily to
rely on their own resources which they
can raisc. So, the argumcnt that the
taxes in the neighbouring arcas have
increased and hence the tax in Delhi
also should be increased does not hold
good.

In thc first paragraph of the
Statcment of Objects and Reasons it is
mentioned that thcre is provision for
giving relief to the vchicles used by the
weaker sections of the society. But,
unfortunatcly, buscs and goods vehicles
have been placced in the catcgory where
taxes are to be increased. These vchicles
are not uscd by the higher income
groups. Hcavy duties have alrecady been
imposed on petrol, diesel, tyres and
motor spareparts. Accordingly, the
prices of these items have increased. In
addition to :his, if more tax is imposed
on these vehicles, the operational cost
will increase and this will ¢ntail an
incrcasc in the fare stiucture of bus.s
and more carrying charges for goods
vehicles. Ultimately, the common man,
who is alrcady hard-pressed, will have
to bear the burden.

If we look at the figures of income
and expenditurc, we will find that the
money collected by way of road taxes
is more than what is spent on the main-
tenance on roads. Then, what is the
nccessity for increasing the taxes ?

Under  scetinn 4 of the Bill, the

autherities arc given power to Increase -

the tax at a blunket rate of 25 per cent.
T have every apprchension that this
power may be misused. Why docs not
the Government formulate a rational
policy of taxation, Icading to a gradual
increase, and that too bascd on actual
cost so that it affects the common man
in the least. Hence I oppose the Bill.
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ft wrrqrA f A ;- g fagaw
T & gugd @ § | faRT & U €w-
fau f& zad g@ 9FI T TA9EH
sarfs gq faq & sgzal & o0 &
wgr war § fF fam Mz mfeat srag
IEAT AT FWE a1 faa #weT
arfeat 1 a8 arefaal g1 qaiT wran
STTAT §, 99 9,339 ¥ {giadt &
Sragra g o< qar \yz aifeat faasy
AT AT, AATfES AT g FAANT aF F
AT FATY § 97 9% EFqmA § gfg T
FN 1Y | Ig TF &< 99U § AR
gATA wgra Aqr =Myt gfaar gty o
gAY GHI F FATHETEY AT F7
TIIAT F1 AFGF AT F 3T THIC &
SIIHTAl 7 ST Agg fadyr

faeelt & foeet ataqid sraMfed)
AT grel & & F agAr w2
M @9 F a8 M gavfy g4y §
I+ fEodl FIITNTT, Ao o TH oY 0
gar Hraaz @5 oifs #Y T A &
fog 3 g+l 1 AET 9T, 7% geF
FATT 9T 9T ITF farrq 9T qq71 29
glaatd a1 T 1 F: qfgd gawy
[EAT FXF I @F FW § A TN &
T & 9 99 ST AT g |

garafa agiea, & o a3 @™
AT & faset & a1 wgar wvgar g,
gl 9T f% W@ a@wF wratag §
ALINAE § | AT AT AAT AW
FY FrAfagl Y a4 IgT A g
U g dAfeT qudt feedlt sl g
Tl § afg agF 9T gfee evelt wg
aY agd & aUT gEd g | feedT uw
qaT Wk § AYqR W aT TE@
G T AT § AR CF JT AL
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g1 agt g T A FY gy agar
ar W g, forasy as9g | A afequi
MY wrAfaat gadr ar @ &) afe
1y 39 wTAfAa] § SFHT gIF &Y grea
dg—aga @ua § fyasr I -
F1T 1 faQy w7 & sq1a FAT AW |
Taaayd § 8 T T9 geT T qrad
T@AT F1EAT § | WU GF F HqAY
2 f 97 wral qT fa=e 3% faosh
¥ Mz giga & o wifas §, Sdw!
FHAN §, ITFT &AF THIT F7 Gragra
F1 €T §, ar IART 2§ A7 |

g3y 9gey arg a1 9g g f5 asHl
FI graa sigi-sigt @7 g, agr I
SIedT § Siedt ywwl fFar srar aifga faa
g f& Mz mfsal 91 fady gwam &1
graar A FIAT 6% | Wrg arer qifwT F
gfagr gfera gl F21 niAT & 1 39 9@
qT gIHI¥ Y fauaw w7 § =g QE¥
arfgw | gt a5 feT siw @1 &Y a1
e, ¥ &3 &9 ¢fag N fasft-waq &
gIa & fsg+1 aag A s7qurd qar giar
grzafme ¥vr gFe d faaga ¢ f&
gaq) feedt 2w qfam w1 fgaraa 3
F1fgy % q 3 9F1T *1 Aq-Gfacdg &
geqied A gl, Al w1 glawr 34§
qgradr qg Ay |

wgi a% Uaegwd s gaT 3,
et o faa a9 99 waT § 99 g,
CEANE L B G e I
A UF HITHY *T BIE-TIE A9 7
fag &S v qwma fegr snan g
SAFY 1A AY AT 7Y sar g 1 F AWa-

g g3} oY & sraar wgar g fr ane-
9 goreit @Y @St gfwg & @

qgT & AT W QU@ Ag aqqE

g ot fog a@ s § &R
gga & «w ZzEl Y 10 FWE,
Ty Sy %1 39 § FA A @, 5T QW0
& f@®rs TFT FEFIET HIAT 1T |
HAIT Y3h IE 1T F) FgH ¥ fAQ WG
FLA, T W F A7 A Y AV § o
Jeq Zxq, TAFW 249, Joq ¥4 Al
geg fHET W IFIT & 39 T N FW
£ 1 3T AW F faars FTaad FI@ F
fag sTas Fga §  sgFear ST
rfgT

@ fag %1 guds Fw@ gu ¥
AraAT w5 A@iew § fAagw w7
arear § fF &7 oY gwra fag &, saar
qIF GFTX F1 =417 aH =1fgq | aga
q 0d wra @13 §, N 5 aafga § adi §
M gaFr gavafa aff @ =fgy,
zg AT AT IFHIT F1 6A17 AT F1fgm |

qq: g9 faq &1 a9dd FTF ¢ q AqR
geaq1g I g % MqT g | &
fag @aa fear |

*SHR1I LERA MOHAN (Coimba-
tore) : Mr. Chairmar, Sir, on behalf
of Dravida Munnetra K-izhagam, I rise
to mikc a few sugecstions on the Declhi
Moutor Vehicles Taxation (Amendment)
Bill, 1982.

At the very outset I would like to
say that this Bill is premium on
inefficiency and is not prccedent to be
emulated by the States. Sir, through
this Bill the Government has sought to
inccase the taxes on motor vehicles
upto 257 of the oxist'ng rate of taxc
for the ostensible reason of meeting the
increased cxpenditure in  laying new
roads and in maintaiaing the cxisting
roads. The Delhi Union Tcrritory is
under the direct administration of
Central Government and this Bill has
been brought by the Centre for this
Union Territory. The States are also

*The original specch was delivered in Tamil.
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going to follow suit becausc thisis a
revenuc yielding mecasu:c. I am surc that
the Hon. Minister is awarc of the
frightful conscquence of such a legislative
cffort on the part of the Siates also. I
am constrained to say thit the Centre
has not don¢ well in this regard. I can
only wish that the States do not try to
emulatc the Centre in this regard.

The Hon. Minister cannot deny
that the State Transport Undertakings
run the largest number of buses on the
roads. For the disrepair of the roads
thec buses of State public transport
undertakings do contribute substantially.
If a serious attempt is made to run pro-
fitably the public transport undertakings
running under losses to the tunce of
crores of rupces vear afier ycar, then
there will be some moncy left for the
maintenance of roads. Presently, the
D.T.C. in Dc¢lhi is an cyec-sore to the
Capital. Its annual loss is of the order
of Rs. 50 crores per yeur. Naturally the
local bodies cannot expect any contribu-
tion from this undertaking for the
mainteniince of rouads. That is why at
the outset I said that this Bill is a
premium on ineflicicncy.  What  will
happen if the DTC iicurs next year also
a sum of Rs. 50 crores. Will  the
Minister again try to iacrcase the taxes
on motor vchicles ?

After all who is going to bcar this
incrcase of the taxes on  the motor
vehicles ? The common pceople are going
to be burdcned with this increase. For
instance, if the tax on a taxi is increased
by 257, thc hire-charges arc going to
be increcased. Similarly, if the tax on
goods lorries carrying foodgrains, vege-
tables, fruits ctc. arc increused by 25%;,
then naturally this incrcase will be
rcalised from the beasis of burden. The
prices of essemial commoditics will be
hiked and the p:ople will have to pay
through their noses. Sir, you know that
there is concessional freight rate in the
railways for carrying food items.
Similarly there should be  concessional
tax structurc for the lorries carrying
pulscs and such other cssential commo-
dities. Hence. I demand that the 259;
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increasc in the tax on goods lorries
should be withdrawn in the intercst of
common pcople.

Somc time back our Hon. Prime
Minister publicly expressed her dismay
about the continuing losses  being
incurrcd by the State Transport Under-
takings which cannot but make profit
in view of paucity of tiansport arrange-
ments througho»ut the country. There is
overcrowding in the trains and there is
overcrowding in the buses. Yet all of
them arc incurring losses. As I said
before, I demand that a high level probe
must be ordered to find out the conli-
nuing losses of Statc Transp ot under-
takings. The Natioaal Transport Council
should be¢ involved in this study.

Before I conclude, I would refer to
the nced for withdrawing the taxon
mopeds and scooterites. In fact there
should be no licensing system also for
these small vehicles. These are used by
lowcer middle class pcople. They also
consume less quantum of petrol uas com-
parcd to other two  wheelers.  The
Government should give incentives for
thc users of mopeds and scooterites in
the interest saving in petrol and in the
interest of lower middle class people
wlo take to these modes of conveyince.
I appcal to the Hon. Minister that he
should implement the recommendations
of a Committee constituted by the Delhi
Adnfinistration which has suggested that
there should be no tax, no licence and
no helmet system for the mopeds and
scoolcrites.

In conclusion, 1 would again
demand that the 259 incrcase in the
tax on goods lorrics should be with-
drawn, as this would adverscly affect the
interests  of common people who will be
ficeced by the hike in the prices of
cssential commodities. With these words
I conclude my specch.

St vRens wgt (faafed) : @ia-
g fyssrar agiza, aEdtg g3 7g)-

gg 7 feselt Mt suara fagas
97 frar § 1 g% @Y § @nar § fs
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&R g aIg 1 wfEal a¥ 239 ag@
Y siferw 1 g1 TEF ITIA AW
Frewt § fagr §—

“fagr $o aul ¥ ZfeF Y Tt
gk @t #Y 3GA U 4gH| F _YAT,
faator ez fama Y «rag A scafgs
gfg grag 1’

gvasar g fe ag a | &)
afFa JT agwa ag s & ag&i &0
DNaag aOF ¥ favrg 1@ FF ¥
Ffee g #Y 0 feedt T oF- &
AT F1 g I AVA-AVT FIC HAY AL
far o1 @ &, HEY @10 AT TET §, FE
qrer ST I@T &1 9 @ 1 @@
A g H A A1qT | AT GIFI &
@T@TT ¥ g 9Ey F1 471€ @A
ar wad wfgsifeat § %8 fF T ASAr-
7g gQF & F1F FIT | FIL 1T 4gF
qUEST I 2 AV T AT H) =g U
@ g Ay =rfgg fr s as
a% T @7 FV HTIIAFAT (HaAr v
ACAT g GIA GTHI &1 @I g 318
wIFET AET ZIT |

T 239 &7 WK 3@ & foqw ar Mex
arfas) cTEET A1 QT &, Afwa fwar
agy § THFT YT A HogHA I &Y
g | AT ATT X J17 AT ATy IR
fig =7 2@ @& arg feug agf Tag
g ?

# wgar Mgarg fw Argey Ix@
gz 71E gEIE g 21 AT NG
g g qrey e 9T AU AF &M
£ Q) ATaFY 39 9T & wieq ' &
% 71 sfas Ul g g avdl g |
g 2fa i gsna, 3T s, giamn
Wit g R Al & fawasr fas

qifaz &t wifeat arat § 1 arg fandt
WY g% qX Fa qArzw, 10 wifeat faar
qfgz FY faq sigdy o g arfeai &
qgord F1 1§ fewz agl faar smarn)
39 g & TF ar & J17 Qe-2F9 a0
g N gau 4gqT T3 AR HA G
FLATIEAT | TF CFA FT &1§ IIH
FfTT | AT TEF FATT FAHAT 9T AR
TA W@ E ‘

q1q W FTAEA 9T gar aw
SUSCEISCEER AL CRCIEERE ] Ci
mfegai sAvgfaz & a9 W@ § | ufag
Aq wigar & e daw FzA & g
g7 gfae AT AT fewe mifsa) )
AfFg 1 AR ga 7 NG A faafa
TT FF FTAT ANTET & HTHL 9%
FH A FH &1 q1@ ATAY A0 A QY
garz mifzaiag gy | amE af Py
fas 19 mfeat | aiF AT FY TGN
g ag AT AFIIAT AT FFA § 1

mifeal a3 sA@® G FY 995 48 §
f& sre ara FIE MY @daar & Q)
N1 gAY a2 AT F AN TAHT FT
QAT § | &I AT ag fHaq gar &
FIE WY AET 5 q1F qF aTqRT A8 )
AT GBI AT ZH FAH F ALY quAr @Y
ST & FIIOT SAF &3 @Y ATTAY |

gifqge [ @y Afa & W afcads
FifSq 1 3ne ag @A F o @ g
TF-TF g4 § 50-100 Wfsqr & qx-
fre2 fRe IR & 1 @AWY 38 &y
T rAreeT it oy & o faed), g
IO, 4TS, HET §37, IGT 93N g
g AET FAT § | T9 AT A% 15 )
S AT GATAIET QAT FT AU 3T §
@ &8 9T Afqasg @mgo ) =g ma
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A Fe ML G A1 FATQ WEY, CF
qfeae & @t mifeal ¥ afas &1 ayfwe
aq Qife | 59 ag § WA qETd
refY &Y S[AdT FY qTH AT |

=iy qg § FeaTieqrg q8i F 9T
fz feg SId § | B USA WY Tg a8
5 qufaz W E g afwed W E
¥ Fia #§ ¥ | TEH AT HIA
gra # & | qfeagd fama ¥ aga < &
&< 1T SAHY AT FA A BA QN WE

giq ¥ A A fadaa € & AR
g fag g gEl T AT T F |

st geresg st (qUET) - AT AT
A% e & araia qiwarHe % fe-
w1c £ refafacg ed 1 W AT W
F17 ¥ araq SaE #8 FTWRE ?

“The administrators may, by notifi-
cation in the official gazette involves in-

crease from time to time A

§ ¥¢ T wgalg fo mfwade
AqY qrad F1 A% F) AT &Y
@ & | 7g A8 &) aFar | ¥ wgf & AF
qa T #e § & efafaedead
TEIST |

TR AT g a7 W : v wa
ar 339 93 =1 Ig¥ Ffg F@ A, wfe-

¥z g ) AN A aifge sawl
gy nEfHfAEE AR W § | AT Fg
@y . qefaw s

“The Administrator may, by notifi-
cation in thc Official Gazctle, increase
from time to time, the rate specified in
. schedule I in relation to any motor vehi-
cles +”
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a8 A€ IT ATT YE F W@ § | AW
gAAMF QT AT AT W AR-
fem #94 gq agH Nl A Ft= FEN
g AT T AFar g 1 &1 TITEE-
fet & g fadl oY @19 q&i gATR QA
@A E Ay Iz gAF & FIaAr
qeaT &1 IE & gy 3 A AL Al
qmifaardz frg fagd ? wSrama &t
qUEaT &Y IAFY AW & AfHA A * A

& 1 ag aifaariz ¥ afyw g7 & 91
AT |

95T =8| A (% 1T aTF 7=
AT 9183 8 | afwa frad fag a3t
FER HIT FIAT F(EA § | FeATIFTA
ST H f99F azi wF agF AsSt QA
Tifge a3t sra aga ww A9 I § |
feseft aga qval-aNEY § | agi A1T aSH
8t T (@ & Jgl a¥-7¥ AW AT §
AR gt @es §, wgt wn g, @i
aeta & agl as4 &= FF 9T A
arfaal @ 9T sawT saTA ALY Svaw
& | v wTAEYS At sigh ag-aS aaHr
W@H § qmeNw @y &, @ qT AW
e T Afwat 7 FnF, gt ada
qay §, &1 ggewr g, daf FEH T
arfaal FT—Fq1 AT & TAHT WY HIq
cecll

g AT F41 I § 279 AIA FT

““The principal beneficiaries of incre-
ase will be the local bodies.”

qgARAT | F AT g IPIE
fe sy wa 18 § anfas gfez & &
qgq FANIT § | greRade &qq, fafg-
A TF AT AWM § AT AT A

qTEIS FY ]QA § | 4 TTAT ATHT AVFHA
TS F1 I WG | § a9 W SN
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g, Tifaar A F W@ #IR qar Y
Fga F< | AIFA ST A 9gT AT IF
qars & DY & 1 agr efAfwgey
qeFIEE G AT ¢ | I I§I I97 q1d
§ | ST TgEEE T Ay AU ATEA
ErE T | T AVF FJTENT &7 FAAI
FT T § ) ATH! ANFA €T Y a7
qu 1 aifgy, saRr aaw Al
F1fgw 1 @Y §8 1 &= $T |

*SHRI S.K.T. JAKKAYAN (Pcria-
kulam) : Mr. Chairman, Sir, on
behalf of All India Anna Dravida Munne-
tra Kuzhagam, I risc to say a few words
on the Dclhi Motor Vehicles Taxation
(Amendment) Bill 1982.

In 1962 the principal Act was
brought into cxistence. In 1969 the
taxes on vehicles werce increased. After
14 years this Bill secks to enhance the
taxes on motor vchicles., It cannot be
disputed that the cost of laying new
roads and maintainting ncw roads has
also escalated beyond all proportion.
The Local Bodies are entrusted with the
duty of maintaining thc roads. Their
revenue is less and their expenditure is
more. So it has becomec necessary to
incrcase the taxes on motor vehicles
using the road and this expenditure is
mct through this income. I welcome
that this increase has not gone beyond
25% of the existing rate of taxes. At
the same time, I am afraid that 259
increasc on thc taxces on good lorries
will be passcd on to th: common people.
The increase in taxes will inevitably
lead to the increasc in prices of essential
commoditics being transported through
lorries. The common pecople will be the
victims of this incrcasc. Hence I suggest
that there should not be this 25%
increase ; it should be if necessary 107
only. T demand that the lorries carrying
food items, vegetables, fruits ctc. should
not be subjected to this increasc in tax.

The common people are not in a
position to bear any morc increase in

the prices of essential commodities. The
Hon. Minister should pay special atten~
tion in this matter and cnsure that there
is no enhancement in the rate of taxes
on goods vehicles.

The Declhi Administration had
constituted a Committee to study the
possibility of rcemoving the licence
system, taxation and helmect system for
the mopeds and scooterites. This
Committee has recommcnded the with-
drawal of tax and licensing system along
with helmcts for mopeds and scooterites
being used by lowcr middle class people.
The petrol consumption is also very
much less in these vehicles. The Goveri-
ment should encouragec the use of
mopeds and scooterites by giving the
incentive of no tax and no licence. There
will be saving in the use of pctrol and
the users will be spared of unnccessary
botheration. This should have been
incorporated in the Bill itsclf. But
somchow it has been overiooked. I
appeal to the Hon. Minister that he
should do this through Notification
immediately. This will help the people
in the lower middle class group, cullege
students elc.

~ Sir, today thc Tamil Nadu Govern-
ment under the leadership of Puratchi
Thalaivar Thiru MGR has been running
the State Transport Undcrtakings in
metropolitan cities like Madras, Madurai
and other places in such an excmplary
manncr earning profits, which can
emulated by other State Governments
in the country. Recally speaking, the
State Transport Undertakings in the
States are functioning better than the
Delhi Transport Undertaking in the
capital, which is incurring losses to the -
tune of Rs. 50 crores year after year.
The main rcason for this is incflective
management. There is scope and
possibility for improving the working of
DTC in the capital. If DTC starts
earning profits, then that money can be
utilised for the upkcep of the roads and
there will be no nced for incrcasing the
tax on motor vehicles for this purpose.
You know, Sir, that due (o steep

*Thc origiral tpccch wes delivered in Tamil,
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incrcase in the pricc of pectrol, more
and morc people arc taking to public
transport undertakirgs In this back-
ground, it is really incxplicable that the
DTC should render such a bad account
of itself. I request that carncst cfforts
should bc made for better administration
of DTC in the capital and I also request
that therc should not be 25% increase
in the tax on goods lorrics since it will
affect only thc common people. With
these words I conclude my spcech.

st wigw Tty wger (-
qa7) : SA1d wgeda agE, faed
qNzT FHFd T (wdzwe) faa,
1982, ST E139 F TWA ATAT AT,
o faga & & ot w241 § % afeqs,
geFd g Ig@dc A% ST
¥ foafay § gz 7@ gfaarg a7 1%
& < Far war § 5 g famrg ax ésa
g ®31 =18 &, usfafaggaa A
qQUE< &A1 A1ZS & 15 A< Y savar gan
&3g Y G FIN

& srgar =1gan § & afeeqra oz
sgand fF7 Qga &1 7 af feedl
R feedt, st gfaua SN g, 33
#frefeza 1 § ik Ffezforee A
gy F fae, Saa9dz & faw &g st
W F19 w3, 98 R 2T F fAu Fm
FL |

agl ufware g, a3 iz Afa-
TE g€ M Fw T F19 FT 7@ §
T 9 GoF & AITY, gAR ST 723
AR A12AgA &, ag 71T F a4 gATd
TUSHAT & gHT &1 <oy &1 Frgiar
T AH1 AT AT Fegaqw a5 2, @la-
X ¥ ORT & &’ &, ag 917 A%
ferell frarfaadl 9 @i wgar =ifen

W ITWOFRF qga S I I
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g & | & awwar g f o o ore Sa9-
THE agi FIA, 9§ QX F734! & HieHRe
F g FIX | A9 faest AT faech &
frarfei qv F1E wgam g &30
Mg feey F I qAF, TN
TYFFIITHRAT qT1F I8 QI AW & gH &
AUl

ga drq ag & f& faw & aquan
T g —

¥ qrq@ ag Fga1 =g § &
ZFqY QT AT A FWT 8, 4G
qET FEIATT FT TFAT § A 10-15 7o
A feardiey & fag 2 awar &1 a3
q1q AT w1 1 ad ¥y faw §
TSA 2F AT q99 & T T W T |
TAH ATH 1T JF § | oW ey 34
& 1% ¥ IS T AT, T {47 T 39
TEH @ rane dfgleca & aR T F31
g ag a3z Fregldr ek da
arm & fga & @1, afs7 ghrwq ag
T& & 1 fora 93 =19 Ea@ qmF @1 Q@
3 30T AT & E A FA qaeaArg
AT gatfgs § S foeay
WY A A9 &) zafaw A o=
S & o g T @19 3@ A § gaAngar
FHIF AT ZHFTIAITE T |

drgdr q19, AN FAFCT FY
qra¥ & g fF F ) qar e o &
gaifad waaa-aaqa, s o =g, wg-
qq &3, 25 gfawd shT T gFF
g | 25 yfawa aF ga%) az17 & sifeq-
g fag &1 smad wgr d fF faw-
fewea qifwards & @y g,
qifarde SuF fegwq £330, amaa
AN O F 11T 19 TTFY 919 FQA
a5 § 138 fos ©F afam 1 ag
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argafea ara § f5 #1E o fesdew
EIET F F7ET AT T IFFT ST
frstez w3, FaifF ag g & gfez-
foaa g a7 snqr g & IEH OH
fq faar ag adf g axdy &1 zafag
¥ omay ot AT @gar g & 25
afasa a o wefafaedzt F1 afeqart
fear mar 2, ag @€l AEIR 1 EW
TG q 1T 3TH ATIHT FT VAT TG FI

wWEI

o F17 & ooy gg WY F@AT
argat g f& @ & qAwrEr ¥ g
ATT HAAT FTA I IR §, TH AT
qR FW qT a3ar, F4IfF QR IW FY AT

faeety T wralY g% & | faoeft & @ A o
W AT SHAT FIA AT @ §, SHFT
Fax  grrwditasa, qfafesa @)
gHIArfaFa gedaz g T 9T g7 AT
weA F 9egx ag 39 AN AT F A
a3 agl 25 gfama &1 TNET FIA |
& snaat garar Trgan § {5 5a%T #A%
G T g3 Sfww a7 & g 93,
afew FInd o T | g 9IA AT AT
A ¥ Y139 LY 9 feqsad #@ o0
T, g8 g gIeq wnAq § | Al
F AT U907 a3 @ & 59 25

16,59 hrs.

[MR. DEPUTY-SPEAKER in the
Chair]
gfaad F9THET FIRA F M 9T AAT
qEAT | UF TIF GTHIX 7T FET 8
fs ag NI & I Fa W, afsa
Z IF I IFR § g N F W
T F) Fiferw F I & 1 g9 faq
qUE FI& A9 N1 & g FFeAS 3T
L

IqTeae wEEw, ¥ A FL G
qr fF faselt § Y giaaE FIAR-
J9T W@ §, 9g UF ssRiET 797 W
g, fF o ¥aa WY gH T
¥ gry FgA1 q9ar & fF sy ey § of
RIS FITNRTA 912 F qq 7 § |

17, brs,

“It is, however, not proposed to
increase the rates of taxes on the motor
vehicles used for invalids, motor cycles,
scooters, tricycles, auto-rickshaws
and taxis since these are, by and
large, uscd by comparatively weaker
sections of the socicty’.

zaFT w1z vEn AEfay, gt
a=q giAT afgg 1 ga =ga & & g
gargare #1 fag@E waw 3, afsq
Sigi-sigl g7 A afeqs sos< v A
qZ1a1 3 @I §, T AR AT § ATF WY
g | O aXF IT5AE QZIATIAT JATH!
feramdt &, 390 ai® gard FTIARA
1 § 99 —IgT ATT 50 FUT TIF &T
gret fear @ €, gArd ®T # |l
FOT FT JFAMA fr@1 W@ E—& aawar
gag whed e g fag s anr #
gg M FIAT A[0fgy # Za%T1 A
fagraar afgr g gEr & f5 ga
gew § anfasw & It ara amt #
wer gy, afsa gy § Sfgefaee—
faezg aT FE a1 QF a1 AT | 37
ed & AT ST AANANAIT ¢ W §
I9%1 Sfaalz wdree § fo i qe Wt
qfsaw FuzwRiFT g w1 IS
fFar stre 1 39F fag gardy s #
M FTHAZE TG W FR T AF
fasar §, Ay a7fue g far o1q §,
¥ gAR NET FAFT gAY gaweeq §
TH1AE ST @ & | AT AT AR TF
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(st arsg Tex FTga)

arfas AFT X sgr—ara 1 fod
3% 99 @ & fo= v #rf qraedy g
g, T FTTANTS & QI A9 HA
fagr @ §—a =7 g@ a@y A @
T | gH I@AT EIT—YT3aT TR T-
gTsd § AFA AT T JAC 1A { 20
gATT &IY FATHT FATAT & A1 FAT1 ATG
2 fF QEFTT FY AT ML FATH FATA
F agr 30 FIT &Y GIATAT 91 ¥
T WY & | gH THHT SATST HIAT NI |

zq fax g & o FIAT AT
§ —aw Y gATY ATERiES & qraa
G FY o)l 1 A § ITHT FEIAT FEA
¥ fom grofag arg ag } i gu 3@ <N
T gIE FY FAVHS T § ITAX) IAG
F1 2, 99 F1 HF VFT JT qFAT 3, F19
afwas sAFT F4T W@ §, gAIR A@T-
2T AN T4l ag WE? 9 A4 aTdl
FTEH FATSH FIAT gt | 3g fasr 3@
FamEe F1 g9 A & safay d @
famt # fafeq & =ra garfaws Fat

g1

SHRI EDUARDO FELEIRO
(Mormugao) : Jute a fortnight ago, or
to be precise on July 22, the Hon.
Minister who is piloting this Bill, Mr.
Ansari is reported to have a Committee
on Rationalization of Motor Vehicular
Taxes in Declhi that besides cnunciating
the Principle and norms of taxation, it
should consider the level of taxation to
be imposed in respect of each type of
vthicle.

The report says further :

“Presiding officer of the committee’s
mecting, the Union Minister of
State for Transport and Shipping
said that organizations representing
transport operators had constantly
been representing against the high
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level of taxation on road transport
in India, affecting the smooth
operation and growth of the road
transport industry.”

The Minister went on to say :

“...the varicty of taxes which the
truck or bus operator hid to pay
addcd up to an estimated 45% of
the total cost of operation.”

Just a fortnight later, i. e. after this
statement of the Minister, we are hcre
in this House busy discussing a Bill
which provides for increased rate of
taxation. It just shows the constraints
of what the Minister would like to do,
and what he has got to do.

Taxation of motor vchicles, parti-
cularly of goods or transport, reflccts
not mercly on the opcrators, but on the
whole population because prices naturally
go up and contribute to that issue, with
which this whole House is concerned,
and which we will soon be discussing in
this House, i. e. the question of price
rise. That bcing the position regarding
the constraints to which the Minister is
subjected. 1 would like the Minister to
inform the House about the positive
steps...that the Government of India
as well as the State Governments indend
to take and that is the question of the
rationalisation of the motor vehicles
taxation. What is the position regarding
the steps taken, what are the steps
taken and where are they now ?

Regarding rationalisation of these
taxes, it acts in such a manner, in such a
mess that really it is very difficult for a
man who pays the taxes and for the people
who collcct the taxes to gct through this
jungle of taxes.

At the mecting of the Transport
Ministers from the Central Government
as well as the State Governments, last
year, “the view was cxpresscd by all
concerned that the wide variation in
motor vehicle taxes was creating various
difficulties in the development of the road
transport sector and consequently of the
national economy. The Ministers had



441 DMVT (AMdr) Bill SRAVANA 18, 1905 (SAKA) DMVT (Amds) Bill 442

passed an unanimous resolution for sctting
up a committee to go into the question
of rationalisation so that the Centre
could lay down norms and guidelines
regarding the levy of motor vehicle taxcs
for uniform adoption by all States and
Union Territories. Now this Bill is rcgar-
ding Delhi motor vehicles taxation. Like
that, we have it for each Statc. What the
committce of the Transport Ministers had
decided more than & ycar ago was that
the Certral Government should lay down
norms and guidelines rcgarding uniform
adoption by all States and the Union
Territorics of levy of motor vchicles
taxes. I would like to know from the
Hon. Minister—if hc takes this oppor-
tunity to takc the House into confidence
—auas to what has bcen donc in  this
rcgard; what is thc approach of the
government, when are you going to have
a uniform policy and when rationzlisation
of this very complicated mecasure thou-
gh not very visible to the common man
would takc place ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 Z. R. ANSARD :
Beforec I give my reply to the different
questions raiscd by thc Hon. mcmbers,
I may just point out that this Bill has
got a very limited scope. It is nota
Bill for the transport policy ; it is not a
Bill for regulating the Delhi Transport
Corporation ; it is a Bill just to provide
mcasures for the road taxes to be levied
by the Union Territory of Delhi. Therc
are two provisions which arc important
in this Bill. (1) The levy of taxes in
Dclhi is quite low in comparison to the
adjoining Statcs. This very fact that the
taxation rate of road tax in Delhi is much
lower than the taxation rate in the adjoin-
ing States itsclf is creating somc problems.
The owners of the vehicles from the adjo-
ining Statcs are getting their vchicles
registercd in Declhi and are plying their
vchicles in other States; and in this way,
some sort of imbalance is cccated. (2)
As you are awarc, levying and realisation
of the road tax is the primary responsi-
bility and the power of the State Govern-
ments and the Union Territorics Adminis-
tration. It is only in respect of Dclhi
that the Parliament brings forward a

Bill ; and through that Bill, the road
taxes arc regulated.

The last amecndment which was
there in this Bill was in 1969. From
1969 tO this day there was no increase
in the rate of road tax as far as vehicles
of the Union Territory of Delhi are
concerned, while during all these 13
years therc have be:n increases in diffe-
rent States many times, because it is
their responsibility and within their
powers. Now, there is a large gap
between the road tax in Delhi and that
of other States. I do not wish to go in
to the rates which are being charged in
the adjoining States. Even after this
increase, the Dclhi rates are much lower
than thosc of the adjoining Statcs.

As a matter of fact, it is not a delcgation .
of power, as Mr. Daga has said. The
powers arc still with Parliament. We
just wantcd through this Bill to facilitate
this proccss of taxation if thc Administra-
tion fcels that the incrcasc in taxation
is nccessary.  Instcad of waiting for 13
ycars to bring the Bill for the increase in
the motor vehicles taxation, we have just
proposcd thiough this Biil that whenever
the Dclhi Administration feels that there
is a case and nccessity for the increase
of road taxes, they may just go for an
incrcase upto 25 per cent. The final
puwers are still with Parliament, As
soon as they just issuc a notification for
such an increase, it will have to come
before Parliament. If both the Houses
of Parliament disapprove that notification,
that incrcasc will not be given effect to.
Actually the power is still with Parlia-
ment.  Only instcad of waiting for the
convenienc * of Parliament for such a long
time, we have just tricd to facilitate the
Dclhi Administration to take timely
action and to comc before Parliament for
ratification of that. If that action is
not ratified by both Houses of Parliament
and that notification is not approved,
then that increase will not be given effect
to.

Mr. Abdul Rasheed has pointed out
that it will create a bad preccdent for the
other Statcs. May 1 inform the Hon.
Member that actually the fact is other-
wisc ? Other States during these years
had increased the taxes many times.
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The Delhi Administration is follow
ing the precedent of other States.

An Hon. Member has just pointed

out rcgarding the excmption of mopeds
and he has referred to the recommenda-
tion of some committce that mopeds
upto 35 c. c. capacity may bec exempted
“from tax. This is a fact'that the committee
has recommendcd it but as yow
"are aware, thc e¢xemption, realisa~
tion or levying takes is the sole
power of thc State Governments and
Union Territories, Delhi Administration
'§s taking action towards that direction
‘amd we are just getting these recommen-
dations processcd and scrutinised. As
far as we are conccrned, we have taken
up thc issuc with the State Governments
armd sent these rccommendations of the
committce to the State Governments
for their action and for their rcaction so
.that we¢ may go ahcad with the imple-
mentation of these recommendations.

MR. DEPUTY-SPEAKER : It
seecms you have completed all the points.

SHR1 Z. R. ANSARI: No, Sir.
Therc are one or two more points.

SHRI ANAND SINGH
pationalisation.

About

SHRI! Z. R. ANSARI : My friend
has pointed out about the rationalisation
of the taxes and a uniform tax system
throughout the whole country. It is
certainly in the Conference of the Trans-
port Ministers that this unanimous
resolution was passed and it was in
pursuance of that resolution that the
committec was nominated by that Con-
ference. I am the Chairman of that
Committce. 1 took the first meeting of
that Committee on which some of the
', Transport Ministers of the Stales are
“there. My friend has qouted a passage

from my specch in that meeting. We
arc trying to convincc the States and we
are finding out how to go ia for a uniform
taxation policy as far as road tax is
concerned. We are very much serious
" about it but it will, of course, be with
the consont of the State Governments.
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As far as my friend Mr. Daga, a
very knowledgeable ‘person ..  (Inter-
ruptions)

MR. DEPUTY-SPEAKER : You
must go specdier than the Declhi Trans-
port bus.

SHRI Z. R. ANSARI : Probabiy I
have replied to his question why these
powers of the Parliament are being
dclegated to the Administrator. That is
not the point. The points is just to
facilitate the whole process and we have
done that.

I think I have covered all the
points. It is a non-controversial Bill. 1
hope that this august House will com-
mend it for consideration.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill further to amend
the Delhi Motor Vchicles Taxation
Act, 1962, bc taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The
House will now take up clausc by clause
consideration. The question is :

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 4 was added to the Bill,
Clause S was added to the Bill.

Clause 6—Substitution of new
Schedale for Schedule 1

Amendment made :
“Page 3, lines 8 and 9,—
for ‘motor cycles or tricycles

uscd for drawing a trailer or
side car’

substitute—
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‘motor vehicles specified in
(a) or (b) or (c) above used
for drawing a trailer or side
car’. 3)

(Shri Z.A. Ansari)

MR. DEPUTY-SPEAKER : The
question is :

““That clause 6, as amended, stand

part of the Bill"”

!

The motion was adopted.

Clause 6, as camended, was added
to the Bill.

Clause 1—Short title and commencement

Amendment made—

“Pagc 1, line 4,—
for 1982 substitute ‘1983, (2)
(Shri Z.A. Ansari)

MR. DEPUTY-SPEAKER : The
question is :

“That clause 1, as amended, stand
part of the Bill”

The motion was adopted.

Clause 1, as amended, was added

1o the Bill.
Enucting Formula
Amcndlﬁcnt made—
“page 1, line 1,—

for ‘Thirty-third Year® sub-
stitute—

‘Thirty-fourth Year’ @)
(Shri Z.A. Ansari)

MR. DEPUTY-SPEAKER : The
question is :

“That the Enacting Formula, as
amended, stand part of the Bill”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

SHRI Z.R. ANSARI: I beg to
move : '

““That the Bill, as amcnded, be
passcd”

MR. DEPUTY-SPEAKER : The
question is :

““That the Bill, as amended, b::
passed”

The motion was adopted.

17.25 hrs.

STATUTORY RESOLUTION RE
DISAPPROVAL OF ARMS (AMEND-
MENT) ORDINANCE AND ARMS
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : The
Housc will now take up the Statutory
Rcsolution and the Arms (Amendment)
Bill, for which two hours have been
allot.cd. As alrcady announced from the
Chalr, we will complete this Bill and
then only the House will adjourn. We
will sit late.

SHRI G. M. BANATWALLA
(Ponnani) : Announced whea ?

MR. DEPUTY-SPEAKER : ' To-
day itself.

When we took up this legislative
business it was announced from the
Chair. You can go through the pro-
ceedings to-morrow.

SHRI G.M. BANATWALLA : So
many Members are absent.  Nearly 40
to 41 Mcmbers were detained by the
police to-day. Here the Arms Act is

being ‘passed after dctaining Members
of Parliament.

MR. DEPUTY-SPEAKER : For-
tunately you are here. ‘
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SHRI G.M. BANATWALLA : All
right, you pass it.

SHRI N.K. SHEJWALKAR:
(Gwalior) : I beg to move :

“This House disapproves of the
Arms (Amendment) Ordinance,
1983 (Ordinance No. 4 of 1983)
promulgated by the President on
the 22nd June, 1983.”

Time and again I have becon raising
this point in the Housc that power of
ordinance should be ecxercised very
sparingly. But, unfortunately, no atten-
tion has been paid to this objection of
mine. Without actually judging the
propriety of such an ordinance whether
it is necessary or not, the Ordinances
are being passed in a routine
way. Inspite of the obscrvations made
by the Hon. Spcakers—Shri Mavlankar
and others, I am sure I have quoted
many a time this usc of power has not
been checked but on the other hand it
is on the incrcase. The blatant example
of misuse is this ordinance. The pur-
pose for which the ordinance has been
brought in is said to be that there was
already a Bill pending in the Rijya
Sabha. Rajya Sabha has alrecady gone
through one Bill. It was passed in 1981
in Rajya Sabha. Now bccause there were
several suggestions by the Hon. Members
and from others also, lot of amcndments
are needed in the Bill, That is oae of
the reasons for bringing in this Bill.
And secondly, therec has beea an emer-
gency because of anti-social elements
functioning. To provide vigilance on
the issue of licence of fire-arms and sale
of these arms so that these do not rcach
the anti-social clements this has been
brought. Third line statcs :

“Apart from unlicenced firearms,
the imvolvement of licenced fircarms
in crime has also been on the
increase’’.

That is why this has been moved.
In this amending Bill the previous Bill
as passed by thec Rajya Sabha has also
been incorporated. I have still to know
-what is the basis on which the Govern-
ment has come to the conclusion that
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the involvement of licenced firearms in
crime has bcen on the increase ? I would
like to know what is the figure. How
many fire-arms are involved in crime ?
I do not know whether any study has
been made or not.

Secondly even if there may be a
slight incrcase, which I think, there is,
as a student and as a lawyer, I know
that in these days of dcteriorating law
and order situation, in most of the
crimes and incidents, illegal arms are
used. The tragedy is that actually
those who are affccted have no arms
to defcnd. We read todiy in the
newspapers  the  incideat which. has
happecned in the Defence Colony. We
are recading cvery day about robbery,
dacoity ete. Such incideats occur daily :
Khilani couple was killed ; bank was
robbed, looted. In Gwalior also, every
day I hear some person is shot and some
how or the other the assailant has
escaped. Even on the main road, young
culprits go aloug with what is called
Kutta. You do not know what is there
in the kutia.

The policy is, instead of the culprits
to be disarmed, they are encircling thosc
who arec cntitled to arm. I do not
understand how this is going to help
improve the law and order situation.
With your permission, T would try to
state in bricf, what has been the history.
There was old Act of 1878 at the time
of Britishers. Those Britishers wanted
to...I say in the words of our lcaders
...cmasculate the Indian community.
Therefore, they had put in lot of restric-
tions in possessing arms. But after
independence, again this Bill was brought
in to consolidate the old law with regard
to the Arms Act. I will just quote some
part of thc specch of Pandit Thakur
Das Bhargava onc of the most eminent
Parliamentarians who participated in the
debate in November, 1959,

=t fodea w1z (WIGAZIT) ¢ Fa
Ig AqGT H G 7

5t g0 ®o AJWAFT : FTAET &
g &, wigw T q) waw 90 WA
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&3 gawrar § 1 § gwwar a1 s gt
qaT RT-—a19F g FFU F IR
# :
& %g W I—IZ AR 16 ATEAY,
1959 & edv= 8, forgd ag s37 §—
“qgelY TATHT F ATEA uFE FATHT
an fergeama 71 us awg ¥ feg-amd
F faar ar 1 3a% IR § AN flfosy
*1 BIgHT AgrRAT S #1 Fwfefasy @y
geE & g st aiga g frag
AN UFS § | HIRAT Y ¥ HATF g1y
TaAHE F gW IR H fuady fadt O
faat ag fos frar ar o1 fF g9 gae
- & wifve fgrgeara #Y gHegde FT faan
war g

S AN FF—

“F sraan g {5 ag fawr faawa §,
qifewa sam faawwradl § faar i ga
grdle HTd ¥ | ara’fae fafaeey qiga
¥ ag geeq weAar § F ag faa fae-
w &, e & o wwar agarg &
ga afsqs Jo & Y few § gER
gag § 3o faer § Q@Y e sy ag § o
fiF agf s =Tfgg ey 7

qg ANT HZI §— T ATIHT FT gF
¥ v ag gfaame @ FT A9 H), o9
9 Y, aqy fuadEre A, afew ge

fergeardt &Y a9T @%F A qaAY &2
- gEd &Y o Y qar av )’

IAFT ag WY FgaT & fF T T S sa=y
feraa g€ gl 9w @Y ), 98 ¥9
aoig ¥ gS it gurdy Jard ag ot 1
| e g M 3 qrg g @ Y qrag
@Ay W A wadt o IR
feagaate 1 a8 faar | IR Fgr
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f w3 feagsreedee 1 1 4va1 faar )
T ug gasT Ut g fr gz A §
AT axw et ¥ arfe garaT agf aar
AT A% T FIE T AqTHT T A
9t 124 HEF svaT 5 Are Siva-Ae
QW &Y T ¥ forq A ¥ 4 U A
& qra gfaar 3 Y Srg-HelY, wr
§ o feafy & agdar aff & 9
Y gardy dinr Y avs aig IzrEd A
F@ awaT AT :

degthaafer & aid w5z war g1
T 10 BT 4T § 5 ane Feavea< #Y
AT 20 FH &74T & | 77 A7 9%
?? zasr FRO Az 5o gl
A8 a1 B § 1 wosTded wifwdt T 1E
gfaarz aar gwy &1 Afsq 7gi 100
Y FT T 20 FATT 87T F Faaar 3
vawa fwad wog dl-ar @) [
et & ag 6000 =¥ o faerdt &1

fued 3 frawa it 8

Argga agy . fra g ¥ faey 4,
g X d A T gamar 3 g
garar § f fewt vdsae % g ¥ 50
¥IQ Y qu Fad g fawar ar

=it TreemiR el @ 9 5000 IA7
giar g !

oft gae &o NwEIATT : 4T 5000
B AT § | U7 AT 100 § 7 gt
& fecdt wargee &1 4 ag ara saw §
wTAT =vgan g B wadt wat § AT ag
g g W : :

They are not trying to find out
where the mistake lies and they are
finding out the remedy somewhere else.
Actually, if arms are provided to those
peaceful or rather conscientious citizens
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who are ready to help the Government
in maintaining law and order and peace,
some of the responbility of the Govern-

ment will be automatically over.
But instead of that, an entirely
opposite policy is being followed. The

whole responsibility is being taken by
them. They cannot put a policeman for
every citizen; every citizen cannot be
escorted by a policeman. It is not
possible. Why are they insisting upon
making the citizen weak, the sociely as
a whole weak ? Why are they not
giving a chance to the citizens to defend
themselves ?

SHRI XAVIER ARAKAL (Ernaku-
lam) : What is the objective of the
Government ? If it is only for an
individual citizen to defend himself, where
does the socicty, the Government come

‘in ? The very objective of the Govern-

ment is to protect the life and the pro-
perty of the citizen.

SHRI N. K. SHEJWALKAR : If
he thinks that it is only the duty of the
Gavernment or it is the objective or the
responsibitity of the Government alone
for that. I am afraid, my concept
differs from him. He may think other-
wisel But my concept is entirely diffe-
rent.

What 1 am trying to submit is that
in 1959, there was a Joint Committee
constituted. Thc Hon. Decpuly-Speaker
said that there are only 2 hours allotted
for this Bill. So, I have not much time
at my disposal. I could go through the
proceedings of Joint Committee which
was constituted then and which submitted
the report, on the basis of which the
Bill was brought forward at that time.
I have no time for that., At that time
Mr. Thakur Das Bhargava said that he
was disappointed because the Joint
Committece’s views were not properly
considered and incorporated in the Bill
which was brought forward in 1959.

Now, the present amending Bill
worsens the position that was obtaining
in 1959. It is going much more beyond

"that. During earlier days, the Britishers
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werc afraid of Indians and, thercfore,
for minor things, they used to provide
harsher punishment, But it is not proper
to provede harsher punishment now. I can
a distinction between the two. If there
draw are illegal arm with sombody or

there is an illegal manufaCture of
arms, they can provide a harsher
punishment. 1 do not mind. But,

for example, if a person has got a licence
and in the renewal of the licence there
is a mistake, or some such thing happens,
to provide a harsher punishment for that
is not proper.

I will show you how it is. Every
time Mr. Bhargava objected to the
punishment which was provided at that
time in the Act. But, you have provided
double the punishment in most of the
cases now. Thisis, according to me¢, a
perverse approach to the wholc problcm.
The problem is that cven by the addi-
tion of Scctions 24 (b) and 24 (a) and
others, how are¢ you going to check the
persons who are the causc of mischicfand
who are manufacturing illegal arms ?
What is the provision to control that ?
There is no provisio.t in the Amending
Bill to cheek or curb the mischicf. How

are you providing a solution to the
problem ?

MR. DEPUTY SPEAKER : If there

is any loophole, itis good as an advo-
cate for you.

SHRI N. K. SHEJWALKAR : After

coming here, I think I have left every-
thing.

My humble suggcstion is that even
today it is not latc to have rethinking of
the wholc Act, the whole approach to
the Act and I do not think that thereis
any hurry of passing this Bill even today.
You can refer the matter again to the
Select Committee, if you so want, to
consider the matter again and give the
report after properly considering the
present situation. After all, I am sure,
you would not be able to give the figures,
When you say in your statcment that use
of licences have also in time increased,
I am looking forward for the figures

which you are going to submit in this
conneetion.
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I do not find therc any
propri€ty or emecrgency. I do not
know whether the Hon. Minister

has timc at his disposal to go through
the present Arms Act. The presnt Arms
Act itself makes provision for the even-
tualities which you arc contemplating
today. They are sufficicnt. Even the
rule-making power is also there. Section
44 is there. You could have thcm by
making a little provision by way of rules
managed all thesc thinge because the
grounds which you arc showing is that
after all at some areas you want to have
a notification that acquisition of arms
should not be there and they should not
carry the arms. Again I can understand
that for carrying on arms, you may put
restriction. But what objection could you
have if [ have got an arm in my house ?
Why should you have any objcction ?
You can say after all, “Please do not
carry arms publicly. You ke:p those
arms there.”  You know what arc the
practical difficultics if you are going to
deposit the arms into the police station ?
You would not get them back, as you
submittced there. You would not get
them. You know what happens in the
police stations for all these goods. What
happens to them ?  You know very
well. What is the purposc ? I do not
understand. I can undcrstand after all,
if you do not allow pcople to carry
all thcse weapons and all that
in some area. That you could have
achieved by cven making use of the
rules. But even if you do it, why shou'd
you restrict ? Why should you ask some-
body to deposit arms in the police station?
I do not think there is any necessity for
doing that for the purpose you want to
achieve.

Secondly, you say that the limit
should be thrcc arms should be there.
That is one of the amendments. Why
should it be three ? What is the logic
behind that ? If any arm is going to be
used in a crime, it could be one or three
or four. If you limit the number of
arms to three, now is it goingto help
you ? Ido not know. It will Icad to
unnecessary corruption and inconvenience
to those who are possessing those arms.
You allow them to have them. You

[

issuc fhem licence to have arms. You®
say that altimately you want to decrcase
the number of crimes. How is it going,
to bc achicved ? I am not able to follow
that.

Thercfore, I oppose this Bill in toto
and my motion is that this Ordinance ,
should not be approved at all. It should
be disapproved and, if at all, there is
necessity, the Bill should be referred to
the Sclect Committee wherein all these
eventualitics are properly considered and,
as you have alsO promised in that state-
ment that the consolidated Bill ought to
have comec, and that it is not at this time
but you will bring it some time later.

You have already promulgated an
Ordinance. Why not refcr the Bill now
to a Sclect Committce ? Let it be
passcd properly. Let it be a consolidated
legislation.

With these words, [ hope that the
Hon. Minister will consider this matter
seriously and agree to my suggcestion.

MR. DEPUTY-SPEAKER : Reso-
lution moved :

“Tiis House disapproves of the
Arms  (Amendimeat)  O.dinance,
1983 (Ordinarce No. 4 of 1983)
promu'gat:d by th: President on
the 221d Juie, 1983 "

We are taking up items 12 and 13
together.

Now, thc Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RAJAN LASKAR) : Sir,
I beg to move :

“That the Bill further to amend
the Arms Act, 1959, be taken into
consideration.’’

Whatever few points that Hon.
Member Shri Shcjwalkar has raised, I
I will deal with them at the end when
I reply to the other Hon. Members,

Sir, of late, there has been increa-
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sing incidence of ‘ths use of both unli-
censed firearms in commission of crime
and other anti-social and ‘anti-national
activities. The problem was examined
in all its aspects by an expert Committee
headed by the Dircctor of the Bureau

of " Pdlice Rescarch and 'Development. '

Based on the findings of ‘the expert
Committee, proposals to make amend-
ments ‘in the ‘Arms Act,” 1959, were
formulated and an Arms (Amendment)
Bill, 1981, was introduced in the Rajya
Sabha on-24th. August, 1981.  The Bill
was passed by the Rajya Sabha on 8th
September, 1981 and was laid before
‘the Lok Sabha “on 10th  September,
1981, In the mf"J.ﬂWhlle, a number of
sugges,tloas for "further “amendment of
the Bill were received from * Members of
Parliament and also from other quarters.
The suggestiyas received from various
quarters were examined  in depth in
consultation with various agencies and
revised proposals were finalised for
_moving neces; ary ameidments to the Bill
pending in the Lok Sabha. However,
_the trend of events ia certain parts of
the\country was such that there was an
imminent danger of extensive disturbance
" of public peace and tranquility and it,
" therefore, became ‘urgently necessary to
- carry out the amendment proposals
through promulgation of an Ordinance.
The Ordinance was promulgated by the
“President on 22nd June, 1983. The pre-
gept Bill secks to replace the Ordinace.

Sir, at this stags I would like to

highlight some of the. important aspects -

of the proposed amendment Bill.

vt “To curb illicit firearms, a. provision
 has been made for - significant enhance-
ment in punishment for offsnces invol~
ving illicit firearms, also’ with provision
for a minimum period of imprisonment
for grave offences.

The illicit manufacture and sale of

firearms without licence is proposed to

be made punishable with imprisonment
-upto seven years and fine, with a mini-
mum pumshment of thrve years im-
prisonment, cumpared to the earlier
provmon of upto three years 1mpr1son-
ment or fine or both. ; =
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Similar penalty is proposed for
unlawful possession of prohibited arms
and ammunition, and illicit import and
export of prohibited categories. :

Acquisition, possession and carry-
ing of firearms without a valid licence is
proposed to be made punishable with a
minimum punishment of six months
imprisonment and a maximum of three
years and with fine.

Similar punishments ~have been
proposed against the arms manufacturers
and dealers who maintain false accounts.
ot fail to maintain accounts,

I would like to mention some other
measutes proposed to curb. the involve-
ment of licensed firearms in crime.

At present there is no .ceiling on
the possession of firearms. It is pro-
posed to inttoduce a ceiling of three fire-
arms per person, with certain exceptions
like firearms dealers or members of a
recognised and licensed rifie club or rifle
association using .22 bore rifle or an_
air rifle for target practice.

It is also proposed to raise the
eligibility age for possession’ of ﬁrearms
from 16 to. 21.

To ensure proper screening of the
applicants, provision has been made
making it obligatory for the licensing
authority to obtain a police report.

-At the same time, to avoid unneces-
sary delay in the issue of licences in
genuine and deserving cases, a time limit
is being prescribed for submission of
Police Report and if the report is not
received within the prescribed time limit,
the licensing authority would be free
to decide the matter without Police
Report.

Sir, we have come across instances
of large scale use of arms in group
clashes and in mass agitations.

SHRI NK. SHEJWALKAR': At
this stage, will the Minister oblige me

by ‘giving the figures as to how ‘many

offences were committed 2 i s
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SHRI NTHAR RANJAN LASKAR :
It is known to everybody. We are
discussing the Bill. Why should we give
those figures ? We arc here dealing with
an extraordinary situation.

SHRI N.K. SHEJWALKAR : What
is the reason for this Bill ? You said
just now that you won’t give the figures.

SHRI NIHAR RANJAN LASKAR :
I said that this is to decal with such
extraordinary situations we have pro-
posed two new provisions. Through the
ncw Scction 24A, power is being inves-
ted in the Government to prohibit the
posscssion of firearms and other notificd
arms in disturbed areas for a specified
period and to order everyone to deposit
the fircarms and other arms with Police
Stations. By the Scction 24 B, provi-
sion has been made to prohibit carrying
of specified arms in public places for a
specified period. Contravention of these
provisions would be punishable with
minimum imprisonment of onc yecar,
which may cxtend upto five years and
also to finc.

Sir, I have highlighted some of the
important provisions of the Amendment
Bill. I hopc that thc Hon’ble Mcmbers
would support these amendments and the
Housc will kindly consent to it.

Sir, with these words, I commend
the Bill to the Housc for consideration.

MR. DEPUTY-SPEAKER : Mo-
tion moved :

“That the Bill further to amend
the Arms Act, 1959, be taken into
consideration.”

Shri Bhim Singh.

= Wtw fag (%H%T) © Sarsam
wgigy, 4 faw ¥ w@zdz arg anssazy
g AT ¥ GIFTT 7 1T NA-[12y
urd foel § 1 39 qagsl a1g Q1 9z 5
nfg—

SRAVANA 18, 1905 ($A4KA)
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‘““Apart from unlicensed firearms,
the involvement of licensed firearms
in crime has also been on the
increase.”’

WAl AT A g I T &%
agY frar § f+ aizges aveat g farg
My arx wEew A frga sfqwa gfa
g€ &1 ammal 1T fagdy Twadw,
e R gEI WTT A, A TA®
a9 g gFar g fF 998 § 99 9T §
HAATEAAE HIF T fHT ATA &0
gfewsa § uF-a19 9 5, IY FeaHTq
% §7 F gud §, AT AIISH  TEQ-
are feg 1A § |

Td TdedT ¥ A Fgr AT § 1 —

“The Arms (Amendment) Bill 1981
(Bill No. XXI of 1981) was, there-
fore, introduced in  Parliament in
1981 to provide for greater vigilance
on the issuc of licences for firearms
and Sale and transfer of those
arms with thc objcctive of cnsuring
that fircarms do not come into
possession of anti-social elements.

¥ 9 & @A qigm g fe
3§ fFaq AqATZART A oeq g

g A fraq 1 & fasre gwga faar
g1

TaT q1T 3@ edTHe ¥ g0 4w
R~

“However, the trend of recent
events in certain parts of the country
was such that there was an imminent
danger of extensive disturbance of
public pcace and franquility in cere
tain arcas.”

¥ FgT FAEATE 5 1959 qaz ¥
d4w7 24 ¥ feqrgan 3 ;—
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(=it ¥ty fag)

“The Central Government may, at
any time, order the scisure of any
arms or ammunition in the posses-
sion of any person, notwith standing
that such person is entitled by virtue
of this Act or any other law for the
timebcing in force to have the same
in his possession, and may detain the
same for such period as it thinks
necessary for the public peacc and
safety.”

19 gt HR gq{ g feafa
gz 2 5 97 A0 A F1CH G &9
w3 §, A9 & Aar &1 @ AW
aifager #§ QegAlgd, dIA-A1T VIHEH,
avdfes o AFT fAwad & a2-
FI A g1 ¥ fwaq amarafes aoea
o frg § T fead aal 1 q3-
q%T &1 § ? QUHRIT IT AW F1 J1 53
Y qray & A A FAT AZ L ATE-
geg et & AT # fAwiaar qgd
g1 gz @Y I ag N fama § 5
QFAT 712 § WERIZATA F1 AT &7
qma g M T FAATEHEE JIFX &
faars I&HIT T3ad g adl § &
ATEHET A1FS 9T Uegw e AATAT F1ZAN
g

Iqreae AgEg, 28 JATE W AN
oF @i Alfeq aqzsd a@r a1, faad
&% qu1 ar f5—

‘“(a) How many individuals owning
and having licences of fire arms
or more have becn involved in
anti-social or criminal activitics
in the country ?

(b) How many of the individuals
are suspected of loaning these

fire arms for such activities ?

() What is the percentage of
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licenced fire arms having been
used in offences during the last
thrce years 7°

ATH qIg J{HS AN §, AqA
gafaaa ggd *v wifag agl 1 fag
q@ ¥ FIAA FAIFT AI9H A @
fear nar, 3aY graa & sng agl &
My Y Ny FTIWY L AT gen &
FIC AF amar w1gd § 90 gz &
FIaET gg AT F3 9 A gy qwdr @
f& st aow fewa a1 §ew Neaaa &
FIA Y AFS AT AT &, IT 9T AF
qme J1T 1 597 W § fafeq qug &
airst & F1T fRfegama ar ar, saifs
IARY AW 1 | TE AT GIHIT F) A1
FT IqA1 91fgn Fg S AR g
Tgwes A1 f5 eNeq & F19 § a1 §,
AT Y AIFI T 1 AU A T
afasst faqw & a9 fax fam @
Fq A HaT e wr fefezar
FEAT ATET & | 59 TIT ¥ 47 anqay
adzde AN & ) AqaEHT N F
A1y qer § fw snawr dig a7 & ? zw-

faq f1 ®T K S 947 1T fomre
fear g

Page 1, Line 16,—

for “three” substitute—
“four breech loading”’ (n

§ aqr qqAT angar g fs afx
1 s faswic Hian, Aacar gung
FY ATAAT a1 A€ A9 FT FEAATA 7,
afg ®Zl fFara #1 waa ) ga< g
aY ULHA FT T AT AT AT 79
faataa &ix &1 YU F & fqo gy
AV ATLHA QI AFT AT q any
T4, gafaa a9 o9¥ arq focew Y
arq F FAT 99X KT ) afx a5 1)
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faepiad aY 22 AT A fa@IdT | gT a9
FT AIAT ATAT-FAHA-AHT IJIDTA § |
gafag #F gAT ANgAT €17 & Q=
qT AT FT frar §

FHU AUTHE §,
Page 1, line 18,—

after‘‘more”’ insert “breech-
loading™ (2)

H19A AT TFE F HIAT A AT
g g fear ) @F FqT qAA
T F) M goaege T (Tar g g

¥ sigT FqW gEG gHear § | THA A
v aidfes 497 F19 F JT W@ §

THA! @Y W@ g, FIC AV Wz gl
g, afsa a1g 94 /a1 1@ § argfde AN
FIMLY 9T | AT AVET TEVF & | AAA
AYTT FY AT FIA FIZH @ AT @1
2 ? zafag g 3@ ogwg d Q0 dq
Farar Frigd § ? qUAY 13 g2 a5 A
qIH) AFT N FI-dis N Tifaa
a<) @ S99 AT g, IqY av Frg wIH
AET ®IA ATAT | HIF ADAfTF &9,
fasrger ava &Y @17 gfaar &3 W@ @,
AT 4 AMIAT F13Q § 39 9T faqq v
WS A $T GFAT § | ®1gT 30 FI-
a1z & PA 1 afy sra g7 gafew av
&7 qMAT @ FAT T KT FE &7
T &0 1 T g7 N =gfagq § w@F A
A9 g1 fasfrasa MYz a7 fqaer fF
Bl Ay ATFTT FT FAT ATy, W
qEIT &1 ANF ArAHA Fpf Ay §?
A1 F IgA FY Al fawdr § ) AT IT
WYEAT FI X AP § agraw! A
NS @mew Qv o @ ) GE IgF
AT ®AT A A & Fra F qrf vy
% 1 afg ama g qawt d1at § arfaer s

SRAVANA 18, 1905 (SAKA)
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g7 & ¥ ga safeql ) 390 w
STFAY |
18, hrs,
AU g gl & —
Page 2,—
after line 6, insert,—

““Provided furthcr that a person who
has in his possession more than four
breech loading firearms at the
commenment of the Arms (Amend-
ment) Act, 1983 may retain with
him all the firearms in case they have
become obsolete because the ammu-
nition or the cartridges required
for them are no longer manufactured
within or without the country.”

q@T ¥ PFEI A 34 IO &
TEgAT FAAT F°F g qAFHT § AN A1HA
gaH rgag gy y a@ @ JF
g AT FREAT N A g ar ¥ F1w
® g 1y o7 gFd ) AL qra A FI59
FY 0% faez g—ag F A F 7w
F—aw-go8 A7 22 &t faez aar§

A

ot fodex sz (EIFAYR) ¢
A A T

off Wia fag ; fagar «sdr &
F977 £T g®ar a1, F¥ Fagr ) &
%g @I a1 f& S KA H1eq ATAIAIE
g 4% &, faasr qxgAlga adf &, s«
I gaw g safqc Y are@ieE
AT FT 239 A FT geur § T @I
sy, FEifad &3 gg wrdlqy w@r 2.

Now there is another amendment
viZ.

Peag 2, lines 9 and 10,—
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-

omit “using a Point 22 bore rifle or
an air rifle for target practice.”
A9 A G394 3 g9-G%99 3 #
faar 3—

“Nothing contained in sub-section
(2) shall apply to any dealer in
firearms or to any mcmber of arifle
club or riflc association liccnsed or
recognised by the Central Govern-
ment using a point 22 bore riflec or
an air rifle for target practice.”

zad gfsmr & awT g faza aF, ag
favga fzsgz @, #fnz 9 Fas

A

sqw agi aferare 479 gC, TAH
xga @it TEdmew ge, faraw
TEhReT & gQ, g gO) g AT
IgAA ALHT  gEfadga F g O
FERAMg DY §, Wx-fraey qien &
¥ Y § faeaegfar & A,
Ff@g-zizeg are v gAH I A
g—za ®1 Uegaz FTIA N A FIN
Fenmr ? g™ S F-faqq &1 s
gYaT a1, I A9 95 g Jrar 9, 59
for gat g9 @Y - —3afad—

“wsing a point 22 bore rifle or an
air rifle for target practice”
gg frese g1 amqa wgr g f+
gaYfadga & ¥ead & fad e @,
NfET g AIT qIFFEY @M ¥ Ay I
Sfazg &7 F47 7

s fragarg |rg (1<) @ IR
¥g ¥ AR A FUT AT 1 #NEq
' gfezfaly avz @ gy

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) ¢ I am giving my silent support.
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sit W fag ;. #F whfad

fadza frar & fe—

Page 2,—
omit lines 39 and 40
19 7 S 45 fga ¥ AUegeaa

qmE g ag A% AN T 1 It is mentioned
in Clausc. 4, sub-clause (b) (2) (b) :

“a period of not less than forty-five
days has expired after the giving of
such information.”
9ger & nFe ¥ ar fs d7 N g
Frgdt AA FIGr ur @Y qfqedz &1
GIIRAT YT | 93 19 GI-FFqT 9 q
FITH T § | o H faar §—

‘“(a) he has informed in writing the
district magistrate having jurisdi-
ction or the officer in charge.”

A4 IAY FHEAAT 2 &1 A1 Iq T
45 fzxf &v Wegama s ama § 7
45 fzat as =adIX % fqy 718 &
THAT | 717 AfT 0F Frd) qGAF
gaz3 & a7 i@ 8, 7 Iav) FqEA
& fqy qar 2, A9 39FT gAIA
argga fgar aar § @ ITH FLET
AR AA-FTT K ATT F AL ey,
faar 9% Afyezz qr argafan aar-
f@r gaar «rzqa g TqFar g |
aar ga ¥ s AWezgma qmIw ar
zgd F1% Ffeard griy . wage &
#fwez z Aifew 3w, QAT q@AT;
F1 8, A IACT ATA &1 AFAF a1 &
A19-9F7 FT F71 9471 gy ?

qg UF FATIETF AV § |
Sar fe amgy y7AY Tva § w7 fw

aA e feAar & a1 =9 45 ITF
TIAIS &) WY gHicT FIfF0 | ga¥ faq

A% | Fiw d27 A W@AT | naEwy
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(=t A= fag)

qrag JAwTd g fw qfaa faaa &
¢ gfaa1T 93 § | T@ mAIFT & FOr
1 A3EATA TAFT Jeay qreq Ay
FT G6ar | gasr qfeomy ag i
& AT FT 12 AT 9T ¥ AT 50 §IC
% ey &Y sroat ) gafqcag 45w
# FATq fesflte g1 & wifaqw &

qs 3 A15T 6—insert—

“Provided that where a person is al-
rcady holding a licence for one or
more firearms he may be given per-
mission to buy another firearm for
his personal use without further
police or other enquiry within a
fortnight from the date of appli-
cation or refused for reasons to be
recorded in writing.

Provided further that representatives
of the public M.L.As., M.Ps.
and gazctted officers of the Central
and State Governments may be
given licences for firearms for
their personal use and safety with-
out any police or other enquiry.
within a fortnight from the date of
application or refused for reasons
to be recorded in writing.”

q AT CHF ATZH! $T ATAHG
2 @ g ¥R 3gEH T FT JTQA
ZFFAT EY AT § AT ST AT A 12
T F1 A1999 AT § A Ia® fug
fee fadl wraardy ) enasasar Jg
Q1A T1fga | gad TadHE FT ARG AMAT
Qar &, @at ar g « IE IF/IT QA
ud. T, uq. 9, wweT anfeay, 3 a9

gdifaad qzgq §, A6y A oft
F8¢ Y Fifg | Tr.fF #1T TA. T,

. 7 31 fggdrs faaar aifgg ) a9 3
@139 7-8—"“ After such inquiry, if any,
as it may cosider necessary.”

ag %7 zoefag foar & f5 @@
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gfaa Y feal amr AT &G € ar fee
ageiaIT A 9z A Froq WA
F FE ArIFAFar Agt &1 549 Forad
SHIAT AT F wIgA JIQM IAAT @Y
IFT T8T AfgF THAT | AR Hrg Ay’
q1% 5 a1 15 v7¢ @it & AfeA quga
at & 5000 ®IAT A FATAT § | THHT
IqQNFq A1gA 7-8 F fedflz wav

Trfge

“After considering the report
reccived under sub-section(2). shall.
subject to the other provisions of
this Chapter, by order in writing
cither grant the licencc or refuse to
grant the same:”’

7 gfag A e ar 0 a1 fw
TERY FAT ATITAFAT §?

FEF q1T AU HASTHT § 99 2
ATEA 43
“After “twenty-onc years” insert—
“But this age restriction shall not
be applicable to a person who al-
recady holds a licence prior to the

coming into force of the Arms
(Amendment) Act, 1983.”

FfY ATAT 16 AT AT AT AIZHA
¥ & fore ey g€ &) 39 A ¥ FE
16-17-18 &1 F1 AT F AWM & 17
FrqdT & | AT TG 2( AT A FEAT
qrga & aqifs F1grg qE W §
q & foan &rw & | afwa a1 faaF
qrg HTAET AT5HF & 1T AT &1
¥ a7 2] A QX FT F AT o=
Tl FIA-HT AN g, F1k GUAT AGY
£7q ¥, w1gW Ag) FW & AR Al
ATq 41T @ | AT fuwTad qidl g
fr 1€ F1EH HIATE ¥ 21 T §4T
61 TIW T F1 W1 ATGRG 1T HaqA
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FTIFA & AT AT AT frar
& qwr @ o, sa% gfaare
G g1 JATCT | T FIA H@Av
qred §, S gfwar awAr e
g ot gfgare I 9187 € SAS Al
gATHG 1At Jrfgd 1 21 FIF & A1
&t ag A FATI-GIT T ATTAT 3T
as faFrT FIH I IFFT I ALY
m*ﬁ | This clause should not have

retrospective cffect but it should have
prospective effect. 2] I &1 G,

qH QAT ALY § | 9N F ATZA
e & fag a F7

45 fg F1 ger I & A1 AAT
FATT g€ JTTAT | 9F 7 FIZA 26 A
¥ niTHT & omit AT HIT ;T
wIgg B ¥ T g2 |, H19A AR
oiedzT e7 F1 FH H F7 fRar )
®1T AF 7 F1 G | FETAT ATRA  FY
RAEH T 3 F fow ST 45 fgq 71
q9Y @1 8, I & faq, qeanw &
fra A& w1 | AIT ATFS AT &7
2 & A ardgfaa 9 F g, 74,
WIAT, ITBT ATIZ AT TAX AT I
&\ ag FrIAY ETAT A8 1 45 faw
¥ avqx g2wa F1 afza faar g
gz grze g grfgeT ¥ qadr g ag
¥ gg G HES § WIAT ATET &
fag | aray fegge @

FfgF= F49° 7 TR FTAAT
adf @ axar fw f@ svedr & aim
Jew fewg & fo ot gfaars § saay
qg 7 79 7 3T fasgw fagear
w< fear sro 1 g7-9T H, &fHA-
et # srqa g1 & fog s gfew
F.EN AT A § | ATAA WEA,
QAT & FIET 9T, NI, AT,
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qsg 92W FAIE ¥ 0F A &, sHfaar
qgdY § 7 gfaa safadl & #% 92
grg gg=ady & &7 qifgash &t I
qf= ot 7Y gFdY g T s Atq A
1€ Atsaw gAY, fgraa g
HIZHY TTFY F1 AAFTIAT §, IAFI
FraaT #37 & fgFAd w@ar g, Sawt
qITAT & AT ATF FIAATAT AT
ST 9T AT UF 97 27 & N7 56
fedg & fao Y Ig% 1399 F1 @9
FIT T § T FY 1T CFAIFE T §
f ag sa®r gFrawr #1) a9 fag
a7 ¥ A1T AT &) IAT qF0T, Al
gT ATST F1 TEATT FFWT? g7 ATIHT
F1 fere aaren, gafes ad, saw
T FU SPIAT AT A F fgars
wgd & faw arfs gg saq  sraFt
AT 92T F1 AT AT AT TIT AF

afgFely Tgw Fg uAIfaana
F IR AT FrgmaT fzar g i
45 = qrar frar & A J4r |9
g7 qIaT F AT AIA |

18.13 hrs,
BUSINESS ADVISORY COMMITTEE
Forty-cight Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : I beg to present the Forty-

cight Report of the Bnsiness Advisory
Committee.

18 14 hrs.

ARREST OF MEMBER

MR. DEPUTY-SPEAKER : I have
to inform the House that the following
wireless message dated 9 August,. 1983,
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[Mr. Deputy-Speaker]

addressed to the Specaker, Lok Sabha,
has been received from the District
Magistrate, Patna, today :(—

““Today (9.8.83) Shri Ramavatar
Shastri, Member of Parliament, has
been arrested at Patna under
section 151 Cr. P.C. during the
‘Bihar Bund’ call given by oppo-
sition parties. At present he has
been kept at Kotwali Police Station
(Patna Town)’’.

SHRI ERA MOHAN (Coimbatore) :
What about the information about those
MPs who were arrested in Delhi ?

MR. DEPUTY-SPEAKER : 1 am
told that they have got some information.
It will come before the House.

18.51 hrs

STATUTORY RESOLUTION RE :
ARMS (AMENDMENT) ORDI-
NANCE—Contd.

AND
ARMS (AMENDMENT) BILL —Coatd.

SHRI SHIVENDRA BAHADUR
SINGH (Rajnandgaon) : Sir, while wel-
coming thc move to strcngthen the arms
licence issuing machinery, this Bill also
sceks to limit the number of licensed
arms to an individual to thrce only. The
object of this excrcise seems to be to
check the rising incidence of crime.
But limiting thc number of arms is not
going to solve this problem. The danger
to law and order is not from licensed
arms but from unlicensed and illegal
arms. There is no rationale bchind the
arbitrary limitation of those sought to
be enforced in the said Bill. This claus:
on the limit of arms has caused serious
concern to bonafide law-abiding citizens
who are genuine sportsmen or collectors.
The main object of the Bill is achicved
by strengthening the arms licence issuing
machinery and by ensuring that only fit
and proper pcrsons obtain arms licences.

T he growing danger of violence and
crime by fire-arms causcs great cancern
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to all of us. To meet this danger, a*
practical step is needed. To bring forth
a Bill which limits the number of arms
is not the solution. If a free and a
rational view of reviewing this situation
is taken and statistics are colleocted, it
would be conclusively seen that what
little licensed arms are involved in crime,
come from such persons who have less.
than three arms.

Even in today’s paper it was mentio-
ned that there was an attack on such
and such person with the revolver and
hammer. Does it mean that hammer
has also becomc a weapon from today ?
What will happen to sickle later on ?

The person who possesses more
than three arms, is not a person who
indulges in feuds, dacoities, etc., eto.
You know it very well. He is well-
known to the authorities, at the District
or State level for this. The very aim
and purpose of this Bill is defeated when
one rcalises that howsoever a law is made
harsh and stringent, any person with
an undesirable background or a criminal
bent of mind can and will indulge in
crime and dacoity.

What is therefore nceded is stricter
surveillance and effective control in the
matter of issuing arms licences to bona-
fide persons only. Arms liccnces granted
despite the missiving of the District
Authorities should stop. This would
greatly help in controlling the cvil of
crime. The District Magistrate with the
help of the police should be the sole
issuing authority. It issaid that they get
orders from the top. What is that top
we do not know about it.

If in reality things are taken it will
be scen that crimes are more in Punjab,’
Haryana, Dclhi, U. P. and Bihar. It is
surprising to notc that every one is
travelling with a machinc-gun, carbines,
sclf loading rifles. One fails to understand
doing. Are you able to stop them from
carrying ? If a person who travels with
a licence, whcther he is carrying a
revolver or whether it is a .12 bore, is
harasscd by the local authorities but
thosc without any licence can bc secn
moving around anywhere during day-
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time and night timc. That is why ¥
imsist that the Government should be
wery very strict and arrest any person

who has got unlicensed weapon with
him.

On limitation and possession of
arms, I would very clearly say that those
who today possess more than 3 arms and
have been allowed to rctain them by the
authorities, are all well known sportsmen
or collectors. Their bonafides are
unquestioned. They mainly indulge in
the normal sport of Target shooting—or
in game shooting—as allowed by law in
this country. Specialised weapons are
nceded by the shooters for effcctively
pursuing this sport. To subject thcm
to an irrational limit of only threc arms
would'be unfair and uncalled for. We
have achieved good results in shooting
in the rccent Asiad and other tournaments,
I fail to understand whether a person
who only goes round with .22, does he
expect more golds in the shooting compe-
titions. Ia the event of imposing restric-
tions on Targ:t Shooting of other bores
besides .22, then I am afraid the Shooting
arena that has bcen built in Declhi, will
be a shcer waste of money.

You may bave a muzzle loader,
pistol, automatic weapon, SLR or
Bazooka ; it should be very precise
whether it is 12 bore, riflc or pistol.

The time limit for deposit of arms
should be extended by at least six months,
so that the common man living in the
remote corners of the State knows about
it. Thercfore, justice dcmands that the
period should bc extended by at least
six months for all those people who have
got licensed arms to dispose of them,
unless of coursc you want them to sell it
to the armoury people, who will then
scll thesc valuable pieces, Hollands and
Purdeys, which cost lakhs of rupees, to
the foreigners. For them there is no
ban. The foreigners come from abroad,
they pick up these prized weapons from
any of these armouries, take them abroad
and scll them at fantastic prices.

-In the end, I would submit that it
has always bcen the State or District

level authority, which has granted the
arms licence. If this authority is sought
to be erodcd in a mandatory manner, as
envisaged in the Bill, it will simply lcad
to chaos and confusion. The authority
at the lower lcvel of the district is best
suited for this work, as it is well
acquainted with the bona fide or othcr-
wisc of a persoa secking a ncw arms
licence, or onec who already has arms
licence in his name¢. This system could
not be tampered with; on the other
hand, it should be strengthened by having
better information and cross references
available when issing arms licznces. In
the case of those who have got no
weapons, let there be discretion vested
with the authorities to transfer weapons
in their name. Supposing a pcrson is
having a Holland and a Purdey, or two
pairs or threc pairs of Ho'land, if thcy
are allowed to kecp only one or two,
what happ:ns to the rest ?

Then, certain arms have beceme obso-
lete and arc today only of historic valuc.
There should be some provision inthe
Bill to enable a person to kecp them as
decorative pieces.

In short, I would say that a blanket
limit should not be imposed, as this has
no connection with control of crimes.
The Arms Licensing Authority and the
process for issue of licences should bc
strengthened so that only deserving
persons get the licences. The possession
of illegal weapons should be severely
penalised. The genuine nceds of collec-
tors, target sportsmen and thc develop-
ment of talent in the country should be
kept in view, while framing amendments
to this Act. The person for depositing
the excludcd weapons should be rcaso-
nable. Laws must bc cnforced because

passing laws which cannot be enforced
is not wise,

Then, what about boys of 16 or 18
years of age who want to do target
shooting ? In the various compctitions
gencrally boys of 17 or 18 participate.
If they are deprived of thesc facilities, I
do not think you will have any person
from India who can be represented in the
Asiad or Olympics.
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SHRI SUDHIR GIRI (Contai :
Sir, the object of this Bill is to cnsure
greater vigilance on the issuc of licences
for firc arms and the sale and transfer
of those arms. The issue of a licence
implics a restriction on the possession of
arms. Undcer such circumstanccs, only
a fcw in the socicty can be in  posscssion
of arms and a vast majority of our
socicty rcmains without any arms.

When the original Act was passsed
in 1959, the object was sought to be the
protection of crop. For the purpose of
protecting crop, arms should be issucd
undcr licenee but the use of arms should
be restricted only to those people who
have big chunks of land, who can produce
crop in the ficld. That was the purpose
in the original Bill.

In this conncction I would like to
mention that in our socicty the vast
masses of people were ignorant, indiffe-
rent to their own rights.  They did not
know how to realise their right. But
after independence and  after  various
pcople’s movements, the level of ¢ha-
sciousness of the general public has been
arousecd and they are now trying to
rcalisc their rights. That is why a few
people of evil scciety who arec dominating
our socicty arc cxploiting the down-
trodden, arc getting arms to  fight them.
Here is the contradiction—that the
Government is trying to restrict the arms
for usc to those¢ few landlords who own
a large chunk of land by dcpriving vast
majority of thc pcople. Are they not
anti-social ?  Still what is thc rcason
that they have becen given licence for
using the arms ?  (Intcrruptions)

SHRI SUNIL MAITRA (Calcutta
North-East) : Your landlords arc Kkilling
the agricultural lubourers.

SHRI SUDHIR GIRI : Why should
a few pcople be given this opportunity ?
By opportunity I mean, licence for using
arms. The stern fact is that?hc poor
carnot afford to purchase such arms.
Even if thcy make an attempt to pur-
chasc, they will not get it.

In the socialist countrics there is no
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Why ? It is because
therc are less crimes. Our Government
is very much concerned aborut the
increasing threats of crimc. But why
arc such crimes rising ?

such restriction.

SHR1 ANAND SINGH (Gonda):
Does he mcan to say that in USSR there
is no restriction to havc fire arms ?

SHRI SUDHIR GIRI : There is no
getting arms.

SHRI ANAND SINGH : I request
the member to clarify. You enter the
shop and purchasc it ?

MR. DEPUTY-SPEAKER : You
can put a qucstion only if he yields. But
he is not yiclding. So, you cannot put
the question.

SHRI SUDHIR GIRI: In Bihar
gangs of upper ciste poople attack the
harijans aid kill them. They attack the
villagers. They kill them ruthlessly. Had
the harijans arms, then those peaple
belonging to the upper caste, upper class
or upper strata of society, would not
have Kkilled them. In this way Govern-
ment is restricting the licence for use of
arms to a few. My point is that the
Government should not restrict the issue
of licence in this way. Not only in Bihar,
in U.P., in Gujarat, the harijans, the
down-troddcen, the poor have been killed
by the upper class people. It is because
of thce advantages of huving arms in their
possession. The Government has reffer-
red to the tension in the socicy. Why is
this tension ? The tcnsion prevails be=
cause the peoplc arc not in a position to
satisfy their demands. They arc suffering
from hunger, no-=sh:lter and property-
lessness. Their level of consciousness is
growing and they become restless, Now
they are conscious ef their own right and
the dominant people in the society are
not conceding to their demands. There«
fore, this creates tension. Now, without
going into the root cause of the tension
prevaillng in our country, thc Governa
ment is trying to restrict the use of arms,
But this will not bear the fruit because
by restricting the use of arms or by res-
tricting the issue of licence, the Goverge
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ment will not be in a position to control
those pcople who are using illegal arms.
Various pcople who can afford to pur-
chase such arms are controlling the
society in many parts.

Thercfore, I urge upon the Govern-
ment to see that the downtrodden and
the poor who are ignorant and indiffe-
rent to thcir rights should be protected
from the upper class and caste people.

MR. DEPUTY-SPEAKER : By
providing them arms also

SHR1 SUDHIR GIRI: Yes, Sir.
I would like to know from the Govern-
ment what arc thc criteria of issuing
licecnces for manufacturing small arms ?
There are many firms 'vho applied for
the liccnce to manufucture small arms
but they have been refused. Some friends
in the ruling party bosses have been
given the licence. What arc the reasons?

MR. DEPUTY-SPEAKER : When
you say thc ruling party, you must be
careful becausc you are also the ruling
palty in West Best Bengal. Therefore,
you sdy, the ruling party at the Centre.
It would be straiBht.

SHRI SUDHIR GIRl : I am spca-
king herc in Parliament. 1t mcans,

ruling party at the Centre.

=t Femad gaaAgd (fomen) |
qq ama TaausE Froqd@ N6 AT
% |

SHRI RAM SINGH YADAV
(Alwar) : CPM PeoDic are possesing the

arms.

SHRI SUDHIR GIRI: What I
mean is this sort of favouritism in issuing
licence should be diScontinued.

I would like to draw the atténtion
of the Minister to one more point. The
problem of illegal arms has become so
tremendous in various parts of the
country. The Govcrenment must give
serious consideration and seriOus thought
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to tackle thesc problems. BecauSe the
use of illegal arms has endangered the
life of so many poor people and Harjan
people in the country. If the Government
dO not take any suilable step at the
appropriate time, there will be total
chaos.

st fna wawg ag (A=) @ I90-
©Fer AT, AWt gy sfafyaw

1959 & §mygT g7 fa=rv g1 g1 & |

zq faa & graura fwar aar §
f& os safsg 3 glaare & smar A8
T@ FAT | SMTT A TIART F4F FT
dae g ar .22 @7 F f9q o3 & T
g1 39 FTAT F1 FIA JIAI A 39
GITH JF g F AT AZ F, AT
qF ATA1 g 1 FW aR § F 0 34T
gL 9T A1ZAT § | AR A2 A1Aq
TIa%A oafguw =aw 3fear & oats
AHT ATT TFeT H AT ZITT )7,
g1 &F IAF (AT | 9gF 77 F4T
g7 &%% w9 fagr sroar ? o
giem 1 wfdew &y Ay oAy ?
Tz g it §3F ¥ gifgs § a3
feegeard & gaTed g1 Jrgar | gafAg
g fagy &1 AT F#fFw ) 40
gfgag xAT & & a1 TH A1 9T
AF A130 1 faq1 A15q  gfaarx
I T § | 998 g3 3T #Ig fag
fSg a7 g3 @@ ITT FT FATH 97
ag gfeaw srfeda 33T 3 ugo wdo
ATTo AR & G719, 15 AT MfdAgy
F g FT IFET ATUIT & Jr97
gugr fwar 911 g IEID frord
g qrga fag & arg o fased an
o TALATTo TITFT AY | IT 97
W OF A1@ &1 FT AH1H AT AIY
10 31T WA & T IgT L0IXT
forarr a1 | HAALAT & qr@ W fAwed
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(st frasaTx 91g)

F gfaae ¥ | wa@r fag & qr @ €
THo U o T ANT FIX fagedr ¥ gfu-
JIT A | AT Fq G eH{qar g @
& ¥ gy T ¥ B | FEY
HIZH Ag) BT | AT Fqy ghaaray
9¢ AF AT | arfAF vy dT
FraAfaF 1T 9 AT F F1¥ 9%
QF FATIY, I8 F=\! 17 & | AfHT
TF ATg FT JIIET FAA A THY
dafug cqleg qv g T ST |
oz e, AT gfza & g sa-
FaT dgw Frar 3 | frareaT gfa,
faezmr gfen, A T VIwRT 22
T gfen, g9 78 ¥ AT TWH
FNATT A7 § | I AR FHT
gIeg AT F9 fag ¥ faegiA 59
& ¥ fgegeara &1 a9 Qwa frar
gl qvg ¥ FEIA U A O
fgrgeAra w1 arw 21w fwar g

Tq A7 ¥ AT AT AT F7
FgTar 3T TT2Y & a1 3@ argfeq F
ge130 | M Ag argfenm @M an
Tafaal oy v agrar fasrar | are 39
Tig § gHha A8 I1d FAgt 9% 4-584-
7 AL | S UL H, Iq ggoor A
&t qrgET F 919 qi9-%: AT g,
g7 GETTAT FIAT, ITH q9g 4,
gha ¥vF & 1 T gfagre ggi agl
gy & aF ag 9T A QI | sEfaai
g F1 THAT A1 gAr v A
JTTAY |

gfae arell & fog s z@A
UF Ued! @i fzar g gIrq-991q
gHATT &IT  qTeAT I°gF F1 F 979~
qETH &Y § o qW, TAII-IIIT & g7
FT gfaar %1 g2 Swar 1 A
/T F F7 FG frar § S /19 IAE
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gaaTT g g ¥ YT W T A
fraga & f& g9 A9 & a9rg o9
8. @ | afgs T garTwr W
AFAFTT & SAFT 3qF F(F F gaqT
fear str 2gr § 1| wagedr AR efw.
AT F1T qST a7 @1 § | fyar-arar
F aw & gfaard 7Y e g W §

1T TAFT 1T &7 HIGT ST
affr AT fa¥ga g fp aAaar N
gz § &#19 g@H @ | A9 IG
fe orqe gfaar 17 393 § 7 srraay
Tgfmd w3 & wfawrd g,
FHATA g a1 fafazar &1 #1E wmrer
g 98 303 F @17 gfET a1 FT di9-
JIerE ZATT N F9AT § | AT gw
MM FF aF §ox o gfeza @

ATIHT FAATT Y T qIg ¥ IIGTAA

AT g | 15 Yar aca g1 o aFar g
Fqifw AW Infaat qorac q ) &
HIEH HIAT &1 AT a¥ T 19 ¥ #4771,
uF & g fFar 1 gFar & 39 F1Eq
ATTHT AFFIT FTL g & AT
fafae <@t @t 997 g7 &) gy
TR TF F1q7 F3T A1fgy Faa
STET T U | ga7TgZ qar gl |
foa% qra Tigt § ghyare § 398 912
ha W T § 1 AfEA Srod g3
fafaz sar & & ITET T X A
STAr A FEHT Aq0d qt ewfaai
erAT | & agY Fgar Tgan g fw wgt
qAF IHT FAT FT qATeqH g§—
FIEfeT F1 ATT 271§ | FT TAH ATAY
AZ & ST FH Y FA T @A &
AT BT & | ATT-AET & 937 & foad
qrg gfaarT g, ITAT ITF 979 g
fegr STy, AT T qST FO L AT
At fFar Q@ Aoyt ¥ wFraE QT

2 | FE dar ag fF g ¥ gfe
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qAR F, T T FI0E | TC Y
ffear Nt safgair F7 &AW
M7 ¥ sgrer @ af | aifaw
wqraY  ov, gradfas gt 9w
FAATRA gfaarey 77 AT ArEeEy
qare, gFA A wafa Ag g
Afr qr7-greT A7 STARIE AT A9
7 q¢ | faediw g@ faq 71 adman §
IAFY 94T €1 g FIT-ET AIAT qHAL
g7 €1 7€ & 1 T AT TITHA AT A7qF
1 F19 I7g ¢, IFNATT AT UFHEA
sqifqugsr w2, 22 A7, TERC
wiew, avg @i, o fguq giem,
odr 1T ugwd qfew, frezd, UAwT
gizw, SAFT 91 9AT AEY &\ Ag
gfraw sreqerdl T | 39 qrEd S
qId B FE § IT I AT AFATIAT
T AN faaamma a |

MR. DEPUTY-SPEAKER : Mr.
Era Mohan? We are going to combPlete
the Bill today. The€.€ arc not many
speakers now. Only onc or two from
this side and then the Minister.

AN HON. MEMBER : Allow mor€¢
time, Sir.

MR. DEPUTY-SPEAKER : I am
prepared to sit till this Bill is Passcd.

*SHRI ERA MOHAN (Coim-
batore) : Hon. Mr. Deputy Speaker, Sir,
I risc to makc a few suggestions on the
Arms (Amendment) Bill, 1983. Sir, this
is a very impOrtant Bill as has be¢n
indicated by the Hon. Minister Shri
P.C. Sethi in the Stateme:at of Objections
and Rcasons of this Bill. The immn:at
danger of exiensive disturbanc: of public
peace and tranquility in cCrtain areas
of the eountry has haste 1cd the introduc-
tion of this Bill. I will refer Lo another
impOrtant sentcnce in the Statement of
Objects and Reasons Which rcads:
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““Apart from unliccnsed firearms, the invol-
vemcht of licenced fifearms in crime has
also bcen on the incrcase.” I need not go
further to emphasisc the urgensy of this
Bill. But unfortunately this Bill was intro-
duccd on 24th August 1981 and was
passcd by that House on 8th Septumber
1981. That is still Pending in Lok Sabha.
I am sorry to say that this delay sounds
contrary to the professions of the
Government méntioned above.

[SHRI N.K. SHEJWALKAR in the
Chair]

SHRI A. K. ROY (Dhanbad) : Sir,
it is a very important Bill and should not
be hurried through in this way. Afier a
long time some fundamental changes arc
being contcmplated and we would like to
discuss this in a very thorough way. I
think, we would not be doing justice to
such an important Bill because of its very
wide implications. .

MR. CHAIRMAN : Plcase do not
put me in an awkward position. It has
been announced by the Dceputy-Speaker
in the House that we have to sit upto
the time we finish this Bill.

SHRI A. K. ROY : I would like to
save you from this situation by raising
the point of quorum. There is no quorum
in the House.

MR. CHAIRMAN :
being rung.

The bell is

SHRI BUTA SINGH : Mr. Chair-
man, Sir, may I makec a submission ?

Y ou are well aware. .

MR. CHAIRMAN :

rulcs.

I go by the

SHRI B UTA SINGH : Th: rules
arc there. And it is always for the Chair
to decide. In to-day’s Business Advisory
Committee meeting it has been decided

¥The Original Speech was delivered in Tamil.
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[Shri Buta Singh]

that the House will sit beyond 6 O’clock.
This morning also the Chair observed
and almost ruled that this Hause will sit
beyond 6 p.m. It will be just fair to the
~ proceedings of the House.

I will request the Hon. Member not
to press for the quorum. Most of the
Members had the impression that this is
the first day that we arc sitting beyond
6 O’clock. 1 would request the Hon.
Mecmber not to press for the quorum.

MR. CHAIRMAN : 1 think this is
nol a mattcr to be debated.

SHRI A. K. ROY : I have already
presscd for the quorum. We press for
the quorum because we are to do justice
to the Bill and not to the convenience of
this Bill.

SHRI SATYASADHAN CHARA-
BORTY (Calcutta South) : How was
this decision to sit beyond 6 O’clock
taken ?

MR. CHAIRMAN : I think the
B.A.C. has taken thc decision. You were
also there. The undcrstanding was that
we were going to sit beyond Six. It was
not by a spccific time. It can bc cxtend-
ed upto 7, 8 and so on from time to
time. It is ultimately the duty of all of
us to be prescnt here. Now the quorum
has becn raised.

SHRI SATYASADHAN CHAKRA-
BORTY : I am not questioning this. The
point is the Business Advisory Commit-
tee said in fact afternoon. You said that
the Speaker almost 1uled. When was
that ruling given ?

SHRI BUTA SINGH : Idid not
say ‘the Speaker ruled it’. I said the
Chair almost ruled it.

THE MINISTER OF HEALTH
AND FAMILY WELFARE
(SHRI B. SHANKARANAND) : Sir,
this has been the convention that when
the Housc sits after 6 O’clock, the ques-
tion of quorum is never raised. It is
understood that the House will bo sitting
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after Six. When the Chair has alread”
ruled that this Bill will be considered anfl
the consideration of it wiil take it beyond
8ix, I think, the Hon. Members should
respect the convention and the quorum
should not have been raised.

SHRI A. K. ROY : The question
here is : We fecl that this Bill should not
be hurried through. This is why we have
pressed for thec quorum. We say that the
rule of law should prevail in the House
if not outside.

MR. CHAIRMAN : I am totally in
the hands of the Hon. Members. I am
not going beyond the rules. -

SHRI BUTA SINGH : You are very
well aware of the rules. This is something
in which we should go jointly. I haye
an appeal to the Hon. Members. But
he was persuading those who are present
to lcave the House. This is not fair to
the rules of the game if not to the
rules of the House. Let us be like sports-
men. This has been the convention of
this House. The sitting beyond the nor-
mal hours has been always respected and
the Members will not raise the question
of quorum. Therc are conventions—
they are hcalthy conventions in this
House. This convention you also observe
as we observe the rules.

18,55 hrs,

[MR. SPEAKER in the Chair]

AN HON. MEMBER : Sir, I went
out of the House, but I did notask
anybody to go out of thc Housc.

SHRI BUTA SINGH : Not you.
I am not rcferring ta you.

SHRI A K. ROY : If we are hers,
we could at least personally go out,
That was just to highlight the positiop,

SHRI BUTA SINGH : I just want
to recapture what has happened in the
House, Sir. ’

In the day also the Chair obser
that we will sit beyond 6 O'Clo'::
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because some business is to be transac-
ted. In the day also when thc Business
Advisory Committce sat, they formally
gave O.K. that we will sit beyond
6 O'Clock or even 7 O’Clock. But
now the Hon. Membcr has raised the
question of quorum. And today being
the first day, naturally we could not
inform all the Members of the House
to remain beyond 6 O'Clock. I just
made an appeal knowing that he is
insisting on it. But since hc wants to
follow the rules, thcre arc rules of the
House and rules of thc gamec also. So,
I am just trying to carry him with me
that if he kindly does not insist on the
quorum, we could finish this job.

MR. SPEAKER : I can throw
some light on it, Mr. Roy. The problem
is that we deciae on certain things that
four hours are to be taken for a parti-
cular bill, and thrce hours for a parti-
cular Bill, but we find in our day today
business that wce extend it to 7 to
8 hours for thc same Bill. So, it takes
time and the work was lagging behind.
So, we decided to carry on the business
and finish it off. I think in that spirit
it will bc better if we catch up with the
amount of the work we arc laggiig
bechind. Mr. Satyasadhan was  there
and cverybody was there, and you know
it was dcCided that way. I think in a
cooperative spirit we better finish it off,
otherwise tomorrow we¢ will have to sit
9 O'Clock or 10 O’Clock.

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur) : You sce Wwe are
here, but if an Independent Member sits
on the rules and insists, then you have
to go by the Rules. What can we do ?

MR. SPEAKER : We¢ cannot break
it. We don’t have to go outside the
Rule. It is a question of mutual adjust-
ment. If you do it, it is all right, othcr-
wise tomorrow you havec to sit upto
9 O’clock. That is all.

SHRI A.K. ROY : We have given
due consideration.

MR. SPEAKER : You are always
allowced five or tcn minutes according to
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the time, but you takc more time. Where
does the rulc go ?

SHRI A K. ROY : That is another
point. We have given duc consideration
to it, but we have seen that this Bill is
a very important Bill. We should debatc
it in a proper way, not like this and
Mcmbers must be here and more pcople
should participate in it here.

AN HON. MEMBER : What do
you mean by proper ?

SHRI A.K. ROY : Proper means
people should participate hcre, they
should remain here.

AN HON. MEMBER : Arc wc not
people, who are participating hcre ?

SHRI A.K. ROY : I mcan more
people should be hcere.

AN HON. MEMBER : Who is
stopping them from coming ?

MR. SPEAKER : Lct us not get
hcated up. It is a question of give and
takc. It 1s a question of cooperation
among thc Mecnibers. Well, 1 am to
enforce the Rules and if you don’t coope-
rate thcin tomorrow these people will
not coopcrate with you.

SHRI G. LAKSHMANAN (Madras
North) : Sir, there is a convention that
when the House sits during Lunch Hour
and also after 6 O’Clock, generally the
Hon. Members do not raise the question
of quorum and that practice is there.
Thercfore, we may request Mr. Roy in
view of this thing that hc may not press
for it. Hc is a good friend.

SHRI BUTA SINGH : 1 don't
want to belittle the importance of this
Bill which is being discussed by the Hon.
Members, but cvery piece of legis'ation,
rather aus a matter of fact, everything
that is discussed in this House, is impor-
tant. That is why we discuss it. If the

things are not very important, we will
not wastc our time on them.

SHRI AK. ROY : Instead of
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[Shri A.K. Roy]

convincing us about the importance of
the Bill, you should have convinced your
Members.

SHRI BUTA SINGH : Let me
have my say. Afterwards you can rcply.
We are not here to score points. I made
this appcal purcly in the spirit that we
will try to cooperate with cach other.
Sir, as you know today being the first
day, when this decision was taken
formally also in the Business Advisory
Committee that we will sit beyond the
rcgular Hours of the House, therefore,
Sir, it is a little difficult for the Hon.
Mcmbers to be present even after
6 O'Clock. Sir, we will definitely
cnsufe on bchalf of our Party and we¢
have always been ensuring that there is
quorum in the House, but I seck the
cooperation of thc Hon. Mémbers sitting
on the other side also to lend their
support so that this important piece of
busincss is trans2cted in the House in
the spirit of cooperation and mutual give
and take a convention which has been a
very healthy convention in this House.

19. hrs.

SHRI SUNIL MAITRA : Let mc
make the position of my Party very
clear. We werc a party to this decision.
If you 8o dccide, and cveén if you so
decide in the House that the House
should continu€, we have absolutely no
objcction. But an IndePendent McMber,
not subject to anyonc’s discipline, has
called for quorum. But we are helPless
in the mattcer,

SHRI A.K. ROY : The rule must
be respected.

MR. SPEAKER : Okay. We will
respect the rule. Rules will be enforced—
we will act as per the rules. ToMmorrow
we will sce that rules are enforced
properly, and to the letter and Spirit.
And if thc Mcmbers break the rules,
then I am not to blame for that, if I
cnforce the rules. We adjourn the
Housc...

SHRI SUNIL MAITRA : While
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giving your ruling, please keep My sub-
misSion in view. (Interruptions)

MR. SPEAKER : I am thankful to
him. He has doae it for all.

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : Sir, before you
adjourn the Housc...the House is not
yct adjourned, pcrhaps.

AN HON. MEMBER : The House
has adjourned.

MR. SPEAKER : I was just goin8
to adjourn. After listcning tO him, I will
adjourn. '

PROF. P.J. KURIEN : (Maveli-
kara) : Once the question of quorum
has been raiscd, and the quorum bell
has rung, and it has been found that
there is no quorum, what is the validity
of continuing the HOusc ?

MR. SPEAKER : We are not con-
tinuing. We arc just...

SHRI BUTA SINGH : Let me
inform the Hon, Mcmbeis that we are
not objccting to the quoTum being raised.
(Interruptions) Also, I am Dot contesting
why quorum issu¢ huas been raised.

MR. SPEAKER : Thcre is nothing.
If you do not ugree, I cannot carcy on
the business of the Flouse. I will not
allow.

PROF. P.J. KURIEN :
has been raiscd. . .

Once it

MR. SPEAKER : Yecs, that is what
I say. After this quorum bell has been
rung, and this has been raised, unless
therc is a consensus in the House, I will
not allow it.

SHRI BUTA SINGH : Even after
moving an amendment, if you can permit
the Hon. Mecmber, the mover of the
amendment to withdraw the amendment,
what is wrong if I made an appeal to
him to withdraw this ?
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. SPEAKER : If he does it, it is
atl right. But I cannot force Mr. Roy
to do it.

SHRI BUTA SINGH : No, Sir. We
are not forcing. I just appeal. You have
very kindly given them to Mr. Shankara-
nand. Let me make his submission.

SHRI B. SHANKARANAND : Mr.
Roy is a very senior Member of this
Housc; and I do not say that he is not
aware of the convention that has been
built in the Housc. He is not a ncw
Member to this House. He knows cvery-
thing.

MR. SPEAKER : He knows; that
is why he is pressing.

SHRI A.K. ROY : I have sym-
pathy for the Minister and everybody;
Still, I am unable to accept the position
that I should withdraw this.

MR. SPEAKER : Why should he
doit?

SHRI B. SHANKARANAND : Let
him not mistake that wc arc craving for
sympathy. Wc¢ rcquest the Members to
cooperate, so that we finish the Bill in
time; and tomorrow wec will have some
other pressing busincss. (Interruptions)

MR. SPEAKER : We did not fix
any time, and unless...

SHRI BANSI LAL (Bhiwani) :
People who were intcrested in the Bill
are present. Others who are not interes-
ted in it, are not present.

MR. SPEAKER : He wants others
to listen.

SHRF} BANSI LAL : 1 think the
Hon. Member will agrce that we go
through the business.

SHRI B. SHANKARANAND : 1
am not asking.

" SHRI BANSI LAL : I hope ulti-
mately he will agree:

SRAVANA 18, 1905 (SAKA)
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SHRI B. SHANKARANAND : Is
thcre not a convention in this House that
after 6 O’clock when a particular decision
of the Chair has ruled that this business
should be over, Members do not press
thc question of quorum ? This is the
question I have.

(Interruptions)

ARREST OF MEMBERS

MR. SPEAKER : I have to make
an announccment before we adjoura. 1
have to inform the House that the follo-
wing communication dated 9 August,
1983, from the Assistant Commissioner
of Policc, Parliament Strcet, New Delhi,
addressed to the Speakcer, Lok Sabha has
been received today :—

“I have the honour to inform you
that Sarvashri R. N. Rakesh, Gotte
Bhoopathy, Harikesh  Bahadur,
R. L. P. Verma, R. P. Yadav, J. S.
Patil, Ajit Kumar Mchta, Daya
Ram Shakya, Nihal Singh, George
Fernandes, Madhu Dandavate, Ram
Vilas Paswan, Dhanik Lal Mandal,
Suraj Bhan, Multan Singh, Raghu~
nath Singh Verma, Ashfuq Husain,
A. Neclalohithadasan Nadar, Moti-
bhai R. Chaudhari, Chandrajit
Yadav, C.T Dhandupani, K. Maya-
thevar, S. Murugain, N. Sclvaraju,
N. E. Horo and Kalapnath Sonkar,
Members of Lok Sabha, along with
other Party workers violated prohi-
bitory ordcrs promulgated under
Section 144 Cr. P. C. at Rafi Marg.
Raj Path Crossing, Ncw Delhi,
voluntarily today 9.8.1983 at about
2 P. M. They were arrested in case
FIR No. 395, dated 9.8.1983,
under Section 188, IPC, Police
Station, Parliament Strcet, New
Delhi, and are being produced
beforc Area Judicial Magistrate.”

The House stands adjourned to re-
assemble tomorrow at 11 A.M.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,

August 10, 1983/Sravana 19, 1905,
(Saka).



